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1 

LOK SABHA 

Monday, March 17, 1986/ Phalguna 26, 
1907 (Soka) 

The Lok Sabha met at 
Eleven 01 the Clock. 

{MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

lEnglish] 

Installation of TV centre at 
. Sihsagar/Jor.hat 

*305. SHRI PARAG CHALIHA : Wi11 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government propose to 
instal a Doordarshan low power transmis-
sion centre (LPT) at Sibsagar or at Jorhat; 
and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF' INFORMATION 
AND BROAI)CASTING (SBRI V. N. 
GADGIL) : (a) As a part of the TV Expan-
~ion Plan for th(.· N('rth-East region appro-
ved in March, 1984. the scheme ()f setting 
up a low power (l00 W) TV transmitter at 
Jorhat is under implementation. 

(b) Does not arise. 

SHRI PARAG CHALIHA: Sir, my 
question has been modified. VVl1at I want 

2 

to know is this: Why just before the las •. 
general election in Assam, a LPT (Low 
Power Transmission) Transmitter was in-
stalled at Nazira, a small town with hardly 
10,000 population in preference to Sibsagar 
which is a district headquarter with about 
60,000 population just 15 miles away, and 
a cultural centre of Assam It Is it because 
Nazira town happens to be the hometown 
of the la~t Congrcss~ I Chief Minister '1 Who 
is responsible for this? Is it the crite-
rion that the Transmitter could be installed 
at a place where the Chief Minister resides? 
That was my original question. 

MR. SPEAKER: New Aspirants will 
come up and your place also will become 
a Chief Minister's constituency. 

SHRI PARAG CHALIHA 
responsible for this? 

Who is 

SHRI V. N. GADGIL : For the North-
east, there was a special plan sanctioned as 
far back as ] 984, with additional aJlotment 
of Rs. 35 crores. At that time various 
sites were decided and according to that 
special plan, the scheme is being inlple-
mented. 

SHRI PARAG CHALIHA: My 
question bas not been answered by the Hon. 
Minister. Why was Nazira preferred to 
Sibsagar which is just 15 miles away with 
a population of more than 50 to 60 thou-
sands'? Sir, the only criterion for Nazira 
was that it was the rt"sidence of the last 
Congress .. } Chief Minister. 

SHRI V. N. GADGIL : I have said 
many times in the House that tbe criterion 
is to reach the maximum number of people. 
Location of sites 'is therefore left to the 
experts to find out from which location 
maximum population will be covered. This 
plan was sanctioned as far back. as in 1984 
specially for the North East. The HOD. 
Member' will be glad to know tbat com-
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pared to the All India average, the average 
for North East will be much higher because 
number of TV relay stations are coming 
there. That was the only criterion. 

SHRI SONlOSH MOHAN DEV: 
For the north-eastern region, he is having 
special schemes for which I congratulate the 
Hon. Minister. Sir, recently tbc;:re was a.D 

announcement that community sets will be 
installed in various parts of the North East-
tern region. May I know what is the criterion 
for installation of these community ~ets io 
the North Eastern region ? 

SHRI V. N. GADGIL: Sir, Jast year 
there was a conference of all the Information 
Ministers of India. At that time we made 
it clear that provision of TV sets is not 
the responsibility of the Ceotral Govern-
ment. But we are prepared to make one 
exception and that is the North-East for 
which ')000 sets have been sanctioned partly 
to b~ paid by us, the lo~ation to be decided 
by the State Governments and maintenance 
to be done by the State Governments. 

PROF. MADHU DANDAVATE: 
Viewers are also from the State Govern-
ment. 

SHRI V. N. GADGIL : Certain manu-
factLlrers from whom we will get the sets,. 
as they come, the allotments will be made. 

SHRI ATA·UR RAHMAN: We are 
grateful to the Minister for Broadcasting 
for taking a sympathetic vicw in the matter 
of installation of TV in Assam and he has said 
that this particular matter was pending also 
since 1984. The date of election carne in the 
month of October 1985. Why there was 
hurry on the part of the Broadcasting 
Ministry to set up a transmitter at Nazira, 
which iii the constituency of the former 
Chief Minister? I would ask another ques-
tion : Whether there was any connivance 
on the part of any of the officials of the 
Broadcasting Ministry to have hurried 
installation of the SI! id TV transmitter at 
Nazira ? Will action be taken against the 
officers concerned ? 

MR. SPEAKER: This is just like ano-
ther question put in other words, you see. 

Now, Question No. 307 

(InterruptioNs)' 

[TranslDI ion} 

Import of th, 

*307. PROF. CHANDRA BHANU 
DEVI : Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) tbe quantity and values of tin 
imported during the Jast three years; and 

(b) the quantum of tin produced in our 
country during the above period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA) : (a) and (b). A 
statement is given below. 

Statement 

(a) The import of tin is ct'waliscd 
through Minerals and Metals Trading 
Corporation Linlited. The quantity of tin 
imported and the value thereof is as below : 

Year Quantity Value 
(in lonne.\·) (in ,Rs. Crores) 

(i) 1982- 83 16S9 20.45 

(ii) 1983-84 2251 30.19 

(iii) 1984-85 2475 35.18 

(b) Production of tin as below has been 
reported from Madhya Pradesh which, how-
ever, is insignificant compared to the quan-
tit)' imported: 

1982-83 1983·84 

6.6 (MT) 4.7 (MT) 9.50 (MT) 

PROF. CHANDRA BHANU DEVI: 
Mr. Speaker, Sir, 1 want to know from the 
Hon. Minister what steps have been taken 
during the last few years by the Geological 
Survey of India to explore the possibility of 
tin production in the country and tbe results 
thereof? 

SHRIMATI RAM DULARI SINHA: 
Sir. the total requirement of tin in the 
country is met through imports. The G .S.I. 
has been making explorations for the last 
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many years to find tin in the country. As a 
'result of tbe-se efforts, small quantities of tin 
have been located in Tamilnadu, 'Vest 
Bengal, Madhya Pradesh, Ori!)sa and 
Haryana. But it is beartening to note that 
there are possibilities of large reserves of tin 
being found in Tosham HiUs of Haryana" 

PROF. CHANDRA' BHANU DEVI: 
Is it a fact that large re~erves of tin have 
been found in Haryana; if so, is there any 
scheme before the Government for the 
exploitation of these reserves und production 
'Of tin in the country? 

SHRIMATI RAM DULARI SINHA: 
Mr, Speaker, Sir. as I have already told 
there are possibilities of good reserves of tin 
being' found in Tosham Hills of Haryana. 
The G .S. J. is conducfng the survey and 
detailed exploratory work has been taken 
up by M.E.C.L. They have chalked out a 
programme of drilling in an area of 7,000 
metres and dredging in a area of 1 Soo 
metres. It is heartening to note that by 
November, 1985. out of the 7,000 metres, 
drilling in an area of 4,000 metres had been 
completed and the Hindustan Zinc Limited. 
an Undertaking of the Ministry of Science 
and Technology has also taken the lease. 
It is hoped that a good reserve of tin will 
be found because the examination of the ore 
points to the presence of 0.16 per cent tin 
concentrate in it. 

SARI PRATAP SHANU SHARMA: 
Mr. Speaker. Sir, just now. the Hon. Mini~
ter has stated that there are good reserves 
of tin in Madhya Pradesh. I would like to 
know whether Government propose to take 
up exploration work of tin and production 
thereof on commercial basis in Bastar in 
Madhya Pradesh where good reserves of tin 
have been struck? Also what is the quality 
of ti n obtained there ? ' 

SHRIMATI RAM DULARI SINHA: 
NOwhere in my reply have 1 said that there 
are large reserves of tin in Madhya Pradesh, 
I have mentioned about Tosham which is in 
Haryana. In reply to the Supplementary 
asked by the Hon. Member I am to state 
~hat a small quantity of tin has been found 
In Bastar district in Madhya Pradesh and 
the tribals of that area have extracted this 
ore through traditional method and have 

given it an image of bronze by mixing it 
witb copper. Besides, a smelter plant has 
also been set up in Raipur and I have also 
stated in my original statemeut that we nre 
producing about 9.5 tonnes of tin ttere. 
This work is being done by the State Min~ 

iog C01l'oration of Madbya Pradesh. 

(English) 

SHRI S. M. GURADDI ! Sir. they are 
importing tin from other countries. How 
much amount you are spending every year 
to import tin in this country? 

SHR1MATI RAM DULARl SINHA: 
Sir. in my statement. I have already referred 
to how much tin we are importing and what 
is the value. If he wants. T can lay ·it on the 
Table of the House. From Indonesia. we have 
imported t'20 metric tonnes and the value 
was Rs. 886.R7 lakhs for 1984-85. From Ma1a· 
ysia 1685 metric toones of tin were imported 
and the value was Rs. 2444.63 lakhs. 

PROF. MADHU DANDAVATE: You 
can lay the entire amount on the Table of 
the House! (Interruptions.) 

SHRIMATI RAM DULARI SINHA: If 
the HOD. Member ~ould like to know the 
details, I will place it on tbe Table of the 
House. 

MR. SPEAKER: It is O. K. You put 
them on the Table of the House. Tbese stati-
stics may be put on the Table of the House. 

Neglect of farQ)Crs 

+ 
*309. SHRI P. R. KUMARAMAN-

GALAf\,1 
DR. CHINTA MOHAN: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether leaders of farmers nl0vement 
wbich filet at Hyderabad on January 27,1986 
have drawn Government's attention to the 
neglect of fanners and if so, the corrective 
steps proposed to ensure that self· reliance 
and self-sufficiency in agriculture is maintain-
ed; and 
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(b) whether Government propose to 
reward imprllVcd productivity not only in 
crops but other protective essential foods like 
milk. pulses, fruits and vegetables? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) and (b). A State-
ment is given below. 

Statement 

(a) Press reports have appeared about 
the meeting of the leaders of farm~rs move-
ment held at Hydcrabad on January 27,1986. 
In order to ensure self-reliance and self-
sufliciency in' agriculture, the Government's 
po)ic~ is to lay emphasis on programmes 
which will lead to growth in agriculture 
production and productivity. This is sought 
to be achieved through increase in cropping 
intensity made possible by increased availa-
bility of irrigation facilities, extension of new 
agricultural technology to low productivity 
region~ and to small and marginal farmers 
and through me:lsures to make rural develop. 
ment programmes more effective. 

(b) For foodgrains, the Government fix 
procurement/minimum support prices at 
remunerative levels to provide incentive 
for adopting new technology for increasing 
production and productivity of crops. 
Hi~her productivity gets rewarded in higher 
farm incomes. Higher productivity in 
milk production is encouraged by Govern-
ment through schemes like Operation Flood 
which provides better breeds, animal nutri-
tion, animal health care and fair price and 
such higher productivity has led to higher 
incomes for farmers. Moreover milk yield 
competition awards are given. In the case of 
fruits and vegitables also, prizes are awarded 
for better produce. 

'SHRI P. R. KUMARAMANGALAM 
Mr. Speaker, Sir, I would like to ask the 
Hon. Minister through you, whether the 
various recommendations of the National 
Commission on Agriculture which made a 
17-volume report concerning pricing. produ-
ctivity, inputs to farmers and other related 
matters, easy credit, for example, have been 
implemented. If not, when will they be 
imp1emented because the farmers are really 
in a very bad state of affairs especially the 
sma}] and marginal farmers who do farming 
without tractors and without assured irriga-

don because you are fixing merely floor 
prices for agricultural commodities? 

s. BUT A SINGH: Sir, most of the 
recommendations of tbe Commission are in 
operutiOri and the Government is very keen 
to improve the methodology in raising the 
status of the farmers and the level of cultiva-
tion. The Government's endeavour is to 
continue with the innovation and improved 
economic development of our farmers and 
also apply more ard more of modern sicence 
and tcchonlogy to OUf farming sector. 

SHRI P. R. KUMARAMANGALAM: 
Sir, in case of fruits and vegetables, the 
statement laid on the Table of the House 
categorically says that the only way by which 
they encourage fruit is by giving prize for 
better produce. We are not asking prizes for 
better produce. We want to know what is the 
encouragement that farmers are given if they 
produce more fruits not only hetter fruirs.We 
want better and also more fruits and vrgeta-
bles because the cost of production of vege-
tables is going up and the encouragement 
that should be given to vegetables and fruit 
industry is almost nil. Therefore, I would like 
to know whether the Minister in his mind 
or his Minister has any idea to encourage 
production of more vegetables, fruits and 
pulses, which are essential. 

s. BUTA SINGH: By the very nature 
of horticulture produce, vegetables are highly 
perishable commodities. In addition to in-
creasing the production and productivity 
of these crops, the most important aspect 

. of the crop is to promote the infrastructure 
for the development of the post-harvest 
technology inculding the development of 
market intelligence, transportation, process-
ing units for the vegetables and fruits in the 
private sector and public sector and. also 
corporate sector, especially linkage between 
production, post-harvest handling, process of 
promotion of export and domestic market .. 
ing. Therefore, we are verv keen to provide 
adequate finacial and other assistance to tbe 
farmers who are engaged in . producing hortj-
culture produce, vegetables and pulses. 

The Hon. Minister has touched on a very 
important aspect of our Indian agriculture. 
Pu1ses is an area of concern for the Ministry 
of Agriculture. We have not been makinl 
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much pro~ress on the production of pulses 
and, therefore, we have devised a Special 
All-India }~roject for the development of 
pulses which will be inaugurated soon and 
the Government has allocated funds for that" 
and we propose to promote the production 
of pulses on a very high priority basis. 

PROF. N. G. RANGA: What about 
preservation and processing '? 

S. BUTA SINGH: It is covered under 
processi ng. 

MR. SPEAKER: We got an assurance 
for you from the Finance Minister, Mr. 
Minister, that no paucity of funds will be 
allowed to stand in the way of purchasing 
anything which you have fixed up on the 
floor of the House. 

S. BUTA SINGH: Yes Sir. 

PROF. N. G. RANGA: It is only in 
words. 

SHRI SURENDRA PAL SINGH: The 
greatest neglect of the farmers is evident 
from the manner in which the procurement 
prices are fixed. We have been told by the 
Government, time and agnin, that before 
procurement price is determiiled, account is 
taken of the cost of inputs which go into 
production of a crop. 

May I know from the Hon. Minister if 
he knows that during the decade 1971-72 to 
1981-82, the cost of inputs alone, according 
to their own figures, rose by 375.27 per cent 
whereas the cost of outputs rose nearly by 
135 per cent 

Does the Hon. Minister consider this 
ratio or comparison reasonable and rational? 

s. BUTA SINGH: There is a reguJar 
monitoring through the Economic Adviser's 
Office and also through the Commission on 
Agricultuf" Costs and Prices about the in-
crease in the prices of inputs and also relati-
vely the cost of production and especially 
while fixing the procurement and the support 
prices, this element is taken into considera-
tion. 

It the Hon. Member wants me to give a 
comparison how from 1979 onwards the 
input costs have increased and how the 
Government has been taking very keen 
interest in seeing that the procurement and 
support prices do take illl0 account this 
element, the increase of cost of inputs is also 
reflected in the price fixed by the Govern-
ment of India for support. 

SHRI SURENDRA PAL SINGH: Is 
the Hon .. Minister satisfied with the parity'l 
Is it rational, logical or not ? 

MR. SPEAKER: You con deduce it 
fron1 his answer. 

SHRI ANANDA GAJAPATHI RAJU: 
I would 1ike to know whether the Govern-
ment is following any policy pertaining to 
oil-seeds. Lot of imports are going 00 in 
edible oils. Is any policy being followed 
regarding that, regarding sugar pricing, im-
port and export of sugar'l 

I would like to bring to the notice of the 
Hon. Minister that lot of protectionist trends 
are taking place in Western Europe and 
America regarding agriculture. Will that be 
corrected, to so'ne extent, by representation 
by the Indian Government so that we get bet-
ter prices for small and marginal farmers? 

S. BUT A SINGH : Taking into COD-

sideration, t be importance of production of 
oil seeds and the requirement of edible oil 
in the couDtry, the Government of India, 
under the direction of the Hon. Prime Mini-
ster, has mounted a Special Technology 
Mission for increasing the production of OM 
seeds and also for adequately providing the 
processing units in the oil-seed sector, so as 
to see that the import of oil seeds is com-
pletely eliminated. This is how the Govern-
ment of India proposes to launch a nation-
wide compaiio for the increase in production 
of oil seeds. We have already approached 
the progressive States like Haryana, Punjab, 
Maharashtra as also Guja rat for giving 
special attention in their cropping pattern so 
that the oil seeds also get the same impor .. 
tance as the. other cash crops or other better 
crops. 

Therefore, the Government is fully ~ware 
of the need to develop and improve the oil 
seeds crops in the country. 
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Ahout the trainiflg facilities I n1issed the 
last part of the que~tion. 

SHRI C. K·. KUPPUSWAMY: What 
are the steps taken by the Government to 
purchase COHon in the country? 

s. BUTA SlNGH : As has been announ-
ced in this House there was support price 
announced by the Government and through 
Cotton Corporation of India the purchase 
of cotlon fronl the growers is on and most 
of the States have expres~ed their ~t~ isfac-
tion. I viSited Gujarat. I visited Anclhra 
Predesh ... 

PROF N. G. RANGA : Not Andhra 
anyhow. Your officers ar\! corrupt there. 

S. BUTA SINGH: If I were to com-
plete my answer, perhaps Prof Rangaji will 
be satislied. Yesterday ) was in Andhra 
Pradesh. 1 hl!ard this complaint and to·day 
I am going to take it up with the Minister 
for Textiles because Andhra growers are fac-
ing difficulties .. 

AN HON . MEMBER : Karnataka also. 

PROF. MADHU DANDAVATE : J 
would like to ask one question about two 
commodities. 

The Minister n1ay recall that when there 
was an agitation by the peasants on the 
question of onion prices and the working of 
the NAFED, we were assured here in this 
House that firstly NAFED will lllake 
adequate purchases arrangements and 
secondly. storage facilities for onion which 
are lacking will be providcJ in ditft:rent 
parts. 

Secondly, as far as cotton is concerned, 
because the emphasis and incentive is on 
manmade and synthetic tibre, the cotton 
tibre is relegated to the background. ] 05 
lakhs bales of cotton have accumu1ated this 
year. Will he th~refore. give two assurances: 
(1) that adequate buffer stocks of colton wi1l 
be built up or (2) in the alternative. the 
government will lift the ban on export of 
cotton that has already accumulated so that 
00 the one side cotton growers will not suffer 
and on the other, you will be able to earn a 
good foreign exchange? 

MR. SPEAKER: The third is to limit 
the imports. 

PROF. MADHU DANDAVATE: That 
is obvious. 

s. BUT A SINGH : Thank you for 
adding the third element. We have already 
taken a decision on the lines suggested by 
the Hon. Members and added by the Hon. 
Speaker. 

The allocation for the export of cotton 
has been con5.id~ra hly increased. Last year it 
was 5 lakhs bales and tbis year it has been 
made 10 lakhs bales. We are keeping 
track of the trends and if necessity arises, we 
will not hesitate in allowing more cotion to 
be exported. But here the problem is that 
we propose that cotton should not go as 
cotton hecause in the international market 
the prices are not competitive. Therefore, the 
Government lays more emphasis on turning 
cotton into yarn. Spinning units have been 
encouraged to produce yarn out of cotton so 
that OUf growers can get a better price. 

About onion last year there was some 
problem. This year we have not heard any 
complaint. The NAFED is doing pretty well. 
I visited Maharashtra. Yesterday I was in 
Andhra Pradesh. There is no complaint about 
onion. O.nion this time we are going to 
export. 

PROF. MADHU DANDAVATE: What 
about storage facilities '! 

S. BUT A SJNGH: That NAFED wJlJ 
take care. 

[Translation] 

LUlli River Basin Project, Rajasthan 

*310. SHRI V1RDHI CHANDER 
JAIN: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whet.her Department of Agriculture 
has approved (he Luni River Basin Project 
in Rajasthan and also sent it to World Bank 
with a view to solving irrigation and drinking 
water problem there; 

(b) if so, the details of the project 
report; and 
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(c) the time by which the work on this 
project will be undertaken? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH): (a) Luni River Basin 
Project in Rajasthan bas not been received 
from the Government of Rajasthan so far. 

(b) and (c). Do Dot arise. 

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker, Sir, I want to know v.hether a pro-, 
vision for a Master Plan has been made under 
this Project during the Seventh Five Year 
Plan and if so what are the details thereof? 

S. BUTA SINGH: S;r. there are 8 on-
going projects under the t--;lood Prone Sche-
mes in the Seventh Five Year Plan. These 
are: Upper Yamuna in Himachal and U. P.; 
Upper Ganga in U. P.; S"hibi River in 
Rajasthan, Haryana, Uuion Territory of 
Delhi: Gomti in Uttar Pradesh; Sone River 
in Madhya Predesh, U.P. and Bihar; Phulpur 
in Bihar; Ojay in Bihar anal West Bengal 
and Roop Narayan in West Bengal. 

[English] 

These are the major rivers which we have 
taken up under the scheme of Flood Prone 
Scheme. Hon. Members are pretty aware 
that we are very keen that Luni Nadhi 
should also be included in this. But 80 far, 
this project has not been given to us in tbe 
first instance. Secondly, the resources availa-
ble at the disposal of Government at the 
moment does not permit to include any new 
scheme beyond these. 

[Trans lalion 1 

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker. Sir, the reply given by the Hon. 
Minister is very disappointing because neither 
a project report has been· prepared in this 
regard nor has it been included in the Seve-
nth Pl:tn. This is a desert area through which 
~uni river flows and it caD heJp in increa-
sIng agricultural production. There is a 
s~heme to construct embankm~nts along this 
fiver, but since these embankmeots are yet 
to be constructed, the river is causing a 
heavy Joss. I want to know whether in view 
of this the Hon. Minister would give priority 
to it ? 

S. BUT A SINGH: Sir t as I said in the 
beginning, our Ministry is fully sympa,helic 
to it, we want to support it. ]f funds are 
made available to us and if State Govern-
meut of Rajasthan submits a scheme to us, 
we shan take it up. 

SHRI BAN\-V ARI LAL BAIR WA : Mr. 
Speaker, Sir, a big project named Bcesalpur 
Dam has been conceived for the benefit of 
farmers in Tonk, Bundi. Swai Madhopur and 
other districts. I would like to know from 
the Hon. Minister whether the said project 
has been included in the Seventh Five Year 
Plan 1 

S. BUT A SlNGH : Sir, as I have already 
said. only one river is there from Rajasthan .. 
Luni River, but the areas which the Hon. 
Member has referred to do oot fall in its 
catchment area. 

[Er:gr;,<;h1 

Consultanc~' servires by leAR 

*31i. DR. G. S. RAJHANS: WiJl the 
Minister of AGRICULTURE be pJeased to 
state: 

(a) whether the Indian Council of 
Agricultural Research propose to start a 
consultancy service to advise and assist the 
various agencies involved in agricultural 
research in the country; 

(b) if so, the time by which the proposed 
service will be introduced; and 

(c) the extent to which the various 
agencies involved in agricultural research will 
be benefited through this service ? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH): (a) Yes, Sir. The 
Indian Council of Agricu1tural Research 
propose to provjde consultancy services in 
the fields of education, resarch and training 
in agricultural, related and allied sciences. 

(b) The proposal is still being processed. 

(c) The proposed scheme envisages the 
pro·vision of scientific/technical or profes-
sional advice and assistance. It is prrmature 
to predict at this stage the extent to which 
various agencies are likeJy to be benefited. 
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DR. G. S. RAJHANS: I want to know 
from the Hon. Minister as to whether he has 
assessed the possibility of the different Agri .. 
cultural Universities existing in different 
States about the potentiality of this sort of 
service and whether it will not be a dupli-
cation of work resulting in unnecessary 
expenditure. 

S. BUT A SINGH : No, Sir, because the 
Universities operate in their respective areas 
and ICAR has the overall responsibility. 
Further the leAR can be mobjljsed to extC'nd 
this kind of service to the foreign institu-
tions and foreign Governments. Therefore, 
the Universitie! are not at all hampered. This 
will be rather an additional facility created 
in the country by the leAR. 

DR. G. S. RAJHANS: May I know 
whether this. "Consultancy will educate the 
people about the export potentiality of agri-
cultural produce '! 

s. BUTA SINGH: Yes, Sir. 

SHRI P. NAMGY AL : It is a welcome 
step that the Indian Council of Agricultural 
Research propose to extend consultancy 
services to farmers. But there is a gap bet-
ween the research conducted in the labora-
tories and its reaching the fanners. May I 
know from the Hon. ~1inister what steps 
Government are proposing to take to see 
that the results of the research conducted 
in the laboratories reach the farmers so 
that they can get the maximum benefit 
from it 7 

s. BUTA SINGH: It is a fact that the 
knowledge that our research institutes includ-
ing Universities, leAR and all Jndia Insti-
tutes have been able to gather through their 
research bas not fully percolated to the 
farmers. I was told that we have been able 
to transfer to the farmers only 40 per cent 
of the knowledge available. There is a 
scheme with the Governmt"nt of India-· 
from-}ab-to-land projects --, and through the 
Krishi Vigyan Kendras and through the 
extension services of various Universities 
and the 'State Governments, the Government 
of India is very keen to see that the techno-
logy which bas been created at a :very high 
cost must be made available to the farmers 
so that they ~an make full use of this tech-
nology. 

(Trans/atlon) 

SHRI D. P. YADAVA: Mr. Speaker, 
Sir, we h:dians are proud of the laboratories 
which come under the Indian Council of 
Agricultural Research. They have' done a 
fine job. Win the Government consider set-
ting up of an organisation of those Scientists 
who retire ~fter attaining the age of 55, 58 
or 60 years so that their services are pooled 
to create a fuJI-fledged centre for Agricultural 
Extension 'Services ? 

(English) 

s. BUT A SlNGH : It is a suggestion for 
action. 

[Tran.~/ation] 

SHRI YASHPAL SINGH: Mr. Speaker, 
Sir, while congratulating the Hon. Agricul .. 

,.-.... ute Minister, I would like to say that there 
is a weakness on the part of the Government 
and your 'Lab to La nd Programme' aimed 
at carrying the new technology to the farmers 
bas a big weakness. The Hon. Minister bas 
stated that they are continuing with the 'Lab 
to Land' scheme so that tbis problem could 
be solved. So far as I know, the biggest 
problem being faced by the Government in 
this regard is that whereas the Central 
Government want its benefits to reach the 
farmers, a number of State Governments are 
not accepting it even now due to resource 
constraint or some other reasons. I want to 
know whether Government or the Agrjcul~ 
ture Minister for that matter are faced with 
this problem; jf so, what is the solution 
thereof? 

MR. SPEAKER: The former Agriculture 
Minister is sayingg so on tbe basis of his 
own experience. 

s. BUT A SINGH: Sir, it is true that 
the 'Lab to Land' programme is not being 
implemented as successfully in some of the 
states as it should be. We are evaluating it 
and it is tbe endeavour of our Government 
to see that it is implemented successfully in 
all the States and the Government would 
take prompt action should some problem 
arise in any of the States. I must also men .. 
tion as I did at the outset that 60 per cent 
of our scientific technology in agricultural 
se~tor, thouah ready with tbe labora~ories!l 
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Universities and Institutes, is yet to reach the 
farmers. The Medium for lran~fer of this 
technology is our 'Lab to Land' programme 
and Krishi Vigyan Kendras. Earlier, we had 
decided to have at least one Krisbi Vigyan 
Kendra in each district. but we have not 
been able to do s(\ due to financial cons-
traints. Efforts, however, still continue to 
cuver maximum number of districts during 
the Seventh Five Year Plan itself. 

(Translation] 

Completion of projeee In Calcutta by 
N. B. C. C. 

*313. SHRI KALI PRASAD PANDEY: 
Wi11 the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether it is a fact that despite heavy 
losses incurred by the Calcutta ~1etropolitan 
Unit of the National Building Construction 
Corporation Ltd., New projects are being 
underta ken by the Corporatjon; 

(b) jf so, the details of tbe profits or 
losses thereof; and 

(c) whether Government propose to con-
duct an enquiry ioto the causes of the pro-
jects not being completed by the stipulated 
time and if so, tbe nature of enquiry to be 
conducted and by what time? 

(Eng/tshJ 

THE MINISTeR. OF URBAN DEVE-
LOPMENT (SHRI ABDUL GHAFOOR): 
(a) and (b). There has been an overall profit 
in the Metropolitan Transport projects 
undertaken by NBCC in Calcutta. A state-
ment showing details of profib/losscf) OD 

these projects is given belows. 

(c) Most of the contracts have been or 
would be completed by the Corporation 
within the extended period. As such, question 
of holding an enquiry does not ari~. 

Statement 

S1. Name of the work 
No. 

1 2 

Progressive 
profitability I 
Joss as on 31.3.85 
(in lakhs of rupees) 

3 

Remarks 

4 
--... ,~, .... "" ..... ----~-------- -----.._, _._._---' --""'_"' __ '._-" ~-.--.-,--~-----~- --............ _---

1. M TP Section I 

2. MTP Section X 

3. MTP Section IX (R) 

( + ) 1.37 

(-) lOO.75 

(-)35.41 

Contractual claim of nearly 

Rs. 100 lakhs is lying for 

acceptance of arbitration 
with MTP and lhis Joss is 

likely to be recouped. 

Contractual escalation pay· 

ment of about Rs. 361 

lakhs is held up by MTP 

for approval for Railway 

Board and on receipt of 
this paynnent, ~e ~ss 

would be recouped. 
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-------... ------~~ 

1 2 3 4 

4. MTP Section Xl (+ )S6.59 

s. MTP Section 14-C(R) (+ )53.51 

6. MTP Section 1 SA I1(R) (+ )35.30 

Total Profitability ( + )10.71 

[Trans/at ionJ 

SHRI KALI PRASAD PANDEY: Sir, 
tbougb my original questilln itself has been 
amended, yet the reply to my question shows 
profit in respect of some projects and loss in 
the case of others. In my original question. 
I had also asked whether some undesirable 
elements had seized control of the works 
being done by the Calcutta Metropolitan 
Council in Calcutta. I want to know whether 
Government are aware that a competent and 
honest Project Manager Shri Umel!!h Chandra 
Karan of M. T P. 14 C. R. Branch of 
National Building Construction Corporation 
Limited, Calcutta Branch has received threats 
from undesirable elements that he would be 
killed alongw~h his family members. He had 
also informed all concerned offi..:ers about 
this threat through an F. I. R. dated 
15.l.1986 and had also sought police protec-
tion. After be was fed up with the tension, 
he had also written to the Government that 
if be was not transferred to some other place, 
his resignation may be accepted. I want to 
know whether the Hon. Minister has any 
information about it and whether has been 
stated above is True ? 

SHRI ABDUL GHAFOOR: According 
to the question that I have with me ••• ' •. 

MR. SPEAKER: This way, an will get 
themselve~ transferred. 

SHRI ABDUL GHAFOOR: Although 
it is not related to the main Question~ yet the 
Hon. Member being from my own area, my 
native place, I shall make him satisfied after 
getting al1 these matters inquired into 
(Int~rrupt;ons) I fully sympathise with him. 

MR. SPEAKER: Now I have come to 
know about this col1usion. You are neigb-
bourse 

SHRI KALI PRASAD PANDEY: The 
Hon. MJnister has no doubt expressed his 
sympathy, but the question is that the father 
of Shri Umesb Chandra Karan is a Freedom 
Fighter and be had written to the Govern-
men t a Dunl ber of times ... 

MR. SPEAKER : If you ba'Ye any ques-
tion, you may put it, not a personal one. 

SHRI KALI PRASAD PANDEY: There 
is danger to his life, he has got an F. 1. R. 
registered and has written to alltbe concerned 
officers that in case he is not transferred, blS 

resigna tion may be accepted. 

[ElIglish) 

MR. SPEAKER: Tais cannot be 
allowed. Nobody can allow this. One gets 
transfer on threat of this or that. This is 
imma terial. 

SHRI BASUDEB ACHARIA: The 
management of NBCC had declared lock-out 
on ull ongoing projects in Calcutta. This 
would hamper the construction of metro-
railway and Kolagh"t Thermal Power Station. 
Tbe management bad also suspended almost 
all the top leaders of majority of unions. In 
view of this situation, I would like to know 
whether the Government will intervene for 
lifting of Jock out, for settlement of the dis-
pute and for implementation of the agreen1ent 
which was arrived at between the manage-
ment and the recognised unions. 

SHRI ABDUL GHAFOOR: He had 
put so many questions. 

MR. SPEAKER : You reply one. 

SHRI ABDUL GHAFOOR: I think, if 
one example is furnished before the House, 
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the HOD. Members from Bengal will ri4e in 
revolt. I will give you just one example. The 
NBCC was distributing the monthly salary to 
the office workers. Three men came witb 
pistols. They wanted to snatch away the 
money. The police was standing there but 
they did not. take any action. Whea they 
took away some money, then the police 
received some money and they went away. 
The condition is so bad that it is difficult for 
them .•• 

(Interrupt iO"$) 

SHRI BASUDEB ACHARIA: Is this 
the reason for imposing Jock out? 1 want to 
know whether you want to intervene in lifting 
of lock out?. (Interruptions) 

Sir, I want to know whether Government 
will intervene. 

SHRi ABDUL GHAFOOR : Sir, it is 
not tbe only reaSOD. The lands through 
which this metro line has to pass have Dot 
been cleared .•. (Interrupt ion~). There are so 
many factors. I will inquire into what the 
Hoo. Member has said. 

(Interruptions) 

MR. SPEAKER: He has said that be 
win inquire into it. 

Geological Survey of India 

+ 
*314. SHRI ANIL BASU : 

SHRI ANANDA PATHAK: 

Will the Minister of STEEL AND 
l\llNES be pleased to state: 

, (a) whether Gov~Jnmeot are contemplat-
Ing to hand over the major functioning of 
the. Geological Survey of Indla to a Corpo-
rauon; and 

(b) if so, tbe reasons therefor '1 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF' MINES (SHRIMATI 
RAM DULARI SINHA): \a) and (b). A 
$tatement is given below. 

StatemtDt 

While reviewing the drilling activities of 
Geological Survey of Jndia, tbt Board of 
Management of Geologica1 Survey of India, 
at their meeting held on 4th October. 1985, 
at Srinagar, felt that drilling activities ioc1ud-
ina personnel, equipment, stores, etc. could 
possibly be transferred to Mineral Explora-
tion Corporation Ltd. It was suggested that 
the possjbjJjti~s of setting up a Regional 
Drilling Corporation as a subsidiary of 
Mineral Exploration Corporation Ltd. (a 
public sector undertakin2 under the Ministry) 
could be explored so that without affecting 
the interests of GSJ PersoDnel, the fUDctional 
efficiency of the Drming Wing could be 
increased, For this purpose, a Committee 
has been constituted to make an in-depth 
study and submit a rcrort to the Board for 
taking a decision in th e matter. The Com-
mittee bas recently submitted its report. A 
final decision in the matter would be taken. 
no doubt, aflC!r giving due weif.btage, inter" 
alia, to the interests of GSI Personnel. 

SHRI ANIL BASU : Sir. the Geological 
Survey of India is a prestigious institution. 
Now, in order to cripple that institution it 
has been proposed to tran~fer the drilling 
activity to Mineral Exploration Corporation 
Ltd. The Minister bas stated that in the 
nleeting of the Board of Management of GSI 
held on 4th October, 1985 at Srinagar tbe 
Board of Management reviewed the drilling 
activities of GS}' I would like to know 
whether this matter of reviewing of drilling 
activity was on the agenda of the meeting 
or it was taken up in course of discussion 
of the meeting. I would also like to know 
whether or not the Board of Manag8ment 
were unanimous in its feeling that the drilling 
activity ~hould be transferred to the proposed 
Mineral Exploration Corporation? 

SHRIMATI RAM DULARI SINHA: 
I bave already given the statement of facts. 
It is true that in October last in Srio8gar 
the 27th meeting of Board of Management 
was held and review were made in connec-
tion with the drilling activities of GSl and 
it was' felt necessary tbat the drilling portion 
should be transferred to MECL or its 
subsidiaries for setting up a ra8iona! board. 
A two-member committee was formed. I he 
report of tbat committee has reached the 
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Ministry only a few days back. We are 
looking into tllat. No decision has yet been 
taken. 

SHRI ANJL BASU : My question bas 
not been repJ ied. 1 wanted to know whetber 
this matter was on the agenda or taken up 
during the course of the meeting. 

SHRIMATI RAM DULARI SINHA: 
Sir, it was in the course of discussion. 

SHRI ANIL BASU: Sir. GSI is a 
prestigious institution with international 
fame. Now, what has happened is that they 
will undertake the topographical survey and 
the underground drilling will be done by 
Mineral Exploration Corporation. You have 
taken away the dnlli"ng activity from GSI 
and thus going to cripple that organisation. 
1 would like to know who are the members 
of the committee which will takt: up in-
depth study of the proposed drillinll activities 
to be passed on to some subsidiary and 
also what are the recommend,ttions of that 
committee? 

SHRIMATI RAM DULARI SINHA: 
There arc 18 members in the Board' of 
Management~ namely. Secretary and Chair-
man, representative from the institution, 
representatives from tbe State governments 
and from GSI itself. So many important 
organizations are represented there; there are 
eighteen members. Its Chairman is the Mines 
Secretary. I agree that it is a prest igious 
organi~tion; it was started in 1851 and since 
tben it has been working well. When the 
necessity wasieJt, a Committee was appoint-
ed anc Ilhe .teport has come only a few 
days qo. ,,: 

It appears that the Hon. Member ha9 
something in his mind, but be is not divulg-
ing that. J would like to tell him that every 
(fonsideration wilJ be given to t.he staff and 
workers employed in the GSI on the drilling 
side. 

SHRI ANIL BASU: Tho~e who are 
doing the underground and topographical 
survey should be entrusted with the drilling 
work. They have now taken away the work 
of drilling from OSI. 

SHRIMATI RAM DULARI SJNHA: 
As I said. nothing ba, been decided al yeL 

If tbe Hon. Member has any concrete pro-
posal, let us know tbat. 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): May I explain 
to my Hon. friend? There j~ sballow dnlhng 
for exploration, there is deeper drilling albo. 
It is not as thougb the entire drilling in' one 
organization is the best arrangn1cnt. Even 
today, there is ~he GSI doing some drilhng 
and there is tbe MECL doing more drilling. 
It is not necessary that every kind of'drilling , 
must be done by the same organization. 

DR. KRUPASINDHU BHOI: It was 
the jugslery of my friend who had posed this 
question. Mainly, we are discouraging the 
mushroom growth of different organizations 
in our country. Keeping that in view, GSJ is 
doing a tremendous job in our country for 
mineral exploration from the beginning. 
There arc some geologh.'al formations In our 
COLJntry, and the Mineral Exploration Corpo-
ration are doing dttailtd expJorali(1n and 
they have been given the responsibility for 
detailed exploitation. Will the Minister assure 
!t.e How,e that there would be no mushroom 
growth of different Corporations, alld he will 
entrust this to one partlcuJar organ_ization, 
whether it be Geological Survey of InOla, 
Mineral Exploration Corporation or Indjan 
Bureau of Mines? They would also be 
responsible for the detailed mapping of 
countrYt because we are lagging behind and 
our mapping is only 45 per cent of our 
total areA. Secondly, detailed exploitation 
has yet to be done .. , (Interrupt ion~) 

'MR. SPEAKER: I would like you to 
frame your question preCisely so that it could 
be answered. You lost in the longevity of the 
que~tion. 

DR. KRUPASINDHU BHOI : Shrimati 
Indira Gandhi had given a clarion call for 
this. We must know who is rcsponsblle for 
this. Will the Minister give responsibility to 
one Corporation, may be Mineral Explora-
tion Corporation or GSI, or whosoever it 
may be, from detailed mapping to aeroniag 
netic 'survey, so that we are able to know 
different kinds of formations like ancient 
formations, old formations, teritary' forma-
tion and other formations, and we can 
explore and exploit our different minerals 
advantageously ? •• (Interruptions) 
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MR. SPEAKER.: He is tryins my 
patience bow long 1 can stand. 

DR. KRUPASINDHU BHOJ: The 
Minister is well aware of the filcts; be is a 
kuowledgcable person. Will be consider to 
have only one organization for this? 

MR. SPEAKER: You always struck 
to the question, whenever I give you the 
opportuni ty • 

Next question. 

Pesticides formulations 

*315. DR. T. KALPANA DEVJ : Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether about 50 technk.al grade 
pesticides and about 300 formulations are 
being produced in the country and if so, 
whether such a large number of these is 
warranted; 

(b) whether our scientists have made any 
indepth studies in the matter and if so. 'the 
results thereof and foHow-up action taken 
to keep the number of pesticides and the 
formUlations to the bare minimum~ 

(c) whether the use of high quantities 
of pestcioes is cost effective and is justified 
in the context of damage to environment; 
and 

(d) whether high pesticide residues in 
the environment suggest that pesticides are 
not being degraded as claimed '1 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : <8> to (d). A Statement 
is given below. 

Statemerlt 

(a) The Registration Committee bas so 
far issued Registration CertifiCates for indi-
genous manufacture of 56 techni cal grade 
pesticides and for indigenous manufacture 
of 184 formulations of pesticides. 

Tbis is not c01l8idered a very large Dum-
ber considering.. tbe different aaro .. climatic 

Oral 1i1lltN', 26 

zones, the variety of crops grown in the. 
country, the multitude of pests, diseases and 
w~ds which can cause gnat Joss If not con-
trolled. It is also II very insignificant number 
when compared to that of the USA. an en-
vironmeutaUy conscious country; their En-
yironmental Protection Agency has registered 

. 7,000 pesticides and about 11,000 funnuJa-
tions. 

(b) Restrictina the number of pesticides, 
in use, is not one of the: goals recommended 
by the technical experts. On the other band, 
dependence on a limited number of pesticides 
may prove counter-productive in the;! IODg 
run, as the repeated use of tbe same pestI-
cides can lead to development of resistance. 
With this objective in view, it is always con-
sidered safe to have an alternative set of 
pesticides for the same group of diseases and 
pests. Howev~r, before recommending any 
pesticide for use on an}, crOPt its efficacy, 
toxiCity and all other relevant parameters 
are duly considered by the Registration 
Commttee; and only safe pesticjdes are regis-
tered. 

\c) and (d). The use of pesticides in 
India, at present, is not excessive as com-
pared to many developed and developing 
countries. While per hactare consumption 
of pesticides in India is about 295 gr., it is 
over 13 kg. in Italy, over 12 kg. in Hungary, 
over 9 kg. in Japan and over 6 kg. in Re-
public of Korea. In India. only the need-
based and judicious application of pestjcides 
is being recommended; and this is very much 
co~t effective and justified to prevent losses 
to the crops due to pests, diseases and weeds 
and to sustain production of food, fibre, 
fodder and other crops keeping in view the 
environmental and ecological balance. The 
strategy followed by the Government in 
Plant Protection is Integrated Pest Manage-
ment in which genetic, mecbanical and bio-
logical methods are also used in addition to 
chemical methods. 

With the judicious use of pesticides and 
at low level it is used in India, no significant 
damage to environment can take place. Be-
fore registering the pesticides, all aspects are 
taken into consideration. The Central In .. 
secticides Board before approving a pesticide 
for use in the country t also satisfies itself 
about all its parameten aod also indi.tes 
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the minimum intervals between application 
of the pesticides 8 nd the hArvesting. The 
Government is keeping a very close walch 
on the residues of pesticides in the environ-
ment. Agencies like Indian Council of Agri-
cultural Research, the Council of Scientific 
and Industrial Research and the Agricultural 
Universities are engaged in residue research. 
ICAR has sanctiC'tned an .All India Coordina-
ted Research Project on Pesticides Residues 
to obtain reliable data in all agro"climatic 
zones in the cO'lOtry Studies on pesticide .. 
residues have revealed problem of residues 
only in case of DDT and BHe. 

Degradation of pesticides is a relative 
term and over the years there bas been a 
shift in the use from relatively presistent 
peCfticides to more bio-degradable pesticides. 
The(le peC\ticides do not persist or leave any 
significant amount of residues in the environ .. 
ment under good agricultural practices. 

The Central Government have already 
constituted an Expert Committee under the 
Chairmanship of Dr. S. N. Banerjee to exa-
mine the pesticides which are either banned 
or restricted for use in other coun tries but 
continue to be in use in India. It will also 
be making its recommendations regarding 
safer substitutes for highly toxic and per-
sistent pesticides. 

DR. T. KALPANA DEVI : I would like to 
. know whether the Government is reducing or 
limiting the formulations of pesticides, just 
as it is being planned for drugs. 

s. BUTA SINGH: We are regularly re-
viewing the situation of pesticides and we 
continue to take corrective measures. There 
are a large number of insecticides which are 
not used in our country as they are con-
sidered to be harmful. 

DR. T, KALPANA DEVI: What are 
the levels of pesticides in human bodies as 
a result of consumption of fruit and vegeta-
bles from those crops where insecticides and 
pestic ides arc sprayed ? 

s. BUTA SINGH: This is a very tech-
nical question and I am sorry that I do not 
have the statistical data on this. But I will 
definitely take up this question aDd I will 

ask some sptciaJists to give me the answer. 
Then I will communicate it to the Hon. 
member. 

SHRI AJAY MUSHRAN: Is the Hoo. 
Minister aware of the fact that there have 
been a large number of complaints about the 
ineffectiveness of pesticides and insecticides ? 
Because of the spurious nature of these pesti-
cides, and insecticides. these are adversel)' 
aff~ting the farmers who are growing gram. 
The caterpillars are not dying with these 
pesticides and insecticides that are issued to 
them. If the Minister is aware of this, 
would he be kind enough to intimate what 
action. immediate and far-reaching, he is 
contemplating to take? 

s. BUTA SINGH: Due to continuous 
use of pesticides or insecticides, the prsts also 
deveJop resistance and this particular pro-
blem about gram which the Hon. Member is 
mentioning. has been reported to us. We 
will get tests done from the laboratories. 
Also, we keep on advising the State Govern-
ments about the ineffectiveness of particular 
insecticides. There has been a report about 
adulteration of pesticides and insecticides. 
We wiH ta ke suitable measures as and when 
a ca5e is brought to our notice. 

[Translation] 

MR. SPEAKER: You must be quite 
vigilant, because the people who manufacture 
spurious medicines do not spare even the 
human beings. 

[English] 

SHRI V. SOBHANADREES\VARA 
RAO : Is the Government aware of the ex" 
pert recommendation that syntehtic pyri-
tberoids should not be appliea in regard to 
food crops and while it is so, synthetic pyri-
theroids are extensively and excessively used 
in respect of pulses and other food crops? 
This is having very adverse impact on other 
crops like cotton and tobacco which are 
existent in this field. Will the Government 
take immediate steps for banning t~e appli .. 
cation of Syntbetic Pyritberoids at least on 
th~se food crops? 

s. BUTA SINGH: This particular pesti .. 
cide is beitlg used on $be fodder ~rop and it 
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is not permitted on a large scale on tbe 
fresh vegetables aud fruits.' But in Case the 
Hon. Member has some case in his mind, 1 
would look into it. 

Mobile soil testirlg vaos 

*316. SHRI V. TULSlRAM: Will the 
Minister of AGRICULTURE be pleased to 
slate: 

(a) whether Indian Potash Ltd. bas 
fabricated mobile soil testing vans; 

(b) if so, the ,details of the faciJities 
these vans are expected to provide to the 
farmers in the country and the eXl~nt to 
which the guidance so given will be helpful 
to the farmers; 

(c) whether such vans have a1so been 
provided in the State of Andhra Pradesh 
and if so, how many and if not, the reasons 
therefor; and 

(d) the time by which such vans are ex-
"pected to be provided to Andhra Pradesh ? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) Yes, Sir. Indian 
Potash Limited has fabricated three mobile 
soil testing vans which were commissioned 
in February, 1986. 

(b) These mobile soil testing vans are 
fitted with the latest equipment to analyse 
soil samples for providing specific fertilizer 
recommendations at farmers' door steps. 
These vans also have quick fertilizer testing 
kits for advising the farmers regarding the 
purity of fertilizers. Audio-Visual facilities 
are also provided in the vans to educate the 
farmers on the latest technology of crop 
production through efficient use of fertilizers. 
The guidance given through this service will 
belp the farmers to increase the efficiency of 
fertilizer use for aollievjng higher productivity 
per unit of fertilizer. 

(c) and (d). Indian Potash Limited bas 
Dot provided any such "van to tbe State of 
Andhra Pradesh . However, four mobile son 
testins vans are already operating in Andhra 
Pradesh. 

I Trallslatlon] 

SHRI V. TULSIRAM : Mr. Speaker, Sir, 
the Hon. Mimster bas stated in his reply that 
Indian Potash Limited bas fabricated mobile 
soil testing vans. I wall t to know from the 
Hon. Minister which company bas produced 
the vehicles that are being used in Andhra 
Pradesh, in how many villages the soil tes-
ting bas been done and the number of 
farmers covered under these tests? Has the 
production increased after the farmel s were 
given consultancy; if 60, to what extent ? 

s. BUTA SINGH : Mr. Speaker, Sir, 
there is no doubt that the farmers have 
benefited a Jot wherever the soil tests have 
been conducted. Information is available 
wi th us in respect of each crop as to how 
much the yield has increased. At prescnt, 
four vans have been pressed into service in 
Andhra Pradesh. However, I do not have 
information about the name of company that 
has produced these vebicles. As of now, the 
soil testing facilities in the country are not 
sufficient-I admit it. This faCility should be 
increased and efforts are continuing in this 
direction. Six more laboratories are being 
set up in different zones during the Seventh 
Five Year Plan so that this facility could be 
extended to more and more farmers in the 
country. By doing so; f(rtiJizers can also be 
put to maximum Ufie and at the same time 
the farmers can be informed on the spot 
about the deficient elements in their respective 
soils. Thus, this facility is very beneficial and 
the Government are giving full attention to 
it. 

SHRI V. TULSIRAM : My second 
supplementary is that bow this test is being 
conducted and what the farmers are required 
to do for it ? Supposing I am 8. farmer and 
I want my soil to be tested, then what am 
I required to do. wbat is the procedure for 
this and whether some fee is also charged 
for it; if so, how much? 

s. BUT A SING H : This is a free service 
and 00 fee is charged for it. Small pamphlets 
are distributed among the farmers which 
carry the procedure to be adopted by the 
farmers. It is announced tbrouah the exte-
nsion services, Gram Pancbayats, Block 
Development Agenci.s well in advance "'hich 
areas win be covered by the mobile vans, 
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on what dates and wha't information the 
farmers are required to give. The notabJe 
.thing about this facility is that the farmers 
are informed of the results on the spot and 
advice given as to the elements which are 
deficient and which crops can be grown well 
there. The four vans that are now heine 
utilised in Andhra Pradesh belong to the 
State Government. 

WRTTTEN ANSWERS TO QUESTIONS 

(English} 

Beneficiaries of IRDP 

*304. SHRJ K. V. SHANKARA 
GOWDA: 

SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether more than SO per cent of the 
beneficiaries of the Integrated Rural Deve-
lopment Programme in the country do not 
belong to tlte poorest segment of the society; 

(b) whether in Gujarat, Uttar Pradesh 
and West Bengal, the percentage is 80 per 
cent; 

(c) if so, whether any directive has been 
issued to the State Governments in this 
regard; and 

(d) if so, the action Union Government 
propose to take against the States which are 
not implementing the IRDP for the people 
for which it is meant ? 

THE MINISTER OF AGRICULTURE 
(8. BUTA SINGH): (a) to (d). As per the 
report of Concurrent Evaluation for the 
period October-December, 1985, about 12 
per cent sample beneficiaries had an annual 
family income upto Rs. 1.000; 42 per cent 
had income between Rs. 1,001 and 2s000 and 
about 46 per cent had income between Rs. 
2,001 and. Rs. 3,500 at the dme of assistana:. 

As per above Concurrent Evaluation 
Report of October-December, 1985, about 

18 per cent of samp ~e beneficiaries belonged 
to the income gf()Up of Rs 1,001- 2,000 in 
Gujarat, while a~out 82 per cent belonged 
to the income grolrp ('If Rs. 2,001-3,500; in 
Uttar Pradesh abcut 2 per cent belonged to 
the category 0-1,000, about 20 per cent in 
category 1,OO]-2t OOO and about 78 per cent 
in category 2,001-3,500; for tbe State of 
West Bengal about 13 per cent belonged to 
the category 1,001--2,000 while about 87 
per cent belonged to the category 2,001-
3,500. 

The Department of Rural Development 
has repeatedly stressed to the State Govern-
ments that the programme must focus on 
giving sufficient assistance to the identified 
poorest of the poor. The findings of the 
studies have 'also been brought to the notice 
of concerned State Governments, requesting 
of corrective action. 

(Tranlation] 

Possession of plot allotted to U. P. 
Government 

*311. SHRI JAGANNATK PRASAD: 
SHRI NIRMALKHATTRI: 

Will the Minister of URBAN DEVELOP· 
MENT be pleased to state: 

(a) whether his Ministry had allotted in 
1982 a plot of land measuring 0 53 acre and 
costing Rs. 65,95, 400/- between Chanakya 
Cinema House and the railway line in New 
Delhi for construction of a guest house to 
the Uttar Pradesh Government which had 
already paid the cost thereof; 

(b) if so, the rea~ons for which the Uttar 
Pradesh Government has not been able to 
get its possession so far; and 

(c) the time by which the Uttar Pradesh 
Government is likely to get the possession 
of the plot of ·land ? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI ABDUL GHAFOOR) : 
(a) Yes, Sir. 

(b) and (c). There has been squatting at 
the site. Efforts are being made to evict . the 
squatters and give possession of 'the site ,to 
the U. P. Government at the earlieat. 
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[Engllsh1 

Uniformity in minimum wages In 
States 

'" 317. SHRI T. BASHEER: Will the 
Minister of LABOUR he pleased to state: 

(a) whether Government are awar~"that 
at present different States are following diffe .. 
rent methods for fixing and revising minimuJD 
wages under the Minimam Wages Act, 1948; 

(b) if so, whether due to this disparity 
in wages, migration of industries takes place 
from one State to another; 

(c) if so, whether Government propose 
to work out common Dorms to achieve 
un ifonnity in minimum wages; and 

(d) if so, the details thereof? 

THE MINISTER. OF STATE OF THB 
MINISTRY OF LABOUR (SHRJ P. ~. 
SANGMA) : (a) to (d). A statement is giveD 
below. 

Statement 

The Minimum Wages Act, 1948 presc-
ribes the procedure for fixing and revising 
minimum Wages. The appropriate Govern-
ment may appoint committees and sub-
committees to bold enquiries and advise in 
respect of such fixation and revisi;'n. Another 
method is by publishing the proposals in the 
official gazette and obtaining the representa-
tions from al1 those likely to be affected and 
finalising them after considering ·such represe-
ntations. 

2. Complaints have been made from 
time to time that due t-o a wide disparity in 
the minimum rates of wages in certain 
employments in the neighbouring States in 
the Southern Region, there is a tendency for 
the industries to shift to States where Mini-
mum Wages are comparatively low. This 
question has been discussed at a number of 
meetings which recommended revision of 
minimum wages wherever such revision was 
due. 

3. The pntAl question of the need for 
uniformity, of minimum, wages was disceusscd 

at the 31st Session of the Labour Ministers' 
Conference held in July, 1980. It was agreed 
at the Conference that wbile a bsolute un~for
roity was not possible. there ~bould Dot be 
too wide a disparity in wages prescribed by 
neighbouring States as it might lead to flisht 
of industry and business from ODe State to 
another. According)y, it was emphaSised at 
the aforesaid Conference that whiJe fixins./ 
revisioa Wltaes under tbe Minim~m Wages 
Act, due regard may be given to the' impact 
that. the preserjbed wages might have OD 
indusfry in other -States especially the neigh-
bouri1ll StateR. The recorpmeruia tion was 
brought to the notice of all tbe Sta.te Govern-
ments/Union Territory Administrations for 
necessary action. The question was aaain 
discussed with particular reference tQ the 
bidi industry at the meeting of some Labour 
Ministers in September, 1981 and a number 
of recommendations were made in order to 
reduce disparities in wages. The question of 
disparity in wages was also discussed in the 
28th Session of the Indian Labour Confe-
rence held on 25·26th . Nov., 1985. The 
Conference recommended that till such time 
as National Minimum Wage was feasible. it 
would be desirable to have regional minimum 
wage. 

Master pJao for Pulses Dev~lopme,.t 

*318. SHRI D. P. YADAVA : 
SHR]~A TI KISHORI SINHA : 

Will the Minister of AGRICULTURE 
be pleased. to, sf11~e : 

(a) the details of the master plan for 
Pulses Development in the country; 

(b) the functions and status of the Pulses 
Development Council; 

(c) whether Govunmcnt propose to set 
Up Pulses Board as recommended by the 
Pulses Development Council: and 

(d) if so, the details tbereof, and if not 
the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(S.' BUTA SINGH): (a) A National Pulses 
Development Project is proposed to be taken 
up from 1986 .. 87. In this project location 
specific problClXls of each state would be 
,"kl«l· in. selected &leas . throuab da)POiU'a-
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tioo of the productivity technology. It would fTranslalion] 
also include provision for post harvest proce-
ssing and marketing. Child laboar 

(b) The Council is an advisory body 
and bas the following functions: 

1. To consider development program-
mes in the Central and State 
Sectors in respect of pulses, review 
progress thereof from time to time 
and recommend measures for 
increasing the prodoction of pulses; 

2. To consider problems relating to 
the production and market ins of 
pulses including the consideration 
of remunerative prices to pulses and 
to advise Government in these 
matters. 

*319. SHRI RAJ KUMAR RAJ: Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether by the year 1990 the num .. 
ber of child labour in the age-sroup of 5 to 
IS years will go up from one crore and 
seventy five lakbs to one crore and eighty-
two lakhs and consequently the Dumber of 
children seeking employment will also be 
much higber than at present; and 

(b) if so, how Government propose to 
tackle this situation in furtherance of their 
policy to gradually eliminate completely the 
child labour? 

THE MINISTER OF STATE OF THE 
3. To consider demands for different MINISTR Y OF LABOUR (SHRI P. A. 

pulses in the domestic as well as 
export market and advjse Govern-
m(:ot about necessary adjustments 
in pu1ses production programmes 
accordingly. 

4. To consider the special needs of 
.mall and marginal farmers in res-
pect of pulses production and 
sugflest suitable measures for meet-
ing the some. 

S. To facilitate coordination between 
research and development program-
mes relating to pulses and to advise 
about the needs for improvement in 
the quality and productivity of 
pulses. 

6. To advise Government on such 
other connected matters as may be 
considered necessary from time to 
time. 

(c) No, Sir. 

(d) Since the proposed National Pulses 
Development Project would take care of 
various developmental processing and marke-
ting aspects at the State ·)evel, it is not 
considered necessary to set up a separate 
Board for pulses. 

SANG M A) ~ (a) According to the projections 
made by the Planning Commission in tbe 
7th Plan document the estimates of the 
labour force between the ages Sand 15 years 
from March, 1985 and 1990 are 17.58 milliOn 
and 18.17 million respectively. 

(b) The question of having a compreh-
ensive Ieais1ation on Child Labour to regulate 
and gradually eliminate Child Labour is 
under the consideration of the Government. 

[English] 

Mastf'r Plans for Urban Areas 

*320 SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether Government have urged the 
States to prepare master plans fOr all urban 
areas; 

(b) if so, the reaction of the States 
thereto: 

(c) whether backward States like Bihar, 
could expect bisher quantum of Central aid 
to prepare and implemen t these master 
plans; 

• 
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(d) whether World Bank has promised 
aid for development of several towns; and 

(e) if so, whether this assistance is being 
utilised? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI ABDUL GHAFOOR): 
(a) and (b). During the Third Five Year 
Plan, the State Governlnenl were requested 
to prepare Master Plans in respect of all 
Cities and Towns. As a result, about 600 
Master Plan were prepared. 

(c) Central assistance was given for the 
preparation of Master Plans. There is no 
scheme for giving Central assistance for 
implementation of Master Plans. 

(d) and (e). The World Bank has been 
providing financial assistance from time to 
time for the development of certain:. towns 
and cities, and the aid is being utilised for 
the implementation of the World Bank .. assis-
ted projects. 

Employment opportunities in 
Yisakhapatnam Steel Plant 

*321. SHRI BHATTAM SRlRAMA .. 
MURTY : Will the Minister of STEEL 
AND MJNES be pleased to state: 

(a) whether the Annual Report of the 
Rashtriya lspat Nigam Limited for 1982-83 
stated that the Visakhapatnam Steel Plant 
will generate employment for a little over 22 
.housand p<"'fsons and the employment poten-
tial due to various anciJJary units will still 
be much more; 

(b) whether it is a fact that a similar 
paragraph as mentioned above did not find a 
place in the Annual Reports of the Corpora· 
tion for subsequent years, namely 1983-84 
onwards; 

(c) if ~o. the reasons therefor; and 

(d) the action taken to introduce latest 
and more sophisticated technology at 
Visakhapatnam and by whom, under. what 
circumstances, and its effect on employment 
opportunities in the Steel Plant? 

THE MINISTER OF STEEL AND 
MJNES (SHRI K. C. PANT): (a) Yes, Sir. 
However, the number of employment at 3.4 
miUion toones stage was stated as twenty 
thousand. 

(b) Yes Sir. 

(c) The statement made in the J982-83 
Roport was based on the preliminary esti .. 
nlales indicated in the Comprehensive Revised 
Detailed Project Report (1980). The) had 
not been examined in detail. 

The manpower requiren1ent was studied 
by the projecf in 1984 taking ioto account 
the latest ted)nuJo~ies proposed for tbe steel 
plant as welJ as the interoB tional level of 
productivity in similar steel plants. This 
study estimated the total manpower require .. 
ment at 12,000 for works, mines township, 
adnjnistration etc. Estimates of manpower 
requirements for the Rationalised Concept 
formulated in 1985. envis.tged a total man-
power of J 5,000. Since these estimates were 
still tentative, it wa~ not considered necessary 
to include tbem in the Annual Reports for 
1983-84 and 1984-85. 

(d) The Visakbapatnam Steel Project 
(VSP) is being implenu~nted as per Project 
Report prepared by VSP's Principal Con-
sultant Mis. M. N. Dastur and Co. jointly 
with the Soviet Design Organisation. 

The latest technologies have been incor-
porated in the dcsi~n of plants and cquip-
ments proc6rcd/' to be procured for VSP. 
Proposols in this regard have been formula-
ted by the project authorities after obtaining 
the advice of their consultants and have been 
approved at the Govtrnrr,cnt lcyel. ~l be posi-
tion is reviewed continuously and more 
advanced technologies to improve the econo-
mic viability of the project further are being 
adopted, wherever feasible. 

Financial assistance to Gujer.' for 
Drinking Water Supply Scheme. 

*322. SHRI MOHANBHAI PATEL: 
Win the Mjnister Qf AGRICULTURE be 
pleased to state : 

(a) the amount of financial assistance 
given to the ,Governnlcnt of Gujarat duriog 
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the last three years. year-wise, for providing 
'drinkang water to the rural areas; 

(b) the number of villages covered under 
the programme during the said period; 

(c) whether any supervision is maintained 
by Union Governmen t to ensure proper use 
of financial assistance given for implementa-
tion of such scbeme: 

(d) whether the targets to cover the 
number of villages for providing drinking 
water facilities durina 1982-83~ 1983-84 and 
1984-85 respectively have been achieved; and 

(e) jf not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) to (e). A statement 
is given below. 

Statement 

The details of funds provided to Gujarat 
under tbe Accelerated Rura) Water Supply 
Programme (ARP) and coverage of problem 
villages as against the targets during the 
years 1982-83 to 1984·85 are indicated 
below : 

------.----.,------~-

Year 

1982-83 

1983-84 
1984-85 

Funds released 
under ARA* 
(Rs. in lakhs) 

287.00 

769.61 
777.64 

- .... ~-----.~, ----..... --~ .... --'-'~ ~ _------ " 

TOTAL: 1834.25 

Target for 
coverage of 
problem 
villages 

800 
1000 

1560 

3360 

Achievement 

712 

1382 

1372 

3386 

*'Inc1udes funds released for monitoring and investigation units and 
funds provided under incentive scbeme during 1983-84 and 1984-85. 

2. In addition to futJds provided under 
ARP, Government of Gujarat was sanc-
tioned Rs. 7.80 crores during 1982-83 and 
Rs. 2.62 crores during 1983-'84 as advance 
plan assistance for drinking water supply. 

3. The performance of GUjarat under the 
Rural Water Supply Programme during the 
Sixth Plan has been better tban the national 
average. The State covered 4492 problem 
vil1ages during the Sixth Plan against the 
total number of problem villages of S318 i. e. 
a percentage of 84.47. The All India achieve-
ment was 1.92 lakh problem -villages covered 
during the Sixth Plan against the total 
number of identified problem villages of 2.31 
lakhs i.e. 83.12 per cent. 

4. The schemes under ARP are techni-
cally scrutinised -by the Central Government 
and approved btf()ce 'they are taken up 'for 

execution. Regular monitoring is done ia 
respect of progress made under ARP through 
reports and returns besides field visits under .. 
taken by officers from Department of Rural. 
Development from time to time. Utilisa-
tion certificates in respect of funds provided 
under AR Pare also obtained from the State 
Government. 

Exploration of Dllneral wealth In 
sea bed 

*323. SHRI CHINTAMANI lENA: Win 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether any comprehensive programme 
for tlte exploration of mineral wealth in sea 
bed of India·s coast haa been drawl1 lit, 
Government: 
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(b) the area ,pf sea where mineral wealtll . . 
exploration !las taken place and what are tbe 
details of achievements made; 

(c) what. is the prpgrarome of the Govern-
ment to continue the exploration; and 

(d) whether any foreign. technique has 
been obtained in this respect; if so, the ,deta-
ils thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) Yes, Sir. 
The Geological Survey of India bas drawn 
up Field Season Programmes for the explora-
tion of mineral wealth in the seabed in the 
territorial waters and exclusive economic zone 
of India. 

(b) An area of about 1.5 lak.h sq. km. in 
the territorial waters and about 20 lakbs 
sq. km. of exclusive economic zone beyond 
territorial waters bas been surveyed by the 
Geological Survey of India. As a result of 
these surveys, the presence of important 
minerals from the economic point of view 
like Ilmenite, monazite, rutile, sil1imanite, 
garnet, etc. have been recorded in the seabed 
off Puri, Gopalpur, Nizamp.tnam, Ratnagiri. 
Chovar8, etc. Resource "estimation is in 
progress. 

(c) Based on ,tbe results of preliminary 
investigations, the Geological Survey of India 
plans to undertake: detailed SW'YCYS. ' 

(d) One deep-sea research vessel and 2 
coastal launches ep1'lipped with imported 
geo-physical instruments acquired mostly 
from lJSA, Canada, Japan, West Germany 
and Netherlands are in operation for carrying 
out detailed mineral exploration in the sea 
bed. 

InVitation to United Nations Inter-regional 
advisors to study cost structure 

of non-ferrous metals' 

-*324. SHRI B. V. DESAI: Will the 
Minister of STEEL AND MINES be pIea~ed 
to state: 

(a) whether the United Nations inter-
regional advisors, have "been lrivhed to study 
the cost ItrUcture' of lead, ~lne and copPer; 

(b) if so, whether the main purpose of 
this exercise is to reduce the cost of non-
ferrous metals; 

(c) whether the prices of the non-ferrous 
metals in India are nearly double tbe inter-
national m-iQeS; and 

(d) if so, whether the United Nations 
experts have agreed to study the same ? 

'JHE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : <a> Yes, Sir. 

(b) Yes, Sir, 

(c) The prices of Non-ferrous metal' in 
India are, higher than L. M. E. prices. 

(d) The UNDP has agreed to provide 
the services of 3 Inter-Regional Advisors to 
study the cost structure of lead, zinc aDd 
copper. 

Settiog up of Gratuity Board 

@·209 PROF P. J. KURIEN : Will the 
Minister of LABOUR be pleased to state : 

(a) whether there is any proposal to 
amend the Payment of Gratuity Act, 1972 to 
set up a Gratuity Board; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) and (b). A suggestion'for 
nlaking a suitable provision in tbe Payment 
of Gratuity Act for compulsory insurance of 
employers' liability/setting up of a separate 
trust fund, for payment of gratuity was con-
sidered at the Indian La bout Conference held 
on 25th and 26th November, 1985 and was 
generally accepted. The recommendation of 
the Conference is under consideration of 
the Government. 

Requirement and production of Iteel 

2979. SHRI PURNA CHANDRA 
MALIK : Will the Minister of STE!:L AND 
MINES be pleased to state: 

(a) the annual requirement of steel in 
the country; 

@Postponed Question .. 
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(b) the annual production of steel in the 
country; 

(c) the quantity of steel imported during 
1985-86 to meet the:: demand and the value 
thereof; 

(d) the countries from which steel is 
being imported; and 

(e) the steps being taken to increase the 
production of steel in the country to ~ meet 
tbe demand and to save foreign exchange 

during the Seventh Five Year Plan? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) and (b), 
The Working Group on iron and steel ~et
up by the Planning Commission bas worked 
out the demand prQjections and the estima-
ted availability of fin isbed steel during the 
Seventh Plan period, as follows: 

('000 tonnes) 

Year Estimated Estimated Gaps (-) 
Surplus 

(+) 
Demand Availa-

bility 

1985 .. 86 113.54 9920 (-) 1434 

1986-87 11929 10720 (-) 1209 

1987 .. 88 12S35 lJ184 (-) 1351 

19ft8-89 13172 )2284 (-) 888 

1989-90 13856 13020 (-) 836 

(c) Imports of steel by the canalising 
agency, Minerals and Metal Trading Corpo-
ration. and the erstwhile canaJising agency, 
Steel Authority of India Limited have been 
as under: 

Agency 1985 -86 Imports (upto 
February 1986) 

Quantity in Value in 
'000 tonnes, Rs. Creres 

Data regarding direct imports under 
supplementary licensing, REP/advance/im .. 
prest licences and under Open General 
Licences is yet to be publisbed. 

. (d) Imports are mainly from Japan. 
South KOrea, North Kore~, Saudi Arabia, 
Romania, Yugoslavia. Belgium, France, 
Holland, Luxemburg, Italy, Spain, UK, West 
Germany, Austria, Finland, Norway, Sweden, 
Switzerland, Turkey, Argentina, Brazil, 
Venezuela and Zimbabwe. 

(e) Steps being taken to increase do .. 
mest iC production of steel include modernisa-
~ion/techoological upgradation of plants, 
improved plant and equipment maintenance, 
optimisation of captive power generation, 
ensuring availability of adequate inputs and 
of right quality. In addition a new steel 
plant at Visakbapatnam is under construc-
tion. Creation of some additional steel 
making capacity through the electric arc fur-
nace route has also been allowed. 

MordernisatioD-cum-expansion 
programme for Durgapur 

Steel Plant 

2980. SHRI SANAT KUMAR 
MANDAL: Will the Minister of STEEL 
AN D MINES be pleased to state . 

(a) whether any action has been initiated 
to implement the long standing modernisa-
tion-cum-expansion programme for the 
Durgapur Steel Plant; 

(b) if so, the broad outlines thereof, the 
capital outlay involved and the stages in 
which the revamping work will be executed; , 
and 

(c) the nature of foreign assistance to be 
made avaiJa bJe or considered ne?essary in 
the above programme? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) to (c). A 
scheme has been prepared for technological 
upgradation and modernisation of Durgapur 

MMTC S07 

SAIL 601 

197.48 

295.49 

__ Steel Plant at an estimated cost of Rs. 990 
crores. This will enable the Plant to attain 
its rated capacit'y of 1.6 million tonnes of in-
got steel. The scheme may be implemented 
by adopting a turn-key' concept havins one 
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single pack.age or a few different packages. 
Tbe pattern of financing aDd external 
assistance, if aoy, would be considered when 
investment decisions are taken. 

Setting up of mini steel plants in 
SeYentb Plan ,I 

2981. SHRI LAKSHMAN MALLICK: 
Will the Minister of STEEL AND MlNES 
be pleased to state : 

(a) whether Government have decided to 
set up mini steel plants in tbe country during 
the Seventh Plan period; 

(b) jf so, the names of the States in 
which they are going to be located; and 

(c) the outlay earmarked for the pur-
pose 7 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) No, Sir. 

(b) and (c). Do not arise. 

Time allotted for Urdu on AIR 

2982. SYED SHAHABUDDIN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the time allotted per week by various 
Itations of the AIR for Urdu programme; 

(b) the total broadcasting time per week 
of each station; 

(c) the service area of each station in 
terms of districts; and 

(d) the percentage of Urdu speaking po-
pulation in the population of the service 
area in each case ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) The required information is contained in 
the statement-} given below. 

(b) and (c). The required information is 
. contained in the Statement-II given below. 

(d) The details of Urdu speaking popu-
lation in respect of each station are not 
available as the figures of population bave 
not been published by the Registrar General 
of Census in respect of the 1981 Census. 

Statement-I 

Statement showl", dUration of Urdu programmes broadca8t from AIR 8tations 

S1. No. Name of the Station Frequency Duration 

1 2 3 4 
----

I. Aurangabad DaiJy 30 mt. 
2. Al1ahabad Twice a month 20 mts 
3. Ahmedabad Once a week 30 rots 
4. Bombay Daily 30 mts 
s. Bhopal Weekly 5S mts 
6. Bhadravati . Weekly 45 mts 
1. BanaaJore Weekly 45 rots 
8. Bikaner (Bikaner) Once a week 30 mts 
9. Calcutta Weekly 30 mts 

10. Delhi Daily 40 mts 
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11. Dharbbansa 

12. Dharwad 

13. Gorakbpur 

14. Oulberga 

IS. Hyderabad 

16. Indore 

17. Jammu 

18. Jalundbar 

19. Jalg~on 

20. Jaipur 

21. Jodhpur 
22. Lucknow 
23. Nagpur 
24. Ratnagiri 

2S. Rampur 
26. R.ancID 
27. Simla 
28. Udaipur 

29. Vijayawada 

30. Vadodara 
31. Patna 

32. Mysore 

33. Rohtak 

Name of Station 

1 

Allahabad 

Ahmedabad 

Aaartala 

3 
.---........ -, 

Daily 55 mts 

Once a week 40 mts 

ODee a week 60 mts 

Weekly 60 mts 

Daily 2.00 bra. 

Weekly 45 mts 
Weekly 90 mts 
Weekly 30 mts 

Monthly 30 mts 

Once a week 30 mts 

Weekly 30 mts 

Daily 20 mts 

Once a week 30 rots 
Monthly 30 mts 

Daily 20 mts 

Weekly 45 mts 

Monthly 24 mts 

Weekly 30 mts 

Weekly 14 mtl 
Once a week 30 mts 

Daily 55 mts 

Weekly 30 mts 

Once a month 25 mts 

Statement-II 

Total Average 
hours of Broad-
capt per week 

2 

41.62 

51.97 

Area of Procramme Zone 

3 

Pratapgarb, Fatebpuf, Banda (Partly). 

Gandhi Nagar, Mobsana, Kbeda (part of 
Ahmedabad) Surendranagar, :Bharoocb, 

'I: Badodara, Surat. Panchmathal, Beltar,· Paos-

19.4a Tripura State. 
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Aiiwal 17.50 

Ambikapur ~3.7S 

AuraOlabad 33 . .11. 

Bombay ,6SJ)S 

Bangalore' , "1~8.3'8 

" II 

Bhadravati 35.01 

Bhuj 35.85 

Bhopal 25.94 ' 

Bbagalpur , 30.42 

~ ; , . 

Bikaner 31.S9 

Calcutta 83.81 

Cuttack 33.53··:/ 

Cali cut 33.6S ~. 

Chattarpur 27.41 

Coimbatore 31.88 

Cuddapab 

Dharwad 28.31 

,> Mii&-am Uniolt' 'Territory. 

~~_uja and Raigarh Districts. 

,'Aurangabad, Pa.rbbani. Bir, NandC?d. ~
mabad, Jalna and Latur. 

> Greflter Bombay,. Thana. 

B~angalore, Korar, Tumkur. Kodagu. Hassan, 
parts of Madhya Cbikkamaglur, Shimog., 

, 
'Chitradurga. 

Auxilliary centre of Bangalore. 

Kachch District 

Bhopal, Sehore, Raisen, Vidisha, H08han-
, aabad, Betul and Guna. 

Katlhar, Purn~, Part of San tal , Part of 
Mungbyr, Pargana, and Deogbar. 

..' Districts of Bikaner and Churu. 

Southern and Eastern Parts of West Bengal, 
'calcutta. 24 Parpnas, Howarah. 'HOo_Iy 
Nadia, BirJhum, Murshidabad, Bankuta. 
Mfdnapur and Burdwan. 

it'DiStricts of CUttaok, Puri, Balasore, OaD.iam, 
Dhan-Kaal, Keonjhar.. Myurbbanj and 
Phulbani. . . ~~, 

CannaDore, Calicut. Wynad. and Malapuram 
Districts, UniQq, Territory of Lakbadweep 
and Mabe of Pondicherry State. 

,Sagar, Dameh. Panna, Tikamgarh and 
Cbbatarpur. 

COimbatorc, the NHgiries Poriyar, and Salem 
districts and Palani Taluk of Madurai 

, I :district. 

,(<luddapaha, :KiJmool, Cbitoor and ¥anlapur 
. : J).istricts. 

,Dbarwad, BeJa~. Bijapur, BeI18CY. Uttar 
.1i':;: .... 

" ~annada, Bidar. Gulbctga. Raichur. 
11 .•. I 
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1 

Dibruaarb 

Darbanp 

Delhi 

Gauhati 

Gulberga 

Gorakhpur 

Gwalior 

Gangtok 

Hyderabad 

lmphal 

Indore 

Jaipur 

Jodbpur 

Jeyporo 

Jammu 

Jabalpur 

2 

47.'9 

30.83 

MAR.CH 17~ 1986 Writ,., "'n 
3 

Sibp,aar, Lakhmipur and Dibruaarb 4istrtict 
of Assam, All districts of Arunacbal Pradesh 
except Bast and Weat of district. 

Madhubani, Darbhanga, Samstipur Beauaarai 
" . Sitamarbi, Sabarsan, Madbopura 

9S.S3 

70.2S 

33.93 

41.6:J 

36.23 

to.3S 

11S.93 

44.27 

33.32 

32.71 

33.37 

33.42 

so. 11 

54.86 

'~UDioD Territory of Delhi, Ghaziabad, Merrut, 
Muzaffarnalar. Buiandsbar,l SabaraDpur (Ex-
cept Hardwar, Garhwal, Jawalapur, Sub area 
of Sabaraopur districts. Faridabad, Sonipat 
and parts of Ourpon. 

All districts of Assam (except Dibruaarh 
Sibsagar, Lakhimpur, Cachar and North 
Cachar (Hill di,tricts) 

Auxiliary centre of Dharwad 

Gorakbpur, Azamgarb, Ballia, Ba.ti, Dearia. 

Gwalior, Bhind. Shivpuri, Morana, Datia. 

Sikkim State 

Mahboobnapr, Ranga, Reddy Hyderabad, 
Modak, Najamabad, AdiJabad, Karimnagar, 
Warangal. Nalaonda. 

Maoipur State. 

Indore MaDdsaur, Jhaboa East Nimar, Raj-
18rh, Dbar, Ujjaio, Ratlam. West Nira, 
Dewas, Shajapur. 

Districts of Jaipur, Ajmer, Alwar, Sawaima-
dbopur, Tonk, Bundi, Bbilwara, Kota, 
Jhalwar, Sikar and Jbunjhunu. 

Districts of Jodhpur, NaiPur. Jaisalmer, 
Barmer, lalore Pali and Scrohi. 

Koraput and K.alanadi Districts 

Jammu, Poonch, Rajouri, Udbampur Katbuas, 
Doda. 

Jabalpur, Manella. BaJqbat Seoul NassiDSb-
pur, Chbindwara. 
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1 

JalJandbar 

Jalgaon 

Jagdalpur 

Kobima 

KUfSeODI 

Lucknow 

Leb 

Madras 

Matbura 

Mangalore 

Mysore 

Nagpur 

Najibabad 

Patna 

Pune 

Port ~lair 

POIIdicberry 

2 

50.02 

31.41 

29.12 

21.17 '; 

32.r'S 

56.19 

27.81 

65.08 

19.12 

22.92 

23.18 

35.73 

36.02 

53.40 

35.29 

"26.23 

3 

Wholo of Punjab and Union Territory of 
bU~;' 

Buldbana, Jal,80n. Bhule. and Nuik 
Bastar Districts 

N&pland State 

Darjeeling. 
'. 
Locknow. Rae Bareiny. Barabanki. Unnao, 
Kanpur, Hamirpur. Jbansi. Lakhimpur, Kheri 
Lalitpur, Jalaun,' . Farrukhabad, Shahjahan .. 
pur, Bhraicb, Sitapur, Fatebpur Gonda, 
Faizabad. Banda. (Partly) 

Leb and Kargil ~on of J & K 

YM.dras. Cbangleput, and parts of North 
Arcot districts. 

Mathura, AgI'f, Alisarh. Btab, Maiopuri 
Bharatpur and Dholpur. 

South Kanara District, Partly of Uttar 
District. 

M)',IOre, Coors and Two Taluka of. Ma4hya 
District. 

Wardbat Cbandarpur, Bhandar, A kola 
Yeotmal. Amrawati 

Almora, Pitho~~a\b, Nainital, Pa~ri;( Garb-
wal, Cbamoli. Uttarkashi, Dehradun & Bijoor 
Kardwar, Kankhal Jawalapur Sub area of 
Saharanpur District. 

PalOa, Bhojpur, Robtas, Nalanda. Gaya. 
Newada, Aurangabad, Muzaffarpur. Sarao, 
Bast Champaran. West Cbamparan. Siwan, 
VaishaU Mun.byrr, Parts Gopal Oaoj, 
Sitaroarhi 
Satara, PUD~ Shotapur, Ahmodaoqar, 
SaDlli. and Kolhapur. 

Anclaman and NiQObar Islands. 

1,Pondicherry and ~Karaikal resions of PoDdi· 
. cberry Union Territory and parts of South 
~t and North Areot of Tamil Nadu. 
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Panaji 

Passighat 

Rajkot 

Ranchi 

.~aiPur 
B.ohtat 

Rewa 

Rampur 
. . 

,,'. " 

Ratoagiri 

SifJiguri 

Suratgarh 

Simla 

Sriilap.r 

SUcher 

Sbillong ., 

SaIXl~~r 
•• ~ f 

SanaH 

Tezu 

Trivandrum 

Tawal18 ' 

Trichur 

TrichirapalU 

2 

30.63 

10.12 

46.19 

29.60 
-'lol: 

43.3, .... ,.1 

31.90 

, 34.06 

2~~27 

26.87 

-31.43 

23.50 

41.51 

44.05 

20.67 

23.08 

~3.90 

30.63 

4.02 

. 
37.81 

'7.48 
'J 

28.41 

38:44 

M~"CB 17 .. 1911" 

3 

" 
UniQn Territory of Ooa CK.~P' Daman. & 
Diu .. 

Pas~.ishat Sub-divi~i9n. 

~ajkot, Bbavnaear,.Jamnaaar, Part of Soren-
dra Napr, Juna.arb and Ameeli. 

Singhbhumi, Ranchi, Palamu Hazaribagh. Giri 
and bllaabad and part of Santal Pal'&an~s. 

• r 

Raipur, Bil.spur, Rajoandgaon. 

Hatyana State. 

Rewa, Stane, Sidbi and Sbahdol. 

In "Bareilly, Ramput, Budaun. Pilibhit, Morada-
bl¥t."l Nainital • 

.;\ ·Rti&agiri and Raisarb, Sindbudursa. 

Darjeeling, JaJpaiguri. Kacbpihar, West 
Dhi~jpur .. MaIda. 

Ganganalar District. 

Himachal Pradesh State 

Banmula, Pulwama. Anantna&, Srinagar. 

Cacher and North Cachar districts of Assam. 

r: lkeghalya State 

Districts of Sambalpur, Sundcrgarh and 
Balangir. 

AaxUiary centre ot Pune 

Parts of Lobit district. (Other parts of 
Arunachal Pradesh come under Dibrugarh 
Programme Zone) 

Trivandrum, Quilon, Alleppey J Ernakulam, 
Kottayam and Idukki districts. 

Tawana Sub cUvbion and part of Kameng 
district 

Districts of Tricbur, Ernakulam an~jR.a,1ahat. 

Trithirapalli, Madutai. (except Pal~i Taluka) 
Taujorc, Puddakatti, Ramaoathapuram and 
,arts of south Arcot district. 
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Tirunelv,eli 35.98 Au xiliary Centre,' TlrunelveU and Kanya-
kumari districts. 

Visakbapatnam 38.97 Parts of East ," Godawari, Sri-Kakulam 
Visakhapatnam, Vij.ynagar. 

Vijayawada 46.52 East part of' Godawari. West Oodawari, 
Krishna Guntur, Nelore Brakasam, 
Khammam. 

Varanasi 38.82 Varanasi, Gbazipu~, Jaunpur. 

Udaipur 34.04 Districts of Udaipur .. Dungarpur, Banswara 
and Chittorgarh. 

Revamping of Rourkela Steel Plant 

2983. SHRI K. PRADHANI : Will the 
Minister of STEEL AND MJNES be pleased 
to state : 

(8) whether any plan has been drawn up 
for the revamping of tbe Rourkela Steel 
Plant; 

(b) if so, the broad outlines thereof and 
the capital outlay involved;, and 

(c) whether the work bas been started 
and if not, when it is likely to be started 
and the assistance expected .from abroad in 
the modernisation proaramme ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C .. PANT) : (8) to (c). 
Yes, Sir. A scheme for technological up-
gradation and modernisation of Rourkela 
Steel Plant at an estimated cost of Rs. 861 
crores had been formulated to enable the 
plant to attain its rated .capacity of 1.8 MT 
per annum of ingot steel. The Steel Authority 
of India Limited is, however, reviewing the 
scope of tbis proposal aad evaluating various 
alternatives. At tbis stap it is not possible 
to indicate the date by when work will start. 
The patCtm, 01 ftnaitoing *tld external assis-
tance, if allY;' 'Would be 'considered wben 

, ~.yeat~Dt, fJecisi9D,s, arc ,taken. 
, • t " .' 

Constitution 01' Advisory Committee 
for Ail' Station 

2984. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whether the Advisory Committees for 
a number of Radio Stations have not been 
constituted for over two years; 

(b) if so, the names of such stations and 
the likely dates for the confttitutioll of these 
Committees and the reason for delay; and 

(c) the dates from which terms of the 
previous Committees for these Stations ex-
pired 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INF,OJ.tM~TION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) to (c). Radio Station~ which have a 
programme origination of 'not less than five 
and a half hours per day have Programme 
Advisor Committees. The number of such 
Stations in the network is 60 a~d a statement 
indicating their names is given below. 

2. The tenure of such Proaramme Advi-
sory Committees is two years and the tenure 
of the Committees attached to tbe~ stations 
expired during different '~tes between 1983 
and 1984. The Committees ,include non-
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official members who are chosen to represent 
cultural. linguistic. social etc., interests of the 
listening area of each Station. The practice 
is to obtain the recommcn.datioDs from the 
concerned State Governments and also con-
sider representations from interested indivi-
duals and recommendations made by impor-
tant pe-rsona lities, including Members of 
Parliament. After considering the various 
Dominations, and proposals. recommendations 
have been made by DO : AIR. tbey are likely 
to be final ised soon. 

Statement 

Names of AIR Stat IOfU which hav. 
Programme Advisor), Committe., 

are as under 

SI. Name of Station 
No. 

1 2 

1. Agartal. 
2. Ahmedabad 
3. Auranpbad 
4. Allahabad 
5. Aizwal 
6. Bangaloro 
7. Bombay 
8. Cuttack 
9. CaJicut 

10. Calcutta 
11. Coimbatore 
,12. Delhi 
13. Dibrugarb 

14. Dharwad 
1':. Gaubati 
1'6. Hyderabad 
17 .. Indore 
18. Impbal 
19. Jaipur 

20. Jullunduf' 

21. J.)POD 
22. Jeadalpuat 
23.. Jeyporc 

1 2 

24. ~urleoDg 

25. Lucknow 
26. Madras 
27. Mathura 
28. MansaJore 
29. Nagpur 
30. Najibabad 
31. Patna 
32. Pondicherry 
33. Panaji 
34. Rewa 
3S. Ratnagiri 
36. Ranchi 
37. Robtak 
38. Raipur 
39. Silchar 
40. Simla 
41. Tirucbirappally 
42. Trivandrum 
43. Tricbur 
44. Vijayawada 
45. Visakbapatoam 
46. Ambikapur 
47. Bhopal 
48. Bhuj 
49. Chbatarpur 
SO. Gorakbpur 
SI. Jammu 
52. Kohima 
53. Leh 

'4. PUDO 

'5. Port Blair 
Si. Rampur 
57. Rajkot 
'8. Sbillong 

59. Srinapr 
60. Udaipur 

Licence, of contradors 10 Orl... for 
.... IDI labour ab ..... 

2985. SHI\~ SOMNATH 'R.ATH : Will 
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tbe Minister of LABOUR be pleased to 
state: 

(a) wbether it is a fact tbat licences of 
the labour contractors of Orissa havo Dot 
been ronewed this year and yet they arc 
allowed to recruit tbe labourcn and enpse 
them to work in the country and outside tbe 
country;' . 

(b) if 10, the action Government propose 
to take in this reaard; and 

(c) tbe details of labour contractors 
from Orilla reaistered since last three 
yeal'$ ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : <a> to (c). Only one recruiting 
agency namely~ Orissa Industrial Infrastruc-
ture Development Corporation, Bbubaneswar, 
a Government of Orissa undertaking. bas 
been issued a Certificate of Registration 
which is valid upto 27.5.1987. No other 
Jabour contractor or Recroiting Agent of 
Orissa, bas been authorised. Hence, tbe ques-
tion of renewal of their licence/registration 
certificate does not arise. 

Telecast of regional ftlms on 
Doordarabao 

2987. SHRI SURESH KURUP : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleaaed to state : 

<a> whether feature films made in diffe-
rent resionai Jangualcs ale teJecast on the 
DoordallhaD's national book-up; 

(b) the criteria of seJecting these films; 

(c) tbe titles of regional films shown on 
TV·s Nationa1 book-up during 1985; and 

(4) the amount paid for each film tele-
cast? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
<a> Yea, Sir. 

(b) Feature films in various regional 
languages which have won National Awards 

. as best feature films are alone considered for 
telecast OD tbe national network of Door-
darshan~ provided they are formally offered 
for tbis pUl'pOse to Doordarshan by the con .. 
cerned producers/TV right-holders and are 
found suitable for family vieWing. 

(c) and (d). The titles of the regional 
language feature films telecast on Door-
darshan '8 national network during 1985 and 
the amount paid for the te)ecast of each are 
given in tbe statement below. 

Statement 

Title, of regional language featurtJ film, Telecast from January to December, 1985, 
0" national network 01 Doordar,ha" and amounts paid there/or 

81. Date of 
No. telecast 

1 2 

1. 6.1.85 

2. 10.2.85 

3. 3.3.8S 

Name of the fUm 

3 

Bhavani Bhavai 

Alokar Abbbab 

Smriti Cbitro 

Language 

4 

Gujarati 

Assamese 

Marathi 

Amount paid 

s 

Rs. 

4,00,000 

4.00,000 

No payment (A 
Doordarshan 
production) 
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··Tbe rate of payment for national telecast or colour 'eatur~ (films in Hindi aud regional 
languages was raised from Rs. 4,00.000 per telecast to Its. S,OO;VOO per tclecaet fdr 
lA' category films w.e.f. 1.10.1985. 

EDbaDeement of productivity of UD-
Irrigated land 

2988. DR. B. L. SHAILESH : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether World B~pk has offered to 
assist India in developing location-scientific 
projects in various parts of the country to 
improve productivity of unirrigated areas and 
ecology through afforestation and soil mois .. 
ture conservation; 

(b) jf so, whether any such project will 
be taken at in Eastern UP.; and 

(c) ,if GOt, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DBPAR. TMENT OF AOlUCULTUIlE AND 
COOPERATION ,SHRI YOGENDRA 
MAKWANA) : (a) The World Bank is 
alreadY aS$isting the Indian Council of Agri .. 
cultural Research through tbe National Agri-
cultural Research Project to strengthen the 
regional research capabilities of State Agri-
cultural Universities. 

(b) and (c). A Research Review con-
ducted under the project in respect of Uttar 
Pradesh bad identified strengthetiina of Crop 
Researcb Station at OhOlbraabat "(North-
Eastern Plain Zone); Sugarcane Researcb 
Stalion at ~Scorahi and It.~IiOnal 'Research 
Station at Sardarnagar (North Eastern Plain 
Zone), and the Main Experiment Station, 
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Kumarganj and research stations at Masodha 
and Kotwa (Eastern Plain Zone). Tile Crop 
Research Station at Ghoghraghat is being 
strengthened at an outlay of Rs. 52.73 lakhs. 
Strengthening of other research stations will 
be taken up in the course of time. 

l\Unes ha "ing. small mineral deposits 

2989. SHRI AMARSINH RATHAV\'A : 
Will the Minister of STEEL AND MINES 
be please to state: 

(a) whether there are a large number of 
small mines having small minera1 deposits in 
the co-untfY; 

(b) jf so, their number Slatewise~ and 

(c) 1he steps being taken by Government 
to exploit these mines 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) Yes, Sir. 

(b) State-wise break up of small mines 
of non .. fuel minerals, atomic minerals and 
non-minor minerals is as follows: Andhra 
Pradesh 313, Bihar 224, Gujarat 447, 
Haryana 8, Himachal Pradesh 18, Jammu 
and Kashmir 3, Karnataka 223, Kerala 28, 
Madhya Pradesh 322, Maharashtra 82, Mani-
pur 2, Orissa 112, Rajasthan 815, Tatnil 
Nadu 120, Uttar Pradesh 108, West Bengal 
18, Delhi 3, and Goa 116. 

(c) The Government have constituted a 
'Committee to report on the question of 
exploitation of small deposits 

l\ItineraJ deposits In Ma)appuram 
District, Kerala 

2990. SHRI MULLAPPALL Y RAMA-
'CHANDRAN : Will the Minister of STEEL 
AND MINES be pleased to slate: 

(a) whether Government have received 
any information/report regarding existence of 
various mineral deposits in Malappuram 
district in Kerala State; 

(b) whether Government intend to con .. 
-duct any survey/study to ascertain the mineral 
potential of this ar~a; and 

(c) if so. the details thereof? 

THE MINISTER OF STAlE IN 1HE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DlJLARI SINHA) = (~) to (c). Gcolo-

, gicai Survey of India is already engaged in 
exploration of minerals in Mi)IRppuram dist-
rict of Kerala. As a result of these surveys, 
the folJowing 3 minerals have been found in 
MuJappuranl District: 

1. Prin1ary gold in Aruvikkod Mala. 
VeetukutturoaJa, KappiJ and Maruda in 
Nilambur area. 

2. Place gold in Nilambur Valley with 
possible res'crvcs of 8.5 million cubic metres 
of gravels with ahout 69,590 ounces of gold. 

3. lron ore in Korattimala with a 
reserve of 1.89 million tonncs of Oxidised ore 
and 2.52 millIon tonnes of unoxided ore. 

4. Sedimentary clay in Ponnani-Cham .. 
manur area with a reserve of 60 mi11ion 
tonnes. 

Detailed investigation work for gold is 
ceing continued by Kerala Mineral Explora-
tion Project. 

Displaced persons given emptoYDlent 
in Bokaro Steel Plant 

2991. SHRT S]MON TIOGA: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) the total nUfl1ber of cIDPloyees in the 
Bokaro Steel Limited; 

(b) the number of displaced person~ who 
have been given employment in Bokaro Steel 
Limited; and 

(c) the number of Seheduled Castes, 
Scheduled Tribes, Ex .. servicemeu and Handi-
capped tmployecs among the displaced 
persons? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) Total 
num ber of regular empJoyees in Bokaro Steel 
Plant as on 28.2.19t)6 was 51527. 
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(b) Number of displaced persons in 
employment in Bokaro Steel Plant as on 
28.2.1986 was 14473. 

(c) The Plant does not readily have 
information about how many of the dis-
placed persons are Scheduled Castes, Sche-
duled Tribes, ex-servicemen or handicapped 
but as on 31.12.1985, the number of such 
categories among tbe total employees of 
Bokaro were : 

Scheduled Castes 
Scheduled Tribes 

Ex-servicemen 

6479 
••• 5427 
•• , 2038 

Physically handicapped 158 

Allotment of flats under I-.IU DCO 
Scheme 1979 

2992. SHRI MANVENDRA SINGH: 
Will the Minister of URBAN DEVELOp· 
MENT be plea~ed to state: 

(a) the latcit draw conducted by Delhi 
Development Authority for allotment of 
flats under HUDCO pattern Scheme 1979; 

(b) the category-wise details of allot-
ment thereof; and 

(c) by when the next draw is likely to 
be conducted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALB1R SINGH) : (a) and (b). 
The last draw for allotment of specific flat 
numbers f()r 3689 flats under New Pattern 
Scheme ~79 was held in May-June. 1985. 

Category-wise details are as under: 

Date of 
draw 

30.5.85 

12.6.85 

19.6.85 

Total 

Category No. of flats 
allotted 

Janta 723 

LIG 987 
MIG 1979 

3680 

(c) The next draw is ·,likeJy to be held 
towards the end of March. 1986. 

R&D on diseases Affecting 
coconut trees in Ker.i. 

2993. PROF. P. J. KURIEN : Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) the total amount spent on research 
and development on fatal diseases which bad 
affected coconut trees in Kerala. during Sixth 
Five Year Plan; 

(b) the results achieved; and 

(c) the amount proposed to be spent 
during the Seventh Plan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK W ANA) : (a) The information is being 
collected from different sources and will be 
p1aced on the table of the House in due 
course. 

(b) (i) Con~istent association of mycopla-
sma like organisms (MLOs) bas 
been established in foot (wilt) affec-
ted palms. M LOs were successfully 
transmitted through dodder from 
diseased palms to periwinkles and 
from infected periwinkles to healthy. 
periwinkles. MLOs were observed 
in the sa) ivary and brain tissues of 
lace wing fly, an insect associated 
with coconut. 

(ii) Using a sero-diagnostjc and physio-
logical tests, it is possible to detact 
the disease 3-9 months before the 
expression of visual symptoms. 

(iii) Eradication of diseased palms in 
border areas and localities of spora· 
die incidence has shown that it . is 
possible to greatly reduce the 
incidence of the disease from the 
mildly affected belts. 

(iv) The productivity of disease affected 
areas can be increased by balanced 
manuring with NPK and Magn." 
sium recycling 'of organic matter t 
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mixed cropping with crops like 
cacao and by providing irrigation. 

(c) The information is being collected 
from djfferent sources and will be placed on 
the table of the House ill due course. 

Propo'SQ 1 to exclude steet from 
Schedule 'A' of .Industrial 

Policy Resolution 

2994. SBRI INDRAJIT GUPTA: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether his Ministry has proposed 
that steel be taken out of Schedule 'A' of 
the Industrial Policy Resolution of 1956 to 

allow the private sector to set up integrated 
steel plants ;. 

(b) wh~ther some large industrial houses 
have offered to set up such plants wIth forei-
gn collaboration ; and 

(c) if so, the names of the industrial 
bouses and of their proposed collaborators? 

THE M'INISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) No, Sir. 

(b) and (c). Three companies registered 
under the Monopolies and Restrictive Trade 
Practices Act, 1969· have applied for indus-' 
trial licences for setting up integrated steel 
plants through sponge ironc-lcctric arc fur-
nace rl..)ute. The requisite information is 
given below : 

--------------_._-------_ .. _ .. -~.- -~-.--.. ---. _ ..... --------------

S.l No. Name of the Company Details of p ropc~ed FOJeign Collaborators 

1. The Century Spinning and Manu- Foreign technical collaboration may be necc-
facturing Company Limited. . ssary. Details not furnished. 

2. H industan Aluminium Corporation Foreign technical col1aboration proposed, 
Linlited. but details not furnished. 

3. Zenith Steel Pipes and Industries Foreign technical collaboration proposed, 
Limited. 

HLTDCO loans for houses to Individuals 

2995. SHRI GURUDAS KAMAT : 
SHRI BANW ARI LAL 

PUROHIT: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether HUDCO proposes to extend 
loans to those persons who have a plot of 
land in an approved colony and also to those 
having a plot allotted to them by a house 
building co· operative society; 

(b) if so, details thereof ; and 

(c) whether HUDCO has any scheme to 
construct houses for those plot owners who 
make such a request ? 

but details not furnished. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH) (a) : No, Sir. 

(b) Question does not arise. 

(c) No, Sir. 

AssistatW!e to P.T.I. to Operate DeWS 
bureau in foreign countries 

2996. SHRI G. M. BANATWALLA: 
Will the Minister of INFORMATION AND 
BROADCASTIN9 be pleased to state: 

(0) whether it is a fact that the Press 
Trust of India news agency has been exten-
ded assistance to operate news bureaux in 
foreign countries; if so, since when; 

(b) whether it is a fact that the same 
facility has not been extended to the news 
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agencies like United News of India etc; if 
so', the reasons therefor; 

. (c) whether it is a fact that the bureaux 
operat~d by the Press Trust of India have 
not achieved the aims for which they were 
assisted; if so, the reasons therefor; and 

(d) whether Government have any pJans 
to break the ulonopoly enjoyed by the 
P.T.I. if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N~ GADGIL): 
ta) Yes, Sir. Since many years, Govern-
ment of India have been extending some 
fi~ancial belp for the maintenance of Press 
Trust of India correspondents abroad at New 
York, London. Moscow, Tokyo, Islatnabad, 
Kathmandu and Colombo. From 1981-82, 
similar help i;; also being provided for the 
maintenance by Press Tru:;t of India of COT-
responJcnts at !{.u.lla Lumpur, Beijing and 
Nairobi. Since 1934, as a part of the obliga-
tions w~l!:;'1 ,.l.!volved on I ndia a~ Chairman 
of the N A :".'1 movement, tin;}ncial help was 
also extendl:d for the mainleilance of New 
York Bureau by Pres", Trust of India. Since 
1984-85, a,;c;istance is being given to Press 
Trust of Indi:! to meet part of the expenses 
of its London Bureau to enable the India 
Newspool Desk to gain access to the News 
Agencies of some Non-Aligned Countries. 

(b) In 1978, when the Government refer-
red to United News of India its scheme for 
running the News Pool Degk jointly by Press 
Trust of India and United News of India, 
they expressed their unwillingness to partici-
pate in the joint News Pool De~k. However, 
facilities similar to those given to the Press 
Trust of India have been extended to the 
United News of India also at Dubai and for 
operation's ia Gulf Area. In addition, assis-
tance has been extended to Hindustan 
Samachar for maintenance of a correspon-
dent at Port Louis. 

(c) The Government is quite satisfied 
with the operations of Press Trus~ of India 
abroad. HONcver, the quest is always for 
more improvement. 

(d) There is no such monopoly. 

Telecast of programme "Ekta" 
2997. SHRI C. SAMBU : Will the 

Minister of INFORMATION' ~ND 
BROADCASTING be pleased to state: 

(a) whether Government are aware of 
the fact that 'EKTA' programme recently 
telc;:vised has been uuder strong cri~icism from 
press and viewers; 

(b) if so, wh~ther there is any proposal 
to curtail broadcasting of Part 11 of the pro-
gramme EK T A; and 

(c) if so, the details thereof? , 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) to (c). The programme 'EKTA' telecast 
in the National Programme of Doordarshan 
on 15.2.1986. 4.3.1986 and 11.3.1986 has 
evoked mixed reaction from the viewers. 
The 4th an.j conduJ.ing epi'Sode of the pro-
gramme i~ c;:chciuled fl)f telecast in the 
National Programme of Doordarshan on 
18 3.1986. 

Pending Labour Cases 

2998. SHRI BANWARI LAL PURO-
HIT: Will the Mtnister of LABOUR be 
pleased to state : 

(a) the number of cases pending in vari-
ous labour courts in the country as on 28 
February, 1986; 

(b) the Te'asons for the arrears; and 

(c) the steps taken by Government to 
clear the backog'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) to (c). As on 1.2.1986, 433i 
cases were pending before the Central 
Government Industrial Tribunal cum Labour 
Courts set up by the Central Government 
under the Industrial Disputes Act, 1947. The 
State Governments/Union Territories have set 
up Labour Courts/Tribunals for cases under 
the State sphere. As per available informa-
tion, 180038 cases were pending before the 
Tribunals/Lab0ur Courts as on ~ 1.3.1985 
barring the States of Assam, Madhy~ Pradesh, 
Jammu and Kashmir and Himachal Pradesh. 
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Some of the main reasons for accumula-
tion of cases are the increase in the number 
of cases and the seeking of frequent adjourn-
rnents by the parties conceroed etc. 

With a view to ensure speedier disposal 
of cases, monthly norms of disposal of 
disputes have been laid down and a progress 
is nlonitored in respect of Central Govern-
ment Industrial Tribunal cum Labour Courts. 
Tbe Industrial Disputes Act, 1947 bas been 
amended so as to provide that an order refer-
ring an industrial dispute shall specify the 
period of submission of award by the Indu-
strial Tribunal/Labc.'ur Court and in respect 
of Industrial Disputes connected with an 
individual workman and application, such 
period shall not exceed three months. 

The Industrial Disputes (Centra)), Rules 
1957 have also been amended to provide 
time frame different stages to ensure speedy 
disposa1. Two more· Centra I Government 
Indnstrial Tribunal cum Labour COUl h have 
been set up at Chandigarh and Kanpur and 
one more has heen sanctioned to be set up at 
Bangalore, during the' current financial year 
to facilitate expeditious disposal of cases in 
the Central sphere. 

I~eport of Export Committee on 
Hazardous Chemical Factories in 

Delhi 

2999. SHRI K. RAMAMURTHY: Will 
the Minister of LABOUR b~ pleased to 
state : 

(8) whether the Committee of Experts 
constituted to undertake a survey of the 
hazardous chemical factories in Delhi has 
submitted its report; 

(b) if so. the findings of the Committee; 
and 

(c) the action taken thereon?·' 

THE MINISTER OF STATE OF TIlE 
MINIST~Y ,OF LABOUR (SHRI P. A. 
SANGMA) : (a I to (c). Delhi Adnlinistration 
by its order dated 28th May, 1985 constituted 
a Committee under the Chairmanship of 
Sbri Manmohao Singb with the following 
terms of reference: . 

1. The Expert Committee (hereafter refer .. 
red to as 'th Committee,) will go into 
the existing safety and pollution con-
trol measures, covering all aspects such 
as storage, manufacture and handling 
of Chlorine in Sriram Food and Ferti-
lizers Limited and suggest measures 
necessary for improving and streng-
thening safety and pollution contrel 
arrangements with a view to eliminat-
ing community risk and would specifi-
cally go into : 

(i) the existing safety measures and 
their efficiency with reference to 
storage and handling of caustic 
chlorine; 

(ii) adequacy of present safety and 
pollution control measures; 

(iii) methods of adequacy of risk analy-
sis of hazardous chemica I 5 and 
toxic gases used in the plant; and 

(iv) existence and adequacy of em~r

gency plane;; and measures for con-
tainment of risk identified in case 
of major failure. 

II To study measures and their efficiency 
with regard to the prevention of accj-
dents from hazardous chemicals and 
toxic substances in other hazardous 
industries in Delhi and to suggest 
measures for improving and streng-
thening safety and pollution control 
arrangemen ts. 

III To make any other recommendation 
with a view to achieving better safety 
nnd pollution control measures in the 
hazardous industries in the Union 
territory of Delhi. 

2. Delhi Administration bas received the 
Report of the Committee on Shri 

Ram Food and Fertilizers Industries 
Limited. The principal recommenda-
tions of the Committee are given in 
the Statement below. Delhi Admjni" 
stration are taking apprropriate action 
on the recommendations. 
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Statement 

(i) The 100 M t. liquid chlorine storage 
tank should be disconti~ued from 
storage service. 

(ii) The management should restrict the 
limit of storage of Jiquid chlorine 
to three tanks with . capacity of 
2,0/25 MT each. 

(iii) The management should arrange 
immediately radiography of all weld 
joints, supplemented by thickness 
survC;!y and hydraulic test. 

(iv) Safety valve~ release fronl an tanks 
to be directly connected to the 
neutralising scrubber. 

(v) The maximum number of filled 
chlorien cylinders within SFFI com-
plex to be res-tricted to the barest 
minimutll and the extra filled cylin-
ders should be stored at a place in 
the outskirts of Delhi away from 
population. 

(vi) The chlorine neutralising system 
should be made capable of dealing 
safely with any flow which can rea .. 
sonably 'be foreseen as a result of 
simultaneous operation of more 
than one relief device. 

(vii) All pipe lines bandling liquid chlor .. 
ine should be subjected to thickness 
survey once in a six months. flange 
joints are to be minimised and no 
repaired pipe line is to be used for· 
chlorine serv ice. 

(viii) Instead of the one chlorine detectors 
the management should install seven 
chlorine detectors to be located so 
as to cover chlorine storage. cylinder 
filling shed, scrubber area and 
chlorine compressor house. 

,(ix) The management should construct a 
separate control room with the pro-
vision of pressurization and double 
door arransement and the air intake 
for pressudzation or aircondition-
lng should be taken from rar off 
place. 

" (x) The 'management should procure 
six llum·bers of self contained brea-
thing apparatus with' spare twelve 
cylinders of compressed goses. . 

(xi) The plant 5hould have air Hne brea-
thing point at about six loc~tions 
all around the chlorine plant and 
air line breathing sets should be 
kept for use in emergency. 

(xii) A trained Medical Assistant with 
mohile ambulance van should be 
available round the clock in the 
plant sHe. 

(xiii) A specially trained group to handle 
chlorine leakage during emergency 
should he available round the clock. 

(xiv) The plant should not be given per .. 
mission for future expansion of 
hazardous chemical industries be-
yond its existing installed capacities. 

Migration to Metropolitan Ci ties 

3000. PROF. RAMKRISHNA MORE: 
Will the Minister of URBAN DEVE .. 
LOPMENT be pleased to state: 

(a) tbe estimated, annual migration of 
population to the metropolitan cities in the 
country from the rural areas and the con~ 
sequential increase in the housing and other 
needs to meet the situation; and 

(b) the estimated migration of population 
from the rural areas at the end of the Sixth 
Plan period as compared to the migration at 
the end of the Fifth Plan period and to what 
extent the housing and other needs were met 
at the end of the Sixth Plan period as against 
the requirement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). 
Migration tabulations are finalized with refe-
rence to the census data. Based upon 1981 
census, the table have been finalized and 
printed oft' or under print, in respect of only 
seven states and Union Territories. Tbe 
Dumber of misrants based on the place of 
last residence from the rural areas of tbe cOuo-



77 PHALGUNA 26. 1907 (SAKA) Writ"" Answers 78 

try to Delhi Urban Agglomeration whb 
duration of residence at the place of 
enumeration 0-9 years is 629,296. The migra ... 
tioo data in respect of the remainiDS' major 
states are not available since the processing 
of data on 20 per cent sample is in progress. 

Import and usage of Phillips video 
cameras and o. B. Vans 

3001. SHRIMATI VYJAYANTHIMALA 
BALI: Will the Minister of INFORMA .. 
TION AND BROADCASTING be pleased 
to state : 

(a) how many Phillips video cameras and 
O.B. vans were imported during Asian 
Games in 1982, for use in Dooruarshan 
studios; 

(b) whether Madras Doordarshan studio 
has no Phillips camera Or O. B. van and is 
only utilising ENG van, which is not upto 
the standard compared to the size, population 
and importance of the city like Madras; 

(c) the type of cameras with whic~ Delhi, 
Bombay, Calcutta and lullundur T. V. stu-
dios are equipped at present; 

(d) whether Phillips camera and OB van 
had even been allotted to Madras Doordar-
shan studio and later on sent to any other 
studio; and 

(e) if so, tbe name of that studio, and 
the reasons therefor ? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) to (c)" Four colour O. B. vans. each 
,equipped with three TV cameras of Phillips 
make, were procured by Doordarshan before 
the Asian Games 1982 alrd later deployed, 
one each, at the Doordarshan Kendra at 
Delhi. Bombay. Calcutta and lalandhar. 
Doordarshan Kendra. Madras had been 
earlier provided a black and white '0. B. van. 
ENG equipment have been provided to the 
Kendra for limited prod'uctiol1 of programmes 
in' colour. Necessary equipment for studio-
based production of programmes in colour 
have also been ordered for one of the .two 
studios at the Kendra. Provision of one 
colour O. B. van and replacement of the 

remaining black and white equipment by 
colour equipment at Doordarshan Kendra, 
Madras are included in the VII Plan of 
Doordarsban. 

(d) No, Sir. 

(e) Does not arise. 

Competition between Cotton Corpora-
tion of India and Monopoly Procure-

ment Agencies 

3002. SHRIMATI BlBHA GHOSH 
GOSWAMI: Win tbe Minister of AGRJ-
CULTURE be pJeased to state: 

(a) whether it is a fact that, Union 
Government are allowing competition t>etween 
the Cotton Corporation of India and mono-
poly procurement agencies of cotton grow-
ing States in the matter of procurement of 
raw cotton; 

(b) if so, the details of the resultant 
benefits; 

(c) whether Government have any plan 
to introduce this type of competition in agri-
culture produce and other cash crops also; 
and 

(d) if so, the details thereof and if not, 
the reasons therefor '? 

, THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA TION (SHRI YOGENDRA 
MAKWANA) : (a) No, Sir. The monopoly 
procurement scheme in respect of raw cotton 
is in operation in Maharasbtra State only 
where the Cotton Corporation of India does 
not undertake market support operations. 

(b) Does not arise. 

(c) and (9). There is no proposal from 
the States for monopoly procurement of· any 
agricultural commodity. Therefore, the ques-
th1n of competition between the different 
'agencies does not arise. 

Setting up of Natu Tobacco Board 

3003. SHRI V. SOBHANADREBSWARA 
RAO : Will the Minister of AGRICULTURE 
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be pleased to state whether Government pro-
pose to set up Natu'Tobacco Board for sun· 
cured, air cured Tobacco Natu just on the 

. lines of Tobacco Board for flue cured virginia 
tobacco? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGR!CULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKW ANA) : At present. there is no pro-
posal to set up a Natu Tobacco Board. 

[Translation] 

Child Labour Boards in States 

3004. SHRI RAMSWAROOP RAM: 
Will the Minister of LABOUR be plea~ed to 
state : 

(a) whether Government propose to 
constitute a Child Labour Board in every 
State keeping in view the increasing number 
of child labourers; and 

(b) if so, the details thereof fl 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) and (b). In pursuance of 
one of the recommendations of the Gurupad-
swamy Committee on Child Labour tbe 
Central Advisory Board on Child Labour has 
been set up to advise the Central Government 
on the problem of child labour. State 
Governments and Union Territories have 
been requested to set up Stale/Dblrict 
Advisory Boards on Child Labour to deal 
with the Problem of child labour, in tbe 
respective States/Union Territory administra-
tions. Many State Governments/Union 
Territory administrations have set up State/ 
District level Advisory Boards. 

[English} 

Causes of shortfalls in implementation 
of IRDP 

3005. 'DR. D. N. REDDY: Will the 
Minister of AGR1CULTURE be pJeased to 
state: . 

(a) whether there has been wide--spread 
failure of lRDP in States due to over-
emphasis on responsibility of Banks for 

credit than supply of inputs, marketing and 
other support whi(;h had Dot been clearly 
spelled out; 

(b) whether sectoral f)fojects based on 
pcr~pective .plans had also not been attempted 
adequately; 

(c) Whether five year perspective plans 
were defective and not in keeping with 
concept of lR DP; and 

(d) jf so, how these serious short-faIls 
affecting elimination of poverty in the land 
are being overcome ? 

THE 1\llNJSTER OF AGRICULTURE 
(S. BUTA SINGH) : '(a) to (d). According 
to the national level study conducted by the 
Programme Evaluation Organisation. 49.4 per 
cent beneficiaries have crossed the pov\:rty 
line, R8 per cent h,Hl reported increase in 
their income and 90 per cent had expressed 
the view that the programme had led to an 
increase in their family employnlent. 

In this study, out of the 33 districts, 
covered in the samples, the perspective plans 
were prepared in 17 districts. There were 
some weaknesses in the~e plans, including 
non-preparation of sectoral projects based 
on the perspective plans. 

The shortcomings pointed out in this 
study were brought to the notice of the 
State Governments with a request tu take 
corrective action. In terms of improving 
programn1e implementation, the steps taken 
are given ill statement below. 

Statement 

Steps taken 10 improve the implementation 
of file IRD Programme in the VII 

Jive Year Plan 

(l) The poverty line has been kept at 
Rs. 6400, The income of the assist ... 
ed families is to be raised to this 
level; 

(2) For identification purposes, the 
cut off point has been raised to 
Rs. 4800 per family. However, an 
the families with . ·income upto 
Rs. 3500 have to be covered before 
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taldng up families with higher 
income; 

(3) A higher investment per family 
including package ,of assistance to 
enable prop~r return 00 investment, 
for new beneficiaries; 

(4) Supplemental dose of assistance to 
those families assisted during VI 
Plan who have not been able to 
cross the poverty line, for DO fault 
of their own; 

(5) The approach of uniformity has 
been changed to one of selectivity 
based on poverty incidence; 

(6) Identification of beneficiaries must 
involve the people"s representatives 
much more closely; 

{7) Efforts to improve the linkages 
through identifying bodies at district 
level for this purpose or the 
establishment of District Supply 
and Marketing Societies; 

(8) Increasing the coverage of women 
beneficiaries to 30 per cent; 

'(9) Initiatin~ a new scbeme for the 
proper coordination of the training 
effort through the establishment of 
Composite Rural Training and 
Technology Centres. This is under 
con~ideration of Government of 
India and ~uide1ines will be issued 
separately; 

(10) The administrative set up at block, 
district and State levels should 
be streamlined and strengthened, 
wherever necessary. A High Level 
Cemmittee was also appointed to 
review the existing administrative 
arrangements for impleMentation of 
rural development programmes. The 
Committee has recently submitted its 
report which is under ~xaminatioo; 

(11) 'Improvement in the functioning of 
banks, particularly at tbe grass-root 
level; 

(12) Crea ting a better climate of aware-
l?ess of beneficiaries arid their proper 
organisa tion; 

(13) A greater involvement of voluntary 
agencies will be sought for impie-:-
mentation of IRDP schemes, includ-
ing TRYSEM, to enable new types 
of family oriented projects to be 
implemented in a most effective, 
manner; 

(14) A new system of concurrent evalua .. 
tion on the basis of takmg up 36 
distrii.:ts, 72 blocks and a group of 
10 current ' beueficiades and 10 
beneficiaries who re~jved their 
assistance two years ago, per month 
bas been introduced to have a closer 
monitoring of the programme. 

Meetings of the DRDAs 

3006. SHRI BALASAHEB 
PATIL: Will the Minister of 
CULTURE be pleased to state : 

VIKHE 
AGRI-

(a) whether· his Ministry has issued 
guidelines to the State Governments and 
directed them to make it compulsory to 
invite Mps and MLAs at the meetings of 
the Governing Bodies of tbe District Rural 
Development Agencies in their respect ivc 
States; 

(b) if so, the details thereof; and 

(c) whether the guidelines were followed 
by aU State Governments during the last 
one year? 

THE MINISTER OF AGRICULTURE 
(8. BUT A SINGH) : (a) and (b). According 
to the guidelines., aU MPs and MLAs are . 
included as members of the Governing, Body 
of the District Rural Development Aseocy 
in their respective Districts and they are to 
be invited to attend its meetioas. The State 
Governments have also been ask.ed t() ensure 
that the Governing Body Meetings are beld 
in sucb a way that the MPs and' MLAs arc 
able to attend these meetings without pre-
judice ro their other commitments. 
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(c) Some Hon'ble Mombers havq stated 
that they were not being invited to attend 
tbe Govc:rning Body Meetings. Tbe matter 
was taken up with the State Governments 
askinl them' to ensure tbat the notices 
invitina the MPs and MLAs to attend 
the meetings issue witbout fail and the 
invitation is sent both at their local address 
as well as at the address in New Delhi/ 
State capital. 

Use of new kind of fertilizers 

3007. SHRI VIJAY N. PATIL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(8) the names of States which have 
sbown an upward trend in the use of ferti-
lizers along with the quantity of fertilizers 
used. State-wise; and 

(b) the steps Government are taking to 
popularise the areas of Dew varieties of 
fertilizers with latest methods of. thoir 
application ? 

THB MINISTE.R OF STATE IN 
THE DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA): (8) A statement of States 
which have shown an upward trend in the 
use of fertili~ers along with the quantity of 
fertilisers consumed is given below. 

(b) Government is popularising. the use 
of all varieties of standard fertilisers througb 
training and visit system, intensive fertiliser 
promotion campaign in selected districts and 
extension agencies of State Governments and 
fertiliser manufacturers. To improve the 
efficiency of fertilisers, emphasis is laid on 
fertiliser application through seed-cum-
fertiliser drill, and on the basis of soil-tests 
through soil-testing laboratories. 

Statement 

5). No. 

1. 
2. 
3. 
4. 
s. 
6. 
7. 
8. 
9. 

10. 
lL 
12. 
13. 
14. 

Consumpl/on of chemicnls fortilisers in different stalell which "ave shown 
positive gJYJwth 

('000 tonnes of N + P + K) 
_._ -~--... --- ~.~ .,_ ... - . -,_.---.--- _ .. -

State Consumption Percentage increase 
198~-84 1984-8S in 1984-85 over 

19S3~84 

Andhra Pradesh 908.6 980.3 7.9 
Karnataka 487.2 590.7 21.2 

Tamil Nadu 586.8 690.5 17.7 

Gujarat .502.4 504.6 0.4 
Madhya Pradesh 315.0 372.6 18.3 

Haryana 326.2 336.6 3.2 
Punjab 991.7 1047.6 5.6 
Himachal Pradesh 19.1 21.8 14.1 

Jammu &. Kashmir 16.5 29.1 76.4 

Bihar 292.3 381.6 30.6 

Orissa 103.0 114.0 10.7 

West Bensat 369.1 405.7 9.9 
Megbalaya 2.8 2.9 3.6 

Sikkim 1.1 1.2 9.1 

All India 7710.1 8211.0 6.S 
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AmmonIa st.eraae tank at Wllllnadw 
Islaad. C~bin . 

. 3008. PROF. K~ V. THOMAS: Will 
'the Minister of AGRICULT'URB be pleased 
to state: 

(a) whether there is aDY complaint 
regarding, 'the safety of the 10,000 MT 
:ammonia storage tank constructed at 
Willingdon Island, Cochin by Fertilizers and 
Chemicals Travancore Limited; 

(b) if so, the steps taken to check leak-
age from this tank; and 

(c) whether there is any proposal to 
remove this ammonia storage tank from 
Willingdon Island, Cochin to any other place 
where ammonia can be safely stored? 

THE MINISTER OF AGRICULTURE 
'(S~ BUTA SINGH): (a) Fertilizers and 
Chemicals Travancore Ltd. (FACT) received 
'Some complaints from'the public, expre~sing 

apprehension about possible leakaJe from 
their Ammonia storage tank at Willingdon 
Island. 

(b) There bas not been any leakage 
from the tank. To ensure safety, the tank, 
bowever, bas been decommissioned and 
inspected. It is now being reo commissioned 
with new insulation un{ier the inspection! 
'guidance of foreign experts. 

{c) There is no proposal to shift the 
tank from Wil1ingdon Island .. 

Proposal from Trl pura Govet"Dment to 
set up gas based fertilizer factory 

3009. SHRI AJOY BISWAS: Will the 
Minister of AGRICULTURE be pleased to 
'State : 

(a) waether Tripara' Government bad 
'Sent a proposa·1 to Union Government for 
'Setting up of a gas based fertiliser factory 
in Tripura and the project cost was Rs. 530 
erores; 

(b) wbetber tile ,propGsal was rej~ted; 
.nd 

(c) if so, the reasons .cor rejection of the 
proposal? 

'THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) While' no formal 
proposal has been received from the Govern-
ment of Tripura in this regard, Chief 
Minister of Tripura has brought to the notice 
of Minister of Sta.te for Fertilizers that the 
proposal for setting up of a gas-based 
fertilizer project in that State was sent to 
the Government of India in September, 
1985. A copy of the proposal is being 
called for from the State Government for 
considera tion. 

(b) and (c). Do not arise. 

Criteria for advertisements to news-
papers 

3UIO. SHRI SARFARAZ AHMAD: 
SHRI MANIK REDDY: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the criteria laid down for giving 
advertisements to the newspapers/journals/ 
periodicals etc.; 

(b) whether some newspapers, periodi-
cals etc. were denied advertisements during 
the ]ast two years; 

(c) ·if SO; tbe reasons therefor; and 

(d) the amount paid to each of the 
newspapers etc. who were given advertise-
ments during 1983·84,1984-85 and 1985·86 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGI!.) : 
(a) Government advertisements are issued 
to newspapers/journals in accordance with 
the advertising Policy of the Government of 
India. A copy is placed on the table of the 
House. 

[Placed in Library. See No. L.T~ 2337/86) 

(b) a:nd (c). Yes, Sir. The advertisements 
are not given to tbose newspapers/periodica]s 
which do not fulfil the minimum requirements 
'Of eligibility laid down in tbe AdvertisiDI 
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poliey. The use of papers/journals existing 
on the approved list is also discentioued 
when they raj] to conform to the prescribed 

'nonns or'do not supply the required details. 

(d) The to~al value of advertisements 
aiven to newspapers/journals during the 
years 1983-84, 1984-85 'and 1985-86 is as 
under: 

Year 

1983-84 

1984·8S 
1985·86 (Upto 
December, 1985) 

Amount (In ·Ra.) 

3,90,43,826 

4,35,42,976 

3.02,93,340 

The amount paid to individual newspapers 
is not disclosed and is treated 'as confiden-
tial. 

Film/documentary on removal of super-
stitious beliefs 

3011. SHRJ SHANTARAM NAIK : 
Will the Mini-Her of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Ministry of Information 
and Broadcasting' have prepared or spon-
sored any film or documentary with a view 
to expose the falsity of superstitious beliefs 
prevailing in the society; 

(b) if not, whether Government are tak- ' 
ing any other measures in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING ,SHRI V. N. GADGIL): 

(a) and (c). In 1984 Films Division had 
released a documentary film enti tIed "The 
Scientific Attitude"'. The film stresses ills 
of superstitions and developing scientific 
attitude. In 1985 Films Division bad pro-
duced another documentary film entitled 
"The FOllr Steps". This film depicts diffe-
rent m.Jm !nts in life where superstitious 
beliefs i"lfiu:nce people's thinking and how 
it can be replaced with ~cientiljc thinking 
by appl.ving 'four steps i.e. (1) A que~tion (ii) 

A hypotbesis (Hi) An Experiment and (iv) 
The answer. 

(b) Does Dot arise. 

lustaNatJon of statue of Bhagwan 
Mabavira in Mehrauli 

3012. PROF. SAIFU DDIN SOZ: Win 
the Minister of UR.BAN DEVELOPMENT 
be pleased to sta te : 

(a) whether a statue of Bhagwan 
Mabavira has been installed at Mehrauli; 

(b) whether tbe statue has changed the 
Mehrauli skyline and is not in tune with the 
landsca pe; and 

(c) whether the Statue was installed with 
proper permission '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH): (a) to (c). Delhi 
Development Authority bas allotted 3 acres 
of land to Bhagwan Mahavira Ahinsa 
Kendra for installation of statue of Bhagwan 
Mahavira on Mehrau1i road on 30.8.1985. 
Tbe Kendra has placed the statue at the 
site without obtaining the approval of com-
petent authority. DDA has issued a show 
cause notice to the Kendra under Section 
30( 1) of the Delhi Development Act, 1957 
for violating terms of allotment of Jand. 

Import of technoJogy for basic needs 
of people 

3013. SHRI AMAR ROYPRADHAN = 
Win the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Oovernment have decided 
to import technology to satisfy the basic 
needs of food; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI. YOGENORA 
MAKW ANA): (a) and (b). Considerable 
amount of research has been done in the 
country for efficient production, processing 
and utilisation of basic needs of people in-
cluding fOo>d. Government do not consider 
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it necessar.y to import technology on a large 
scale for this purpose. Government, bow-
ever, . would consider the need for import 
of technology to fill critical gaps in meetina 
the needs of tbe people. 

Landslides, Oood and cloudburst 10 
U tta rak hand 

3014. SHRI ANAND SINGH : Will 
the Minister of AGRlCUL TURE be pleased 
to state: 

(a) whether Government's attention bas 
been drawn to the report in Hindustan 
Times d~ted January 8, 1986, captioned 
UUttarakhand caught between nature and 
Man" highlighting the immense havoc caused 
bv lundslides, flood and cloudburst in tbe 
region; 

(b) if so, whether Government have 
chalk~d out any special development plan 
for the region; and 

(c) if so, the details thereof and if not, 
the reasons therefor ~! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA TION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) and (c). The information is being 
collected and will be laid on the Table of 
the House. 

Land Reforms 

3015. SHRI MOJiD. MAHFOOZ ALI 
KHAN: 

SHRI KAMLA· PRASAD 
SINGH: 

Sl-IRI PI YUS TIRAK Y ;. 

Will the Minister of AGRICULTURE be 
pleased to state : 

. (a) to what extent .the target set for land 
reforms in the country during the Sixth Plan 
period kas been achieved and how does the 
Union Oovernment view the performance of 
tbe State Government's in the implementa-
tion of the programmes in this regard; and 

(b) what steps are contemplated by 
Union Government ac,celerate the progress 
in land reforms during the Seventh Plan 
periQd? 

THE MINISTER OF AGRICULTUR~ 
(S. BUTA SINGH) : (a) and (b). A 
statement is given below. 

Statement 

t. The Sixth Five Year Plan envisaged 
that legislative measures to confer ownership 
rights on tenants would be introduced . in all 
States by 1981-82, that the programme of 
taking over and distribution of surplus ceil-
ing land would be completed by 1982-83, that 

compilation/updating of land records would be 
completed in a phased manner by 1985 and 
that consolidation of hold ings would he taken 
up in a11 States with the aim of completing it 
in 10 years with priority being assigned to 
commnnd areas of irrigation projects. In 
addition, Land Reforms Amendmtnt Acts 
wen; to be brought within the Ninth Schedule. 
Ceiling laws were to be automatically· enforced 
in command areas of irrigation systems. 

2. Ceiliog laws are prevalent an over 
the country except in the North-castern 
region - Nagaland, Megbalaya, Arunachal 
Pradesh-where land is generally held by 
the community, and in the Union Territories 
of Andaman & Nicobar Islands, Goa, Daman 
and Diu, Lakshadwecp and Mizoram. In 
other areas, the ceiJing was first imposed on 
landholdings in the fifties and sixties. Later, 
National Guidelines on the subject wele 
framed in 1972. Under the two sets of ceiling 
laws, according to latest avaiJable informa-
tion 72.64 lakh acres of land have been 
declared surplus, 57.30 )akh acres have been 
taken possession of, and 43.30 Jakh acres 
distributed. Thus, 29.?4 lakh acres of land 
declared surplus have not been distributed 
so far. Of this 16.97 lakb acres are involved 
in litigation, 3.32 lakb acres have been re-
served for specific public purposes, 4. t 2 lak h 
acres are unfit for cultivation and 3.15 lakh 
acres are not available for distribution due 
to miscellaneous reasons. It would be seen 
that a very large chunk of surplus distribu-
table land is blocked due to Litigation Juris-
diction of civil courts has been barred in 
respect of land reforms cases (because of 
their inclusion in the Ninth Schedule of the 
Constitution). However, the writ jurisdiction 
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of tbe Hish Court and Supreme Court re-
mains. Article 323B (42nd Amendment). 
of the Constitutio.D provid.es for setting up 
land tribunals after extinguishing tbe wr(t 
jurisdiction of High Courts. But concerted 
action in tbis "lard still remains to be 
taken. 

3. Legislative provision to cODfer owner .. 
ship rights on tenants and share-croppers is 
yet to be made in Andhra Pradesh (Andhra 
area), Bihar, Haryana" Punjab, Tamil Nadu 
and West Bengal. 

4. Fifteen out of the 22 States in the 
~ountry have enacted laws on consolidation 
of landholdings Upto the year 1979-80., the 
consolidated area in the country was 462 lakh 
hectarrs. ConsoHdation has been completed 
in Punjab and Haryana and is nearing 
completion in Uttar Pradesh, Bihar, Gujarat, 
Himachal Pradesh, Jammu & Kashmir and 
Karnataka. Madbya Pradesb and Orissa have 
also started consolidation operations. The total 
area consolidated during the Sixth Plan was 
63 lakh hectares. Tbus,the total area consoli-
dated so far is 525 lakh hectares which is only 
34 per cent of the total cropped area in the 
country. It is evident that efforts in 'this 
direction would have to be considerably 
stepped up_ 

s. 14, land laws were included in the 
Ninth Schedule by the 47th Constitutional 
Amendment in August, 1984 bringing the 
total number of land laws in the Ninth 
Schedule to 169 out of 202. 

6. To review the progress of implementa-
tion of land reforms and to formulate strategy 
to be adopted during' the VII tb Plan a meet-
ing of State Revenue Ministers was held on, 
18.5.1985. Recommendations made by tbe 
Conference have been sent to tbe State 
Government for necessary action. 

7. The main recommendations are aiven 
below: 

Abolition o/Intermediaries .. 

(A) Pending work may be reviewed by 
31.3.1986 for its early completion and lelis-
Jative action may be taken within 2 years to 
abolish the few intermediary tenures still in 
existence and action completed by tbe end of 
the Seventh Plan. 

SecurJly 01 tenure and con/ermlJnt of rights. 

(B) (i) A drive should be undertaken for 
completion by 30.6.86 by the 
official machinery to a~ertain 
oral and insecure informal 
tenants and share-croppers with 
the help of panchayats voluntary 
organisations and local people 
and bring them OD record, irres· 
pective of whether tenancy is re-
cognised or abolished in the State. 
This may be comp1eted by 
31.12.1986. Security of tenure 
should be ensured to a1l categories 
of tenants and share croppers. 

(ii) States where rent payable is higher 
than 1/4 to 1/5 of gross produce 
should bring it dowD. ' 

(iii) Ownership rights should be con· 
ferred on tenants and c;hare-crop-
pers after they are brought on 
record. Legislative provisions for 
th is, where do not exist, sbould 
be made within 2 years. 

(iv) Unnecessary exemptions permitting 
tenancy against national policy 
should be reviewed and legislative 
or administrative action taken by 
31.3.1986 to remove them as wen 
as for banning of leasing except 
by specified exempted categories 
as per national policy and bann .. 
ing of transfers of agricultural 
land to Don-agriculturists. 

(v) State and Union Territories 
should consider moving towards 
a stricter definition of personal 
cultivation in order to prevent 
clandestine tenancies. 

Protection of Interest" 0/ tribals : 

In order to protect the interests of tribals 
in land, existing provisions regarding banning 
of transfer or. land belonging to tribals to 
Don-tribals and its implementation may be 
reviewed and legislative action to plug loop· 
holes and to cover shortcomings in order to 
take tbe implementation effective may be 
taken by 31.12.1986. 
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Implementation 0/ LlJIId Ceiling:' (iii) 'Non-land records States should 
introduce land and crop records 
expeditiously. ,(C) (0 Time bound remedial action 

should be taken for disposal of 
pending returns. 

(ii) Cases involved in litigation be 
got decided expeditiously. Crea-
tion of tribunals under Article 
323(B) of the Constitution and/ 
or creation of Special Courts/ 
Benches in High Courts for quick 
disposal of ceiling cases may be 
considered. 

(iii) Vigorous action to investigate the 
evasion and avoidance of Jaw be 
taken, followed by concrete reme-
dial measure, legisJative and 
otherwise, within 2 years. 

(iv) Review of application of the 
ceiJing Jaws in areas, irrigated by 
projects and schemes financed by 
public exchequer should be taken 
upto subject them to the appro-
priate ceiling. 

(v) State may consider including 
major sons as members of the 
family retrospectively feom 
January 24, 1971 for the compu-
tation of family ceiling units, 
restricting the provision for a 
separate family unit of ceiling fOT 

tbe major sons in respect of self 
acquired property only. 

(vi) Lowering of land ceiling limits to 
aet more land for distribution and 
bringing land under l'eligious and 
charitable institutions within the 
purview of normal ceiling limits 
may also be considered by States. 

D. Land Records. 

(i) Land records should be brought 
up to date by taking up a cam-
paign observing 1985-86 as land 
record year. 

(iv) Survey and settlement operation 
wh~rever pending should be ex-
pedited. 

(v) Patna pass books with legal status 
shouJd be issued to land owners 
as well as tenants. 

E. Consolidation 0/ Holdings. 

Consolidation of holding, to cover 25 per 
cent of consoJidabJe areas, be attempted 
during Seventh Plan giving priority to irrigated 
areas and on a selective basis to areas where 
holding of small and marginal farmers and 
ceiling surplus lands as~ignee are large in 
number of more efficient delivery of services. 

F. As:.ignees of ceiling Surplus Land: 

I.inkage of the scheme of financial assis-
tance to assignees of ceiling surplus land be 
forged with IRDP and other rural develop· 
ment programmes. 

(Translation] " 

NOD-availability or drInking water 
in villages 

3016. SHltI BANWARI LAL BAIRWA : 
DR. K. G. ADIYODI : 
SHRIHANNAN MOLLAH: 
KUMARI PUSHPA DEVI: 

Will tbe Minister of AGRICULTURE 
'be p1eased to state the Dumber of villages, 
State-wise, where drinking water facility is 
proposed to be provided by the end of 
1986-87 ? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH) : The target (or coverage 
of villages during 1986-87 bas not yet been 
finalised. 

[English] 

LiceDCe fee of Government accomu-
da tloo after csDCella tlon 

of allotment 

3017. SHRI K. S. RAO: Will tbe 
Oi) A system should be evolved for Minister of URBAN DEVELOPMENT be 

. updatina land records reaularJy. ' pleased to state : 
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(a) the licence fee charged from an occu-
pant of the Government accommodation after 
the al1otn1eut of accommodation is cancelled; 

(b) the licence fc~ payable by the occu-
pant after eviction orders are issued under 
tbe Public Premises (Eviction' of Unautho-
rised Occupant) Act" 11.J71; 

(c) total number of cases where the 
licence fee after the issue of· eviction orders 
have been reduced and the reasons for such 
reductions, if any; and 

(d) the licence fee payable by the occu-
pants during the period of stay of the evic-
tion proceedings by the Court ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH); (a) The danlages 
equal to tbe market rate of licence fee or 
twice the licence fee which an officer was 
paying, whichever is higher. 

(b) The damages at three times the 
market rate of licence fee after the expiry of 
IS days from the date of service of Eviction 
orders. 

(c) During the Calendar Year 1985, 
there were 10 cases. Each case was decided 
under the provisions of Public Premises 
(Eviction of Unauthorised Occupants) Act, 
1971 by the Estate Officer on its merit. 

(d) During pendency of the, stay no 
assessment is ,made. The demand is raised 
on the basis of the verdict of the Court. 

Implementation of self-employment 
schemes in Orissa 

3018. SHRI HARIHAR SOREN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the various self-employment schemes 
under implementation in Orissa; 

(b) the targets set under those self .. 
employment schemes in tbe State for 1984-85 
and 1985-86; 

(c) whether the targets set were acb ieved; 
and 

(d) if not, the steps taken to achieve the 
targets that are likely to be fixed for the 
year 1986~87? 

THE MINISTER OF AGRICUL TURB 
(S. BUTA SINGH) : (a) The Union Depart .. 
ment of Rural Development is implementing 
two self-employment schemes of lntf'grated 
Rural Development Programme (lRD P) and 
Training of Rural Youth for Self-Employ .. 
nlent (TR YSEM) all over tbe country, in-
cluding Orissa. 

(b) to (d). Targets and achievements are 
liven below: 

1985-86 

Target Achievement Target Achievement 

.------.".,------.-~, '. ---
IRDP 
(No. of families as!isted) 

TRYSEM 
(No. trained) 

188400 

12560 

__ '--- ------, .. -----~,,--~, 

213000 

940' 

---,_, -----------
114400 

12290* 

70598 
(up 'to January, 

86) 

4587 
(opto December. 

85) 

--_._-------....._--------" 
• No marco targets under TR YSEM are visualised in Seventh Plan period. IRDP 

ben.ficiaries in 18 .. 35 age aroup, and requiriDI"training, can be taken up. 
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The targets under IRDP in 1984-8S were 
more than achieved. It is expected that in 
1985 .. 86, as welJ, the targets would be 
achieved. 

Under TRYSEM, there was a short-fall 
in achievement in 1984 .. 85. The Gove~nment 
of India have, therefore, requested State 
Government to take corrective steps to im-
prove the performance of TR YSEM. These 
include: 

(a) constituting a sub-committee of the 
State Level Coordmation Committee 
to oversee the performance under 
TR YSEM periodically; 

(b) to appoint a Director exclusively 
for handli ng work related to TRY .. 
SEM and to create a nucleus cell 
under him; 

(C) to make Assistant Project Officer 
(Industry) exclusively responsible 
for TR YSEM at the district level. 

Tenancy rigbts for disabled 

3019. DR. A. K. PATEL: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether in May" 1985. in the Con-
ference of Revenue Ministers of States/Union 
Territories. it was decided that all States! 
Union Territories should bring on record all 
insecure and informal tenants and share-
croppers irrespective of whether tenancy is 
recognised or abolished in the State and tbat 
ownership rights be conferred upon all tenants 
including Bargadars) limiting tenancies to the 
specified disabled categories only; and 

(b) the progress made in tbis direction 
by various States and Union Territories? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) Yes, Sir. 

(b) The position according to the reports 
received so far from 9 States and 6 Union 
Territories is given in the statement below. 

Statement 

1. ASlam 

. All effective steps have been taken to 
brans tenants on record and confer ownership 

rights. So far 3,28.481 tenants have been 
recorded. New sub-Section 54(A) has been 
added to the Assam (Temporarily Settled 
Areas) Tenancy Act, 1971 empowering 
Revenue Officers to take steps for restoratjon 
of possession to a tenant wrongly ejected 
from his holdings. AppJicatiol;s Ii. ed for 
acquisition of ownership rights by tenants 
under Rule 9 are under scrutiny. 

2. Gujarat 

The process of conferment of ownership 
rights on tenants under the Tenancy Act is 
almost over. Procedural formalities such as 
recovery of occupancy price are pending for 
which time limit has last been extended upto 
31.12.1986. There are some cases pending in 
courts. 

3. Himachal Pradesh 

AU tenancies brought on record and are 
fully secure under the Tenuncy Act. Share 
croppers and bargadars not known in the 
State. In view of the adequate provisions in 
the Tenancy Act, no concealed tenancies are 
reported to be in existence. 

4. Maharashtra 

Adequate measures already taken in the 
Tenancy laws. Names of persons cultivating 
each rarceJ of land as tenant or otherwise 
are recorded in the crop statement every year 
in presence of Sarpanch, other members of 
Panchayat and cultivators. Village-wise 
Tenancy Registers are also Dlaintained and 
entries of tenancies are recorded in the 
Registers every year on the basis of crop 
statement. In all 14.47 Jakh tenants have so 
far acquired ownership rights in 15.94 lakh 
hectares land. About 1 ~OOO cases are pending 
at Taluka level for conferment of owncrship 
rights to tenants. . 

5. Orissa and 

6. Uttar Pradesh 

The matter is under consideration of 
State Governments. 

7. Punjab 

Tenants are brought on record in accor-
dance witb the Punjab Tenancy Act, 1881 
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and Punjab Land Reforms Act, 1972 and 
conferred ownership rights under this 1972 
Act. The State Government has not yet con .. 
templated any legislation to bring on record 
the insecure tenants etc" and confer owner-
ship rights on them. The Punjab Security of 
Land Tenures Act 1953 and the Pepsu 
Tenancy and Agricultural Lands Act, 195~ 

fully proieet the rights of existing tenants. 
Tenants are also settled o() ceil ing surplus 
land and given proprietory rights after they 
have paid compensation as determined. 

8. T,ipura 

Steps are being taken to bring share 
croppers in record. 5239 share croppers detec-
ted so far have been recorded. Such record-
ing will be completed during revisional survey 
being carried out. 

9. West Bengal 

There is nothing like insecure or informal 
tenant in West Bengal. A number of safe-
guards have been provided to the share crop-
pers under the West Bengal Land Reforms 
Act, 1955. Recording of names of bargadars 
i.e., share croppers is a continuing process. 
As a result of ~pecial drive viz.., 'Operation 
Barga' launched in 1918 till the end of last 
year more than ] 3.37 lakh bargadars have 
been recorded. 

Union Territories: 

10. A,unach,,1 Pradesh 

Preparation of records of rights is yet to 
be take~ up. Land is cultivated individually 
by owners and there are no tenents and there 
is no engagement of share croppers. 

11. C handigorh 

Since right holders have small land hold-
ings no dispute of tenancy exists. 

12. Dadra &: Nagar l/aveli 

Occupancy rights have been conferred on 
all tenants and actual tillers of land under 
the Oadra & Nagar Haveli Land Reforms 
Regulation, 1971. 

13. Delhi 

There is no system of tena ncy except in 
case of disabled persons. Oc1hi Land Reforms 

Act recognises one class of tenure holder. 
namely bbumidar and one class of sub-tenure 
holder, namely Asami. Letting of land to 
bhumidhars or Asamis is prohibited. 

14. Goa, Daman &: Diu 

Appeal against Tenancy Act amendment 
of 1975 to confer ownership rights on tenants 
is pending in Supreme Court. 

15. Pondicherry 

Legislation for bringing on record all 
kinds of tenants on application or by suo 
motu survey is under consideration. 

SHies sand deposits jn Sindhudurg 
District 

3020. SHRI HUSSAIN DALWAI: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) the quantun1 of silica ~and deposits 
so far used for glass factories from Sindhu-
durg District; 

(b) how many glass factories are working 
in Sindhudurg District; and 

(c) whether the entire silica required for 
these glass factories is supplied from local 
deposits? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA) : (a) to (c). The 
information is being collected and sball be 
laid on the Table of the House. 

Self-Reliance in Poultry Breeding 

3021. SHRI JAGANNATH PATTNAIK : 
SHRI CHINTAMANI JENA : 
SHRI AMARSINH RATHAWA : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government have made 
proper arrangements with targets in order 
to achieve self-sufficiency and self-reliance 
in respect of poultry breeding stocks; 

(b) whether Government propese to Nt 
up pureline poultry breeding farms within 
the country; and 
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(c) if so, the details regarding providing 
financial assistance to State-level poultry 
corporations and federations for strengthening 
their egg and poultry marketing and food 
manufacturing infrastructure? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOG.EN,DRA 
MAI(WA NA) : (a) A number of pureJine 
poultry breeding farms already exist in private 
and public sector and they are in a position 
to meet the requirements of poultry breeding 
stocks. 

(h) No, Sir. No proposal is presently 
under consideration. 

(c) Does not arise. 

{Translation] 

Supply of water to villages in 
Rajasthan 

3022. SHRI MOOL CHAND DAGA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it has been decided to in-
crease the per capita supply of water from 
40 litres to 70 litres per day during the 
Seventh Five Year Plan in the villa~es which 
do not hlve any definite sourc'e' of water 
within a radius of 0 5 kilometre, 

(b) if SO, the number of vilJages in Raja-
sthan where definite source of water is not 
available within a radius of 0.5 kilometre 
and the per capita availability of water there 
at present; and 

(c) the number of villages out of them 
where water wiJ] be made available during the 
Seventh Five Year Plan along with the 
quantity of water to be made available to 
every person .and the amount proposed to be 
spent by Central and State Government 
thereon, serarately ? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) No decision bas 
bccn taken to revise the norm for supplying 
of water from 40 Jitres to 70 litre per capita 
per day durina the Seventh Plan. Only in 
the CQ,se of 11 ~e~ert districts of Rajastb~D 

schemes based on 70 Jitres per capita per day 
are being sanctioned as an exception. 

(b) No specific indentification of villages 
without drinking water within a ,radius of 
0.5 kilometre has been undertaken by 
Government of Rajasthan. Based on the 
existing criteria there were 71:- 8 nos. of 
identified problem villages in Rajasthan at 
the beginning of Seventh plan which includes 
problem villages identified in the beginning 
of Sixth Plan and spilled over to Seventh 
Plan and problem villages identified subse-
quently. 

(c) The Seventh Plan aims at providing 
drinking water to the entire rural population. 
For the Seventh Plan Rajasthan has an out-
Jay of Rs. 150 crores Undl!f the State Sector 
Minimum Needs Programme for drinking 
water supply. An amount of Rs. 27.35 crores 
has been provided to Rajasthan UDder the 
Centrally Sponsored Accelerated Rural W~lter 
Supply Programme during 1985-86. 

[English] 

Protection to Casual Contract Labour 

3023. SHRI GADADHAR SAHA : Win 
the Minister of LABOUR be pleased to 
state : 

(a) whether it is a fact that there are 
legal lacunae, the employers deny security 
and even minimum wages to casual and 
contract labourer; 

(b) if so. what are these legal lacunae; 

(c) steps taken to provide statutory pro· 
tection to the ca~ual and contract labouft:rs 
and to help the unorganisC'o "orkers in buil-
ding road construction and qU8nies and the 
low income level workers to Improve their 
working ccnd;tkns and wages; and 

(d) the result thereof? 

THE MINISTER OF STATE Of THE 
MJNISTRY OF LABOl.1R (SHRI P. A. 
SANGMA) : (a) to (d). The Contract Lobour 
(Regu1ation and Abolition) Act, 1970 provi-
des, inter- alia, for the Jegulation of employ-
ment of contract labour. lndustrial Employ-
ment (Standins Old~IS) Act, 1946 pro\tioes 
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for the conditions of employment of workers, 
including casual workers. Inter-State Migrant 
Workmen Regulation of Employment and 
Conditions of Service) Act. 1979 provides 
protection to the migrant workmen. Minimum 
Wages Act, 1948 and Payment of Wages Act, 
1936 provide protection with regard to wages 
and payment thereof. 

The Ministry of Labour has circulated a 
f\et of. Model Standing Orders for adoption 
and implementation by the Central Govern-
ment Departmental Undertakings. These 
orders contain, inter-alia, provisions regarding 
regularisation of casual workmen. However, 
these SanJing Orders do not have statutory 
force and are only advisory in nature. 

The Conference of State Labour l\-jini-
sters recommended in July 1980 that the 
minimum wages shuuld be revised whenever 
there is a rise in price hy 50 points in the 
Consumer Price Index or every two years 
whichever is earliar. The Central Govern-
ment is taking action accordingly. The wages 
were last revised on 12/2/ I 'J85. The recom-
mendations of the Conference have been 
brought to the notice of the State Govern-
ments also. 

POwers of the Central Government under 
the Industrial Disputes Act, 1947 in relation 
to stone quarries have been delegated to 
State Governments. 

Inspections are conducted from time to 
time for the enforcement of labour laws. 
Complaints about exploitation of workers are 
also Jooked into by the appropriate authori-
ties. 

ESI Hospitals 

3024. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of LABOUR be 
pleased to ~fate : 

(a) the crjt~ria for setting up ESI hos-
pitals at a particular place and the financial 
and admini~tratjve obligations of Union 
Government and State Governments; 

(b) the number of ESI hospitals fun-
ctioning in the country at present and how 

many of the managelnents are facing eaquiry 
for maladministration and irregularities com-
mitted; and 

(c) the details therof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (8) The existing norms for 
hospital beds under the ESI Scheme is 4 
beds per 1000 employees family units. The 
ESI Corporation normally undc!rtakes con-
struction of hospitals at places where the 
total entitlement of beds is 50 or more. The 
total cost on the purchase of land and con-
struction of hosp ,tals and staff quarters is 
mt!t entirely by th e Corporation. while the 
expenditure on equipment, stoff etc, is shared 
between the State Government and the Cor-
pOlation in the ratio of 1:7. The administra-
tive and operational control of ho~pital lies 
with the State Government, except in De) hi 
where the C'(lrrolation is Eldministering the 
hospital directly; 

(b) and (c). There are at present 90 ESI 
hospitals in the country. The management of 
hospitals being under the control of the State 
Government, tbe cases of maladministration 
and irregularities are dealt with at the State 
level. The Central Government does not, 
therefore have any specific information in 
this regard. 

Man-days lost due to strikes 
and lock-outs 

3025. SHRI D. B. PATIL: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of man-days lost from 
April 1985 to January 1986 due to strikes, 
lock -outs and other reasons; 

(b) whether there has been an increase} 
decrease in the man-days lost in compari&OD 
to the corresponding period last year; and 

(c) the steps taken by Government to 
minimise the number of man-days lost? 

THE MIN1STER OP STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) and (b). Information on 
mandays lost due to strikes and lockouts is 
maintained on1y by calendar years. Accordin, 
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to the latest provisional reports. the number 
of ruandays lost due to strikes and lockouts 
was 29.2 million duriog the year 1985 which 
shows a decrease when compared to a loss 
of 56.03 million mandays in the year 1~84. 

(c) The Central and State Governments 
continue to make efforts to le9son the inci· 
dence of industrial disputes and minimise the 
loss of man days through preventive media-
tion, conciliation~ arbitration and adjudica-
tion. 

Purchase of copra by National Agri-
culture Co-o~eratfve Marketing 

Federation 

3026. SHRIMA TI BASA V ARAJES-
WARl: 

DR. K. G. ADIYODI : 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) total quantity of copra produced in 
the country; 

(b) whether there is any proposal for 
purchase of copra by National Agriculture 
Co-operative Marketing Federation in view 
of the distress sale of copra in the market; 
and 

(c) the break-up of copra purchased till 
now and at what rate 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK W ANA): (a) Total production of 
coconut in the country is estimated at 6887.2 
million nuts for 1984·85. The exact quantity 
of copra produced in the country is not 
available. However, according to one esti-
mate, it is about 3.87 Jakh tonnes annually. 

(b) and (c). To arrest the fall in prices 
of coconut in Kerala and Lakshadweep, a 
market intervention scheme for purchase of 
c.opra at Rs. 1200/- per quintal is in opera-
tIon. The scheme is being operated from 
14.1.86 through cooperatives with National 
~gricultural Cooperative Marketing Federa-
tion as the nodal agency at the national 
level. Under this scheme. 8088 MTs have 
been purchased upto lOtb March. 1986 in-

cluding 7S76 MTs in KeraJa and S 12 MTs 
in Lakshadweep. In addition. in Kerala tbe 
cooperatives had purchased 11.000 MTs 
under the State Government price support 
scheme at R8. 1200/- per quintal. 

[Translation] 

Workers rendered jobless due to 
closure of mines in Panna district 

3027. SHRI DAL CHANDER JAIN: 
Wi!l the Minister of STEEL AND MINES 
be pleased to state : 

(a) the number of workers rendered job-
less due to the closure of diamond mines in 
Panna district and the arrangements made 
for providing them with altetnative jobs; and 

(b) whether in view of high prices of 
diamonds. these mines are likely to make 
profi t if these are restored with modern 
techniques ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) There 
has been no loss of employment as a result 
of the closure of the Ramkheria mine of 
Panna Diamond Minjng Project of National 
Mineral Development Corporation (NMDC) 
in 1979. Those who did not opt for the 
Voluntary Retirement Scheme introduced by 
the Corporation were absorbed at the Majh-
gawan mine of the some Mining Project. 

(b) In view of the high cost of produc-
tion as compared to the sales reaJisation t it 
will not be economical to restart tbe Ram-
kheria mine. 

Constitution of State Land Use Boards 

3028. SHRI DILEEP SINGH BHURIA : 
Will the Minister of AORICUL TURE be 
pleased to state : 

(a) the States which have constituted 
State Land Use Boards; and 

(b) the States where these boards have 
started functioning '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
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MAKWANA): (a) and (b). State Land Use 
Board or some alternate body have been 
constituted and have started functioning in 
all the States and Union Territories except 
the followioB : 

(0 Union Territory of Chandigarh. 

(ii) Union Territory of Delhi. 

The State Land Use Board was set 
up in 1976-77 but ceased to func-
tion in 1980. Delhi Administration 
is reviving the State Land Use 
Bot.! rd under the chairmanship of 
Executive Councillor, Development. 

(iii) Union Territory of Laksbadweep. 
State Land Use Board was set up 
in 1974 but was wound up in 1977. 

Setting up of T. V. centres on Unkai 
Fort and Saptshring Hill 

3029. SHRI S. S. BHOYE: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government are aware of 
the demand for setting up of T. V. relay 
centres on the Unkai Fort and the Saptshring 
hill; and 

(b) if so. the details of action proposed 
to be taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) There have been demands for setting up 
TV relay centres at Unkai FortjSaptshring 
hill in Nasik district of Maharashtra. 

(b) Owing to con~traints of financial 
resources, it is not possible to set up TV 
relay centre to provide coverage to areas 
around Ankai Fort and Saptshring bill during 
the VJl Plan period. 

luclu sion of liindi films in 
Filmotla l' 1986 

3000. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) whether it is a fact that very few 
Hindi films were included in the Filmotsav 86; 

(h) if so, the reasons therefor; and if Dot, 
the nurnber and names of Hindi films 
screened in the Filmotsav 86; 

(c) whether Government propose to give 
incentives to Hindi films in future; and 

(d) if so. the details thereof and if not. 
the reasons therefor? 

THE MINISTER OF STATE OF THE 
MTNISTR Y OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) No, Sir. 

(b) A list of 25 HindI films shown in 
Filmotsav '86 is given in the Statement below. 

(c) and (d). No incentives are given or 
proposed to be given to films produced in 
anyone single language. However, for pro-
motion of good cinema, Government is al-
ready giving some incentives. For example, 
National Awards are given anmJaJIy and 
about 21 films are seJected as Indian Pano-
rama films which are entitled to certain bene .. 
fits like entry in International Film Festivals. 

Statemenf 

List of Hindi filml' shown in 
Filmo/JQ}) '86 

(A) Maio Section 

]. Koshish 

(B) Indian Panorama Sectloo: 

1. Aadmi AUf Aurat 
2. Aghaat 

3. Anant Yatra 
4. Damul 

5. Janam 
6. New Delhi Times 

7. Parama 

8. Shart 
9. Trikkal 

(C) Indian Retrospective = 

1. Aasbirbad 
2. Choti Si Baat 
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3. Mahal 
4. Najma 
s. Kanoon 
6. Kismet 
7. Parinc:eta 
8. Chandidas 
9. Kashinatb 

10. Mukti 
11. My Sister 

12. Street Singer 

13. Vidyapati 

(D) Third world women's film section: 
I. Spuraan 
2. Gangubai Hangal 

[English] 

Shortage of funds for water sopply 
and sanitation 

3031. SHRI KAMLA PRASAD SINGH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether at the Mid-Decade Inter-
national Conference on Water and Sanitation 
held in Calcutta in Jan'uary 1986 it was men-
tioned that shortage of funds would cause 
non .. fulfilment of targets for the International 
Water Supp1y and Sanitation Decade Pro-
gramme (1981-90) wherein it was planned to 
provide hundred per cent rural and urban 
population with potable water supply and 
sanitation to 20 per cent and 80 per cent 
population in Rural and Urban areas res-
pectively; 

(b) if so, the steps taken or proposed to 
be taken to ensure fulfilment of the targets 
set: and 

(c) the percentage of rural and urban 
population that has been provided with pot-
able water supply and sanitation and the 
percentage left over-State-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH) : (a) In the Inter .. 
national Conference 00 Water and Sanitation 
at Mid Decade held at Calcutta from 6-9 
January, 1986 by the Institute of Public 
Health Engineers, India (IPHE) in colla bora -
tion with WEDC~ Loughborough, U. K. and 
supported by other International Agencies~ 

Government of West Bengal and this 
Ministry, it was generally mentioned that in 
the case of Don-fulfilment of the Decade tar-
gets for the Water Supply and Sanitation 
Programme, short-fall of adequate outlays 
would be one of the main reasons for scaling 
down of the targets. 

(b) In so far as the Urban Water Supply 
and Urban Sanitation is concerned, the Con-
ference of Ministers incharge of Urban Water 
Supply and Sanitation held at New Delhi 
on the 7th FebruarY9 1996 agreed that the 
targets for Urban Water Supply will have to 
be scaled down from 100 per cent to 90 per 
cent of the population and the targets in 
respect of the Urban Sanitation from 80 per 
cent to 50 per cent, subject to a review at a 
later stage. 

(c) The information as projected at the 
Mid Decade Review of Decade PrO&ramnle 
conducted recently is given in the Statement 
below. 

Statement 

Mid Decade Review 

Population Coverage (Percentage) As on 31-3-1985 
_ . ._.---_ .. _ _ .. _ ... _---.... 

States/UTS Urban Urban Rurill Rural 
water Sanita- water Sanita-
supply tion supply tion -------, 

1 2 3 4 S 
1. Andhra Pradesh 52.1 10.9 71.4 1.7 
2. Assam 37.5 15.7 71.4 0.9 



111 Written AnS'W~" MARCH 1" 198CS tt2 

1 2 3 4 ~ 

_ .. __ , __ ._ .............. c ..... ,'~ .... ______ 

3. Bihar S9.~ 22.9 77.8 3.7 

4. Gujarat 83.2 38.0 79.7 0.24 

S. Haryana 69.1 28.4 57.8 

6. Himachal Pradesh 89.1 13.7 59.S 

7. J & K 86.6 7.7 62.1 0.1 

8. Karnataka 81.2 38.4 82.9 0.17 

9. KeraJa 64.S 28.2 40.8 1.6 

10. Madhya Pradesh 79.7 7.8 62.7 

11. Maharashtra 87.1 39.8 51.0 

12. Manipur S1.S 0.8 67.6 0.09 

13. Meghalaya 22.1 3~.1 

J4. NagaTand 46.7 65.9 0.3 

IS. Orissa 38.1 9.5 82.0 

J6. P\2njab 71.2 48.S 23.8 

17. Rajasthan 56.0 9.6 58.7 

18. Sikkim 89.0 32.9 43.3 

19. Tamil Nadll 83.8 47.S 46.8 0.2 

20. Tripura 51.S 13.2 65.6 

21. Uttar Pradesb 70.1 14.1 28.3 

22. West Bengar 63.7 19.5 52.5 0.06 

1. A & NIsland's 100.0 55.0 94.7 7.7 

7. Arunachal Prades& 88.S 38.S 90.2 0.2 

3. Chandigarb 100.0 100.0 52.6 52.6 

4. De'lhi 98.1 73.4 100.0 

5. Dadra & Nagar HaveU 76.~ 84.1 

6. Goa, Daman & Diu 81.9 13.3 44~2 

'1. Lakshadweep 45.8 

8. Mizoram 7.6 1.S 64.3 43.7 

9. Pondicherry 76.3 39.9 100.0 1.0 

--_."-'---'" .. ~ - --. - -- -' ~ 

• ___ ~ ____ •• ________ .~ ___ .~ _u _ • _________ •• - . -~~ ._-_--- - -",.~-

TOTAL 72.9 28 .. 4 56.2 0.72 

SDurce: Information Furnished by States and UTs for the Mid Decade Review. 
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Workiol of Kolar GoIcJ Mille. 

3032. DR. V. VBNIC.ATESH : Will the 
Minister of STBEL AND MINES be pleased 
to atate : 

(a) whether Kolar Gold Mines have not 
been working at their full capacity; 

(b) whether due to unscientific mining 
there is no proper working of the mines; 
aDd 

(c) whether there is any proposal to 
work the mines on most scientific methods 
and with foreign expertises? 

THE MINISTER OF STATE IN THE 
DEPART~ENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) The rated 
capacity of ore milling and capacity utilisa-
tion of the mines at the Kolar Gold Fields 
during the last three years is given below : 

In tOIlIf~S 

1982-83 1983-84 1984-85 
Rated 
Capacity 4,20,432 4,20,432 4,20,432 
Ore Trea-
ted 3,53,603 

Percentaae 
Utilisation 
of capacity 84.10 

3,30,129 2,99,382 

78.52 71.20 

(b) and (c). AJt~gb gol" t:eserves are 
declining in these century-old mines, it 
cannot be said that it is due to unscientific 
mining. However. in order to improve the 
performance of the company, a United 
Nations Development Programme P:oject 
commenced from 1st January, 1984 for a 
period of 33 months with the foIJowin8 aims 
and objectives :. 

1. Strengthening capabilities for min-
ing in deep, narrow veins und~r 
hiah rock stress conditions, and to 
develop plans for increasin, output 
and reducina costl. 

2. Locate new ore reserves in the KOF 
mines in the Kolar Schist belt. . 

3. Help in improving desip and 
manufacture of mine equipment. 
and 

4. Help in improving tbe recovery of 
lold and Scbeelite. 

Committee for regrouping Fertilizer 
Plants 

3033, SHRI BASUDEB ACHARIA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether a Committee was constituted 
to prepare a plan for regrouping the fertilizer 
plants; 

(b) whether the committee bas submitted 
its reports; and 

(c) if so, the details thereof? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) No, Sir. 

(b) and (c). Do not arise. 

Settlul up of TV centres durihl 
SeveDtb Plan 

3034. SHRI CHINTAMANl lENA: 
Will the Minister of lNFORMATJON AND 
BROADCASTING be pleased to state : 

(a) whether a final decision bas been 
taken in regard to establisbing of T. V. relM), 
centres in Seventh Five Year Plan period in 
the country : 

(b) if so, the details thereor; 

(c) whether Balasore and Baripa,da in 
Orissa have been included in the programme 
if so, by when low /hjgh~r power. relay / 
transmission centres will be e~tab1ished at 
both the places; and 

(d) jf not, whether Government propose 
to consider to include these two places io 
the programme ? ' 

THE MINISTER OF STATE OP THE 
MItNISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GAOOIL) : 
(a) and (b). Establishment of 181 new TV 
transmitters (including 2.1 hiah power trans-
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i.J " ',' I.' ., I! i (f; t,': ;: 
mitters):..t}.nd lihifting of '22 'ex,isting' I}.oW power 
(100 W) transmitters to new ldOO~lons have 
been included in the VB Plan of Duordar-
~hari{ fOt e?(ten8ion: of' TV 'service' to' uncove-
red areas. Besides, it· ·is also -envisaged to 
set up four 10 K W TV transmitters, one 
each ;"t : ,Oelhi,. . ~oUlbay", \ Cftl~utta. find 
Madras, . for' 2nd . channel service at these 

r ,:.-" L 

pluces. 

:." ~ (c), Yes. Sir. .Implementation of theser 

schemes would, however, depend on yea'rwise; 
availability of funds and equipment during 
the VU Plan period. . ' 

(d) Does not arise. 

Green Revolufion in dry land' ateas 

3035. SHRI 'ANANTA' 'liRASAD 
SETHI = Will the Minjst~r. of A.GRI,CUL· 
TURE be plea~ed' t.o stat~": ~ , i 

(a) whether ,India has., enormous, dry 
areas, of which more'th-;in 70 per cent culti· 
vahle land continues to face recurring spells 
of drougllt~ forcing the pop'ulation ,to migrate 
to the cities; 

I i'(h) , whethe'~ , 9o~~rnm~nt , lacks, appro-
piHlte'technology suitable for rainfed areas, 
which ca'ri -usher rise' in' food produ~tion in' 
th~dry areas; and , " ,I 

, 

"I~"(fl if ~o, ~~e step~ ~ov~r~lDent". RroQO~ 
for operation of green revoJution inAfY .. Uwd,,; 
areas? -

'. 1 1 , I h 
THE MINISTER OF STATE IN THE 

Popularisation of Coconut and Its by-
,,' products " ",' 
. : ) 

,It (.... t '.._ \ ., r • ~ ".1, ' 

3036. DR. K. G. ADIYODI: Will, tho 
Minister of AGRICULTURE be pleased to 
s,tate ,:, , 

(a) whether there is any proposal to 
market coconut and ItSl by.product~ including 
tC;l1deI c9c9n~ts w.itij~p' \be ,~o\ln~ry,. so as \0 
popularise its cOIlsumption and sale duniDg 
the current year; and 

(b) jf so, the;' details tbereor'? . 

THE MINISTER OF STATE' IN THE 
DEPARTMENT OF AGRICULTURE, AND 
COOPERATION '(SHRI" YOGENDRA 

, , , 
MAKWANA) ~ (a) and (bJ. As thete ha'S been 
a ~teep "fall in malket price of cocon~lts, ' 
Government have introduced 'a1 scheme fot' 
purchase of copra at Rs. 1200 per qui~tal to,' 
help the farmers. NAFEO is also exploring) 
the possihility of selling coconuts through its 
out1ets in differenf" States: Besides the~e, 
thCf'e is no other scheme under, fonsideration 
of the Government' for popularisation, of i 
consumption of coconut. 

LegisJaHon for ,u')fare of Agriculture 
W(U'kers 

3037. SHRI SATYAGOPAL MISRA:, 
Wi11 the Minister of LABOUR be pleased to 
state : J 

... " _ r" , , j 

(a1 :whether' there is a proposal under 
consideration of Government to bring a 
compreh~tisive' leg;rstatibn {~'p'rote~t 'tlie int~r-
rests of thCl agrlcultudll worke~s ; " ' 

; 'r 

(b) if so,. the details thereof; 'and ' 

,,(c) if not, thf! reasons, therefor? 
DEPARTMENT.OF AG,R.ICULTURE AND 
COOPERAt{ON ,(SJ:1RI , YOGENDRA 
MA~~ANA) ; (a) The d~yland areas ,in the, 
countr:y' a~coUQt for about 72 per .cent of net 
sown a'rcci' as per Land Utilisation Statistics 
of 1982·83. ,. 

THE MINISTER Of STATE ·OF THE 
MINISTJt Y OF ' LABOUR' .(S~RI P. A. ' • 
SANGMA): (a) to (c), The question of 

'J,-', having a Central ,Law for agricultur,l wor-
, (b). and (c). The apl)J10prjate technologies 'kers ,was' considered' ~t 'v~rious )~ve,ls' a~d in 

available and suitable for different ,drylaod ,'the 'absence 'of aQY unanimity" it ,has been 
areas have be~n worked out and the same decided'to leave it to the State' Governments 
are 'being 'u"dated with' the tidvance'mcnt lof to chact a I legislati()n at the $tate l~vel to 
knowtedge.· 'For the deveropment' of dryhind' regulate the service cond~ti~ns' and to provide 
areas during the 7th Plan a :Cen'trally Span'-' t for, the, ~~lfare of the a~,ricult~r.~l ,labo~rers 
sored Sl::bcme 'of :Matlonal Watershed' 1::)eve.' 'on tbe-'lines of Kerala' Agricultur~~llMt, 1974 
10plMDtJ Programme for ll..;:linfed 'Agrid.lltu're ' and the Draft Central Bill, which was circu-
is proposed to be launched from 19B6-87. lated to them earlier. 
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Schemes for marketing agricultural
produce in Backward areas

3038. SHRI DHARAM PAL SINGH
MALIK : Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there is any proposal under
consideration of Government to draw new
plans and projects to help and market agri-
cultural and farm produce in backward areas
in the country;

(b) if so, the details thereof;

(c) the pun' ber ef such schemes in opera-
tion and bow many are planned to be opera-
ted in Haryana; and

(0) the funds allocated for each State
for the purpose ?

THE MINISTER OF AGRICULTURE
(S. BUT A SING H): (a) to (d). Agricultural
marketing being a State subject, the role of
the Central Government is limited to ':0-
ordination and provision of general guidance.
However, suggestions for improving the
marketing system for agricultural produce
are consider ed from time te time ill consul-
tation with the State Governments. These
are taken into account in policy formulations.
Further, in order to bring the market system
within easy reach of farmers, this Ministry is
implementing a Central Sector Scheme for
development of rural markets. This scheme
is applicable to all States/Union Territories,
including Haryana. Under this scheme,
central assistance is provided at the rate of
Rs. 5.00 lakh per market, subject to a cei-
ling of 50 per cent of the project cost. for
the development of infrastructure in whole-
sale rural markets in recognised backward
areas covered under Hill Areas Development
Programme, Integrated Tribal Development
Programme, Draught Prone Areas Program-
mes and Desert Development Programme.
In Haryana, 4 such agricultural markets have
been granted central assistance of Rs. 20.00
lakh so far. The practice so far has been
not to earmark funds State-wise, but to con-
sider cases received from States/Union terri-
tories on meri 1.

New T. V. channel for Educational
Programmes

3039. SHRI K. RAMACHANDRA
REDDY : Will the Minister of INFORMA-

nON AND BROADCASTING be pleased
to state :

(a) whether during the conference of
Education Ministers of States held in New
Delhi on 24th January, 1986 a suggestion
was made for opening of a new TV Channel
for programmes relating to education and
impterneutation of three language formula;
and

(b) if so, the reaction of Government
thereto?

iHE MIN13Tl':R OF STATE OF THE
MINISTRY OF ll'\FORMATION AND
EROADCAST1NG !SHRI V. N. GADGTL):
(Cl) One of the Group'; set up during the
Conference of Education 11,'1 inisiers of State
and Union Territories held on 23-24 Ianuary,
]91'6 recommended, inter alia, an exclusive
channel for TV education.

(b) There is no proposal under conside-
ration of the Government at present to in(rc-
duce an exclusive channel on TV for ednca-
tion. However, educational TV programmes
are already telecast 0u Doordarshan network,
Thr:s, curruculum-based school TV program-
mes are telecast at Delhi, Bombay, Madras
and Srinagar. Educational TV programmes
in respective languages for primary school
children are telecast, via INSAT-lB, bY:111
transmitters in the States of Uttar Pradesh,
Bihar, Orissa, Andhra Pradesh, Maharashtra
and Gujarat. Educational TV programmes
in Hindi are similarly relayed by the transmi-
tters in Madhya Pradesh. Rojasthan, Haryana
and H imachal Pradesh, Programmes on
higher education provided by the University
Grants Commission ore also telecast on the
national network for two hours every day.
In addition, various programme producing
Doordarshan Kcndr as put out non-formal
educational programmes as a part of their
general programming.

Housing schemes by HU DCe

3040. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of URBAN
DE VELOPMENT be pleased to state:

(a) the Dumber of housing schemes sanc-
tioned by HU DCO in the country upto 3 l
December, 1985; and

(b) the Dumber of housing schemes
sanctioned to Kerala and West Bengal 1
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR SINGH): (a) and (b). 
Upto 31.12.1985, HUDCO has sanctioned 
4090 schemes all over the country. Of these, 
186 schemes are in the State of Karala and 
S6 in the State of West Bengal. 

[Translation] 

TV centre at Pandukbal 

3041. SHRI HARISH RAW AT: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the names of places in Garbwal 
Division of Uttar Pradesh where television 
relay centres are proposed to be opened 
during 1986-87; 

(b) whether there is proposal to open 
a television relay centre at Pandukhal in 
this Division; and 

(c) if not9 the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) Establ ishment of low tl0wer (2X lOW) 
TV transmitters, onc each at Uttarkasbi 
and Gdngotri in Uttarkarshi district and 
Oopesbwar in Chamoli district of Garhwal 
Division, bas been included in the VII Plan 
of Doordarshan. Implementation of these 
schemes would depend on actual annual 
allocation of resources during the Plan 
period. 

(b) No, Sir. 

(c) TV service in the country can be 
expanded only in phases, in accordance 
with the availability of resources. Further 
improvement of TV service in Garhwal 
Division would, therefore, depend on 
availability of resources during future Plan 
for TV expansion. 

(English} 

Large mini steel plants In private 
sector 

3042. SHRI MANIK REDDY : 
SHRI BAN\VARI LAL 

PUROHIT 

SHRI M. RAGHUMA REDDY: 
SHRIMATI GEETA 

MUKHERJEE 
SHRI AlIT KUMAR SAHA 
DR. O. S. RAJHANS : 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether there is any proposal under 
consideration of Government to persuade 
private sector to set up large mini steel 
plants in the country; 

(b) if so, tbe details thereof; and 

(c) the time by which a decision is 
likely to be taken in this regard? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) No, S1(, 

(b) and (c). Do not arise. 

Cultivation of banned kesari dal 

3043. SHRIMATI PRABHAWATJ 
GUPTA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether the production of kesari dal 
is banned in the country; 

(b) if so, the States which are still 
producing kesari dal; and 

(c) the steps taken by Central Govern .. 
ment to stop the cultivation of tbis harmful 
daJ in States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) and (b). Cultivation of 
khesari dal is banned in Uttar Pradesh and 
Assanl. However, it is being propuced in 
Bihar, Madhya Pradesh, Mahara'sbtra -aad 
West Bengal. 

(c) The Government of India had 
written to aU the kesari dal growing States 
to examine the possibilities of banning its 
cultivation. The States of Bihar, Wat 
Benlal and Madhya Pradesh have taken 
steps to replace its ~ltivation in a pbas~d 
manner. In Madhya Pradesh a Centrally 
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Sponsored Scheme on Pulses Development is 
in operation with a special component to 
replace cultivation of kesari dal since 
1983-84. DLlriog 1984-85 mini .. kits of 
gram were also supplied free of cost to the 
farmers under the Central Sector Scheme to 
replace kesari dal. 

Imports of trawler., in Seventh Plan 

3044. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) the number of trawlers and river 
crafts of different type and design proposed 
to be imported during Seventh Plan period; 

(b) the proposed' cost of tbose trawlers 
and river crafts; 

(c) the foreign exchange likely to be 
involved in the above import proposal; and 

(d) the countries from where those 
trawlers and river crafts are proposed to be 
imported? 

THE MINISTER OF STATE IN THE 
OEPAREMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) No river claft for fishing 
are proposed to be imported. The deep sea 
fishing policy is aimed mainly at building up 
the fleet strength. As such there is no 
specific target for import. 

(b) to (d). Import of deep sea fishing 
vessels by the companies depends on ,the 
nature of their projects and suitability of 
designs, source and reasonableness of cost 
are considered by the Inter-Ministerial 
Fishing Vessel Acquisition Committee. As 
such a total cost of fishing trawlers to be 
imported and foreign exchange involved 
cannot be estimated in advance. 

Loss to Hindustao Fertilizer Corporation 
and Fertilizer Corporation of India 

304S. SH~I M. RAGHUMA REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) Whether Hindustan Fertilizer Cor-
poration has accumulated huge losses over 

the past several years, if so, the total losses 
till the end of the last financial year; 

(b) whether any units of the Corporation 
are facing closure due to continued losses; , 

(c) the measures proposed to be tak.en 
by Government to remedy the situation; 

(d) whether the Fertilizer Corporation 
of India has also been suffcrina losses, if 
so, the extent of losses; and 

(e) the remedial measures proposed to 
be taken by Government 1 

THE MINISTER OF AGRICULTURE 
(S. BOTA SINGH) : (a) and (d). Yes, 
Sir. The cumulative losses of H industan 
Fertilizer Corporation Ltd. (HFC) and 
Fertilizer Corporation of India (FeI), tiJl 
31st March, 1'J85 were Rs. 360.91 crores 
and Rs. 604.42 crores respectively. 

(b) No, Sir. 

(c) and (e). The losses in both the 
companies are mainly due to low capacity 
utilisation in their .,.nits on account of power 
shortage/voltage dips and equipment break-
dOWDS. Some short-term and long-term 
remedial measures have already been taken 
to improve tbe performance of tbe units of 
these companies. A decision on some more 
lona-term measures to improve the per-
formance and profitability of the companies 
will be taken after feasibility studies which 
are now under way, have been comp]eted. 

Transmissions operated by AIR 
Gangtok 

3046. SHRIMA TI D. K. BHANDARI : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the number of transmissions opera-
ted by All India Radio, Gangtok; 

(b) whether AU India Radio station' 
Gangtok has not the normal three trans-
missions? 

(c) if so, th: reasons thereof; and 

(d) whether Government have ;any 
proposal to start all the three transmissions 
at the earliest ? 
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Investment on Vljayaoagar Steel Plant 
In Kar~ataka 

,~ : ~ I'. \ I. t; :... " • , r 1 .' I'!'. I 

I 304:~.!,rDR: KRUPASfNDHU··,(IBH0I 
Will,the' Mini8te'T'of STE~C AND~MINE'S' 
bel pleasetl' to' state :' ,> i:, , ,', (;! 

:( )' ,1,1,'.' 

THE MINISTER OF STATE OF THE 
MINISTERY OF INFORMATION AND 
BROADCA'STING (SHRI 'I.' N~ \OAO'OfL)!i I 
(a) to (c) i AIR;' G'angtox' has trresentty· 'an t 

interim set up with 10 KW MW ~ra~smitter. 
It is operating'db la' tetnp6taty "ttetial ""'\th 
limited' Tan~e' and' 'does no"l have;'" facitl'ty . forI; . 

(a) -;the'reasons fol' 'Dot 'taking' "a <decisiond 
on investment in Vijayanagar . Steel Plant"! 

-:-j in Karnataka;and 

mlo~e than po" I.,tr,~n~tpission. I , , . ) 

" • ._ ••• ' ~ F • 

(d) Yes, Sir .. ,A ~cheqle to ,hav~ a 
perdt~anent set rip~ tit: I dangte, 1,<' with '20 12w 
MW··: 'transrnitte~, Type 'I studios receivingl

,) 
facilities and Staff" 'Qtlatters is 'eipected 'a; 
be completed dur~!lg .. ~~.rre.ntJ 7tJl., five. y,car 
Plan." ,. . I 

in Seventh Five Year PJan? 
t, -;\:'./ , ~.. 1 l .'.' , 

_ ! rHf.; ,MINJS.TER OF . STEEL "AN17l I 
MINES (Sli~ 1.<. C;. PANT),; (a) It: h.aS l 

not been possible to take an investment 
deci~j~n !on' Viia'Y'anagat· St~ell Plant' due to 

. the overaH constrai nts 'of resources. . , 
Closure of Talch~ r uoh <!f . Fertiljz~r ~ . '.'.' J; r i i;.". . "I, :, I. 
" ; " ' . CorpQration , (b) The total Plan' provision in the 

'I: ',1 :W) .' " ' , " ,... d( S~~,~~tb, Fiv~"i~~a~, p.~n. fo~ new steel pJ~l;lts 
It!I~04J~ SHRI CHI~TA,MANL PANlloo ; which includes the Vijayanagar SteeJ PlaA.t,,: 

G~AHI : Will the Minister of AGRICUL~ l' js Rs. J 0 crores~ 
Tli.RE be pl~ased to state: 

(a) whether the Ta1char 'Unit of the 
Fertilizer Corporation of, India has been 
shut'down for an ind~finite period fol1owing 

" • ~ I } 

j,;. 'Won1ert('tr:if~hd'bnder 'fryscm' 

. 3049. S'HRIMATI, GEETA ! MUKHif!R-
JE~ : \Vill .the; ·M'.i,nister of .A<lJRICU'L TtJRE 'r' 
be pleased to sta te : " ;. ~, ' : I : 

~ I~a} the p~rcentage: . of 'women' trained 

.,Jh,J· ~h. e.'th~r' ' tbp': cause, of ,th'e~ 'tfllle ,baa; undep the' Tra1nt~I' of,:Rurat :Youth fol Self-
) _ ' " empl_qrPlent ,lJl ~ach year of the Sixth' Plan 

been enquired in.t~; and . I . . I 

damage to 'its ammonia reactor in.a. fi'r~ 
accident recently; i ", " Ii ., ' .' ' 

• ~ I 

' , with tJ:teir ol,lmb.'lJ,), I Slatc'Twise; , : I . , 

~ • I _ L ~ • 

(~~ if.1S0, the outcome thereof 1 

,'THE MINISTER OF AGRICl1LT'URE 
(s. BtJTA' SINGH)': '(a)~"The'- Ta1cher 
plant of Fertilizer Corporation of India 
remained shut down' from 8.2.86 to, 50:3.'86. 

(b) Yes, Sir. 

l' :"_,,;': I I .1':, '::' . ' \"',,; 
, (b)l' vvpet~ef. a.~Y" ;~PIli~oripg w~~ \. dop.C) 

, ab9\f.t ,·~.the ., ~!,i~isafi9lt~ .9' th~, ,~tr~iflin8 t~us.:, 
... obtained for seff- empl<?Y_IlJ.~n~; a.t;l~.: J J 

(c) if so, what are '\ the findings .7 
'H .1 i ',' c.~' ' ',' . 

qHB· MlMIsmR"OP' iAOl{ICtJr. TuRE' 
(S. 'IBWfJ1AIJ'SI'NGMy : (il)' iThe ''requited 'id~i 
fortns'Horifis giverllin'~tfle statement ~below. ,.' 

; . 'I,l! 

;: (c) A9c.~rdjng ,to ;t~~ ~ ~om~lt~-ee,,': ')C9P~~,. ' (6) ~na.' :(~~.~: ~Q~~W9;jngrr! cir ,s~lfi~qwlo~'t 
tituted by' the company' to investigate the mel?t ,un~~=r. tbe .SPQe~~. is do~e" thrQ\1g\'l 
matte!, the ,f}re wa~ caused, ~e,tto lea~~e monthly, quarterly and ~nnual pr~~~M, 
of synt!besis g~s from .the ammouia COllverter ,reports. During tn~' \ast 'three'" years of the 

.f 1 : .' • 1 I .' i ) • I .. ~, ; ~ " .. ' • 1 

top flange,' resulting' from damage of Sixth Plan, the percentage of self .. employed 
aasket.. I" ,', women,'itt)=tfil3se"'tramed,'/comes to:S8.4%. ", ~ 

'~ . ". .., . - ' 

,: 1 • J ~ ~ ••• " 
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lTranslation] 

Installation of band pumps aod 
digging o( wells for drinking 

water in Villages 

3050. SHRI SHANTI DHARIW AL : 
SHRI VISHNU MODI: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government aim at pro-
viding drinking water facility in each village 
of the country; 

(b) if so, whether Government have any 
policy under which State Governments are 
required to seek permission of tbe Central 
Government for installing hand pumps and 
digging wells etc. for providing drinking 
water facility in their villages; 

(c) if so. the number of such propo<;als 
under consideration of Government, State-
wise break-up thereof and the names of the 
places for which these proposals have bee~ 
received; 

(d) whether Government are also con-
sidering issuing any guidelines for taking im-
mediate decision 00 these proposals; and 

(e) if so, the details thereof and if Dot, 
the reasons therefor ? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) The Seventh Plan 
aims providing adequate drinking water faci-
lities to the entire rural population in line 
with the ob_iective of the International Drink-
ing water Supply and San itation Decade. 

(b) to (e) Provision of drinking water 
in the rural areas is the responsibility of the 
States and accordingly permission of Central 
Government is not required by the States 
for installation of hand pumps and digging 
wells etc. for providing drinking water faci-
lities in the villages. Rural Watel' Supply 
scheme! taken up under the Central Accele-
rated Rural Water Supply Programme are 
technically scrutinised and approved by the 
Central Government befnre they Bre taken 
up for execution by the States. 

(English] 

Setting up of TV centres 10 Gajarat 

3051. SHRI NARSINH MAKWANA: 
Will the Minister of INFORMATION AND' 
BROADCASTING be pleased to state : 

(a) the number of places in Gujarat 
where small T.V. Centres are proposed to 
be set up and the locations thereof; 

(b) the total area in Gujarat which will 
remain uncovered by Doordarshan even 
aft.r the setting up of new T.V. Centres; 
and 

(c) the time by which entire State or 
Gujarat is Jikely to be fully covered by Door-
darshan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADOIL) : 
(a) A low power (100W) TV transmitter 
is under implementation at Bhuj as a part of 
the VI Plan. Establishment of low power 
(lOOW) TV transmitters at Veraval, Palan-
pur, Surendranagar, Junagadh, Amreli, 
Valsad. Ahwa and Godhra in Gujarat bas 
been included in the VII Plan ofDoordarshan. 

(b) It is expected that about 29.7 
per cent of the area of tbe State of 
Gujarat would remain uncovered after the 
achemes included in the VII Plas of Door-
darshan are implemented. 

(c) TV service in the country can be ex-
panded only in phases, depending on availa-
bility of resources. It is, therefore, not 
po~sible to indicate at this stage the period 
within which the whole of Gujlrat State 
would be covered by TV service. 

(TranI lotion] 

Setting up Cbemical Fertilizer factory 
In Guna, Madhya Pradesh 

3052. SHRIMATI VIDYAWAW 
CHATUR VEOI: Will the Minister of 
AGRICULTURE be pleased to stat. : 

(a) whether a Chemical Fertilizer fac.., 
has beea set up in Ouna district of Madhya 
Pradesh and its natural gas pipelino is pass-
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iag through Tikamgarh district and other 
district'S of Uttar Pradesh. 

(b) if so~ wbether Government propose 
to sot up a fertilizer factory in Tikamgarh 
district, which is an industrially backward 
area; and 

(c) if not, the reasons therefor ., 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) to (c). A gas .. based 
Nitrogenous fertilizer plant is under cons .. 
truction at Bijaipur in Guna District of 
Madhya Pradesh; gas would be supplied to 
this plant from the H.B.J. gas pipeline. 

This gas pipeline wou1d not be passing 
through Tikamgarh District of Madhya 
Pradesh. There is, thus, no question of 
setting up a fertilizer plant in Tikarngarb 
District based on gas from this pipeline. 

[Engli~h] 

Closdre of TV centre, PIJ 

30S3. DR. PHULRENU GUHA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether the Pij TV Centre in Kheda 
District near Ahmedabad after getting prize 
from UNESCO/international Programme for 
Development Council bas been 'closed; and 

(b) if so, the reasons therefor 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) and (b). On commissioning of the 10KW 
transmitter at Ahmadabad, operation of the 
I kw transmitter at Pij was Stopped because the 
lOK W transmitter at Ahmedabad fully covers 
the area served earlier by the I K W trans-
mitter at Pij. Moreover, the rural develop. 
mental programmes earlier put out on the 
TV transmitter, Pij continue to be telecast 
from the TV transmitter, Ahmedabad. 

Construetion of bouse. by private 
firms on behalf of DDA. 

3054. PROF. NIRMALA KUMARI 
SHAK.TAWAT: Will the Minister of 

URBAN DEVELOPMENT be pleased to 
state: 

(a) whether private firms have offered 
to build houses on behalf of D.D.I\.; 

(b) if so, the reasons thereof; 

(c) the number of private firms who 
have offered to build house;;;; ,Ind 

(d) whether Government have accepted 
the offer of private firms? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (d). The 
private firms eligible and registerf'd in the 
appropriate class submit their offeJs from 
time to time in response to the tender notices 
issu~d by DDA for construction of houses. 
Recently tenders have been called for con-
struction of 12000 pre-fabricated MIG houses 
based on large panel industrialised building 
technique. The tenders are being processed 
by DDA. 

Rate of increase in foodgTaios 
production 

30SS. SHRJ K. KUNJAMBU : wm the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the anticipated rate of increase in 
production of foodgraios during the Seventh 
Plan; and 

(b) the special efforts bejng made to 
achieve tbis ra te of growth ? 

THE MINISTER OF STATE IN THE 
DEPAR1MENTOF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MA K W ANA) ~ (a) The anticipated ra te of 
increase in production of foodgrains during 
the Seventh Plan is 3.48-4.06 pel' cent per 
annum. 

(b) Efforts being made to achieve this 
rate of growth of foodgralDs are as 
follows: -

1. Increase in productivity of different 
crops under irrigated and rainfc:d 
areas through adoption of improv.ed 
production t.ecbnolQ&Y and pI"cpa-
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gation of rainfed farming techno-
logy on watersbed management 
basis; 

2. Adoption of area approach in 
potential regions/districts for in-
creasing the production and pro-
ductivity of various crops; 

3.' Timely and adequate supply of 
agricultural inputs like technology. 
seeds, fertilisers, water, implements, 
pesticides, credit etc. 

4. Increase in the crop intensity 
through double and multiple cropp-
ing and increase in area under pulse 
crops through inter cropping and 
growing these crops in rice fallows 
by util ising the residual moisture 
during rabi season; 

s. Increase in coverage of area under 
location specific Hi~h Yielding 
Varieties resis.tant/talerant to insect-
pest and diseases and various stress 
conditions; 

6. Adoption of integrated plant pro-
tection measures over a larger 
area; 

7. Intensification of research efforts 
for 'making efforts for making avai-
lable the economic and viable im-
proved production technology; 

8. Assuring remunerative prices of 
various foodcrops to the farmers 
and strengthening the organisational 
support for the purchase of food-
grains at support prices. 

Demonstratfon and sea trials of new 
flshing vessels 

3056, KUMARI PUSHPA DEVI : Win 
/be Minister of AGRICULTURE be pleased 
to state: 

(8) whether Government propose to 
undertake demonstration and sea trials of 
new prototypes of fishing vessels manu-
factured from steel reinforced concrete; 

(b) whether Government have also sisned 
any aareement with Food and Agriculture 
Oraanisation for tbis purpose; and 

(0) the details of the programme of 
Government in tbis regard ? 

THE MINISTER OF STA 'FB IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) Yes, Sit. 

(c) A project on "out-fitting and demon-
stration of ferro-cement inshore fishing 
vessels" will be taken up with the al.iltaDce 
from Food and Agriculture Organisation 
(FAO). An agreement in this regard __ 
signed on 28.2.1986. The objectives of tbe 
project are-

(i) To assist in the out-fitting and 
trials of three ferro-cement fishing 
vessels; 

(ii) To demonstrate the operation of 
small ferro-cement fishing vessels to 
fishermen and fishermen's organisa-
tion in selected coastal states in 
India. The total contribution from 
FAO on, the project would be US 
$ 1.26,000. 

Telecast aud broadcast of Urdu 
programmes on TV./A.J.R. 

30S1. SHRI NARESH CHANDRA 
CHATURVEDI: Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to ttate : 

<a) tbe total Dumber of Urdu talks. 
feature programmes and news broadcast from 
the different Stations of AIR and Urdu pro-
grammes and news items telecast ,from the 
different TV ccntres alongwith tbe total time 
during the year 1985; and 

(b) the comparative, fisures of other re-
gional 1anguqes and Hindi during the same 
period '1 

THE MINISTER OF STATB OF THB 
MINISTR Y OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) and (b). ,AIR stations and Doordarshan 
Kendras broa'flcast and telecast newt buUetins 
as well as composite proarammes in Urdu 
consisting of talks, featores, songs etc •• 
as per details liven in tbe annexure 
Tbe tcloca.t time over Doordarsban Kcooraa 
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is limited and, therefore, programmes in 
Urdu are Dot necessarily telecast on the 
basis of fixed-point charts. The exact time 
devoted by AIR stations and Doordarshan 
Kendras for composite Urd~ ~r~.r~mmes 
are not maintained in a compiled e torm. 

AIR Stations and Doordarshan Kendras 

broadcast and telecast prolrammes ma inly 
in the language widely spoken and under .. 
sood in the service area concerned. Details 
of tho time devoted to broadcast/telecaSt in 
such a main language, inclq~~~a ~ind~ .. e and 
other regional )an&uages, are not maintained 
in a compiled form. 

Annexure 

SIate11l6ll1 showing Urdu programmes broadcast from AIR Statio,., 

(A) All India Radio 

SJ. No. Name of tbe Station Frequency Duration 

1 2 3 4 

1. Aurangabad Daily 30 mts 

2. Allahabad Twice a month 20 mts 

3. Ahmedabad Once a week 30 rots 

4. Bombay Daily 30 mts 

s. Bhopal Weekly S5 mts 

6. Bhadravad Weekly 4S mts 

7. BaQgalore Wcckly 4S mts 

8. e Bikaner Once a week 30 mts 

9. Calcutta Weekly 30 mts 

10. Delhi Daily 40 rots 

11. Darbhanga Daily 5S mts 
12. Dharwad Once a week 40 rots 

13. Gorakhpur Once a week 60 mts 

14. Oulberga Weekly 60 rots 

15. Hyderabad Dsily 2.00 hrs. 

16. Indore Weekly 4S mts 

17. Jammu Weekly 90 mts 

18. Jalandhar Weekly 30 rots 

19. Jalgaon Monthly 30 mts 

20. "'Jaipur Wcckly 30 rots 

21. Jodbpur Weekly 30 mtl 

22. Lucknow Daily 20 mts 
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I 2 3 4 

23. NalPur Once a week 30 mta 
24. Ratnaslri Monthly 30 mts 

25. Rampur Daily 20 mtl 

26. Rancbi Weekly 45 mts 

27. Simla Monthly 24 mts 

28. Udaipur Weekly 30mt& 

29. Vijayawada Weekly 14 mts 

'0. Vadodara Oace a week 30 rots 

901. PatDa Daily 5S rots 

32. MYlore Weekly 30 mts 

S3. Rohtat Once a month 2Smts 

StatloIU lUkzylltg C."tll News Bulletin8 In Urdu 

SI. No. Name or the Station Time of Relay 

1 2 

I. Delhi (Oriainated) 

3'. Allahabad 

4. 'Varan •• i 

5. Rampur 

6. Gorakbpur 

,. Pam. 

3 

8.50 AM 

I.S0 PM 

9.1S PM 

8.50 AM 

9.1S PM 

8.50 AM 
9.15 PM 

8.S0 AM 

9.1S PM 

1.50 AM 

9.15 PM 

8.50 AM 
1.50 PM 

I. SO AM 

9.15 PM 

140 



141 "'"It. AIUW." 

1 2 

8. Bhasalpur 

9. Rancbi 

10. Darbhanaa 

11. Bhopal 

12. Jalandbar 

13. Simla 

14. Srinaaar 

15. Jammu 

)6. Leb 

17. Auranaabad 

18. Parbhani 

19. Hyderabad 

PHALGUNA 26, 1907 (SAKA) "'rI" • ... .,. 
J 

8.S0 AM 
9.15 PM 

9.1S PM 

8.50 AM 

9.1S PM 

9.15 PM 

1.50 PM 

9.15 PM 

t.SOAM 

t.50 AM 
1.50 PM 

'9.15 PM 

.8.50 AM 

9.15 PM 

'.'0 AM 
1.50 PM 

9.15 PM 

,.so PM 

9.15 PM 

1.50 PM 

I.SO PM 
9.15 PM 

142. 

8.50 AM · 

1.50 PM 

9.15 PM 

Staliolll Orlglnall", Rl!6ional New, Bulletin, ,. Urtla 

Sl. No. Station Tim. of Broadaat Duratioa 
-------""'-------~--- .... -

1 2 a 4 

1. Srlaapr 9.20 AM S mta 
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1 2 3 4 ._---------------_ .. 

2. Lueknow 

3. Hyderabad 

12.30 PM 

7.45 PM 

4.00 PM 

2.30 PM 

'.50 PM 

S mts 

10 mts 

30 rots Slow apeed 
Bulletin 

5 mts 

10 mts 

Statlom relaying &glo"al New, Bulletin, In Urdu 

1. Leb 

2. Jammu 

3. R.ampur 

4. Varanasi 

(B) Doorclarshao 

7.45 PM 

7.45 PM 

2.30 PM 

2.30 PM 

10 rots trom Srinasar 

10 mts from Srinagar 

5 mts from Lucknow 

5 mts from Lucknow 

(i) Only Srinagar Kendra telecast news in Urdu. 

(ii) 6 poordarsban Kendras namely, Srinagar, Lucknow, Jalandbar, Hyderabad, Delhi 
a~d Bombay carry Urdu programmes regularly as part of their general trans-

(iii) Kendras other than these 6 Kendras also telecast proarammes occasionally. 

ADD ... procluctioo and requirement 
of lold 

3Q58. SflRI PURNA CHANDRA 
MALIK : Will the Minister of STEEL AND 
MINBS'be pleased to state: 

(a) the approximate annual production 
of gold in the '~ountry; 

(b) the approximate annual requiremcDt; 
and 

(c) the steps beiDa takeD to meet tbc 
demand? 

THB MINISTER OF STATE IN ms 
DEPARTMENT OF MINES (SHRIMATI 
R:~M. DVLARI SINHA): (a) The lold 
production in the last 3 yean is as liven 
below: 

Bbarat Gold 
Mines Ltd. 

Butti Gold 
Mines Ltd. 

Hindustan 
Copper Ltd. 

(In Itp.) 

1982-83 1983-84 1984.8j 

1369.94 l18S·57 1091.21 

753.62 821.09 865.12 

117.00 91.00 80.00 

2240.'6 2077.66 2036.33 --_._. --- -----_ 
(b) There are no reliable estimat~. of. 

, tbe annual requirement of aold in tbe 
Department. 

(~) DOlI Dot ari •• 
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Produetion targets of Steel Plants 

3059 SHRI PURNA CHANDRA 
MALIK: Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether Government have fixed 
production targets for the steel plants set up" 
in various States for the Seventh Five Year 
Plan; and 

(b) if so, the plant·wise details thereof 1 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) Yest Sir. 

(b) The Working Group on Iron and 
Steel set up by the Planning Commission 
envisaged the fC?lIowing production of sale .. 
able steel by the SAIL Steel Plants during 
the Seventh Plan period : 

(in Million tonnes) 

UNIT 1985-86 1986-87 1987·88 1988-89 1989-90 

Bhilai Steel Plant 2.04 2.27 2.59 2.88 3.00 

Durgaour Steel Plant 0.72 0.80 0.82 0.82 0.90 

Rourkela Steel Plant 0.94 0.96 0.97 0.98 0.98 

Bokaro Steel Plant 1.72 2.08 2.08 2.46 2.56 

nsco 0.48 O.~O O.Sl 0.52 0.53 

VSP 0.31 0.62 

Total: 5.90 6.61 6.97 7.97 8.59 

.--.~--.-------.... ---- -.------------,.-.----~-

The actual production 1985-86 by the SAIL Steel Plants is expected to be 5.06 MT. 
The production target for 1986-87 is 7.2 MT against 6.6 MT envisaged by the W'orldng 

Group. 

Centrally sponsored scheme for 
Bhumpal-Naunghi group of 

villages in H.P. 

3060. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) whether the centrally sponsored 
scht"me for BHUMPAL~NAUNGHI group 
of villages in HAMIRPUR District of 
Himachal Pradesh has been under execution 
for nearly 3 years now; 

(b) if so, the date of its commencement, 
the expenditure incurred so far and tbe total 
estimated cost of the scheme aiongwith the 
number of villages and tbe population which 
the scheme is likely t~ serve; and 

(c) the reasons for delay and the likely 
1ate of its completion '1 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) to (c). Details in 
this regard are being ascertained from the 
State Government. 

Research (1) dry-land fodder 

3061. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) . whether any effort has been made 
to promote research OIl dry land fOdder in 
the Shivalik ranges of Himachal Pradesh, 
Jammu and Kashmir, Puojab aod Haryana 
during the Sixth Five Year Plan; 

(b) if 80, a brief outline of the steps 
taken in tbis regat d, including the number 
of research stations. set UI3, if aoy for this 
purpose in each of the four states; 
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(c) the follow-up steps proposed to be 
taken in this regard in the Seventh Plan; 
and 

(d) if not, the reasons therefor and the 
nature of strategy evolve,i to promote fodder 
growing in this sphere ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. The Indian 
Council of Agricultural Research has been 
planning and organising research on the 
dev~lopment of location specific varieties and 
production technologieq in respect of dryland 
forage species through the main institute on 
Grassland and Fodder Research located at 
Jhansi, its Regional Station located at 
Manasbal (Jammu and Kashmir) and the 
net work of research centres located in 
Agricultural Universities. 

(b) Centres for research on cultivated 
and dryland foraae species were established 
at Himachal Pradesh Agricultural University. 
Palampur and Haryana Agricultural 
University. Hissar, under the aegies of All 
India Coordinated Research Project on 
Forage Crops, the Centre located at Punjab 
Agricultural University, Ludhiana, bas been 
functioning as a voluntary Centre during VI 
Plan. With a vjew to take care of research 
needs of the temperate and subtemperate 
areas of Jammu and Kashmir, the Indian 
Grassland and Fodder Research Institute had 
established its Rt'gional Station at Manasbal, 
Jammu and, Kashmir in 1973·74. 

(c) The research needs of the different 
centres vis·a-vis the results obtained by each 
centre were reviewed recently by a Quin-
quennial R.:: view Team. Blsed on the 
recommendations of this team, the project 
Centres located in three states, namely. 
Punjab, Haryana and Himachal Pradesh 
would be strengthened. The Regional Station 
of Indian Grassland and Fodder Researcb 
Institute, at Manasbal is also proposed to be 
strengthened to carry out mission-oriented 
research on fodder and pasture species of 
lower hills. 

(d) Does not arise. 

Promotion of programmes for prevention 
of Cruelty to Animals 

3062. PROF. "NARAIN CHAND 
PARASHAR : Will the Min~ster of AGRI-
CU L TU RE be pleased to state : 

(a) whether any steps have bccn planned 
for the promotion of tbe programnles of 
prevention of Cruelty to Animals during the 
Seventh Five Year Plan; 

(b) if so, a brief outline thereof and the 
response of State Governments to such 
efforts during the Seventh Plan; 

(c) whether it is proposed to enshrine 
this concept in the educational syllabi at the 
school level so as to promote the idea among 
the younger generation; and 

(d) if so, the nature of steps taken or 
proposed to be taken in this regard? 

THE MINiSTER OF STATE IN THE 
DEPARTMENT OF AGR1CULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK W ANA): (a) and (b). An outlay of 
Rs. 50 lakhs is envisaged for 7th plan as 
against the 6th Plan outlay of R~. 20 lakhs 
on animal welfare programmes. Details of 
the programmes to be undertaken during the 
7th Plan have not been finalised. 

(c) and (d). Suggestions have been recei-
ved that the environmental studies curriculum 
for class IV and V and Science Curriculum for 
class VI & VI I should include relevant content 
to develop within learners the reverence and 
compassion for all living things and that this 
component should also be an integral part of 
primary and middle school l@vel teachers 
training curricula. It has also been suggested 
that learning exp('riences given to children 
should be so designed that they will help to 
kindle sympathy for all living beings and 
generate feeling ,against merciless kiJlings of 
animals. These suggestions will be considered 
and appropriate action taken. 

Scarcity of drinldng water in Orissa 

3063. SHRI SOMNATH RATH: Will 
the Minister of AGRICULTURE be pleased 
to state refer to the reply given to U nstarred 
Question No. 2016 on 8th April, 19i5 
regarding scarcity of drinking water in OriS'Sa 
and state: 
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(a) whether the . amount out of Rs. 100 
lakhs approved by the High Level Committee 
on relief for digging tubewells in Orissa has 
been released to tbe State; 

(b) if so, the amount spent so far and 
the number of tubew ills dug; 

(c) whether Orissa Government have 
requested Union Government for more funds 
to cover the unidentified villages as well as 
identified vilJages for digging tubewells; and 

(d) jf so. the amount sanctioned by 
Oovermrent? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) to (d). Details in 
this regard are being collected from State 
Government. 

Problemes of Indian workers in Saudi 
Arabia 

3064. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
LABOUR be pleased to state: 

(a) the outcome o( the Indo .. Saudi Joint 
CommissilJn meeting held on January 4, 1986 
at Rayadh in respect of labour problems of 
Indian workers employed in Saudi Arabia; 
and 

(b) the remedial follow up steps taken in 
this regard ? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF LABOUR (SHRI P. A 
SANGMA) : (a) and (b). The Indo-Saudi 
Joint Commission meeting scheduled for 4th 
and 5th January, 1986 at Riyadh was post-
poned. No new date has been fixed. 

[Trans/at ion] 

Gas leakage in Century Spinning and 
Weaving Mills Bombay 

3065. SHRI RAJ KUMAR RAl : Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether it is a fact that on January 
18. 1986, 15 persons were affected due to 

leakage of cholorine gas in the Century 
Spinning and Weaving Mills in Worli, 
Bombay, as reported in the 'Nav Bbarat 
Times' dated January 19, 1986; 

(b) if so. the caU~t:S of the 1eakage of gas 
and the number of persons affected and t.he 
amount of assistance paid to the affected 
persons by the company; 

(c) whether Government propose to in-
vestigate into the causes of gas leakage; and 

(d) the action prvposed to be taken by 
Government against. the management of the 
company? 

THE ~nN!STER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) to (d). Information is being 
colJected. 

[English) 

Dearth of Go,'crnmcnt :lccommodation 
in New Delhi 

3066. SHRI MANVENDRA SINGH: 
Will the Mjnister of URBAN DEVELOP .. 
MENT be pleased to sta te : 

(a) whether Government are aware that 
there is a dearth of Government accommoda-
tion in New Delhi for the Centra) Govern~ 
ment employees working in various Ministries! 
Depu rtt1leots; 

(b) if so; the total number of Type- I. 
11. III quarters constructed and released 
during 1985-86 upto 31 January, 1986; and 

(c) the number of quarters under cons-
truction at present, type-wise that are pro-
posed to be releaiicd during 1986 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRJ DALBJR SINGH) : (a) Yes, Sir. 

(b) The following quarters have been 
constructed and released during 198.5-86 upio 
31 January, 1986 : 

Type-A 
Type-B 
Type-C 

145 
320 

1505 

1970 
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(c) Type-A 
Type-B 
Type-C 
Type-D 
Type-B 
Hostel .. Family 
Apartment. 

322 
789 

1987 
128 
102 

184 suites 

Exploitation of marine resources 

3067. PROF P. J. KURIEN: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(8) the percentage of exploitation of 
marine resources in the coun try; 

(b) whether any perspective plan has 
been prepared for the fuller exploitation of 
these resources; and 

(0) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOOENDRA 
MAKWANA) : (a) Out of the presently esti-

. mated marine fish resources of about 4.5 
million tonnes in the Indian Exclusive Econo-
mic Zone (EEZ), the present level of 
ex.ploitation is 39.5 per cent. 

(b) and (c). Through the successive Five 
Year Plans steps have been taken for fuller 
exploitation of marine fish resources. By the 
end of the Seventh Five Year Plan about 
45 per cent of the estimated potential is 
planned to be harvested. 

Urban Community Movement 

3068. DR. D. N. REDDY: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether urban community movement 
as in case of countries like South Korea 
(Saemual Undong) are virtually non-existent 
in I ndia; and 

(b) whether Government would encour-
age valuntary organisations to take up work 
in tbis direction for effective community 
develo.prnent and mass public participation in 

constructive nation building and character-
building activities? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINOH): (a) and (b). 
Urban Community Development· Moveme!lt 
was initiated in Delhi in 1955. It was exten-
ded to Ahmedabad in 1962,. Baroda in 1965, 
Calcutta in 1966 and to Hyderbad ill 1967. 
The Seventh Five Year Plan has launched a 
new all inclusive scheme known as Urban 
Ba~ic Services laying great emphasis on 
involvement, and participation of public and 
voluntary organisation. 

Setting up of l\1etallurgical Industries 
in Puhlic Sector in Karnataka 

3069. SHRI V. S. KRISHNA lYER: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) the number of metallurgical industries 
in public sector in Karnataka; and 

(b) whether Government propose to set 
up more metallurgical industries in public 
sector in Karnataka in view of the fact that 
Karnataka has got chromium" manganese and 
ferrous ore deposits ? 

THB MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) Bharat 
Gold Mines Limited have Nundydroog Mill 
and Mysore Mill in Karnataka where gold 
ore extracted by Kolar Gold Fields is milled 
and processed. 

Kudremukh Tron Ore Company Litnited 
has two establishments in Karnataka-one for 
the production of iron ore concentrates and 
the other for converting iron ore concentrate 
into pellets. 

The Visvesvaraya IroR and Steel Limited 
located in Karnataka is a producer of spe¢ial 
and alloy steels. 

(b) Government has no such proposal. 

Aluminium as a replacement of wood 
for Furniture etc. 

3070. DR. CHINTA MOHAN: 
SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: 
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Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether Government have any plan 
to encourage use of aluminium in buildings 
to save vanishing forests in the country and 
if so, the detaiJs thereof; and 

(b) whether prices of aluminium as 8 
replacement of wood in furniture, buildingS 
and construction items etc. would be made 
attractive and morc competitive? 

THE MINISTER OF STATE TN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) Although there 
is no policy specifical1y on the use of alumi-
nium as replacement of wood, Government 
has been emphasising on all possible mea-
sures.for substitution of wood. 

(b) The prices of primary aluminium are 
controlled under the Essential Commodities 
Act in order to make the metal available. to 

the consumers at fair prices. The excise duty 
on aluminium has also been progressively 
brought down during the last few years. 

Employment or women 

3071. SHR} RAMASHRAY P.RASAD 
SINGH: Will the Minister of LAB'OUR be 
pleased to state : 

(a) the number of women employed in 
factories, mines and plantations as at the end 
of the year 1981, 1982. 1983, 1984 aDd 1985; 
and 

(b) the corre~ponding figures in respect of 
nlen employed in these sectors during the 
aforesaid period 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) and (b). A Statement show .. 
ing the latest available information is given 
below. 

Statement 

I. 

2. 

3. 

Number of women and men employed (average daily employment) 
in (i) Factories, (ii) ~'ittes, and (iiI) P/ontationl. 

SI. Sector of No. employed during the year 

No. Employment r-------------------------,. 
1981 1982 1983 1984 1985 

.. ------- . __ ... -.. ---- ----
Factories 
Women 4,97,849 (P) 5,31,842 (P) 5,20,822 (P) I Not available Not 

I available 
Men 47,91,452 (P) 48,10,215 (P) 47,45,877 (P) I 
Mines 
Women 74,881 • 75,195 71,827 68,381 Not 

available 

Men 6,74,922 7.04,356 7,02,135 7,13,074 

Planta tiOUI 

Women 4,04,320 (P) 3,76,836 (P) 4,30,264 (P) I Not available Not 
I available 

Men 4,86,967 (P) 4,56,486 (P) 5.73,274 (P) I 
---......._~ ---____ " __ " .... R. ____ 

(P) = Provisional. 



Policy 011 ""POrt of Deep·Sea 
Trawlers 

3072. SHRI VIJAY N. PATIL : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the policy of Government towards 
import of deep-sea trawlers; and 

(b) the requirement of deep-sea trawlers 
during the Seventh Five Year Plan? 

THE MINISTER OF STATe IN THE 
DEPARTMENT OF AGRICULTURE AND 
COO REltATION (SHRI YOGENDRA 
MAKWANA) : (a) Tbe Government Polley 
towards deep sea fishing is to build up a 
sizeable fleet of deep sea fishing vessels in 
order to optimally utilise the available 
fishery resources in tbe Exclu~ive Economic 
Zooe of the country. Import of deep sea fish-
ing vessels.is also being permitted. 

(b) It is envisaged te build up·a fleet to 
about 350- 500 deep sea fishing trawlers in 
the near future. 

Spreading Irrigation without proper 
drainage system 

3073. SHRIMATI KISHORI SINHA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether experts at a seminar held jn 
the Central Salinity Research Institute in 
mid- February, 1986 warned about the dis-
astrous ~onsCqucnces of spreading irrigation 
without proper drainage system; 

(b) if so, the details of their findings; 
and 

(c) whether Government's irrigation pro-
grammes in futuro would take these views 
into consideration? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA}: (a) Yes, Sir. 

(b) The expert committees set up to 
evaluate major irriaatioD projects have iodi-

_ted in their reP9rt4i: the 4isastrQ\J1 effeet of 
spreading irrigation system wi~bou.t proper 
drainage. It has been pointed out that in 
some of the proj~cts like Tawa proJect in 
Madbya Pradesh, Gandak and Kosi Projects 
in Bib~r and Mahanadi project in Orissa. 
not only there bas been no increase in agri-
cultural production but on the other hand 
there has been deterioration of land through 
water-logging. 

(c) Yes, Sir. The 7th plan programmes 
of the water Resources Ministry bave given 
due consideration for providing adequate 
drainage systems in irrigation projects. 

Agricultural Polytechnics 

3074. SHRI V. S. KRISHNA IYER: 
Wi)] the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there are any agricultural 
polytechnics in the country; 

(b) if so, how many are there in 
Karnataka; 

(c) whether Government propose to con-
vert existing agricultural training centrers into 
agricultural polytechnics; and 

(d) if SOt the details thereof and if not. 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. There are 
Krishi Vigyan Kendras (Farm Science 
Centres) in the country. 

(b) There are five Krishi Vigyan Kendras 
in Karnataka State. 

(c) Yes. Sir. The Government of India 
is considering conversion of tbe Farmers' 
Training Centres in Krishi Vigyan Kendras. 

(d) The proposal is being examined for 
inclusion in tbe: Seventh Five-Year Plan. 
Depending upon the aV$.ilability of resources, 
these Farmers Training Centres will be con-
verted· into Krishi Viayan Kendras in a 
pbased manner~' 
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T. V. mlcto ... w.ve fae·lilty between 
Bangalore sad M),lOre 

307S. SHRI V. s. KRI~~NA IYER: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether there is T. V. micro-wave 
facility between Bangalore and Mysore; and 

(b) if not, whetber Government propose 
to provide such facility between Bangalore 
and Mysore so as to facilitate direct telecast 
of events between Bangalore and Mysore 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) No, Sir. Even though the microwave 
link between Bombay and Bangalore pa.sses 
through Mysore, .tbere is no end-link at 
Mysore to enable relay of TV programmes 
from Bangalore by the transmitter at 
Mysore. 

(b) Satellite linkage is envisaged to 
enable relay of programmes from Bangalore 
by all transmitter in Kamataka. VII Plan of 
Doordarshan includes provision of a satellite 
uplink at Bangalorc for this purpose. This 
mode of linkage will also depend,on availabi-
lity of additional satellite capability. 

(Translat ion] 

Demoli lion or buts in Sa(darJuoK 
Enclave, New Delhi 

3077. SHRI KALI PRASAD PANDEY: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to sta,tc : 

(a) whether it is a fact that the domoli-
tion squad of the Delhi Development Autho-
rity had demolished pucca stalls and shops 
in Safdarjang Enclave including some pucca 
stalls opposite Kamal Cinema House on 11 
January, 1986 which wero constructed and 
allotted by the Delhi Municipal Corporation 
in 1979 resulting in heavy losses to allottees; 

(b) whether it is also a fact that hundreds 
of buts in front or the resideD" of the 

Deputy Mayor of M. C. D. which have been 
erected illegally have Dot been demolished so 
far and even after the visit of the Lt. 
Governor; and 

(c) if so. whether Government propose 
to take any action in this regard? 

THE MINISTER OF -STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (8) DDA removed 
40 encroachments from the shoppina centre 
in Safdarjang Enclave 00 11.1.1986. The 
encroachers did Dot produce any documents 
about being licencees or teh Bazari holders 
of MCD at the time of removal of encroach ... 
ments. 

(b) and (c). The Men has reported that 
125 jhuggis have been in existence in front of 
Deputy Mayors house No. K-12, Green Park 
Extension for the morc than 5 years and that 
they had requested the DDA to give, alter-
native sites so that these jhuggis could be 
removed. However, no decision bas been 
taken so far by the DDA to shift these 
jhuggis. 

[English] 

Labour houses constructed in planta-
tion areas 

3078. SHRI ANANDA PATHAK: Win 
the Minister of LABOUR be pleased to state 
how many labour houses have been cons-
tructed in plantation areas according to the 
provisions of Plantation Labour Act 1951. 
industry .. wise and State-wise. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): According to information 
available, as on 31.12.85 a total of 39,864-
houses have been constructed for Plantation 
workers. Of these 38,565 units have been 
constructed under the subsidised housing 
scheme in the Central Sector and 1.299 in 
the State Sector. The State-wise break·up is 
as follows: 
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State State 
Sector 

Centra) 
Sector 

Total 

Asssm 48 16480 

72 

16528 

72 Tripura 

West Bengal 

Tamil Nadu 

Kamataka 
Kcrala 

Uttar Pradesh 

392 

211 

38 

182 

428 

16514 

1318 

1016 

316' 

16906 

1529 

1054 

3347 

428 

1299 38S6S 39854 

-------_ .. "-------'------- ---------------------
'({urseoDK T. V. relay centre 

3079. SHRI ANANDA PATHAK: Will 
the Minister of INFORMATION AND 
BROA DCASTING be pleased to state: 

(a) whether ,Government are aware that 
Kurseong Television relay centre has failed to 
cover the whole of the district of Darjeeling 
as well as the plain areas of neighbouring 
districts as assured by Government; and 

(b) if so, whether Government would re-
consider the matter and set up a relay centre 
at the Tiger Hill in Darjeeling so that all 
these areas could be covered ? 

THE MINISTER OF STATE OF 
THE MI~USTR Y OF iNFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) and (b). The bigb power TV transmitter 
at Kurseong, .at present operating on reduced 
power of 1 K W, is expected, to be commis-
sioned in service on its full rated power of 
10 KW on completion of the 135 metre high 
TV tower. With the commissioning of the 
transmitter on full-power. TV coverage in 
Darjeeling and adjoining districts is expected 
to improve. Besides, establishment of low 
power (IOOW) TV transmitters, one each at 
Darjeeling and Kalimpong in DarjeeJiDS 
district, and one at Alipurduar in Jalpaiguri 
district, bas been included in the VII Plan of 
Doordarshan with a view to further . improv-
ing TV service in the area. 

Foreign collaboration in fishery 
Industry 

3080. DR. T. KALPANA DEVI: Will 
tbe Minister of AGRICULTURE be pleased 
to state: 

(a) whether there is any foreign collabo-
ration in the fisheries development project~ 
for development of fishing industry in coastal 
area as of Andhra Pradesh; 

(b) whether Government propose to re-
vive Indo-Swiss collaboration scheme for the 
benefit of fishermen in Koniseema area of 
East Godavari District; and 

(c) if so, the details thereof and jf not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKW ANA): Ca) No, Sir. 

(b) and (c). Question does not arise as 
there was no project proposal for the deve .. 
]opment of fishing industry in the coastal 
areas of Andbra Pradesh with Swiss assis-
tance. 

New IDsurance Gratuity Scheme 

3081. DR. T. KALPANA DEVl: Will 
the Minister of LABOUR be pleased to 
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state: whether there'bas been general agree-o. 
m~nt in"; :(avour of the new Lnsutance i <J.ra-
tuitv; 'Seheme of the' Government and if so, 
details thereof and plans fol' implemelltation 
in order to uplift a large number of low paid 
worke~s in the country? .' 

" .,; 

i TAB ·MINISTER OF ,STATB OF·,THE 
MINISTRY· OF LABOUR (st-lRI p~~ A-. 
SAN'OMAl : 'A suggestion for: tnaki!n'g~;:a 
suj;tat!>le provision in the: 'Payment of Gratuity 
Act, 1 C)72 for compulsory ,insurance of em-
plovers' 1iability/setting up of a separate trust 
fund. for p"yment of gratuity ~a:s co".sidered 
at the Indian Labour Conference held in 
N .. :wember, 1985 and waSl gene'rally accepted. 

, (a) the Central assistance.' sought and. 
sanctioned to Kerala during the 'as't yeaf'to-
meet the" 'sitUlltion 'caused' bt' floods in the 
State; 

I ( '!'. J"., ,," ( . 
(b) the tl)tal umDunt retea~ed';" 

, ff ,,_ 

I , '.1,' ( 

(c) whether Government of Kerala have. 
requested any further assistance from Central 

~ Government 'in this regard; 

(d) if so, the details thereof; and 

(c) the steps Government have tann in I 

this regard ? 
, , 

, ; .. , .,;! 

, Ttr~ ,recommenQatinn of the conf~~rence is THE MINISTER OF STATE IN ,THE 
DEPARTMENT OF AGR1CULiURE >:ND 
COOPERATION (SHRJ YOGENDRA 
MAKWANA): (a) During the yr~r 1985.-86 
the Government of Kenda submitted Memo-
randum seeking centr~l" assistance in the 
,wake of floods to tbe tune of Rs, 74~.36 

under conc;ideratiqn of the Government. 

Establishment of fcrtn iser plant at 
1\tezen~a in Sibsagar, Assam . 

3083. SHRI PARAG CHALIHA : Will 
thet Minister of AGRICULTURE be pleased 
to state : 

(a) whether Government have any plan 
to ~stablish a Fertiliser plant at MezeoJ!a in 
Sibsagnr, Assam, where nAtural gas c:ouJd he 
easily and profitably utilised; and 

(h) if so, whether ~it has 'been h'lc1trded 
in the Seventh Five Year Plan; if not, the 
reasons therefor? " 

--THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) = (a) No, Sir. 

t" 

-(h) At present, a new gas-based fertilizer 
plani, known ,as Namrup·111 project. is under 
instal1ation in AssaQ1;, j~ is expecte.q:to be 
commissioned hy Au~ust~ 1986~ Production 
from the exjstin~ gas*based.,fertllizer units at 
Namrup and the new Namrup-1IT unit. would 
be more than adequat~ to m~et the N itro~ 
genous fertilizer req'uirement of the entire 
North Eastern Region durin~ the Seventh 
Five Year Plan. Keeplng this surplus situa-
tion in view, there is no proposal to establis~ 
anothe; 'new' gas-based fertilizer plant hi 
Assam.' 

crorcs. A ceiling of ccr:tr:d a~si~lnfcc amoun-
tin~ to Rs. ) 34.79 crores 'las been sanctioned 
to Kerala on 28,8~19~5 •. ' I '." J '!, 

(b) A total assh,tunce f,r Hs. 108.88 
crorrs has be<:-l1 released ()n the hnt:is of 
details of expenditure sent by 1he Slate 
Government. 

(c) and (d). No further request for central 
ac;sistance in the wake of' floods has been 
received frOl~'} the Gove.nnlent of Kerala. 

(e) Does Dot arise. 

Coconut cultiVation deverOpm(,Df s~ht-mes 
undertaken by Cocoout Bosrd 

3085. SHRI T. BASBEER : Will the 
Minister of AGRICULTURE be pleased to 
state : 

'(a) lheschen1es underta ken ~ by the Coco" 
nut Board for development of coconut culti-
vation in the country during tbe last year; 

(b) the amount spent Oll those scheQ.1CS; 
~ , . . 

and " 
l, AsslstaDC!e to Kerala for flood relief 

J.' , "/' ! ' (c) the results achievl:d '! 
,3084. SHRI T., 'BASH~ER:' 'Will' 'the '. ~ , \ -, . 

Mi~tcr of. AGRICULTURE be pleased ro'",~ TH'E MINIS1I::Jl'Ot;' STATE 'tN 'THE 
state: ·,fl, i 'c['iEPARTMENT 'OF AtJRICUL1URE AND 
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COOPEB.A TION (SHItI YOGENDRA 
MAKWANA): (a) During last year, the 
Coconut Development Board has . undertaken 
a number of schemes for the development of 
coconut cultivation such as scbemes relating 
to expansion of area under coconut; produc-
tion of quality coconut seedlings; removal of 
rootwilt diesased coconut palms; production, 
procurement nnd distribution of quality co-
conut seedlings and provisson of improved 
irrigation facilities to coconut growers. 

(b) An amount of Rs. 157.00 lakh was 
apent by the Board on the schemes during 
1984-85. 

(c) The main results achieved are : 

(i) Expansion of area under 
coconut 4,400 ba 

(H) Number of nurseries 
strengthened 

34 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) The proposals submitted 
by Government of Kerala for fisheries deve ... 
Jopment during 7th Five Year Plan include 
57 schemes. The major schemes are housing. 
education and training. fishermen welfare, 
motorisatioD of country craft, supply of 
country craft and geaf. fish marketing. 
Matsyafed, Brackish water fish farms. deve .. 
lopment of fishiol barbours and landing 
centres and deep sea fishing. 

(b) Yes, Sir. 

(c) An outlay of Rs. 4000 lakhs was 
approved for fisheries development in Kerala 
during Seventh Five Year Plan. 

Loan for eonstructlon of houses iu 
approved eolooies In Delhi 

3087. SHRI SOMNATH RATH: Will (iii) Number of new seedlings 
planted on canal embank· 
ment and planted seedlings 
maintained. in Orissa 2.20 lakb 

• the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(iv) Rootwilt diseased palms 
removed. 1.061akb 

(v) Procurement and distribu-
tion of seed coconuts 6.00 lakh 

(vi) Improved Irrigation facili-
ties for coconut 1,000 Pump-
growers. sets provided. 

Development or fisheries In Kerala 
_ .... 7th Plan Period 

3086. SHRJ T. BASHEBR : Will the 
Minister of AGRICULTURE be pleased to 
state: . 

(a) the proposals submitted by the State 
Government of Kerala for the development 
of fisheries during tbe Seventh Five Year 
Plan period; 

(b) whether tho proposals have been 
approved; and 

., 

(c) if so, tbe total outlay earmarked for 
the development of fisheries in Korala durin. 
Seventh Five Year Plan period? 

(a) whether Government have a scheme 
to arrange loans to build Houses for those 
who have plots of land in approved colonies 
in Delhi, New Delhi; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). A 
statement indicating the number of Ichemes 
under which loans can be extended to the 
plot-hOlders is given below. 

Besides. Government servant. and some 
other similat1y placed .eliaible categories can 
benefit from bouse-building advances. 

Statement 

Office of the Assistant Housing CommissilJ-
neT (Loans) Deihl Admlniltratlon : 'A-

Blook: Vikas Bhawan: New Delhi 

Delbi AdministratioD. Delhi advances 
loan for the construction of house in ,ta-
Union Telrilory of Delhi undor tbe followiol 
schemes: 
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Urbtl" A~(J 01 Union Territory 0/ Deihl 

1. HousilfK Scheme for Middle I'JCbme 
Group 

A loan of Rs. 33,400/ .. is sanctioned 
against the mortgage of plot on which the 
house is to be constructed with interest @ 
l}.S per cent p.a. repayable in twelve yearly 
instalmen(s. The applicant has to furnish a 
building plan duly approved by tbe compe .. 
tent authority of the area. The proposed 
covered area of the house should be between 
400 sq. ft. to 1000 sq ft. The income of the 
applicant should be between Rs. 601/- to Rs. 
t 500/- p. m. This scheme is for the construc-
tion of bouse in urban area of tbe Union 
Territory of Delhi. 

2. Houring Scheme for Low Income Group. 

A loan of Rs. 15,300/- is sanctioned 
against the mortgage of plot on which. the 
bouse is to be constructed with interest @ 
8 per cent p. B. repayable in 15· yearly ins-
talments. The applicant has to furnish a 
building plan duly approved by the compe-
tent authority of the area. The proposed 
covered area of the house shou Id be between 
232 sq. ft. to 600 sq. ft. The income of the 
applicant should be between Rs. 351/- to 
Rs. 600/. p. m. This scheme is for the con-
struction of house in the urban, area of the 
Union Territory of Delhi. 

" 3. Housing Scheme for economically Weaker 
Section of the Society. . 

A loan of Rs. 8,300/- is sanctioned 
against the mortgage 0 r plot on which the 
house is to be constructed, with interest @ 
5 per cent p. a. repayable in 20 yearly ins-
t·alm~nts. The applicant has to furnish a 
buiJdins plan ·duly approved by the compe-
tent authority of the area. The proposed 
covered area of the house should be between 
111 sq. ft. 10 300 sq. ft. The income of' the 
applicant should be upto Rs. 350/- p. m. 
This scheme js for the construction of houses 
in the Urban areas of the Union Territory of 
Delhi. 

Rural area of Union Territory 0/ Delhi 
Villag~ Housing Projl!Ct Scheme 

A'ioan ·of Rs. S,OOO/- is sanctioned 
against the mortpgc of plot OD which tbe 
house is' to be constructed, with interest @ 

9 per cent p. a. repayable in 20 yeady ins .. 
talments. The applicant bas to furnisb a 
building plan duly approved by the competent 
authority of the area. The proposed covered 
area or the house should be between 100 
sq. ft. to 300 sq. ft. The income of the appli-
cant should bo upto Rs. 600/- p. m. This 
scheme is for tbe construction of bouse in 
the rural areas of the Union Territory of 
Delhi. 

Bbarat Aluminium Project at Rat_girl 

~088. SHRI HUSSAIN DALWAI : WiU 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) the present stage of the Bharat Alu-
minium Corporation projects sanctioned 
at Ratnagiri in Fifth Five Year Plan; 

(b) the amount so for spent on this public 
soctOI project; 

(c) whether Bharat Aluminium Corpora-
tion bas taken a decision to drop the entire 
aluminium project; and 

(d) if so, who is held responsible for the 
buge expenditure incurred on this project by 
both the Central and State Governments? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) to (d). The 
implementation of Ratnagiri Project of 
Bharat Aluminium Company Limited has not 
been taken up due to un~conomic size of the 
proposed Alumina! Aluminium Plant and non-
viability of exploitation of West Coast 
Bauxite. An expenditure of about Rs. 194 
lakhs has been idcurred upto January, 1986 
on the above Project. Expenditure, if any. 
incurred by Maharashtra Government is Dot 
known to the Government of India. 

Bauxite deposits located in Ratnagtrl 
district 

3089. SHRI HUSSAIN DALWAI: Win 
the Minister of STEEL AND MINES be 
pJeased to state: 

(a) whether large quantity of Bauxite 
deposits have boon located in Ilatnaglri 
district; 
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(b) if so, tbe estimated quantity of depo· Limestone' 
sits and the exac~ l(w'i;lt)ons ,thereof; and 

~ Kasarda, Ratnagiri-Guba-
'gar 

r ,~;~c),' ibe.other mineral deposits traced in 
~~aJiri,.Dis~ric~ and the locations thereof? 

" THE MINISTER OF STATE IN THE 
DEPARTMENT OF Mn~ES (SH,RIMATI 
RA M 0 ULARI SINHA): (a) In the earst-
white district of Ratnagiri of Maharashtra 
now c()mpr"ising o(Ratnaglri and Sindhudurg', 
a number of d~posits/o~currences with indivi.' 
dual reserves varying from few thousand 
tonnes to 1.5 million tonnes have been loea-

. ted. · 

(b) Total estimated reserves of bauxite 
in Ratnagiri uiSlrict are' placed at 5.13 rrlUlion 
tonnes with A1UIllma content ranging from 
4P to 62 per cent. These depo~lt~ are located 
in Anja~le, Chikalgaon (East and West)~ 

KavGoli. Umbcrshd, Uthamber, Velas-Sakhri, 
Advivadi-Inolvadj, "AronJa-9,uldev, llne, 

J " , ' tVtalevadi, Vanoshi, Vanjhale, DabhO'i and 
Sateli-Satarda areas in the district. 

~',' (c) Apart from bauxite the other minerals 
oCcurring in the'dlstrict with locations thCIC-
of are as follows: . 

M,ineral 

lroOn, Ore 

Chromite 

Clay , ,~! ( ". .. . .. 
Ilmenite" 

Talc-Steatite 

Silica Sand 

Maganese Ore 

Area 

Redi, Banda, Dhabholi, 
, TaJwana-AjgaOD, etc. 

Kao'kauli, Jaooli a~d 

V'lgda 

Kurnbharmati, Nemale, 
'Otavanc, M'alvan, etc . 

Undi-Reel-Varawake, Ti-
ware, M algund, .Nevere-
'Dhokmale-Vare, Are-
Kalbadevi. 

Bidwadi~ Asgani, Kirlosi, 
~umger~i 

Math, . Vetora, Tendo]i, 
~b~nd'f~ln, Phonda~pt, 
Kasarda, Valasal etc .. ' 

t, " \ ~ ., • , 

Pondiya 'to:' Netrade, 
Pany.:al-Padve" Digve, 
MQrlaQ",., SasoJi etc. I 

tdica 

Pelspar And 
quartz 

Asbeston 

Graphite/ 
graB~i.J!c· schist 

Copper ore 

Kadaval 

Kadaval 

Akberi 

Kochra, Bidwadi 

Hodavada ' ."". 

Decision by SAJL to review product line 

3090. SHRIMA Tl KISHORI SINI-IA : 
SHRI RAMASHRA Y PRASAD 

SINGH: 
SHRI,AMAR ROYP.RADHA.N- : 
SHRI CHITTA MAHA'JA : 

Wall the Minister of STEEL AND, 
MINES, be pleased to state: 

(a) whether Steel Authority of India has 
decided to review its product line to nlake' 
items that have greater demand; and 

(b) 'whether the individual plants will 
also be asked to organise production in a 
more efficient way so as to earn profit? 

THE MINISTER OF." STEEL AND 
MINES (SHRI K. C. PANT): (a) and (b). 
Emphasis is being ;laid in the SAIL steel 
plants OD production o'f demand .. oriented 
special and critical items to 'cater effeetively' 
to the market nceds~ so as to minimise 
imports of such items. SAIL plants in close 
coordination with their R&D units are 
try~nJJ .,t?, ~~ect economies, improve quality 
and, develop ,pr9,ducts w~ich a re in ,shPf.t 
supply. As ~ result many spe~ial .. ~nd critiC(lJ 
items. J;lave been 'developed and improved 
upon'. ,Sucg . pr.o~ucls include LPG sheets, 
electrolytic tin plates, DD/EDD, HR and CI'l 
products, micro alloy steels like SAJL· MA,. . 
IS-2062 plates, electrode qualilY wire JrocJ~ 
and high wear resistance rails. A Sta,~mQnt 

.' , . (, , . ." , 
indicating production details of such items 
for the last four years is given below. 

; '\ <. \. \ \ " i' ~" , " J' \. 

Acti~,t;l,\~~.l?eil)J;~ ~a~en.A~ \lShl~" ;~Pth at 
the Corporate and plant levels, to increa!lle 
efficiency t brough a new work culture and, to 
achieve cost reduction tbroUjh hi&her produc~ 



tlon and productivity, better utilisation of ~n, \ et.?ergy utilisation aQ~., f.0,\l,t~~Dn1ent of 
capacities, 'better tecbnological norms, saving labour and admini8trative C<?SlS. .;. 

Statement 

Producljon of special/critical items flom sail plants 

(Unit: lonnes) 
_--_ .. _ .. --- --.-. --.... ---.. -----~-.-- ----_. __ .- -..,. .. .....__...._.- _._-

ITEMS 

-Boiler Quality Plates 

Ship-building Qua1ity Plate5 

IS : 20621 Plates 

HR Coials for sale (2.55 mm and below) 

0.63 mm and below CR Products 

04/0.5 lnm GP/GC Sheets 

Electrical Steel Sheets 

Electrolytic Tin Plates 

LPG Sheets 

D/DD/EDD Killed CR Products 

Rails (Tested) 

Electro~e Quality Wire Rods 

Fish Plates 

Tor·Steel 

TOTAL 
--_._------

[Translation] 

Construction of T. V. tower at 
Pitampura 

3091. SHRI BANWARr LAL BAIRWA : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) tbe quantum of work stilJ ·to be done 
for completion of the TV . itower being set up 
in Pi.tampura, Delhi· .. . 

,~ • .', f , ' I I 

(b) the number of such TV, towers' pro .. 
~ed to be set up in the. country and the 
bfe span of the said TV towers; 

1981-82 1982-83 1981 .. S4 1984 .. 85 

., I' 

6~60. 6612 14867 11661 I 

26878 22400 24457 " 18355 

67805 45963 57351 _. 74311 

140406 152101 192191 272897 

78177 76520 84441, 91149 

7359 15223 27538 35408 
20971 12073 17241 26576 

41531 29685 48076'; .', 72781 
21803 18314 62~~8 63007 

11827 8788 20288 25393 

211000 255000 272000 294100 
8500 10900 21500 19481 
2541 2607 3100 2950 

150039 164231 14~OO2 136291 

'.' 

795697, I 8.21017 989440 1 )44270 
" ' ___ ,,_ ... _--.:.---. 

(c) whether Government have' gone into 
the tecbnical aspects ~ regarding stability a.nd 
span of life of TV Tower in Pitampura: 

, (cD whether it is a fact that in the nOT-
thern part of Pitampura area, land has sun·k 
at a number of places due to rains and other 
causes; if so, the c,uses thereof; and 

(e) whetber it is likely to affect the stabi .. 
li&'of'TVTowerthere? ,'" 

THE MINISTER OF SrATE OF THE 
MINISTRY", ·9F INfORMATION, AND 
BROADCAS~TNG (SHRI V. N. OAD<ilL) : 
(a) Constrlt~.tiQD of. the 23' metre· bigh ace. 
TV tower bas been c;ompJeted ;upto a ,height· 
of 143.50 ~t.rcs. CODstru{.tion of the 4 ~ 
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storeyed skypod and ateel tower above this 
height is yet to be undertaken. 

(b) There is no proposaf at present to 
set up a similar tower elsewhere in the 
~untry. Average life span of such a struc-
ture is estimated to be over 100 years. 

(c) Yes. Sir. 

(d) and (e). There has been no sinking 
of land within the area allocated for the 
project. Moreover. such a sinking would not 
adversely affect the kind of structure uDder 
construction at Pitampura. 

Development of T. V. CeBtres 

. 3092. SHRI BANWARI LAL BAIRWA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether in or~er to provide latest 
technology to, television, Government propose 
to develop all relay centres in the country; 
if so, the details thereof; and 

(b) tbe Dumber of television centres pro-
posed to be developed in Rajasthan ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(~) Within the resources available, VII Plan 
of Doordarshan provides, inter alia, for 
(i) upgradation of existing T. V. relay trans-
mitters at appropriate places with a view to 
achieving optimum coverage, (ii) establish-
men t of TV studio centres .at capita Is of 
major State, where they do Dot exist at 
present; and (iii) linkios transmitters in indivi-
dual States with the respective T. V. Centres 
at Capitals via Microwave/satellite links so 
that programmes put OHt from the State 
capital can be relayed by transmitters in the 
concerned State. Further, establishment of 
prosramme production facilities at important 
relay centres has also been included in the 
Plan. 

(b) While a full-fledged colour T. V. 
Studio Centre is already under implementa .. 
tion at Jaipur, it is envisaaed to replace, 
durinl the 7th plan period, the existing low 
power (100 W) TV transmitters at Kota, 

Jaisalmer and Barmer by high power (10 KW) 
transmitters and to set up 13 new low power 
(100 W) TV transmitters in Rajasthan. Be-
sides, establishment of a sateJlite uplink at 
'aipur has also ,been included in the 7th Plan 
to enable relay of programmes produced at 
Jaipur by all transmitters in the State with 
the help of INSA T .. II group of satellites, 
which is expected to be operationalised by 
carly 1990s. 

[English) 

Redew of Video Films In Newspapers 

3093. SHRI D. N. REDDY: Will the 
Minister of INFORMATION AND BROAD· 
CASTING be pleased to state : 

(a) whether imported Video films are 
being regularly reviewed in national papers; 

(b) whether such video films have been 
imported with Government knowledge and 
approval; and 

(c) if so, the names of video films permit .. 
ted during the years 1984 ~nd 198~ and the 
amount of foreign exchange spent thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GAGIL): 
(a) to (c). Reviews of foreign video films do 
appear in some newspapers. It is, however, 
not known as to whether all tbese reviews 
relate to imported video films. 

Since the licensing year April 1984-
March 1985, the importing agency for video 
films (except video films imported by Door-
darsban) is the National Film Development 
Corporation. It has so far imported the 
following 19 video films by spending foreign 
exchange amounting to Rs. 8.3S lakbs : 

(1 ) Disappearance of Harry 
(2) Black Wax 
(3) Giro City 
(4) Blue Hawaii 

(5) R.eturn of the Man from UNCLB 
(6) Svcnsali 
(7) The Phoenix 
(8) Phantom of tbe Opera 
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(9) Murder in Music City 
(10) The Last Tycoon 
(11) Concrete Cowboys 
(12) F~n in Acapulco 
(13) HiBb Noon II 
(14) The Amazing Dober Mans 
(15) Bad aDd Love 
(16) California Gold Rush 
(17) Angel on my Shoulder 
(18) Bogie tbe last Hero 
(19) Witchel Brew. 

The Corporation bas not permitted any 
private party to import video films. The in-
formation given above does not include in-
formation about video films imported by 
Doordarshao and video films imported under 
O. G. L. namely: video films of pre·domi· 
nantly educational and non-fictional nature 
aod. video films imported by training institu-
tions etc as teaching aids. 

Liberal aid by H.UDCO to 
Andhra Pradesb 

3094 •. SHRI DO. N. REDDY: WiJl the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Andhra Pradesh Government 
have approached Housing Urban Development 
Corporation for" a liberal aid to help speed 
up its housing programme; and 

(b) if so, the decision taken thereon in 
order to ease housing shortage in tbe State 
~pital ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) HUnCO had aJIocated a sum of 
Rs. 28.07 crores to the Government 01 
Andhra Pradesh for the year 1985 .. 86. As 
aaaio8t this allocation the actual sanctions as 
on 28.2.1986 are of the order of Rs. 44.38 
crOre8. During tbe year 1985-86 10 far, 
27 scbemes bave been sanctioned for Hydera-
bad city at a project cost of Rs. lS.~S crores 
with a loan component of Rs. 13.82 crores. 
These scbemes will involve construction of 
5511 dwelliol units and two commercial 
complexes. 

TeehDoloRy for Zinc and Ahmllnlum 
Coatial for Steel 

3095. SHRI SARFARAI AHMAD: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(8) whether the Steel Authority of India 
propose to undertake a joint study witb BHP 
Group or Australia for. introducing a new 
high technology of zinc and aluminium coat-
ing for st~1 plants in India; and 

(b) if so, the details thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) Steel 
Authority of India Limited is undertakinl a 
joint feasibility study with BHP Group of 
Australia for introduction of galvaJume coat-
ing of sheet products at Rourke)a Steel Plant 
and Bokaro Steel Limited. 

(b) The feasibility study will examine all 
aspects of modification of the existing tinning 
line at Rourkela and the new galvanising line 
at Bokaro to galvalume coating. The study 
is expected to be completed in April, 1986. 

[Trans/at io n) 

Mlueral Survey in BUDdelkband 

3096. SHRI DAL CHANDER JAIN: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether a survey bas been conducted 
in large .areas in Bundelkhand (Madhya 
Pradesb) to find out minerals; 

(b) if not, tbe reasons therefor; and 

(c) the details of the scheme, if any, 
to conduct such a survey '1 

THE MINISTER OF STATE IN me 
DEPARTMENT OF MINES " (SHRIMATI 
RAM DULARI SINHA): (a) to (c). Yea, 
Sir. Survey of minerals is a continuous 
process. Preliminary mineral survey bas 
been done by OeolOlical Survey of India in 
large areas of Chhattarpur, Sagar, Gwalior, 
Ti kamgarb , Datia, Damob, district. of 
Bundelkhand region of Madbya Pradesh. . 
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Regional survey for rock phosphate and 
basemetals is li~,ely, t9 be _, taken up in 
GwaHor and Shivpurt districts, during the 
next field season' programme.:" At ptesent 
~qlVeys ,ar~, ' ,continuing' in. Chhatta'rptat\" 
Tikamgarh and Guna districts_ " '~.,<i i 'I 

Protecfion to Indian workers in 
f~reign countries 

,~ .. '. . 

3097. S~I G. M.. BANATWAL~A: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether Government have any 

THE MINISTER OF, STATB·OF tHE 
MIN1STRY OF LABOUR (SHR'I P; A. 
SANGMA) : (a) and (bL The recom"l~n
dations of the Wage' Boards for Workiog 
Journalists and NOll·.;Joumalist - Newspaper 
Employees, constituted I by the Government 
of India in Jqly, 1985, ,under the W~rking 

, ,), ' ,,' >I. ' , 

Journalists and Other Newspaper EJXlploy~es 
(Conditions of Service)' aDd 'MisceiIa;eous 
Provisions Act, 1955~ in_regard to interim 
rates of Wages are still awaited. Tbe 
Government have already requested the 
Wage Boards to ex'pedite their recommenda-
tions. As soon as the reoommendSltions are 
received, the same wil1 be considered by 
the Gr-v,:,rnment under Section 13A of the 
Act~, 

proposal under con~ideration" to' ensure '(c)' The requisite informa tion" has be~~ 
gref.tt~r nrotedt'ion to'lridia'n:' wdrkers in the, 
countrie~ impottin'g manpower 'from India; 

(b) if so, details ·thereof; and 

(c) the steps taken in this direction 1 

l :THE MINlSTEtt: OF STATE 'OF THE' 
MINTSTRV OF 'LABOUR (SHRI p! ~. 
SAN'GMA,;: "a) to '(c).."tThe' Government 
ha~ entered into a labour agreement with the 
State of Q;Har for r~g'llating the recruitment 
or Indian workers and also p~yment of 
wage~ and hasic term~ and conditions of 
employm~ht -including end of service beriefits. 
There is also a provi~jon for quick disP9sai 
or: workers complai:qts._.' The Gbvetn~~n_t_ 
is ne-gothiting sitJ1ilar agreements with other 
Jabour receiving countries.' . " 

", ,I 

called for from the Stete Governments and 
Union Territory Administrations and tIle 
same would b(.~ laid on the Ta ble of the 
Hotl~e when received. 

Setting up of T.V. relay centreS 

3099. SHRI BALASAHEB VIKHE 
I PAlIL: Will the Minister of lNFORMA-

TI6N AND BROADCASTING be pleased 
to state: 

(a) the ~riteria laid down by' Govern-
ment for set.ljng up new T. V. relay centres 
in ~~~h district of the country; 

(b) whether while considering proposal . 
for setting up such rclay centres., ge(''lgraphical 
are~ and coverage distance are taken into 
consid~ration; 

Interim relief to Journalist. ' , 
." '.. . •. ' _, ; (~ :" "1, _.,{~). if ~O, . . Ahmednagar in MaharshW,l 

3098. SHRI G. M. BANATWALLA: being the largest district in the State 
wm t~}Jfini$ter of Lht-B0l.1~' he please~ ~to geographically t whether Government propose, 
state : to set up new centres in the distrid in the' 

" ," l, I " nel}r fu~~~e ,to meet the : growing needs of 
(a) whether Goverq~ent are aware of . the peopl~; and 

the growing reser)tm~nt' among worldng j ," ., , 

journalists. and, o~be~,work~r~,. ~gainst tbe (d) if so, Hi~ step~ taken ',~Q far in this 
dehiy in awardiQg interiJ!l relief; .regard and jf not, tI;u~ rea~()n~, thereof 1; 

.. ~ • ,J I • 

. (q) "i,f so, the . steps ,t~kcn ~r propQsed 
to be ,tak~n i~ the matteJ;; and 

. ." ,".' 

THE MINISTER 'OF STAtE' bP' THE 
)MINISTRY 'OF INFOR'MATION AND 
:BROADCASt.NO.~StJ.Rl V. N. GADGIL): 
• ,. ' • L ~ I ~ , 

(c}· whether 'any e~tab1ishfilents, have ,. I "(a) and (b). ~Tbe I criteria for ~ seteG:ting_;:: J 

alr,ady given'interim ,relief to th~i.r etnp}yO,. loca.tions for' TV Centres include iyarWui!' 
yees anj:)Jf so., the .. names thcreQ£? 'II .. 1 \ ;J.:ifactors like extent of resultant coverago tp:, 
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rural and urban population; service to 
backward, remote and border areas; a vaila .. 
bility of TV coyt.rage from transmitters' jn 
the adjoining areas and availability of 
'facilities for linkage with Programme 
Pro(jtlction Centres and other inrrastructural 
facilities. 

(c) and (d). A low' power (lOOW) TV 
transmitter is functioning at Ahmednagar. 
Subject· to' av~i~abilitr" of resources, tbe 
existing TV tra.nsmit~ers at Aur~n,abad an~ 
Pune are envisagt-d to be replaced by bigb 
pawer (lOKW) TV transmitters during the 
VII Plan period. Or:) implementation of 
these schemes, TV coverage in Ahmednagar 
distrkt is 'expected to improve further. 

New integrated research laboratories 
based on agro--based produ~ts 

3100. SHRI BA1.ASAHEB VIKHE 
PATIL : Wilt the Minister of AGRI-
CULTURE be pJense~ to state: 

(a) whether agricu,ture is the main 
source of gross national income and pro-
vides maximum t"mployment' directly or 
indirectly in rural areas; 

(b) if so, whether in view of. this 
Government propose to' 'set up new integrated 
research laboratories in the country based 
on agro· based proc}ut;ts like sugarcane. 

'0, ,molasses etc. to further increase national 
income through agricuhure and to provide 
~axlmum emp,loyment; and 

(c) if so, the steps taken or proposed 
to be taken by' Government in the near 
future? 

tHE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. It is one of 
the main sources of gross national income 
cootributing about 37 per cent and provides 
maximum' employment. 

(b) Yes, Sir. 

(0) The National Suaar Institute at 
Kanpur un&er the Department of Food is 
alr.dy J~¥otved in, dev~lopjng technQlogies 
for enhanced ~~ opt aup'~c,~, ,and mo.la~s~~ 

A Central Institute of Post Harvest 
Engineering and TecbnololY is also planned 
'to be established by the ·Indian Council of 
Agricultural 'Resellrch during the 7th Plan. 
This Institute wiJl take up restarcb work 
for enhancing the utilisation of agricultural 
produce and by-products. Industries based 
on the 'technolosies developed wilJ not only 
increase na tional income but would also 
provi~e an increased employment potential. 

Dry lapd farmla& in Kanaa~aka 

3101. DR. V. VENKATESH: Will 
the Minister of AGRICULTURE ~ pJoased 
to state: 

(a) whether Government propo$ed to 
activities Dry Land Farming in the drougl_lt 
prone areas/districts in the country; 

(b) whether any such programme bas 
been planned in the drougbt prone districts 
of Karnataka; and 

(0) if so, the details tbereof ,? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH) : (a) to (c). Improvement 
in the productivity of dryland agriculture 
through rectructuring of the traditional 
cropping patterns, adoption of suitable 
agronomic practices and techniques of toil 
and water conservation is one of the :basic 
obje~tives of drought prone area programme 
(DPAP) which is being' ilnplemented in 615 
blocks of 90 districts in 13 States. The 
schemes taken up under the programme lay 
emphasis, among other things, on the 
development of dryland farming on water .. 
shed basis through soil water conservation 
and improved dr)land farming practices. 
Imporved agronomic practices and new crops 
and crops rotations are in troduced in these 
areas througb crop demonstrations, training 
programmes, seminars, field days, fieJd visits 
and visits to dryland centres for imparting 
knowledge about tbe latest dry farmio, 
techniques. Agricultural scientists are bei"a 
associated with preparation on plana for 
extension of the latest dryland farmins 
technQIoi)'" to ,tbe, farmel's fields. 

In Karnataka, where DPAP is under 
implementlltion in 71 blocks of 11 'districts, 
activit. of S()il and moisture, ~OD5er.vatioD 
such. as C;Q~tr~tion of field, bunds,., fa.trD 
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ponds and percolation tanks ~I also land 
shapin. and .gully pluaina (nala bundina) 
arc being undertaken. Programmes like 
subabul cultivation demonstrations and 
stRoltbeniol of land demonstration 011 
drylaod farllls are also under implementation. 

Besides tbe schemes under DPAP, a 
central sector scheme for the propaaation 
of water conscrvation/barvestins technolou 
for the dry land areas in Mysore District is 
also in operation since 1983-84. From 
1986 .. 87. this scheme is proposed to be 
meraed ioto a new Centrally sponsored 
scheme of National Watershed Development 
Programme for Rainfed Agriculture whicb 
will be implemented to selected districts. 
The districts to be seJected for this scheme 
will include certain drought prone districts 
in Karnataka also. 

Floanclal allocation to Hlmacbal Pradesh 
uDder CSRWP 

3102. PROF. NARAIN CHAND 
PARA-SHAR: Will the Miniltter of AGRI· 
CULTURE be pleased to state : 

<a) whether Central Government have 
ensured adequate fjnancial allocations to 
Himachal Pradesh for speedy execution 
and early completion of all the Centrally 
Sponsored rural water supply schemes in the 
Seventh .Five Year Plan; and 

·(b) the annual plans for 1985-86 and 
1986--87 ·io tbis regard 1 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH) : (a) and (b). Provision 
of drinking water supply is tbe responsibility 
of the States. The Centre assists the States 
in their effort in providing drinking water 
in tbe rural areas through assistance under 
tbe Centrally Sponsored Accelerated Rural 
Water Supply Programme (ARP). Rs. 914.84 
lakbs bas been released to Himachal Pradesh 
under ARP during 1985-86. The allocations 
under ARP for 1986-87 have not been 
finalised. 

iDtrOductlOD of second ehanael fa 
DoordarsJlaD Kendra. 

3103. SHRI CHINTAMANI lENA: 
Will the Minister of INPORMA TION AND 
BIlOADCASTING be pleased to ltate : 

<a> whether there i. any proposal to 
introduce second channel in other Doordan-
baD Kendras also; 

(b) if 80, the names of such Kendras 
and by when IeCODd channels are likely to 
be introduced; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGI~) : 
(a) Yes, Sir. 

(b) It is proposed to introduce second 
channel TV service at Doordarshan Kendras. 
Madras and Calcutta during 1987. 

(c) Does Dot arise. 

High power transmitters in Kera" 

3104. SHRI MULLAPPALLY RAMA-
CHADRAN : Will the Minister of IN .. 
FORMATION AND BROADCASTING be 
pleased to sta tc : 

(a) whether any new high power T.V. 
transmitters are intended to be sanctioned 
in the State of Kerala; and 

(b) if so, the proposed locations and 
estimated costs thereof? 

THE ~INISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) No, Sir. No such scbeme has been 
included in the VII Plan of Doordarshan. 

(b) Does not arise. 

Seeds iDCluded In the catqory 
of oilseed. 

3105. SHRI SURESH KURUP: Will 
the Minister of AGRICULTURE be pleased 
to state : 

(a) whether any variety of seeds aro in-
cluded in the categoey of oilseeds; and 

(b) tbe criteria adopted for includiD, a 
MOd 8 in tbe oilscccl catesory ., 
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THE! MINISTER OF STATE IN THE 
DEPARTMENT OF AGR.ICULTU~B AND 
COOPERATION (SHRl YOGENDRA 
MAKWANA): (a) and (b). The expression 
·oilseed.' generally embraces annually cultiva-
ted oil seeds like groundnut, rape-seed mus-
tard, .sarnum, a,mower, sunflower, soyabean 
niaer, linseed and castor. However, tbere arc 
Some other, oilbearing plants from which oil 
can be extracted but they are not lenerally 
catesori,ed as 'oilseeds.' 

Land to landless labourers 
,3106. SHRI DHARAM PAL, SINGH 

MALIK: 
SHRI KAMLA PRASAD SINGH: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the total number of landlets labour-
ers at present in the country; 

(b) the number of landless labourers who 
bave been allotted land during the last three 
years, year-wise, in ca~b State; and 

(c) the time by which the remaining 
landless labourers will be siven land for agri-
culture , 

THB MINISTER. OF AGRICULTURB 
(S. BUTA SINGH) : (a) As per the "ceDSUS 
of India 1981, there are 55,499,704 agricultu-
ral labourers In India (excluding ASlam 
where no census was conducted ill 1981)' 

(b) Under the programme of distribution 
or surplus land accruing as a result of impo-
sition of ceiling on agriculture holdiDIS, lands 
have been allotted to landless persons and 
tbe State-wise figures for the last three years 
year-wise are furnished in the Statement 
given below. 

(c) Providing land t{) landless depends 
upon the avaiJabHity of land for distribution. 
43.30 lakh acres of surplus land vesting in 
the State consequent to imposition of asri-
cultural land ceilinS have been distributed 
till now to 33.76 lakb beneficiaries. About 
16.97 lakb acres of surplus land are involved 
in litiaation and will become available for 
distribution only when it gets released after 
the court cases are decided. States have been 
requested to tak.e measures for early disposal 
of cases involved in litigation, early allott .. 
ment of undistributed Bhoodan Lands Bod 
culturabJe waste lands. 

StatemeDt 

(In acres) 

Sates!UTS. Area distributed ---..... ------------_....-.-.... .................. ___.......,_.. 
1982-83 1983-84 1984 .. 8S 

1 2 3 4 

1. Andhra Pradesh 22.500 13.077 22,169 ., 
2. Assam 8,080 20,327 IJ,200 

3. Bihar 8.30\) 22.678 20,351 

4. Gujarat 14,300 29,016 12.943 

5. Haryana 3.140 2,313 2,910 

6. Karaataka 97,620 6,322 6.671 

7. K.orala 2,590 2,183 3.591 

8. Madhya Pradesb 8,040 5.3'88 2,020 



183 

1 2 

9. Mabarashtra· 2,040 

10. Manipur 420 

11. Orissa 8,410 

12. Punjab 5,540 

13. Rajasthan 17,800 

14. Tamil Nadu 11,960 

15. Tripura 320 

16. Uttar Pradesh 4,830 

17. West Bengal 26,070 

Union Territories 687 

ALL INDIA 2.42,647 

Auction of plots by D. D. 'A. 

3107. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) the number of plots auctioned by 
DDA in the Capital during the last three 

, years, year-wise; 

(b) the JlWtlber of plots allotted by DDA 
durina tbe same period; and 

(c) the profit earned by DDA through 
auctions and allotments of plots during tbe 
same period ? 

THE MINISTER OF STATE- IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The details 
regarding total number of industrial, commer-
cial and residential plots Iluctioned by DDA 
in each during the last three years are as 
follows 

3 4 

7~382 13,210 

,. 2.71 345 

10~8S7 9,S95 

2,690 997 

24,608 24,086 

11,412 5,067 

90 J12 

6,910 S,003 

24,888 17,764 

564 194 

1,90,996 1,58,228 

(c) DDA has reported that precise infor-
mation in this regard is not available, as no 
such record has been mainta ined by them. 

[Translation] 

TV facilities to Dharchula, MUDsyorf 
and Joshimath of U.P. 

3108. SHRI HARISH RAWAT: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) wbether GovetnmeDf~are formulating' 
any scheme for providing television facilities 
in border areas of the country; and 

(b) if so, whether Dbarchula, MUDsyori 
and Joshimath Tehsils in Uttar Pradesh are 
also proposed to be covered under the said 
scheme '1 

1983 1984 1985 Total THE MINISTER OF STATE OF THE 

308 397 1525 
--- MINISTR Y OF INFORMATION AND 

2230 BROADOASTING (SHRI V. N. GADOIL): 
(a) Yes, Sir. 

(b) The total number of plots, allotted by 
DDA durin! tbe same period is 27272 .. (b) No, Sir. 
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ShUtJq or ~14 '.t~r a.herlel research 
eeatre 

3109. SHRI 'HARISH RAWAT: Will 
tbe Minister of AGRICULTURJ3 be pleased 
to state : 

(a) whether Jammu and Kashmir based 
Cold Water Fisheries, Research Centre has 
been shifted to Uttar Pradesh; 

(b) jf so, whether this centre bas started 
, functioning; 

(c) if so. the loea tion thereof; and 

(d) whether it is 8 fact that there ar~ no 
snow streams where this centre bas been star-
ted? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKW ANA) ; (a) No, Sir. 

(b) to (d). In view of (a) above the . , 
questIon (b), (c) and (d) do not arise. 

Blocks to be Included under the DPAP 
In Uttar Pradesh 

,. 
3,110. SHRI HARISH RAWAT : Will the 

Minister of AGRICULTURE be pleased to 
state: 

(a) the number of additional de'Velop-
ment blocks in Uttar Pradesh propos~d to 
be included under _ the Drouaht Prone Area 
Programme in 1986-87; and 

, . 
, . (b) the names and tbe details or these 

development blocks? 

THB MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) & (b). The drought 
prone Irea programme is beina implemented 
from 1985-86 in 87 blocks of 16 distracts in 
Uttar Pradesh. A statement indicattng the 
Dam~s of tbese blocks is Jiven below .. No ad-
ditional blocks are proposed to be included in 
this proarammo durin, the Seventh Five Y car 
Plan. 

Statemeut 
" , 

Lin 0/ blocks In UtlQl' Prade~h cov~red 
. by DroUght Prone A"6Q P1'Ogramm. 

(DPAP). 

Name of district Name or Block 

1. Mirzapur 1. ebbanve 
2. Halia 
3. Ghorawal 
4. Robertsganj 
S. Chatara 
6. Nagva 
7. Chopan 
8. Myorpur 
9. Dudbi 

10. Babhani 

2. Hamirpur 1. Sumerpur 
2. Maudhab 
3. Kabarai 
4. Charkbari 
S. SarHa 

3. lalaun 1. Dakore 
2. Kadaura 
3. Mabewa 

4. Banda 1. Karvi 
2. Manikpur 
3. Mau 
4. Pabari 
S. Ramnaaar 
6. Narawi 
7. Kamasdin 
8. Jaspura 
9. Tindwari 

10. Brother Kburd 

S. AlbLhabad 1. Shankal'8arh 

6. Jbansi 1. Mauranipur 
2. Gursarai 
3. Bamour 

7. Baharaicb I. ItauQa 
2. Gil.uta 
3. Sirsca 
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4. Hadbarpur 
5. Balba 

. 6. Nawablaoj 
7. Sbeopur 
8. Mahsi 
9. Tajwapur 

10. Fakharpur 
11. Hazurpur 
12. Mahinpurwa 
13. Kaisal'8anj 
14. Jarwal 

8. LaUtpur I .. Birdba 
2. Mabawara 

9. Lakhimpur Kbiri 1. Bijuwa 
2. Nakaba 

10. Sltapur 1. Debta 
2. Sakran 
3. Reosa 

11. Gonda 1. Gainsari 

Ram 

2. Harraiya Satpurwa 
3. Panchupurwa 
4. Tulsipur 

12. ChamoIi 1. Joshimath 
2. Narayao Bagar 
3. Gainaja 
4. Tbarali 

13. Pauri Garhwal 1. PaUli 
2. Lansdown 
3. Kota 
4. Khirsu 
5. Virokhal 
6. Pabo 
, • KaUikhal 
8. Thaliasain 
9. Yamkoabwar 

10. Danau 

14. Tcbri Garhwal 1. Cbamba 

15. Almora 

16.. Pitboraearh 

2~ Dcoparyal 
3. Kirtinqar 

1. Takula 
2. Lamladha 
3. Kapkot 
4. Tarikbet 
5. Dwarahat 
6. Bbikiasain 
1. SyaJdc 
8. Salt 
1. Pithoragarb 
2. Ganaolibat 
3. Champawac 
4, Barakot 
~. Lobaahat 

TOTAL 87 BLOCKS 

Amouat SpeDt UDder Drought Prooe 
Area Program.e 

3111. SHRI HARISH RAWAT : Will 
the Minister of AGRICULTURE be pleased 
to state : 

<a> the amount spent under Drought 
Prono Area Programme in districts Almora 
and Pitboraprb in Uttar Pradesh during the 
year 1985-86; and 

(b) the details of the amouDt spent pro· 
aramme .. wise 7 

THE MINISTER. OF AGRICULTURE 
(S. BUT A SI~GH) : (8) aDd (b). An expen-
diture of &8. 51.08 lakhs has been reported 
under tbe Drought Prone Areas Programme 
in the districts of Almor. and Pithoragarh 
10 far durinS 1985-86. Sectorwise break-up 
of tho expenditure is as under: 
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Sector 

1. Minor Irriaation 

2. Soil Conservation 

3. Afforestation 

4. Animal Husbandary 

s. Horticulture 

6, Others 

(English) 

New polley for steel distributioa 

3112. SHRI BANWARI LAL PURO. 
HIT: Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether Government propose to 
announce a new policy for steel distribution; 

(b) if so, the facts thereof; and 

(c) the time by whicb the said policy will 
be announced ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): <a> and (bt 
Iron and Steel materials are distributed in 
terms of the distribution guidelines announ-
ced by the Joint Plant Committee of the 
main producers. The last guidelines were 
issued in 1980 and were amended periodi. 
cally. These guidelines are beiDa .reviewed. 

(c) The new auidelinos will be issued 
after discussion with the main producers. 
consumers and other GovelllDlCDt Depart-
ments. 

E.aluatlOll of ha ..... of DDT aad 
BHC Jeltlddel 

3113. StiRI P. 1\. KUMARAMANOA-
LAM ; Wlli tho Minister of AGlUCUL-
TU~ be pleaaod to.tate: 

(R.. III ll1kh,) 

Districts -- ----
Almor. Pitborqarh 

0.35 17.00 

25.03 

3.68 3.89 

0.50 

0.3' ...... 
0.11 ,0.17 

29.S2 21.56 

(a) whether a Committee headed by Dr. 
S. N. Banerjee had been appointed by 
Government to evaluate hazards of DDT 
and BHC pesticides In agricultural operations 
and on human health and. if so, the results 
of this Committee's work; and 

(b) whether tbe important. operational 
recommendations are beiDI implemented and 
if so, the details thereof? 

THE MINISTER OF STATE IN THB 
DEPAR1'MENT OF AGRICULTURE AND 
COOPERATION (SHRI YOOENDRA 
MAKWANA) : (a) and (b). No Committee 
for the evaluation of hazards of DDT and 
BHC bad been appointed by this Ministry. 
However, a Higb Level Expert Committee 
bad been set up to review tbe usc in India of 
all the pesticides which have been banned or 
restricted in otber countries, including DDT 
and BHC. The said Committee has sub-
mitted its report to the Government on DDT. 
The question of implementing or otherwise. 
of its recommendation caD be considered 
after its examination and after takina into 
account all relevant factors. 

National 8grlmltaral price .. rketSq 
COIIIIDJ.Iloa for fix .... prlcel 

3114. SHRt P. R. KUMARAMANGA-
LAM: Will tbe Minister of AOllIC\JL-
TORS be pleasod to state: 



(a) whether it is a fact that coconut oil 
priceS h:ave "fallen-in Delhi on arrival of two 
waaons; 

(b) wbether it is also a fact that prices 
of agricultural, products are subject' ttl specu-
latioo; 

(c) whether Govern~ent propose to sct 
up a National Agricultural Pricing Marketing 
Commission for fixing fair price for produ-
cers and consumers, specially for inter-State 
goods 7and suppJies; and 

l,. 

(d) whether such an authority would be 
set up in the Union Tcrritory of ·Delhi 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION {SHRI YOGENDRA 
MAKW ANA) : (a) In recent weeks while 
the week-eDd wholesale prices of coconut· 
oil in Delhi have teoded to rise, at the retail 
~\'el these prices 'have been observed to be 
stoa4y. 

" ,_ 4/'~' I 

(b) An element of speculation is present 
in al1 trade, including the trade in agricultu-
ral products. in "which there' is a time gap 
between the production/purchase and sale of 
a commodity. In case 01 perishable agricul-
tural commodities, however, the scope for 
speculation is reduced because of tbe limited 
time',gap between their production/purchase 
and sale. 

(c) and (d). Government have no pro-
posal to 'set up· a 'National Aaricultural 
Ptiehlg Marketing Commission. 

Bldl workers In the country 

3115. PR.OF. K. ,V. THOMAS : Will 
tbe Mifti'ster' 01 LABOUR be '~)eased to 
state: ... 

(a) the number of bidi workers in the 
country, State-wise; 

(b) bow many o,f tbem are women aDd 
chi1dreD~ a:nd' ,-;, , \, :, 

(c) whetber a common wale policy will 
be Implemented for tfie l)idi' Wbrkers 1 

, 19.2 
, ~; iii 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) Estimated number of bidi 
workers State-wise are as indicated below: ' 

State8 No. in /(lkh3 

Andbra Pradesh 2.50 
Bihar 3.50 
Gujarat 0.22 
Karliataka 3.00 
Kerala 1.50 
Madhya Pradesb 5.00 
Maharashtra 2.50 
Orissa 1.60 
Rajasthan 0.35 
Tamil Nadu 2.00 
Uttar Pradesb 4.50 
West Bengal, Assam 4.50 Tripura, Megbalaya 

(b) According to a sample survey made 
in 1978-79 by the Labour Bureau. 22% of 
the beedi workers were women, and J % 
children. 

(c) The question of uniformity in mini-
mum wages in general and in Beedi Industry 
in particular. has been considered at length. 
The general question of uniformity in wages 
was ·discussed at' the 3' st Session of tbe 
Labour Ministers' Conference hetd in July, 
J 980. It was agreed at tbe Conference that 
while absolute uniformity is nol pOSSible, 
there should oot be too wide wage disparity 
in 'wages prescribed by the neighb9urirtl 
States 85 it might Jead tu ftisht of ·lridustry' 
from' onc' State to another. ' Accordingly the: 
Conference . emphasised' "that while· "fixins! 
revising minimum wages under the Minimum 
wages Act'due regard will be siven to tbe 
impact that, the prescribed wages miaht, ba.ve 
vD tbe CI~dustry' in other St.tes, spet:iaUy in 
neighpouri;DJ ones. 

The question of a national minimum 
wage in general was also discussed i,n the 
28th Sessidn Of the' fnaian J:ibour,eOiiference 
held in Novem~t~ 1985~· The Conference 
decjd~d tbat till sucb time as this is not 
fcasible~ , it wnt be desirable to have It~ii:oplJ1 
MJhltnilm Waje ... ~ ',.: t." .-, I'\<,,' " 



,. 
193. PHALGUNA 26, 1901 (SAKA) 194 

Promotion of marine flsherles In 
Orissa 

3116. SHRIMATI JAYANTI PAT .. 
NAIK : Will the. Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Government have taken 
steps for promotion of marine fisheries; 

(b\ if so, the steps taken in this regard 
in Orissa so far; 

(c) whether Government have a propo-
sal to take steps in Seventh Plan for the 
promotion of marine fisheries in Orissa; and 

(d) if so, the details of the Centrally 
sponsored schem es proposed to be launched 
in Orissa for the purpose? 

THE MINTSTER OF STATE IN. THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOOENDRA 
MAKW ANA) : (a) Yes. Sir, 

(b) The important schemes on marine 
fisheries development are provision of land-
ing and berthing facilities, survey of marine 
fisheries resources, introduction of mechani-
sed boats, mechanisation of traditional craft 
and welfare measures for fishermen. A minor 
fishing harbour at Dhamra at a cost of Rs. 
70 lakhs and 4 fish landing centres at 
Chandipur (Rs. 14.74 Jakh~), Sebelia (Rs. 
2.42 lakhs)_ Patbara (Rs. 2.~O lakbs) and 
Chudamani (Rs. 14.07 lakhs) sanctioned 
under the Centrally Sponsored Schemes have 
been completed. A fishery project at Asta .. 
rang at an estimated cost of Rs. 642 lakhs 
and with assistance from Overseas Develop-
ment Authority (ODA) of th~ Government 
of United Kingdom (UK) is being implemen .. 
ted from January, 1984. The Fisheries 
Resources up to about 40 fathom have been 
surveyed by Fishery Survey of India (FSI) 
and the survey is being continued for areas 
outside of this. About 775 mechanised boats 
are in operation. 

(c) Yes, Sir. 

(d) A project report for the construc-
tion of fish landing centre at Rushikulya 
prepared by the Central Institute of Coastal 
Bnlineeriol for fisbery at Baolalore is under 

examination. Under the Centra))y Sponsored 
Scheme, it is proposed to introduce beach 
Janding craft (BLC) and to mecbanise tradi-
tional fishing craft during Seventh Plan. The 
Centrally Sponsored Group Accident Insurance 
Scheme is being implemented by State 
Government. It also avails of welfare mea-
sures under National Welfare Fund Society, 
another Centrally Sponsored Scheme. 

National Media 

3117. SHRIMATI JAY ANTI PAT-
NAJK : Will the Minister of INFORMA-
TtON AND BROADCASTING be pleased to 
state: 

(a) whether the propo!i;al to introduce a 
national media policy is under consideration 
of Government; 

(b) whether the representatives of the 
media have been consulted and their views 
obtained in the matter; 

(c) which other sections have been invi .. 
ted to give their views; 

(d) the steps taken to examine those 
suggestions; and 

(e) the time by which such policy is 
expecfed to be implemented 1 

THE r.JlINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GAD-
GIL) : (a) Yes, Sir. 

(b) The views of AU India Newspaper 
Editors' Conference, Indian Federation of 
Sn1s11 and Medium Newspapers and a few 
individuals have beeD received in this 
regard. 

(c) All sections of public opinion engag .. 
ed in the field of information and n18SS 

media including press bodies and professional 
organisations are welcome to send their views 
on the subject to Government. 

(d) All the views received would be 
taken into account in formulating 8 draft 
National Media Policy; and 

(e) In view of the complexities and. time 
consumina process involved in consultins 
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several official and non .. official agencies, it Is 
rather difficult at this stage to precisely 
indicate the time by which the' National 
Media Policy can be finalised. 

Targets of production of oilseed. 

3118. SHRI HARIHAR SOREN: Will 
the Minister of AGRICULTURE be ple~d 
to state: 

(a) the targets set for the production of 
oilseeds in 1985-86; 

(b) whether the target has been achieved; 

(c) if Dot, the reasons therefor; and 

(d) the steps proposed to be taken to 
increase the production of edible oil and 
oilseeds in 1986-87 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA TION (SHRI YOGENDRA 
MAKWANA) : (a) The production target 
of oilseeds during 1985-86, is 136 lakh ton-
neSt 

(b) and (c). Oilseed crop year 1985-86 
is not yet over. It is, therefore, not possible 
to indicate the production of oilseeds as 
compare~ to target. 

(d) The Centrally Sponsored National 
Oilseeds Development Project which was 
initiated during 1984-85 is continued during 
1986-87 also for increasing the production of 
oiJseeds. 

Fishery Development Programme 
under Tribal Sub .. Plan 

3119. BHRI HARIHAR SOREN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Fishery Development Pro-
grammes have been undertaken i~ some 
States through Tribal Sub-Plan and Compo-
nent Plan programme; 

(b) jf so, the States where such prog-
rammes have been introduced in Tribal Sub ... 
Plan areas and in the Component Plan 
programme areas; and 

(c) the details of the work dODe tbese 
programmes in those States so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRl YOGENDRA 
MAKWANA) : (a) to (c). The information 
is being collected and will be laid OD tbe 
table of the Sabha. 

Commercial serials shown on 
Doordarshan 

3120. SHRI K. S. RAO: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) whether a number of commercial 
serials are being shown on Doordarshan 
these days; 

(b) if so, the total number of com-
mercials received by Doordarshan during 
1984 and 1985 and how many were accepted. 
rejected or are under consideration; 

(c) the strength of staff entrusted with 
the evaluation of offers received for comme-
rcial serials; 

(d) the main grounds or guidelines OD 
which the Ie offers arc accepted or rejected; 

(e) whether Government have received 
any complaints of favouritism or delay ill 
the evaluation of these serials; and 

(f) if so, the steps taken by Government 
to check them ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADOIL): 
(a) Yes. Sir. 

(b) Tho details are given below : 
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Year Total number of 
prop,osals for 
commercial serials 
received 

No. of concepts of 
serials/ideas which 
bas been approved 
and full scripts and 
pilots asked for 
final consideration 

No. of serials 
rejected 

No. of serials 
under conside-
ration 

1984 

1985 

51 

944 

~3 

119 

(c) The proposals in respect of sponsor-
ship of T. V. programmes submitted to 
Doordarshan are evaluated by a committee 
consistina of Director Genera1; Additional 
Director General and concerned Controller 
of Programmes in the Directorate General, 
Doordarshan. 

(d) Proposals for sponsored programmes 
received by Doordarshan are examined on 
the basis of the theme, treatment of the 
subject, approach, script quality, experience 
and eminence of the production team, etc. 

(e) No, Sir. 

(f) Does not arise. 

Gas Leakage in Rourkela Steel Plant 

3121. SHRI RAMASHRAY PRASAD 
SINGH: Will the Mini5t~r of STEEL AND 
MINES be pleased to state: 

(a) whether a gas leakage from the 
tourth blast furnace pipelines of Rourkela 
Steel Plant was discovered in the month of 
February this year; and 

(b) if so, the details thereof alld the 
remedial measures taken in this regard? 

THB MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) and (b)_ 
During a toutine inspection of Blast Furnace 
raw gas main near Blast Furnace No. 4 of 
RourkeIa Steel Plant, a minor gas leakase 
was detected on January 25, 1986. 

Weldinl of the cleaning socket of the 
main pipe-line bad given way partially at 
lome places, thus leading to this leakage. 
Some Jeskap was also observed at the 

28 

310 SIS 

explosion flap at the top of the pipe-Jine. 
Circumferential cracks were also noticed on 
the pipe-line. 

The foUowing remedial measures were 
taken: 

(i) Action was taken to cordon off the 
affected area and caution boards 
were displayed at various places. 
The adjacent passage was also 
barricaded. 

(ii) Repair job was carried out by 
taking full safety precaution~. 

(iii) The extent of gas concentration in 
the surrounding areas was monito-
red at regular intervals round the 
clock. The gas leakage bas now 
been total1y eliminated. 

There was no case of injury or gas 
poisoning as a result of the gas leakage. 

[Translation] 

Withdrawal of restrictions on Indian 
aod Pakistani journalists 

3122. SHRI SHANTI DIIARIWAL 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether the Editors Guild bas dema .. 
nded that Government should immediately 
withdraw restriction on the Indian and 
Pakistani journalists to visit each other·s 
country; 

(b) if so, the time by wbleb Government 
propose to remove thi' restriction; and 
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(c) if not, the reasons tberefor? 

THE MINISTER OF STATE OF THE 
MiNISTRY OF INFORMATION AND 
BROADCASTING (.SHRI V. N. GADGIL): 
(a) Yes, Sir. 

(b) and (c). Generally, bonafide Pakis-
tani Journalists visiting India for professional 
purposes are not subjected to normal visa 
restrictions. Normally. they are given exem-
ption from reporting to police at every stop. 
Moreover, visas for more than four places 
are giv~n to them if their requirements are of 
this nature. As regards Pakistani restrictions 
on visiting Indian journalists, it is understood 
that Pakistani authorities have also quite 
often rdaxed the vise restritcions for Indian 
journalists. 

Exchange. or newspapers and 
magazines between India 

and Pak istan 

3123. SHRI SHANT! DHARIWAL 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state; 

(a) whether Government have received 
and proposal from the Editors' Guild sugges-
ting exchange of newspapers and magazines 
between Indian and Pakistan; 

(b) jf so, the action taken by Govern-
ment thereon; 

(0) whether Government arc also consi-
dering the question of appointD..aent of Resi-
dent Correspondents; 

(d) if so, the time by which it would be 
done; and 

(0) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SURI V. N. GADGIL): 
(a) Yes, Sir, 

(b) The matter bas been taken up with 
the Pakistani authorities from time to time. 
But the Pakistan Government bas been 
sbowing reluctance in this regard. However 
it bas been agreed to continue discussions in 
the matter. 

(c) and (d). There are already three 
Resident Correspondents each in Delhi and 
Islamabad. Correspondents from the Indian 
side, in Islamabad belong to Press Trust of 
India, 'Times of India' and All India Radio, 
Pakistanis correspondents in Delhi represent 
A. P. P News Agency, "JangU and Radio 
Pakistan. Recently it has been agreed bet-
ween the two countries to appoint one more 
Resident Correspondent on reciprocal basis. 
Since it is to be done on reciprocal basis, it 
is difficult to vindicate any time-frame for 
this purpose. 

(e) Does not arise. 

Setting up of T. V. Centres at 
Chhatarpur and Tikamgarb 

3124. SHRIMATI VIDYAWATI 
eHA TURVEDI : Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state: 

(a) whether Oovernnlent propose to set 
up the T. Y. centres at Chhatarpur and 
Tikamgarh in the first year of the Seventh 
Five Year Plan; and 

(b) if so, details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) and (b). No, Sir. Though schemes for 
setting up low power T. V. transmitters, one 
each at Chhatarpur and Tikamgarh have 
been included in the VII plan of Doordar-
shan, their implementation would d~pend on 
yearwise availability of funds during the Plan 
period. 

[English] 

Cost of production of report on 
Anti-pov.erty Programme 

312S. SHRI MOHO. MAHFOOZ ALI 
KHAN : Win the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether the Department of Rural 
Development hired the services of an adver-
tising agency and a public sector firm to 
produce a report on anti·poverty proaramme 
at all enormous cost of RI. 400/- par 'copJ; 
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(b) If so. the total cost involved in the 
production of the report stating tbe Dumber 
of issues produced in a year; and 

(c) the reasons for producing tbe report 
of informatory nature at such a high cost '1 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): <a> to (c). The Depart-
ment of Rural Development have utilised 
the services of an advertising agency for the 
designing, artwork and printing of a report 
entitled "Rural Dl.!velopment Performance 
Report, April-December, 1985". The cost 
per copy works out to Rs. 309/-, since the 
Department bad ordered for only 250 copies. 
The cost per copy is not considered high' 
keeping in view the fact tbat order was 
placed for a small number of copies. This 
progress report brings out sharply the 
targets and achievements State-wise under all 
the rural development programmes for tbe 
firs t three quarters of this financial year in 
multicoloured charts and displays. This report 
covers a review of a1l the programmes of tbe 
Depantment of Rural Development having 
an outlay of the order of Rs. 1554 crores 
(Central sector) during 1985·86, and it is 
considered important for t:eview of the 
programme at the Central level as well as at 
the State level. 

Expansion of Bhilal and Bokaro 
Steel Plants 

3126. PROF. RAMKRISHNA MORE: 
Will the Minister of STEEL AND MINES 
be pleased to state ~ 

(a) the extent to which expansion of 
Bhilai and Bokaro Steel Plants have been 
delayed by the end of 1985 and the extent 
of increase' in the project cost for continuous 
slippage in the implementation of the expa-
nsion programme; 

~b) the major constraints in the imple-
mentation of the expansion programme in 
respect of these plants and the annual loss in 
production as a result thereof; and 

(c) whether.~ Government propose to 
modernise Durgapur, Rourkela and Burnpur 
Iteel plants on turn-key basis, if so, the 
details thereof, the cost involved and how 
40 Government propose to implemeDt the 

plan within the stipulated period in view ot 
the experience gained ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) The 
extent of delay in the implementation of tbe 
expansion programme in respect of Bhilai 
and Bokaro Steel Plants alongwith the extent 
of the increase in cost estimates of these 
projects is given in the Statement below. 

(b) The major constraints in the imple-
mentation of the expansion programme in 
respect of these plants have been : 

(i) Delayed supply of equipment by 
the major suppliers; 

(ii) Inadequate mobilisation of resour-
ces by major contractors· for civil 
and structural works; and 

(iii) Delayed supply of fabricated struc-
tures. 

It is difficult to quantify the loss of 
production due to ddays in implementation 
of these expansion schemes at Bhilai and 
Bokaro Steel Plants mainly because of the 
difficulty in assessing the production capaci-
ties crea ted during the period of progressive 
commIssioning of various units and due 
to imbalances that continue to exist in the 
outputs/off-take of materials in various 
production units. 

(c) The Durgapur Steel Plant moderni-
sation may be implemented by adopting a 
turn-key concept by baving one single pac-
kage or a few different packages. The scheme 
is expected to cost about Rs. 990 crores and 
will enable the plant to attain ita rated 
capacity of 1.6 MT per annum (ingot steel). 

A scheme to modernise the Rourkela 
Steel Plant at an estimated cost of Rs. 861 
crores was formulated to enabJe the plant 
to attain its rated capacity of 1.8 MT per 
annum (ingot steel). Steel Authority of India 
Limited is, however. reviewing tbe scope of 
this proposal and evaluating various alteroa-
tives. 

A proposal to modernise lISCO (Burn-
pur) at an estimated cost of B.s. 931 creres 
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bas also been formulated. That 'Would enable view or .the overall resource constraint,' no 
the plant to attain its rated capacity of' 1.0 funds have been provided for tbis scheme in 
MT per annum (ingot., Itee)). However, tn the 7th Plan. 

StatemeDt 

IHtalll of orlgl"al, revised tl1Id antlclpat~d COlt ellimalel and de/QPsln the Impleme-
ntation 0/ ~xpan#l)n schemes 01 Bhllal and Bokaro Ste~1 Plan/I 

Commission ins Date Estimated Cost (Rs. in crores) 
and base date 

Project -------------------------

Bobro Steel PI.at 

Original 
Revised' 

4 Million Tonne. June 
Expansion 

excluding Cold 

Rollins Mill 

4 Minion Tonnes 
Expansion with 

Cold Rollins 
Mill 

Dhllal Steel Plant 

4 Million TODnes 
Expansion Phase-I 

4 Million Tonn. 
Expansion 
Phase-ll 

1979 

November 

1983 

December 
1982 

December 
1984, 

December 
1981 

March 
1984 

J\Hl~ 

1983 .. --
December 

198.$ 

Likely 

December 

1986 

May 1988 

June 1986 

January 198& 

Orjginal Revised 

941.24 1637.55 
(mid 1974 (April 

1982) 

937.70 
(1st Qr. 
1974) 

1600.50 
(4th Qr. 
1981) 

Anticipated 

1992.94 
(October 
1985) 

~~S6.41 

(3rd Qt4 
1985) 

----._.: 
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Iflah Farmers Development Agencies. 
10 States/UTa. 

3127. SHItI D. B. PATIL: Will the 
Minister of AORlC{ILTURB be pleased 
to state: 

-
<a) Whether there is a scheme for 

establishment of Fish Farmers' Development 
Agencies at district level in each State for 
development of acquaculture; 

(b) if so, whether any target was set for 
1985-86; 

(c) if so, the details thereof; and 

(d) in how many districts in each State 
and Union Territory such agencies have been 
established ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWAN~) : (a) Yes, Sir. In most of the 
States district level Fish Farmers Development 
Asencies have been established. 

(b) 3S new FFDA were planned to be 
established during 1985-86. 

(c) and (d). Total FFDAs established so 
so far are 147. State wise breakup of district 
level FFDA is given below : 

Andhra Pradesh-5, Assam-6, Bihar-24, 
Gujarat-5, Haryana-6, Karnataka-6 .. 
Kerala-3, Madhya Pradesb-9, Mani-

pur-2, Maharashtra-S, Orlssa-ll. 
Punjab.S, Rajasthan-6. Tamil Nadu·'. 
Tripura-3, Uttar Pradesb-26, West 
Bengal"14 and Himachal Pradesh-l 
(Regional Jeve)). Jammu &, Kashmir 2 
(Relional level) and Nagaland-l (State 
level) 

DevelopmeDt of Brackish Water Prawn 
Farmla. 

3128. SHRI D. B. PATIL: WiU the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether there is a scheme for deve-
lopment of brakish water prawn fish farm in 
maritime States and Union Territories and 
utilisation of saline lands for the propose in 
land locked States; 

(b) if SOt whether any targets were set 
for 1985-86; 

(c) if SOt the details thereof- State-wise 
and Union Territory-wise; and 

(d) whether the targets were achieved? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) and (b) • Yes, Sir. 

(c~ and (d) • Details of ~rgets set for 
1985-86 for formulation of project reports, 
in consultation with the concerned State 
Governments and the achievements are as 
follow. : 

State Tarlet Achievements Remarks 
Ha. Ha. 

I 2 3 4 

Andhra Pradesh SOO 75 Lack of technical know .. how •. 

Oujarat 500 52 Survey and investigations have 
been completed by tbe Central 
Institute 01 Coastal Enlineerin. 
for Fishery covering an area of 
about SSO hectarcs. 
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1 

Karnataka 

Kera}a 

MabarasQtra 

Orissa 

" Tamil Nadu 

West Bengal 

2 

100 

500 

SO 

200 

200 

500 

Goa Not Fixed 

Pondicberry Not Fixed 

Fish seed farm hatcheries 10 States 
and U.Ts. 

3 

... 
42 

24 

27 

2S 

3129. SHRI D. B. PATIL: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there is a scheme to const-
ruct commercial size fish-seed farm hatche-
ries in each State and Union Territory; 

(h) if so, whether any, targets were set 
for each State and Union Territory in 198' .. 
86; 

(~) if so, the details thereof; and 

(d) whether the tarpts have been ful-
filled? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. Construction 
of commercial size fisb-seed hatcberies are 
planned in most of the States. 

4 

Lack of technical know-bow and 
limited area under Government 
possession. 

Lack of tecbni,al know-how. 

Lack of teacbnical know-bow. 

Lack of technical know-how. 

Survey and investigations have 
been completed by the Central 
Institute of Coastal Engineering 

for Fishery covering an area of 

about 450 hectares. 

(b) During) 985-86 the target of construc-
tion of fish seed farm hatcheries is eight 
numbers. 

(c) and (d). Four numbers of fish seed 
farm hatcheries, one each in West Bengal, 
Bibar, Uttar Pradesh and Madbya Pradesh 
have been completed and another four num-
bers, one each in Glljarat~ Maharashtra and 
two in Kerala are nearing completion. 

Pre-fabrication kDow-bow for 
development of housina 

3130. SHRI D. N. REDDY: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(8) whether Government are aware that 
housing in western countries bas vastly deve-
loped with pre-fabricated material; and 

(b) whether Government propose to 
import know-bow and introduce the systems 
in our country so as to save expenses and 
time in CO.llstructiOD of houses ? 
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THB MINISTER. OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHItI DALBIR. SINGH): (a) and (b). 
Various suggestions made with regard to the 
adoption of 'Pre-fab technology in use in 
Western countries are alreadY engaging the 
attention of the Government. 

Sale point of SAIL at SiUguti 

3131 SHRI AMAR ROYPRADHAN: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether Government propoc;e to open 
a sale point of Steel Authority of India at 
Siliguri to feed North Bengal, Sikkim and 
Bhutan; and 

(b) if so, the details thereof and it not, 
the reasons therefor ? 

THE· MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) and (b). 
The decisions regarding opening of outlets 
are taken by the main steel producers on the 
basis of their commercial judgement. Steel 
Authority of India Limited bas no proposal 
for opening a sale point at Siliguri. 

[Tran!larion] 

Construction of houses by DDA in 
Motla Khan 

3132. SHRIMATI VIDYAWATI 
CHATURVEDl: \yin the Minister of 
URBAN DEVELOPMENT be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 2023 on 8 April 1985 regarding 
construction of houses by DDA in Motia 
Khan and state : 

(a) whether it is a fact that the posses-
sion of LIG fiats being constructed by the 
DDA: at Motia Khan which was to be given 
in December, 1985 has Dot been aiven so far; 

(b) if SOt whether it is also a fact that 
previou~y the DDA bad annouced that 
possession of tbese fiats would be given to 
al10ttees in 1982 and these Bats were ready 
four years ago; 

(c) If SOf whether tho cost of these ft.ats 
win not be increased substantially on acco .. 
unt of .tbe fact that the possession of these 
fiats had not had been given aU these )leafS: 
and 

(d) the time by which the possession of 
these flats wjIJ be given to the allottees ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF U!tBAN DBVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) It is not correct that ·previously DDA 
bad announced that the possession of these 
fiats would be given to allottees in December, 
1982. In fact, the allocation for these flats 
through draw of lots was held on 24.3.82. 
The expected date of completion of the flats 
was December '82, but since the contract of 
the original contractors had to be reschlded 
the work could not be completed. 

(c) The final disposal cost of these flats 
will be worked out on completion thereof. 

(d) Construction is likely to be comple-
ted by December, 1986. and possession of 
fiats will be given soon thereafter. 

(English] 

Viability of Htodustan Steelwork. 
Construction Limited 

3133. SHRI INDRAJIT GUPTA: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) what actions if any, haa been taken 
on the viability report submitted to him in 
October 1985 by the delegations of employees 
of the Hindustan Steelworks Construction 
Limited; 

(b) whether any plans 81'1' ready for 
diversification of HSCL activities into non-
steel sectors and 

(c) bow many departmental wotkers are 
being kept idle and termed as ."surtptus" 
while engaaing contractors labour for various 
types of fabrication and erection jobs ioclu .. 
dina civil works? 
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THE MINISTER' OF STEEL AND 
MINES (SHRI K. C PANT): (a) The 
Government bas t8 ken into consideration the 
alternatives suggested in the Viability Report 
submitted by the employees of Hindustan 
Steelworks Construction Limited, and is 
examining various strategies to deal with the 
problems of the company. 

(b) The company has already been diver-
siftying its activities into non-steel sectors 
such as Power; Coal, Cement, Defence etc. 
for the last 4-5 years. 

(c) Due to tapering off of works at vari-
ous sites, particularly steel plants, the stre-
ngth of workers exceeds the optimum reQuire-
ment, leading to their under utilisation. Steps 
have beee taken by HSCL to impart multi-
trade training to departmental workers with a 
view to reduce work through sub-contractors 
wherever possibJe. 

F.F.D.A. in Kerala 

3134. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) the number of fish Farmers' Develop-
ment Agencies (FFDA) in the country and 
bow many of them are in Kerala State; 

(b) whether any more such Agencies are 
to be set up in the near future and if so, in 
which State; 

(c) whether Agencies for development of 
inland fisheries in brackish water have been 
set up in the State of Kerala; and 

(d) whether Government propose to in-
crease the Dumber of units of such Agencies 
in Kerala in view of the extensive waterways,. 
]ong coastal Jines aod extensive brackish 
water area in this 'State ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Total 147 FFDAs have 
been set up in the country of which 3 are in 
Kerala~ 

(b) Yes, Sir. Proposals are under exami-
nation. 

(c) No, Sir. 

(d) Yes, Sir" 

Indian lurking in Saud .. ··Arabia 

3135. SHRI MUlLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
LABOUR be pleased to state: 

(a) whether Government of India are 
aware that several Indians, mostly people 
from Kerala, have been lurking in Saudi 
Arabia consequent to their ~ing cheated by 
unscrupulous man-power exporters of Bombay; 

(b) if so, how many such cases have been 
informed to the Government; and 

(c) whether the Government intend to 
assist such persons to return to India? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF LABOUR (SHRI P. A. 
SANGMA) (a) to (c). As per information 
received from Embassy of India in Saudi 
Ara bia, 65 such persons reported to tbem 
during 1985-86. 

Indian Missions extend all possible assis.-
tance to such persons to India. 

Possession of MIG Flats io Ashok 
Vibar 

3136. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN 
DEVELOPMENT be pleased to st~tc : 

(a) whether DDA have allotted some 
MIG fiats in Pocket-J, Phase I, in Ashok 
Vjhar in November/December, 1985; 

(b) whether the allottees on hire purchase 
basis have paid their initial amount deman-
ded by the DDA along with the necessary· 
documents; 

(c) whether the allottees have not yet 
been banded over the possession of fiats, if 
so, the reasons therefor ; 

(d) whether the allottees had been asked 
to pay their monthly instalments of Rs. 
696.80 p. m. from January, 1986, witho.t 
handinl over tbe Bat; and 
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(e) if so, when Oovernment propO'iC to 
hand over tbe flats to the allottees and what 
compensation Government would give to tbe 
allottees for the loss they are suffering on 
account of the dc1ay in the possession of 
flats? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) A large number of allottees have 
made tbe payment of initial deposit. 

(c) Yes, Sir. The flats are not ready for 
handing over possession. 

(d) Yes, Sir, at that point of time flats 
were not ready for handing over possession. 

(e) The flats are now likely to be ready 
by June, J 986. The date of pa),ment of 
monthly istalments will be dc;!ferred and allo .. 

. ttees will be paid inter~~t on their deposit and 
monthly instalments paid @ 7 per cent till 
the date of completion of flats at site. 

Export of Indian Films 

3131. DR. G. S. RAJHANS: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the number of Indian films exported 
during the last one year and the number of 
films expected to be exported during the 
year 1986-81; 

(b) whether there is a sharp decrease in 
export of Indian films; and 

(c) jf so, the reasons thererCor and the 
steps taken to increase the export of Indian 
films? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 

(a) The number of Jndian feature films 
exported during 1984-85' and 1985-86 (Upto 
January 1986) was S2S and 434, respectively. 
It is expected that duriog 1986-87, 450 films 
would be exported. 

(b) Yes, Sir. There bas been a decrease 
in the export of Indian feature films. 

(c) The decline in the export of films is 
maioly due to the expansion of video techno-
logy, as a result of which video cassettes~ 
both legal and pirated are readily available 
in the overseas market, seriously affecting 
the theatre attendance of Indian films abroad. 

The following measures have been 
adopted by the National Film Development 
Corporation to increase the export of Indian 
films: 

(i) The Corporation participates in film 
festivals and film markets abroad where it 
takes sub-titled films and video cassettes. 

(ii) It sends business delegation to foreign 
countries; 

(iii) Prospective buyers, individual as well 
as State agencies, are invited to participate 
in the Film Markets organised on the occa-
sion of International Film Festivals and 
Filmotsavs held in India . 

(iv) Foreign delegations are invited and 
encouraged to visit India to view Indian 
films for selection and purchase for their 
countries. 

(v) Festivals of Indian films are arranged 
in various countries under the Cultural 
Exchange Programme or otherwise to create 
an interest in Indian films abroad. 

(vi) Advances/loans are given to expor-
ters for preparation of prints etc. 

Settb~g up Fertilizer plant at District 24 
Parganss, West Bengal 

3138. SHRI SATYAGOPAL MISRA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether there is a proposal under 
consideration of Government to set up a 
Fertilizer plant either in the Public Sector or 
in the Private Sector at District 24 Parganas, 
West Bengal; 

(b) if so, the details tbereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(8. BUTA SINGH) : (a) and (b). There is no 
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proposal to set up a fertilizer plant in the 
Public 'Sector in 24 Pars.nas District of West 
Beppl. It bu, however t been decided to issue 
a ~etter of Intent to a Private Unit for the 
setting up Of a small fertilizer plant in 24 
Parsanas District with an annual ~apacity of 
66.000 tonnes per annum of Single Super 
Phosphate. 

(c) Does not ariso 

Land arabbinl 10 East Deihl 

3139. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
URBAN DEVELOP~IENT be pleased to 
state : 

(a) whether it is a fact that there has 
been land grabbing in East Delhi ; 

(b) if so, the reasons thereof; and 

(c) what action has been taken against 
the persons responsi ble ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
Some encroachments have been made on 
part of the land vesting in DDA at various 
places in Bast Delhi. 

(c) The DDA has registered cases w~th 
the local police under Section 441 of the 

Indian Penal Code and with tbe Special 
Police· C~)J, Delbi Adininistration under 
Sections 3 and 4 of tho Dolhi Land, 
(Restriction on 1~ransfer) Act, apinlt the 
unauthorised ~upaDt8. Clearanco opera-
tions for removal of encroachments accordioa 
to law arc also being undertaken by the 
D DA. Some of the encroachers have, howe ... 
vert obtained stay orders a,aiost their dis-
possession. 

Rise ID Foodgrain Prices 

3140. SHRI E. AYYAPU REDOY : Win 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the recent price increase is 
proportionate to increase in the procurement 
price from farmers; 

(b) whether the increase in price is offset 
by the increase in the price of fertilisers; and 

(c) whether the agriculturists will not 
stand to gain on account of the hike of the 
prices in the foodgrains 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK W ANA): (a) The table below indi-
cates tbo recent increases in procurement 
prices of paddy (Common) and wheat as 
also issue prices of rice and wheat. 

Procurement Price 
(Rs. per quintal) 

Commodity Crop year Price Percentage increase 

Paddy 1983-84 132.00 
(Common) 1985 .. 86 142.00 7.6 
Wheat 1982-83 151.00 

1985-86 162.00 1.3 

Issue Price for Public Distribution 
System Eft'ecti v e from 

Rice 16.1.84 208.00 
(Comroon) 1.2.86 231.00 11.1 

Wheat 1~.4.83 172.00 
1.2.86 190.00 10.5 
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The issue prices arc enhanced from time to· 
time, consequent upon increases. in the pro-
curement priets of paddy and wheat. Tbe 
i!5Ue prices of rice and wheat have been 
revised so that the amount thereby laved 
could be used for strengthening the plan 
efforts and provide furtber thrust in imple-
menting tbe anti·poverty programmes inclu-
ding supply of cheaper foodgrains for tribal 
areas, rural works and for women and cbil-
dren under welfare programmes. 

(b) and (e). Fertilizers is only one of the 
. items of cost of production. Tbe cbanges in 

imput costs including that of the fertilizers. 
are. inter-alia, taken into account while 
fi:-ting the procurement prices. Tbe policy of 
Government is to fix remunerative supportl 
procurement prices for important agricultural 
commodities to safeguard the interest of the 
producers. 

Import of Newspriat 

3141. SHRI B. V. DESAI: 
SHRI BRAJA MOHAN 

MOHANTY : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) wh~ther Indian and Eastern Newspa-
per Society has called for tbe cancellation of 
newsprint imports; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) No. Sir. 

(b) Does not arise. 

12.00 hr •• 

[English] 

PROF. MADHU DANDAVATB (Raja-
pur) : In the Tihar jail. security arrangements 
have totalfy faiJed. It ia' difficult to know 

whether there was any sec:urity ·arranaeDlent, 
tbe manner in wbich an inter'national criminal 
has esdped along with six criminals. You 
should allow an adjournment motion 00 this. 

SHRI BASUDEB ACHARIA (Bankura) : 
You should allow an adjournment motion ••. 

PROF. MADHU DANDAVATE : When 
Walcott escaped like tbat, Nath Paj's 
adjournment motioo was admitted in tbis 
House. When Walcott, the famous smusa1er 
escaped by aeroplane, his adjournment was 
admitted in tbis very House. This adjourn-
ment motion should also be admitt~d. It is a 
serious security arrangement failure. Do you 
consider this as a total failure of security 
arrangement? 

[Translation] 

MR. SPEAKER: A suo motu statement is 
going to be made. It is now clear that suo 
motu statement shall be made at 2.P.M. 

[English] 

Then we will discuss it. 

PROF. MADHU DANDAVATE: Sir. 
there is a precedent. (Interruptions) When 
Walcott escaped .•. (Interruptions) I will give 
you a precedent. When Walcott escaped. 
Nath Pai's adjournment motion was adlnitted 
in this very House. You can cbeck up the 
percedent. 

(Translation] 

MR. SPEAKER: Tbe precedent, what-
soever, has been checked. 

[English] 

PROF. MADHU DANDAVATE: When 
tbe famous smuggler Wulcott cscaped by 
aeroplane, Natb Pai'. adjournment motion 
was admitted in this very House, and it was 
discussed ••• 

[Translation] 

MR.. SPEAKER: A suo motu statement 
is goina to be made, then we shall discusl it. 
(InterrllJ1tlo1ll) , . 
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lEngllsh) (EngllsbJ 

PROF. MADHU DANDAVATB! Sir, Now you can take it up during the debate 
allow the discussion. on External Affairs. 

[Trans lat ion) 

MR. SPEAKER : It depends upon what 
you give in writins .. 

(EnglJsh) 

You can give a notice. 

PROF. MADHU DANDAVATE : Really 
speaking, the Government dc:serves to be 
censured on this issue. It is a total failure of 
security arrangements.in tbe capital. 

(Translation] 

MR. SPEAKER: Please give it in writ .. 
ing. 1 shall look it\to it. It will be admitted 
according to the rules. 

English) , 

You can give a notice. That is all. 

PROF. MADHU DANDAVATE: Can 
you give me a reason as to wby the adjourn-
ment motion cannot be taken up 1 

(Translat ion] 

MR. SPEAKER: It is not tbe subject for 
adjournment motion. 

[Eng lis h1 
PROF. MADHU DANDAVATE: Why 

not ? I will give you a precedent. 

[Translationl 

MR. SPEAKER: It is we who have 
created the precC<ient. It does not matter. 

[English] 

SHRI N.V. N. SOMU (Madras North) : 
We want a political solution for the Sri 
Lanka Tamils problem. But the Sri Lanka 
President bas ruled out a politi~al solution to 
that problem. 

[Trans/ation) 

MR. SPEAKER: That thing will also 
come up. 

PROF. MADHU DANDA V ATB 
have given you the precedent. 

I 

MR. SPEAKER: I don't go by that 
precedent. 

PROF. MADHU DANDAVATE: Wal-
cott esca1)ed. and that matter was discussed 
on Nath Pai's adjournment motion. 

MR. SPEAKER : I create precedents. Sit 
down. 

PROF. MADHU DANDAVATE : With-
out any rhyme or reason you Ire rejecting 
the adjournment motion. 

MR. SPEAKER : 1 will allow a dis .. 
~ussjon. You give it to me afterwards. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: I have given Calling Attention. 
Malayalees in the Coorg district of Karnataka 
are being oppressed and harassed by certain 
anti· social elements. It is a very serious issue. 
All the papers have carried it: Mathr u-
bhoomi, Malayala Manorama, Indian 
Express, The Hindu have carried it. This is 
a very serious matter. 

[ Translation] 

MR. SPEAKER: It is their business. 

[English] 

That caD be raised in the State Assemb1y. 
Sit down. I cannot take up a State subject. 

(Interruptions) ** 
MR. SPEAKER : Nothing goes on 

record. No Papers Laid. Shri Abdul Gbafoor. 

ate *Not recorded. 
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12.02 hr •• 

PAPERS LAID ON THE TABLE 

(English] 

Annual Report and Review 011 tbe working 
or the Housing and Urban Development 

Corporation Limited, New Delhi for 
the year 1984-85. 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI ABDUL 
GHAFOOR) : I beg to lay on the TabJe-

(1) A copy each of the fonowing papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956 : 

(i) A statement regarding Revie~ 
by the . Government on the 
working of the Housing and 
Urban Development Corpora-
tion Limited, New Delhi for 
the year 1984-85. 

(U) Annual Report of the Reusing 
and Urban Development 
Corporatioll Limited, New 
Delhi, for the year 1984-85 
along with Audited Accounts 
and the comments of the Com-
ptro1)er and Auditor General 
thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for d~lay 
in laying the papers mentioned at 
(1) above. 

[Placed in Library. See No. L.T. 22S2/8~J 

Annual Report and Review on tbe work-
Ing of tbe Hindustso Fertilizer Corpora-

tion Limited, New Deihl for tbe year 
1984-85 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH): I beg to lay on the 
Table-

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (I) of section 619A of 
the Companies Act, J 956 : 

(i) Review by tbe Government on 
the' working of the Hindustan, 
'Fertilizer Corporation Limited, 
New Delhi, for the year 
1984·85. 

(ii) Annual Report of tbe Hindus-
tan Fertilizer Corporation 
Limited, New Delhi, for the 
year 1984-8S along with 
Audited Accounts and tbe 
comments of the Comptroller 
and Auditor General thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. 

[Placed in Library. See No. L. T. 22S3/86] 

Apprenticeship Amendment Rules, 1986 and 
ExpJan3 tory Statement giving reaSODS for 

immediate legislation by the Contract 
l.abour (Regulation and Abolitiun) 

Amendmellt Ordinance, 1986. 

THE MINISTER, OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SAl'GMA) : I beg to lay on the Table-

(1) A copy of the Apprenticeship 
Amendment Rules, 1986 (Hindi and 
Engli~h versions) pubJihbed in Noti-
fication No. G. S. R. 54 in Gazette 
of India dated the 18th January, 
1986 under $lib-section (3) of section 
37 of the Apprentices Act, 19b}, 

[Placed in Library. See No. L.T.22S4/86] 

(2) An explanatory statement (Hindi 
and English versions) giving reasons 
for immediate legislation by the 
Contract Labour (Regulation and 
Abolition) Amendment Ordinance. 
1986. ' 

Placed in Library. See No. L.T. 2255/86) 

Notifications under .eetlon 3 of the Essential 
Commodities Act, 1955. Annual Keports 

and re"iewl on tbe 'Working of the 
National Seeds Corporation aD~ 
Haryaoa Agro-Industries Corpo-

ration Limited, Cbandlgarb etc. 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : On behalf of Shri 
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Yopndra ,Makwana, I beS to Jay on tho 
TabJe-

(1) A copy each o,f tbe following Notifi .. 
cations (Hindi and English versions), 
under sub-seCtion (6) of section 3 
of the EsseDtial c:ommodities Act, 
1955 : 

U) The Fertilizer (Movement 
Control) (Second Amendment) 
Order. 1985 published in Noti-
fication No. G. S. R. 2 (E) in 
Gazette of India dated the 1st 
lanuuy, 1986. 

\ii) G. S. R. 78 (E) published in 
Gazette of India dated the 
30th January, 1986 regarding 
revision of prices of fertilisers. 

(iii) G. S. R. 93 (E) published in 
Gazette of India dated the 6th 
February, 1986 regardiDI 
markings on the Containers of 
fertilisers. 

'(iv) The Fertiliser (Control) 
(Second Amendment) Order, 
1986 published in Notification 
No. G. S. R. 201 (E) in 
Gazette of India dated the 
14th February, 1986. 

(Placed in Library; See No. LT. 22S6/86) 

(2) It copy each or the 'oUowinl papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies ACt, 1956 : 

(i) Review by the Government on 
the working of the National 
Seeds Corporation Limited, 
New Delhi, for the year 
1984-85. 

(ii) Annual Report of tbe National 
Seeds Corporation Limited, 
New Deuli. for tbe year 1984-
8S along with Audited 
Accounts and the Comments 
of theComptroUerand Auditor 
General thereon. 

(3) A statement (Hindi and Bnglish 
vefsions) showing reasons for delay 
in laying the papers mentioned at 
(2) above. 

[Placed in Library. See No. L.T. 22S7/86] 

(4) A copy each of the followina papers 
(Hindi and English versions) under 
section 619A of the Companies Act, 
1956 : 

(a) (i) Review by the Govern-
ment on the working of 
the Haryana A,cro-Indus-
tries Corporation Limited, 
Chandigarb, for the year 
1981-82. 

(ii) Annual Report of the 
Haryana Agro-Industries 
Corporation Limited, 
Chandigarh, for the year 
1981-82; along with 
Audited Accounts and the 
comments of the Com-
ptroller and Auditor 
General thereon. 

(b) (i) Review by the Govern-
ment on the working 
of the Haryana Agro-
Industries Corporation 
Limited, Chandigarh, for 
tbe year 1982· 83. 

(ii) Annual Report of the 
Haryana AgTo-Industries 
Corporation Limited, 
Chandigarh, for tho year 
1982-83 aloDg with 
Audited Accounts and 
the comments of the 
Comptroller and Auditor 
G~neral thereon. 

(5) Two statements (Hindi and English 
versions) stiowina reasons for delay 
in laying tbe papers mentioned at 
(4) above. 

[Placed in Library. See No. L.T.2258/86} 
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, . 
PROF. MADHU DANDAVATE roM 

, , 

MR. SPEAKER : I r am not barriog Y9u 
from a discussion. You can give it to me 
after this 3UO motu statemeJ;l,t. 

PROF. MADHU bA~,DAVATE: Wby 
don't, you say something? Don't you 'think 
it is a serious matter ? Why dOD't you give 
a direc'tive to 'the Home Minister .. / 

MR. SPEAKER: -It is a serious matter. 
That is why I am asking him to make a 
statement; and a statement is coming. 

PROF. MADIiU DANDAVATE: Is he 
mak ing a statement today ? 

MR. SPEAKER: Yes; at 2 o'clock .. 

SHRI BASUDEB ACHARIA rose 

MR. SPEAKER : Why don't you read 
the book ? Why do you ask me ? It is your 
rigbt. 

SHRI THAMPAN TI-IOMAS (MaveJi .. 
kara): Two black . listed foreign nationals 
were received by the Kera'la Government. 
An enquiry is necessary in this m!:1tter. I am 
bringing this matter to your notice. It is very 
serious. 

MR. SPEAK ER: You give me some· 
thina in writing. I do not know what is what. 
I cannot take you words for granted. I can-
not aive you any understanding. You give 
me in writing and I shall find it out .. 

SHRI THAMPAN THOMAS: I have 
given it in writing. 

MR. SPEAI\ER: Don't raise it here. 
Not allowed. (1n,lerrupt;onJ) Mr. Somu, why 
don't you listen? You have got e debate on 
Foreign Affairs just coming very shortly. You 
take it up there. 

[Transia t ion 1 

SH.RI V. Tl)LStRAM (Nagarpu~oot): I 
ha*e giv~h II notice ~lUtt Sbbrilj and 'silt others 
bave escaped from Tihar Jail. 

MR. SPEAKER: That 'issue is over. 

SHRI V. TULSIRAM : In case this can 
happen in jail, what would tbe position of 
security elsewhere. 

MR.· SPEAKER : A statement is loins 
to be made on this subject. I may caution 
all the Hon. Members not to take sweets 
outside. 

]2.06 hnI. 

PETITION RE: AMENDMENT OF ARTI-
CLE 311 OF THE CONSTITUTION 

OF INDIA 

,(English} 

SHRI P. R. KUMARAMANGALAM 
(Salen) : 1 beg to present a petjt~on signed 
by Shri Om Prakash Maken. Patron, National' 
Confederation of Central Government Emp-
loyees and Workers, New Delhi and otber 
SO million citizens regarding amendment of 
article 311 of the Constitution of lndia with 
a view to ensure security of service to 
Government servants. 

SHRJ EDUARDO FALE1RO (Morn1u-
gao): Fifty million people sjnging a petition 
-it is a world record. 

12.07 hrs. 

MATTERS UNDER. R.ULE 371 

[Engll5h) 

(J) N~ed to esfabllsh a cbaio or C~st 
Guard Stations all along the 200 
miles of sea coast of Orissa. 

MR. SPEAKER : The House now sball 
take up matters under tule 377. 

SHRI SOMNAtH RATH (Aska): The 
BaleSbwar aDd Ganjam Coasts in Orissa . 
contain stratcldc d~fence installations like tbe ' 
pro'or and ~ptrimentatjon zone ib Ch.odsf)ur 
in Balesbwar district and the Missiles Train-
it1g and R.es~ ... rcb Centre in O.njam District. 
The coastal areas are mostly unprotected and 
opened to the in,ternational' water across bay. 
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The guarding of these unprotected coasts. 
had become a problem during the Bangladesh 
war. It is iberefore necessary to establish a 
chain of Coast Guard Stations aU along the 
200 miles sea coast· where important indus-
tries like I. R. E. Limited area located. 
These Coast Guard Stations should be indivi-
dually linked up by B. S. F. and Radar 
Station. This will help in identifying foreign 
ships oaviating in the Bay of Bengal. The 
project may be examined and necessary steps 
be taken. 

(n) Need to ground Boeing 747 a ireraft 
and conduct necessary tests to deter-
mine their structural defects. 

SHRIMATI KJSHORI SINHA (Vai-
shaH) : The decision of the Japanese airlines 
to around all their Boeing 747 aircrafts for 
further inspection follows admission by the 
Boeing Company that several structural defi-
ciencies had been located in these aircrafts. 
Air India is also flying Boeing 747s. It is 
therefore essential that these aircraft are 
immediately grounded and the frame subjec-
ted to tests to determine whether there are 
any structural defects as reported. Though 
tbis may entail heavy losses to the airlines. 
this step is necessary in the interest of passen-
ger safety. 

(Ill) Need to take over the management of 
Empress Mill., Nag pur . 

SHRI BANWARI LAL PUROHIT 
(Nagpur) : It might have come to the notice 
of the Central Government that the III years 
old Empress Mills, the first industrial unit of 
the Tatas in tho Nagpur City has sought 
permission from tbe Mabarashtra State 
Government for its closure from S th May, 
1986. The Dlill bas about 7000 workers and 
the monthly wage bill is Rs. 70 lakhs. 

The decision for its closure bas been an-
'nounced by its management due to mounting 
losses every year. The management of the 
mill has not at all kept in their mind the 
interest and future of more than 50,000 
people likely to be affected dUf! to closure. 
The families of the 7000 workers have to 
face starvation due to the closure of the mill. 

Since 1978 to 1982, the Empress Mills, 
Nagpur earned a total profit of Rs. 3.84 

crores, but suddenly it incurred 'a loss of 
Rs. 4 crores after 1982. It appears tbat the 
management has deliberately shown losses 
after 1982 and there should be tborougb 
probe in all the aspects of the mills, workins. 
Tbe management of the mills should be 
awarded with stricter punisbment. 

In tbe end, I would request the Central 
Government to intervene in the matter and 
keeping in view the future of the. 7000 
workers of the Empress Mills and to save 
their families from starvatioD, either the 
Maharashtra State Government or the Central 
Government should take over the manage .. 
ment of the said mills. 

(h) Need to amend the Delhi Reot Control 
Act to ('nable the defence personnel 
to regain posseSSion of their houses 
before retirement. 

SHRI AlA Y M USHRAN (JabaJpur): I 
wish to bring to the notice of this House a 
matter of urgency and public interest. 

12.10 b .... 

[MR. DEPUTY SPEAKER in the Chair] 

Over SS thousand servicemen retire every 
year and bave urgent need to resettle them-
selves. Even those who have their own 
houses in Delhi have to Jook for shelter else-
where because there is no provision in tbe 
Delhi Rent Control Act by which they can 
regain possession of their resktential property 
expeditiously once it has been rented out. 
In a number of States for example Maha-
rashtra, Haryana and Tamil Nadu the proce-
dure for regaining possession of their houses 
has been simplified by effective legislation. 

Therefore, urgent need exists for suitable 
legislation to amend the Delhi Rent Control 
Act so that defence' personnel due to retire 
can by law regain possession of their bouses 
speedily at least one year or less before their 
date of (etirement. 

(v) Need to study the effects of Halley's 
Comet on Indian climate. 

. SHRI PRATAP BHANU SHARMA 
(Vidisha) : HaIley's Comet returns after 7 S 
years' journey throuah the heavens and is 
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coming closet and closder to the Earth's 
.orbit hence affecti og the astronomical and 
climatic conditions of the planet. This is a 
historical ~vent of tbe twentieth century. The 
Comet's current appearance is of particular 
significance. After years of studying it from 
a distance. man. thanks to the advanced 
technology, win today be able to resolve the 
mystery associated with it. The world scien ... 
tists are doing day and nigbt research work 
on Halley"s Comet. Our scientific installation, 
observatories and satellite system should also 
study its eff~ct on the Indian climate. The 
erratic rains, hailstorm, snowfall and failure 
of monsoon could be due to its presence in 
the earth's orbit. So, I would Jik~ to request 
the Minister of State for Space and Science 
and Technology to make a statement in the 
House in this regard. 

(vi) Need to take steps to ensui'C rcmunera-
the prices to tobacco growers and 
sanction more money for research 
on tobacco. 

SHItI V. SOBHANADREESWARA RAO 
(Vijayawada) : The tobacco growers through-
out the country are the worst sufferers. 
Though the cost of cultivation has increased 
considerably. the per acre output has decrea. 
sed due to adverse &easonal conditions. The 
Central Government has not increased the 
minimum !':upport prices for flue cured ver-
genia tobacco this year which is quite dis~ 
turbing. The Government should reconsider 
its stand and increase the minimum support 
prices, which should be remunerative to 
farmers. The Government should see that 
foreign export orders are decided soon to 
enable the farmers to get higber prices The 
Government should also set up a tobacco 
corporation to deal with Beedi Tobacco, 
Natu Tobacco and Suncured Tobacco just on 
the lines of Tobacco Board which is dealing 
with FeV Tobacco. The Government should 
fix minimum support price for Beedi Tobacco 
as ,well as Suncured Tobacco used for cigars 
and take all necessary steps for prompt pay-
ment to the farmers. Though tobacco is the 
highest contributor to the exchequer, the 
Oovernmpnt is not spending enough money 
for agricultural extension as well as research 
concerning tobacco. Government is spending 
very meagre amount as subsidy to farmers on 
technical programmes. So., the Government 
should spend adequate funds on tbese items 

and belp the tobsceo growers as well as in-
crease the per acre yield. . 

(Trans tat Ion) 

(vii) ~eed to give adequate compensatioa 
to the owners of thousands of cattle 

""bich died recently In an epide-
mic in Bihar and take imme 
diate steps to save the sick 

cattle. 

SHRI KALI PRASAD PANDEY 
(Gopalgenj): Mr. Deputy Speaker, Sir, I 
want to draw the attention of the House to 
the follOWing matter under rule 377. 

I would like to draw the attention of the 
Government to an epidemic which broke out 
in the capital of Bihar and other parts of 
the State resulting in the death of at least 
ten thou~and cattle heads in February Jast. 
Majority of the dead cattle are cows. calves 
and buffaloes. The people whose villages 
and houses have already been affecttd due 
to erosion by tbe river Ganga have been left 
with no source of livelihood. Several pens in 
Patna, where previously hundreds of cattle 
heads used to be kept, now wear a deserted 
look. Thousands of cattle heads are lying 
sick in the private and collective pens and 
about Rs. 3 crores to Rs. 5 crores worth of 
cattle heads have perished. The expanditure 
incurred on their treatment is exclusive of 
this. The farmers and the pen owners of 
Patna and its eastern parts are facing star-
vation. 

A Dumber of social organisations have 
sent memoranda to the Slate Government 
and the Centre for taking action on the un-
timely dea th of such a Jarge number of 
cattle. But no help has been provided to the 
people in distress and neither action has been 
take-n to provide effective treatment to the 
cattle. 

The Government is, therefore, requested 
to take effective steps immediately to cbeck 
the epidc.!mic among the cattle, secure com-
pensation for the dead cattle, provide proper 
treatment for the sick cattle and to solve the 
problems concerning the livelihood of the 
milk producers. 
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SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL) 1985 .. 86 

AND 

DEMANDS FOR EXCESS GRANTS 
(GENER.AL) 1983-84 

(English] 

MR. DEPUTY SPEAKER : Now, we 
will take further discussion on item No. 7 
and item No, 8 to bo taken togeth~r.' 

(Translation1 

SHRI KALI PRASAD PANDEY (Gopa)" 
ganj) : Mr. Deputy Speaker. Sirt I rise to 
support the General Budget presented by the 
Hon. Finance Minister. In the past, I bad 
made demand in this very House (Shri 
Poojary is sitting here) that attentidn should 
be paid towards the functloning of I.R.D.P. 
or other schemes in operation in remote 
areas. It was the desire of the former Prime 
Minister, Shrimati Indira Gandhi that bran-
ches ot urban banks should be opened in 
'vi1lages for the benefit of the rural population 
or course, in some States people were bene-
fited from it. But, unfortunately, in Bihar 
the Bank managers, especially of banks situ-
ated in north Bihar. have amassed wealth 
worth crares of rupees through unrair means 
whereas earlier it was difficult for them to 
make both ends meet. The Government talk 
of raising resources but if it exercises proper 
control 'over the rural banks in the rural 
areas, these banks can serve as a good means 
to provide resources. In every area cspeciaJly 
in Gopmanj, Western Champaran from 
where G and hiji started his movement, Sita-
marhi and Sheohar we have failed to raise 
the standard of Jiving of the poor 
people through the rural banks. The rural 
banks are giving benefits to a few familjes 
only. As regards filling vacancies in the rural 
banks, once a person becomes the Chairman 
of a rural bank he gives preference to bis 
relatives in, the matter of oppointment in the 
bank. In reply to my question you had given 
an assurance that the matter would be aot 
investigated ,through CDI. You had assu:red 
me in clear terms that as the issue invQlved 
bunaling of lakhs of rupees tbis case had 
been handed to the C.B.I, This case pertains 
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to Badhna rural bank. But I regret to say 
that the manager of the Bank is moving 
with impunity in a Fiat car and he says that 
he is not afraid of the enquiry. Poojaryji. I 
had offered that in case my aJlegations was 
proved wrong, 1 would tender -my resianation 
from the membership of Lok Sabha. Accept-
ing the cbaJlenge, you handed the case to the 
C.B.I. I do not understand. why the C.B.I .. 
is not taking any action on it for the last 
five months. The evidence, can be destroyed 
and the allegations may appear to be fa.lso 
with the passage of time,. In case any dacoity 
takes place in a rural bank or lome fraud 
with the rural people is committed, instruc-
tion should be issued immediately that the 
property of the guilty person be attached so 
that other managers may take a lesson from 
it that the property of the persons who loot 
others' property can be attached by Govern .. 
ment of India. With these words. I support 
the grants. 

[English] 

MR DEPUTY SPEAKER: Now the 
Minister will reply. 

SHRI MOUL CHAND DAGA (PaJO : 1 
al~o want.ed to speak. Sir, and I was asked 
to speak today_ 

MR. DEPUTY SPEAKER : Daga Ji, 
t~me is already over. The Minister bas to 
reply. Yop can speak on some other day. 

SHRI MOOL CHAND DAGA : I w.as 
waiting for tbe whole day hopinS that my 
name will be call ed. 

MR. DEPUTY SPEAKER: I am very 
happy that you are always very ke en to 
speak, but you can speak on some other day. 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): Sir, thirteen hon. 
Members have taken part in this debate. 
Tbey have made very valuable contributions 
and I have Doted down all their points. 
Some of the points raised by tbfm related 
to other administrative Ministries. I assure 
the hon. Members that 1 am aoing to 
write about those points to the administra-
tive Ministries concerned asking them to 
wri~e to the hon. Members a.fter COlUiderin& 
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their poinia which ate Dot related to our 
MiniStrY. 

Co~~ng to the Supplementary bupaet• 
the criticisms that 'llave been advanced 
ag.in.at 'the' Supplementary budaet' are that 
the deficit bas been' increasfd' and also tbat 
some of the States were not given suffic'ient 
assistance, particularly in tfjrrns of drought 
relief. They have also stated that poorer 
sectioos have been neglected and notbh18 
bas been given to th~ poor~r sections; only 
the rich section has been look~d after. 
Before going into these' critici~s, 1 will 
be bringing to your notice an i~lterestins 
feature (\f the subsidy. Even ,the hone 
Members of the ~ouse will be interested in 
knowing the element of" subsidy. The 
amount tha-t is given a.s subsidy is Rs. 5, 
349.96 cror~s. 1 win give you the details 
how it is . worked out. We are giving a 
subsidy of 72 paise per kg. en rice in order 
to see that it reaches t he weaker sections 
at a lower ratc. )n tbe case of wheat, we 
have given 62 paise per kg. as subsidy. In 
tbe case of kerosene per litre, we are 
giving 71 paise and in the case of cooking 
gas we are giving Rs. 13.05 pe~ c),lirider. 
We are also giving a sub~idy of Rs. 2 per . 
sq. metre on bandloom Janata (,;)oth, Rs. 2 
per sq. metre on miUmade dholis and 
sarees, Rs. 1.S per sq. metre 0_0' miUmade 
longclotb, and Rs. 3.70 per sq.. metre on 
O1illmade polyester cotton blc;aded ·cloth. 
Under RLEGP and NREP, w~ ~fC BIVIDS 
subsidy to the extent of forty paise on 
wbeat. As you kn,ow, Sir, we I:\re' giving 
wheat at, the rate of Rs. 1.50 per kg. under 
those schemes. 10 tbe case of ri~e it is 31 to 
39 paise per K.G. In the case of farti1iz~r 
it i!> Rs. 47.5 per bag of 50 KG. In the 

, case of postal services, for one post card we 
are charging 1 S paise. The cost of produc-
tion and handling charge comes to Rs. 65.17 
paise .. We are aiving subsidy of 50.17 paise 
per card. In the case of inland letter we 
ar,e charging 3 S pa,ise. Tbe total production 
and handling cost comes to 70,63 paise. 
We are giving subsidy of 35.63 paise. This 
is the subsidy we are giving for one in land 
letter. And, Sir, regarding newspapers I 
will live the figure. you get them in the 
early morning and newspapers.u.e distri· 
buted. In the ease of Dew~papers we are 
living 67.53 paise per piece .• in tho case of 
ragist ered newspaper. In respect of rClis-

tered post, we give subsidy of Rs. 1.91 per 
article. In respect of money order Rs. 2~08 
per moneyorder is II~n as ~\.&b5.id). Sir, we 
are moving eS8enti~1 tlrt.c)~s by railwa)'s. 
R.ailways 8.re carrying esscntial (roJlu:nodi-
ties at concessional rate of frajaht. For 
food&rains we are SiviDS s\1bsidy of 90.39 
crores. Otherwise tbe cost· of foooiIains 
would have gone up 10 tbis extent.' In 'the 
case of edible salt we are subsidising to the. 

" tune of Rs. 21.46 crores. In the case of 
fruits 8.Dd vageta bles it is Rs·. 1 J .48 c;rores 
In tbe cuse of fodder it is Rs. 14.86 Clores. 
In order to cam foreign exchange we have 
to subsidise exports. So, w~ are giVIng 
Rs. 555 crores. So. if you take all these 
things into consjoeraticn j~ wilJ con~'e to 
.Rs. ~349.96 crOfes. 1 he question js wbctb~r 
we have to stop it or we have to give it to 
the poorer sections and the common 
people of tbe country. This i~ what we 
have to incur substantially frem the Budget. 

Some of the HOD. Members have 
stated that the financial institutiQDS and 
b~nks are not functioning effectjvely. 'A 
point has been made that by giviD8 loans to 
wea~er' sections the banks are doling out 
ll10nay and also incurnng losses. If )'OU 
lindJy t~ke into consideration the profits 
that were made in tne year 1984, you would 
come to know that it was Rs. 82 crores. 
This )ear the profit bas sone up to Rs. 109 
crorfS. I~ is an increase of 32 percent.' Now 
1 ~ijJ ~i"e YOU figures of fin,ancial blstituliolls 
~~c. So far as NAJ:l~RD is c"",er~ed it 
has ~ade profit of Rs.185 crOfes ia 1984'-85. 
In the case of LIe the valuation is (Jove 
once in' 2 years. In the year 1983 whe~ it 
was valued, then, the profit was Rs. 783.13 
crores. Now, when it was done in the year 
1985, as on 31-3,,85, tbe profit tbat was 
surplus was Rs. 1049.65 crores. In tbe case 
of lOBI for die year 1984-85 the profit was 
79.91 crores. In the year 1983-84 it was 
Rs. 64.39 crores. In the FCI'the profit was 
23.89 crores in 1983 .. 84. In the year 1984-85 
it went up to Rs. 29.31 crores. So, these are 
t_he profits of the financial institutions 
managed by the Finance Ministry. 

Coming to the tax coUection or revep\le 
collec.iop, as tbe hone Members know. it . 
has also aone up_ Some p~o'plc ~a vo been 
telUog even tbat it is not·· at aU an achieve .. 
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ment. Hon. Members from the Opposition 
as well as from this side bave also been 
askina more from the Central Budget for 
roads, for irrigation projects and for 
everything. They' want more from the 
Central Government. How could ,that be 
done? When we are just taxing or when 
the duty is imposed, then they say that we 
are taxing the people. On the contrary, 
they also say that more has to be done. 
For that, one argument is that there should 
be efficiency in the' Administration. The 
question is whetber it has been ensured. 
Now. people have been telling that no 
government, whether it is of Congress, whe-
ther it is of CPI, whether it is of Janata or 
whether it is of any other Government, 
nobody can touch the rich people the 
highly rich industrialists who are evading the 
taxes, who are running the parallel economy 
som~ of the people. We do not say tbat it 
IS the case of the Government that all 
industrialists aud all rich people are having 
this black money. When we ba ve touched 
the rich people. when their houses were 
raided hue and cry ha ve been raised in 
some sections of the press and also by some 
people saying that the entire economy will 
collapse. Whether tbe law of the country 
is for common people or for poor people or 
middle-class people and whether it is not for 
rich people. Nobody is above the law. Our 
Taid is Dot against any industry or business 
community as such, our raid i$ against the 
black money and against the tax evaders 
who have be.:n committing crimes. 

Coming to the point as to whether it bas 
to be done or not, whether the country 
needs it or not, now may submission is 
that it is for tbe House to decide. it is the 
House that governs. . 

Now, Sir, I am just bringing to your 
notice one thing. The hone Members from 
the Opposition side and this side have made 
the point saying tbat we should be effective, 
there should be an effective administration 
throughout the country. The question is 
whether it. has been done by the Government 
or not.. If you take this into consideration, 
we have been able to give to the country 
about Rs. 2500 crores more in tbe form of 
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tax collection and tbis is revenue coUection. 
The question is whether this is 8oiog to heJp 
the people of the country or not. When it 
is done, some people lay that we bave been 
barassing the people whose hou~es have 
been raided. No innocent person should be 
barassed and in such cases the Government 
should be very cautious and should be 
careful also. When action bas been taken, 
hues and cries have been raised that it is 
going to be IJ police raj. You know, a great 
economist from Bomhay has been mak ing a 
point-he bas gone to my constituency also, 
I do not know what he has said . there, and 
throughout the country he is making this 
point. Hon. Member Shrt Dandavate ji last 
time made a point saying that 'when~ver 
a third man gives the credit, it is going to 
be a discredit for you'. Now this dis~redi
ting. I do not say it is a certifcate for us, 
now it is discredit. 

PROF. MADHU DANDAVATE: Mr. 
Minister, please excuse me for a minute. 
Let me go on record that I said last 1 ime 
that I welcome these raids, but do it in a 
proper way. Quoting Kirloskar's instance I 
said that fake numbers were given and the 
officers told in his presence to the higher 
officers that ~we had given fake numbers' 
and they get a handle to tell you that the 
raids were conducted in the wrong manner. 
Don't give that handle. And otherwise in 
a proper manner you do have the raids 
and dig out the black money. Only in a 
ltghter vein I s:lid that you utilise the black 
money for productive channels. don't use it 
for Centenary celebrations. That is all that 
J said. 

SHRI JANARDHANA POOJARY : No. 
no I think the hoo. Member has misunders-
tood me. I have what has stated in the 
last budget speech. Somewhere in the last 
budget discussion he had made the point. 
Wban Mr. Palkhivala I should not have 
mentioned his name, sorry. And when he 
has stated .... 

PROF. MADHU DANDAVATE: Pal-
kbivala and I stand as North Pole and 
South Pole, He is an unreserved champion 
of tbe rich and I am the champion of the 
poor. That is the difference between the 
two of us. 
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SHRI JANARDHANA POOJARY: I 
am appreciating tbe stand which you have 
taken. That is what' I have said that you 
havn misunderstood me. I have said that 
you have said that when that man gives a 
certificate to you. tbe Government, you 
sh ould be very careful, You have stated 
his. Am I correct? I wanted to awerd tbat 

point. Whan I am saying here is that ~e 
sbould be very careful Mr. Danda vateji 
also bas been telling that we should be very 
cautious and we should not harass innocent 
people. At the same time, whether it is 
Kirloskar or Voltas ranybody "Au, "8u, or 
"C", if he violates the Jaw, be should not 
be spared. Tbe country sho uld be very 
careful here. If a poorman violates the law, 
he is put behind the bars. At the,same 
time, if anybody violates the law, he should 
also be dealt with. If he does not violate 
the law if he is innocent, we are also seeing 
that be is not harassed. 

SHRI C. MADHAV REDDI: Is this a 
general dehate 1 There was no debate here. 
Only one Member spoke and mentioned one 
point 

PROF. MADHU DANDAVA1E : It 
is with retrospective tffect. 

SHRI JANARDHANA POOJARY : Not 
retrospective. Now I am just teUing you. I 
am coming to the point. The people who are 
respoDsi bJe for collecting more money, i.e. 
administration should be given a pat. The 
Parliament and the Government wanted 
that these people should work. They have 
taken action and they have succeeded in 
collecting more money. Is it not the duty of 
the Government, is it not the duty of Parlia-
ment to congratulate them pat t):1em, 
whenever they have done a good job? At 
the same time. it is the duty of Parliament 
and also tbe Government to take action 
against them, if tbey are 'going to any 
miscbief. There also we have taken action. 
When we came to know that some people 
are doing mischief and they' have collected 
money, there also we have taken action 
aaainst such officials. I am making tbis 
point bere. Hon. Memb~r, Mr. Madbav 
Reddi can bear me out. I think, his own 
Party Member has made a poj,nt saying that 
more money should be given for drought 

purpose and other things. Yes, we have 
siven. But from where we have to give. 
The administration should be strengthened. 
Tbe administration should be streamlined. 
Whon we are doing it, it is not only the 
duty of tbe Government. not only the duty 
of the ToluiU Desam Party Members of 
Parliament but others also to do that. When 
your officers have been doing the sood job, 
you should pat them. That should be the 
spirit. It should bave come from tbe HOD. 
Member when he spoke on this point. When 
he in itiated tbe debate on tbe budget, he did 
not do it. I expected Mr. Madbav Reddi to 
do tbat. He did not do tbat. That is why, 
I am making this point, as he is present 
here. If there is something wroDS, let us 
condemn it. When there is anythIng wrong, 
let us criticise it also. Here, I just congra-
tulate our revenue officials on their doing ex· 

,ceJlent job. At the same time, I am warning 
also that jf they are going in tbe wrong way, 
if they are bringing bad name not only to 
Parliament but also to Government, we will 
not spare them. This is the assurance. 1 am 
giving to the hon. Minister. Some point's 
have been raised here. Hon. Members ~ave 
stated about tbe bank functioning. 1 have 
stated what our banks have done. HOD. 
Member. ,Prof. N. C. Parasbar bas told 
that in hill areas, tbe norms should be 
relaxed for opening of branches. Yes. we are 
doing it. In case of hlll areas, already tbe 
relaxation is there. He has rai .. ed some 
other points pertaining to other Departments 
also. If I am Dot mistaken, Mr. B. N. 
Reddy has made a point that mote money 
should flow for drought relief in Andhra 
Pradesh. For that, we have been doing 
something. As per the norms fixed by the 
Finance Commission and all the other 

, committees, we have been giving the drought 
relief to the concerned States. Now, for 
this, one thing I am just briDging to the 
notice of the ~on. Members. We want 
more roads. We want more facilities. We 
want more hospitals. We want more railway 
lines. But we do not want any deficit. We 
do not want any tax. For the States, we 
want more funds. Even for drought relief, 
we want more. What is the position during 
the Sixth Five Year Plan? We gave Rs. 2800 
crores as relief for tbe calamities. Already 
in this year, in one year. we have been able 
to give a ceiling Of about Rs. 1,015 crores. 
The Budlet provision was R.s. 270 crores 
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only. From where can we set more money ? 
It Is not cominS ftoltl foreign couDtries. It 
1s 'bot c'()ming from H~ven 'also. T.he 
provision is only Ros. 210 crores. The ceilinl 
was ~S~ 1,000 ,and odd ~rores. We have to 
S;ve. Everybody should understand. After 
aU,. it is the joint responsibility. It is tbe 
responsibility of everybOdy. 

If we are not giving, then we are attac-
ked. We are complained a'gainst: If 'ther~ 
is defici t or if there is tax, there also thert IS 
agitation. Everybody wants more. Jf our 
pockets are pinching, then somebody says 
uNo, no. It should not be. We warlt more 
salary. We want rrlore perks.n Everybody 
walits more. Who is to look. after the 
country '1 Whether tbis side or that side, 
we sa.y in one breatii thtit our country 
should progress. We say that so far as 
progress is corice~ried, our country should be 
strong. We say that our per capita income 
should be inerease4 arid also we say that our 
population ,should ,be curbed. All these 
tbings are there; in the nations I interest it 
lUls been stated. At the same time, we ,have 
to mind also our ancestors, particularly 
the, freedom fighters. Some of tbe people 
are there today_ We are seeing them with 
our eyes. They f()ugbt for the freedom. 
They got political f~eedom for us. It has to 
be prese,rved. We are calling those people 
as freedom fighters. Everybody is a freedom 
fi$hter. Today, whether it is from that aide 
or this side; for the country, we have also 
to sacrifice. to a certain exte'nt. 

I have stated that in the case of Kero-
sene, we ar! 'i-viog subsidy, even after the 
increase of price. We inc~ased to the tune 
of only 14 paise ,per litre. You kindly 
realise this one J)oint I am making. If one 
poor man requires S litres per month, 14 
p-aise we have increased. It will be 70 paise 
in One month. We are giving him 71 paise 
as subsidy. In the case of gas cylinder 
Rs. 13 and odd is given as subsidy. It 
is the re$ponsibllity of tbe Government. 
Even in tbe case of rice, we are giving 
about 71 'pai~ or 72 paise as subsidy. 
Nobody is tallting about it~ We are, at the 
same time saying'tbat more should be liven. 
We have worked bard in tho ,Finance 
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Mini*ry. Jt was tbe e;tpectation, o( tbe 
Government and also it ~as the expecta d.on 
of tbe 'bon. Members from th~ ,other side. 
What ,is the eff~t ? We bl\ve been able" to 
live more to th" States. To that extent, the 
States haye been able to gtt mpr'e from the 
Centre. In t,be case.of small savings .. as t~e 
Chairman of Small Sav,ings Board. we have 
been monitoriog it. What is the result? We 
have been able to live ,tnore. Even in tbe 
case of Karnataka, we have been abJe to 
give more. )t is a joint. effort. Even we 
have to pay higher rate of interest. But we 
have been abJe to do that. 

In the case of three Mints situated in 
Hyderatad, Bombay and Calcutta, we are 
running short of the~e coins. We have mana-
ged. We are monitoring. We have impor-
ted 2,000 o1iUion pieces. ] have told the 
Mint people also "No. This is not sufficient." 
They said "Not possible. This is the maxi-
mum." I said ""It is pos~iblt:.n \\That bap· 
pened? Per week, the production was 42 
million pieces. Today, within two months, 
it has gone up to 57 million piece~ per week. 
So, like that, we are monitoring. Every day 
we are monitoring and we have to monitor. 
That is the expectation of the House. We 
should work. Now there should be a 'chiulge 
in the work ethos also. That is what the 
country expects of us. For that purpose I 
request the Hon. Members to be a little fair 
'and see the difficrlity of the nation. We have 
to move forward Some people- Yes, they 
criticise u~ saying that we are rushing to the 
21st century. Whetber we 'rusb or not, 21st 
ceo tury wi 11 corne. We ita ve to go. \Vella ve 
to enter and we eannbt go back to tbe 
IStb or the 18th century. We have to go. 
Now, here. wIth efficiency we bave to go. 
That is tbe expectation ... (lnterrupUonl) If 
yOu criticise, that applies to you also. Other-
wise, '1 ·iiave not mentioned you. I have not 
p6inted oot. If you are accet'.,lng that this 
Is yoUr erit'icism, that Is all right. I have not 
potntcd olit to you tbat it IS my attilck 
ajtilnst yoU. What I 'aln 'just saying is tliat 
~tietber we like it or not. whether Poojary 
Uliei It Of not hr whether Mr. Salftiddio 
Choudhaiy likes it or tiot~ we hi' \te to SO to 

, die 21st century. It is 'Dot golng back. That 
is what I have been t~Jtins you. 

" We do not know our own strenstb. We 
belittle ourselves. This is the tragedy with 



us, the Indians and particularly some of the 
Indians. I win just give' ~Ob one example. 
During the Sixth Five Y~r rlan our massive 
plan outlay was Rs. 9"';~OO crores. In the 
first four years we spent about Rs. 80.000 
croces. In the fifth year we spent a bout 
Rs. 30,000 crores~ '1' .... " ~slive outlay for 
the Sixth Five Year P1an· was Rs. '110,000 
crores. Fore,ign assistance. SQIM l'enple 
say that foreign assistance was there. What 
was the foreign assistance? Only to tb'e tune 
of 7 per cent. 93 per cent came from within 
the country. 

Now~ people may say you compare us 
with the world growth. I compared it also. 
I have 6tated in tbe Parliament earlier and 
given figures for 3 years ending 1984. Now 
I am giving the )~test figure from 1980 to 
1985. We have got it. What is the world 
growth? What is the growth of the develo· 
ping countries? What is the growth of the 
developed countries? What is the growt'h 
of India? Let us see. We. the Indians, 
could be proud of it. If you kindly take into 
consideration the growth rate of India and 
compare it with the world figures and also 
the figures for tbe developed countries like 
America, West Germany -and Japan, their 
growth rate was average 2.19 per cent for the 
period 1980 -1985, for 5 years. In the case 
of developing countries, the growth rate was 
2.45 per cent. World growth is average 2.37 
per cent for this five year period and India's 
figure is 5.2 per cent ..•. 

SHRI BASUDEB ACHARIA: What is 
the growth rate of China? 

SHRI JANARDHANA ' POOJAR Y : I 
will come to that. Now, are we the Indians 
not . .protJa 'onh '1 We, tbe "W(1tkerl working 
in the factories, we the workers working in 
the fields, we the WMdftI 'working in ~ 
the Government offices, we, the workers, 
working outside this Parliament-are we not 
happy with tbis? Can we say that we, tbe 
Indians. are incompetent people? That 
nationaJ spirIt should be thm. 

As I pointed out earlier, some people 
may saY-I do not want to enter into any 
controversy with you. If I give you your 
pertomranee ,dining the S'~b *'1' .... IY ear Plan 

-you ,!,re unnecessari~y attacking it- you 
cani s~e 'it for youtte"'~ > I do not want to 
mention the perforlbattee: 'of your State. 
(lnttrrup lions) _, ; . , 

Let us not touch it. But let us see the All 
'·fndia:f.K'~tmebCe'fet ~hat ·purpose. I have 
,tatec\ that in order to preserve the freedom 
a1ld }\epublic of India, today, all of us, should 
b~, freedom .. fighters. We should be the 
freedom-fighters for the economic develop:" 
ment Qf ~e ~ount,t~~J"r the poor p.eopJe of 
this country. That should be our spirjt~ If 
we do not do it, one day hjstor) will· 'de.tlni. 
tely blame us. We should not do that. 

SHRI SAIFUDDIN CHOWOHARY 
(Katwa) : Evon now, they are blaming. 

'SHRI JANARDHANA POOlARY : For 
"hat purl'OSC, I have ~".en the rcpl.y~ J( they 
are blaming. it is my duty, it is your duty 
and it is the duty of everybody to see, ~at 
there should be improvement. For that pur-
'"t1se, ,)tt 'Us \YOrk t~~. Let us. form 
ourselves part and parcel in this important 
task of nation-building. Then only we can 
reach our goal. With ~ wonis, I con-
clude. 

1\f1t .. neHn'i''SPfSiAK'SR. : t, dJd· rr'ow 
put the Supplementary Demands for (irt&,llts 
(General) for 1985-86 to vote. 

··Tbat "-fhe '~f'eefi'Ve $up,lemelihry 
sums -nOl: excecdin.g the .amoun\S on 
'. ,(, 

Revenue Account and Capital Account 
.sbOMlJl .in ,.~ : .. tl\U1 ,.cel.WJi)D of .. the 
Order Paper be granted to . the Presi-
!deat aut'-o(~~"-~e.pf)ol4Jatee" Food of 
India to defray the charges tha't will 
come Kl;COU. Q( jpa)'m~nt ,~uri.", the 
year ending 31st dAY of March, 1986 
in respect of the following denlands 
enttrea 'in-the: ~SodCl 'column 1ba'e· 
of : 

Demand >lSt~ •. "\~, ~ :9,..·)0. ,it ... 12. ,l~, I£;, 17, 
' "18, 19, 20~' 22,' 23.' 25, 27~ 28. 

29,,~39, a2, 33" ~34, 35.,~. 38, 
40, 41~ 43, 44:46, 41, 48, '49. 
51 •. :S2,.,~O"j64( .6~ ,S(l, S~, 60, 
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1985-86 ewI D. lor Excel, 1985-86 and D. lor ~" 

O. (Gen.) 1983-84 
,',. 

, 62t 63. ,65, 73, 76, 77, 78, 79, 
. SO, 8,lt 82. 83. 84, 87, 89, 90, 
92, 93, 97, 98. ~, 101 and 

G. (Gen.) 198J.84 

lOS." 

Tu motlo" was adopted. 

Voted by Lok Salt .... 

No. or 
Demand 

Name of Demand 

1 2 

MINISTRY OF AGRICULTURE AND RURAL 

DEVELOPMENT 

1. Department of Aariculturc and Coopera" 
tiOD 

2. Agriculture 

MINISTR.Y OF CHEMICALS AND FERTILI-
ZERS 

9. Ministry of Chemical. aDd P~izers 

, ,MINISTRY OF COMMERCE AND SUPPLY 

10. Ministry of Commerce and Supply 

11. Poreian Trade and Export Production 

12. Textiles, Handloom and Handicrafts 
, L /} 

J, 

1'3~ 'Supplies and Disposals • 
MINISTRY OF ;COMMU:NICATIONS 

16. Postal Services . 

17. TelecoaimuDlcatioB ServlCia ' 

MINISTR.Y OF DEFBNCB 

18. Ministry of Defenco 

Amount of Demand for Grant. 
voted by Lot Sabba. 

Revenue Capital 
Rs. Ra. 

3 

6,43.000 ... 
8,59,61,000 ... 

151,02,29,000 98,26,00,000 

12,73.000 

2,000 

27 ~4,34.000 

3S.00,OOO 

... 1.58,00.000 

... 36,00,00,000 
t. I '(: , .. ' I 

42,17.24,000 31.14.00.0Q0 
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1 2 3 

19. Defence-Pensions 4,38,50,000 

20. Defence Services-Army 
" 

22. Defence Services-Air Force 

23. Capital Outlay on Defence Services 

MINISTRY OF EDUCATION 

25. Education 

MJNISTRY OF ENVIRONMENT AND 

FORESTS 

27. Department of Forest and Wild Life 
I" 

MINISTRY OF EXTERNAL AFFAIRS 

28. Ministry of External Affairs 

MINISTRY OF FINANCE 

29. Ministry of Finance 

30. Customs 

!2. Taxes on Income, Estate Duty. Wealth 

Tax and Gift Tax 

33. Stamps 

34. Audit 

35. Currency, Coinage and Mint 

36. Pensions 
38. Transfers to State Governments 
40. Loans to Government Servants etc. 

MINISTRY OF FOOD AND CIVIL SUPPLIES 

41. Department of Food 

MINISTRY OF HEALTH AND FAMILY 

WELFARE 

43. Ministry of Health and Family Welfal'l 

44. Medical and Public Health 

MINISTRY OF HOMB AFFAIRS 

4~ ... Ministry of Hqmc Affair. 

153,89,90,000 

38,34.50,000 

6.000 

17.64,94,000 

1,04,14,000 

8,71,32,000 

7,38.10,000 

74,59,000 

6,97,98,000 

57.99,07 ,000 

'13,92,00.000 

••• 

I.08.00,ooa 

10.83.00.000 

29,50,000 

~ .. 
••• 

, 13,32,63,000 

28.71.73,000 '," , ; •••. 

259,44,2S,000 

48,79,00,000 

10,48,32,000 1,000 

, \ 

1,?5,000 ... 
'I ',. ,t" ... ·. ' ". , 

5~l)()O ',' 12t 83.88.000 
.. I 

41,92.000, , ••• 
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1 2 3 

47. Cabinet It~6t99,OOO 

48. P91ice 60,02,38,000 ... 
49. ()tJaer, Administrative and General Services ~S,74,70,OOO 5.63,86,OQO . 

51. Other Expenditure of tbe Ministry of 

Home Affairs 17.98.49,000 10,27.23,000 

52. Delhi 5,88,00,000 30,66,66,000 

53. Chandigarh 9,01.99,000 8,83,43,000 

54. ; Aadaman and Nicobar Islands .6,97,07,000 

56. Lallshadweep 54.30.000 25.93,000 

MINISTRY OF INDUSTJ(v :AND COMPANY 

AFFAIRS 

57. 'Ministry of Industry aDd Company 

Aifairs 3,00,000 ... 
S8. Industries '50.25,00,000 

MINISTRY OF INFO~ATIOM AND 

BROADCASTING 

68. NUl.try of Infotmadop.and Broadcasting .1.6.41,000 • •• 

62- . Broadcasting 27,53,24,000 S~18,Pl,OOO 

M~ISTRY OF IRRIGATION AND POWER 

63. Department of Irrigation 1.000 • •• 

MINISTRY OF LABOUR 
'v 

65. Ministry of Labour 3,11.000 ••• 

MINISTRY OF SCIENCE AND TECHNOLOGY 

13. Department of Science and Technology 1,000 • •• 
.. 76., Department of ~",o.tUic and Industrial 

Research 36,00,000 , 1,30.00.000 

17. Department of Non.CoDventional 

. Bocru Sou~ 4,,';oI,eoo ... 
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1 

MINISTRY OF SHIPPING AND TRANSPORT 

78. MiQlstry of ShippJng 8.Dd T~ 

79. Roads 

80. Por.ts, LiahthoUICS and Sbippin. 
81. Road and Inland Water Transport 

MINISTRY OF SOCIAL AND WOMBNS 

WELFARE 
82. Ministry of SOcial and Women's Welfare 

MINISTRY OF. STEEL, MINES AND COAL 

8·3. Department of Steel 

84. Department of Mines 

MINISTRY OF TOURISM AND CIVIL 
AVIATION 

87. Aviation 

MINISTRY OF WORKS AND HOUSING 

89. Ministry of Works and Housin8 
90. Pu:blic Works 
92. Housing and Urban Development 

93. Stationery and Printing 

;DEPARTMENT OF CULTURE 

97. Department of Culturo 

98. Archaeology 

DEPARTMENT OF BLBCrllONICS 

99. Department of Blectronics 

DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS 

101. Department of Personnel and 

Apministrativo Reforms 

PARLIAMBNT. SECRETARIATS OF THB 

PRESIDBNT AND VICB-PllBSIDBNT AND 
UNION PUBLIC SERVICB COMMISSIO~~ 
lOS. \~fa Sabba 

29,47,000 

1,~~~61t24.QOO 

38,23.84.000 

••• 

8,90.52,000 

63,17,,92,000 

... 
7.56,000 

••• 
1,000 

8,22,46,000 

1,000 

55,80,000 

1,27,29,000 

3 

4,11.82.000 

95.78.19,000 

1.64.~,OOO 

... 
45.13,50.000 

9,43.,,6,000 

17 .05~60.000 

••• 
3,000 
1.000 

••• 
... 

... 

••• 
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MR. I?EPUTY SPEAKER: I shall now 
put the Demands for Excess Grants (General) 
for 1983-81 to vote. 

The question is : 

"Tbat the respective excess sums Dot 
exceeding the amounts shown in tbe 
third column of tbe Order Paper be 
granted to the President out of the 
Consolidated Fund of· India to make 

good tt)e CJtce8S OD the respective 
grants during the year ended on 31st 
day of March, 1984 in respect of the 
folJowina demands entered in the' 
second column thereof : 

! ' 

Demand Nos. 17, 20;' 22, 23, .. 34, 40,. 57 
and 78." 

The motion was Gdopted. 

Demands for Excess Grants (Genera1)/or 1983-84 Voted b, Lok Sahba. 

No. of Demand Name of Demand 

I ExpenditlH'e met from Rnen_ 

20 Defence Services-Navy 

22 Defence Services-Pensions 

40 Pensions 

57 Chandigarb 

78 Roads 

II E ~pendlture met from Capital .. 

Amount of Demands voted by Lok Sabha 

Rs. 

15,87.57,2(,4 

15,26,44,781 

3,S 1,01,906 

7,01,44,453 

33,36,832 

17 Capital Outlay ~P, Posts and Telegraphs , -, 4,81,28,839 

28,06,91,426 

72,70,828 
23 Capita) OutJay on Defence Services 

34 Customs 

S7 Chandigarh 

12.53. hrs. 

APPROPRIATION' 'BILL 

(English 1 

MR. DEPUTY SPEAKER : The Minister 
may now move for leave to introduce the 
Appropriation Bill for 1985·S6, r ! 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY: Sir, On 

, behalf of Shri VisbwaDatb Pratap Sinjb, I· 
beg to move for leave to introdyce a BiU to . 
authorise payment and appropriation of 

5,34,21,491 

certain fQl'ther tums from . aQd out or the 
consolidated Fund of India for the services 
of the financial year 198.5-86 .. 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"That leave be arantoo to introduce 
a Bill to authorise payment and appro-
priation of certain furthor sum. from 
and out of the Consolidated Fund of 
India for the 'services of tbe finaDCial 
. year }985 .. 86." 

,1" Th. Motion was adopted •. 
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SHltl JANAltOHANA POOJARY : Sir, 12.S8 Ilia 
I introduce the Bill. I beg to move : 

~at -the Bill to authorise payment and 
appropriation of certain further sums 
from and 'out of the ConsoUdateci 
Fund of India for the. services of the 
financial year 1985-86, be taken into 
consideration" • 

) 

MR. DBPUTY SPBK~R : The questioD 
is : 

"That tbe Bill to autborise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the Services of the 
financial year 1985-86, be taken into 
consideration" . 

Th' motion was adopted. 

MR. DEPUTY SPEAKER: The House 
will now take up clause-by .. clause considera-
tion of the Bill. 

The question is : 

CCTha t Clauses 2 and 3 and the Sche-
dule stand part of the Bill. 

The motion wtu adoptM. 

Clauses 2 and J and the Sch«luk 
added to the Bill 

Clause ,1, the E"actlng Formula 
and i,,_ Tit/~ ~er~ added to 

the Bill. 

SHRI JANARDHANA POOJARY : Sir, 
I beg to move : 

·--rhat the Bill be passed. tt 

MR. ~BPUTY -SPEAKER: The ques-
tion is ': 

"That ,tho BUI be' passed ... 

-----

APPROPRIATION (No.2) BILL 

Engll&h 

THE MINISTER. OF. STATE IN THE 
MINISTRY OF FI'NANCE(SHRI JANAR-
DHANA POOJARY): Sji~ on bebalf of 
Shri Vishwanath Pratap Singh, I beg to move 
for leave to introduce a 'Bill' to 'provide for 
the ~tho;risation of appro~ria.tioD of. moneys 
out of the Consolidated Fund of India to 
meet the amounts spent on certain services 
during the financial year ended on the 31 st 
day of March, 1984, in exce~s of the amounts 
sranted for those services and ,for that year. 

MR. DEPUTY[SPEAKER: The ques-
tion is : 

·'That leave be granted to introduce 
a Bin to provide for the authorisation 
of appropriation of moneys out of th'e 
Consolidated Fund of India to meet 
the amounts spent on certain services 
during the financial year ended·on the 
31st day of March, 1984, in e~ess of 
tbe amounts granted for those services 
and for that yea~." 

,Th. motion was adopted. 

SHRI JANARDHANA POOJARY : Sir, 
I introduce the Bill. I beg to move: 

, "That the ~~11 to . provide for the 
authorisation of appropriation' of 
moneys out of the Consolidated Fund 
of India to meet the amounts spent 
on certain services durin. the financial 
year coded 00 the 31st day of March, 
19'84, in excess of the amounts granted 
for those services and for that year~ 

be taken into consideration. 

MR. DEPUTY SPEAKER: The ques-
T 

tion is : 

, I 

·'That the Bill to provide for the 
authorisation of appropriation of 
moneys out of.the Consolidated) Fund 
of India to meet the amounts spent on 
certain· services during ~ financial 
year eftded on the 318t day of Marsh, 
1914, iD excess of the amoUDts aran-
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ted for those services and lot that 
year, be taken into consideration." 

1 " 

The motion w~" adopt«l. 

. M;R. DEPVTY SPE~K.ER: The House 
will n'o~ tak~ ~p ClkU8C~by-ciauSc 'considera-
tion of the Bin. 

Tbe question is 

"that Ciiiu..e·s 2. inti 3 and tbe'Sche-
dule stilrtd part 'of the Bili." 

The motIon ..,as :addpted. 

CluuSes 2 and 3 anil1M Schedule were 
added to the Bill. 

Clauses 1, the Enacting Formula and 
the Title were added 10 the Bill. 

, SHRI JANARO'HANA POOJARY: Sir, 
I 'beg to move." 

"'Tbat the Bill be Passed." 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"That the Bin be passed." 
The motloll WQS ariopte'iJ. 

12.S9 hrl. 
,- ;, +,. - ." l 

STAT~~ORY RE~OLUTI<?~ ,~~: DISA-
,PPROVAL OF AD~IN)STRATIVE TRI-

Bq~A~ (A,~'fl3'N'D·~E'NT) 
ORDINANCE, 1986 

, _ : , , A~iD~ :' '" 
ADMIN:I~rRt\ T.IYE l,RIBUNALS 

(AMENDMENT) BILL 
(English1 

·'MR. Dt3I'UTV SPMKEk : 'The 'House 
will now take up items 13 and 1~ of 'the 
agenda together. 

S:HR;I AJOY SISWAS '(Tripura West) : 
Sir, I bes 'to, tbe moVe : 

·'"Fhis Hou. dissppcoVCI of the 
, Administrative TribuQli. (Amendment) 
Ordinance, '1986 (OrdiaallM No. 1 of 

(Amdt.) Bill 
1986) promulaatod by ~b. Pttosident OD 
the 22nd JanUary,· l~it;.~; , 

I move this Resolution because the Govern-
D2ent rbas promu)p1cd this Or~ .. nce and is 
also comtns for.ard with -tb~ Bill to) amend 
the Admi~istrative Tribunals Act, 1985. The 
maiD ,objoctioa is tbis. 

13.00 hrs. 

When I spoke on the main Bill, I suggested 
tn the Government (hilt there «>bre so many 
lacunae, in the original Bill and that :the 
Government should not be in a hurry to pass 
that Bin. 

We see now that after passing tbe origi-
nal Bi 11 more than a year bas tnls~ but the 
Celitral Oovernm'ent il not able to constitute 
the Administrative Trtbunal till DOW. The 
Government this time bas come forward to 
amend tbe original Bill. I further suggested 
at that time as it involved the fate of at 
least 80 to 90 lakbs of State and Central 
'Government employees, the Em'ployees. 
Orgariisat'ions should ~ ccm'suned. B'ot tb'e 
Government did not pay any heed to that 
also. 

Sir, I am connected with the State 
-emtlloyees. The Uo·vernment dln~t>loyees in 
general and tbe State etnpldyea& in :y1articular 
are opposing this type of administrative 
tribunals. Tms time, 1 -think, lbe Govern-
ment has come forward to amend the Bin 
and tbe Goftrnment has three objer;tives. 

One is to keep the jurisdiction of the 
Supreme C9urt in tact, because in the origi-
nal Act the jurisdiction of the 'Supreme 
Court was taken a-way. 'Under Article 32 of 
tbe Constitution, ihe Government can do' 
,that. But according to Dr. Ambedkar, when 
'he dealt with tbis'lt.-dele at tbe ,time Of'fram-
jng the Constitution-be said "that Article 
32 is the soul of the Constitution, because 
according 'to Artiole 32. fhe .fulldamental 
rights of the citizens, particularly the emplo .. 
)ees and w~rken are -prO;kctect; ~So,. ~ gave 
great importance to Artic)e 32. I tbink, .&bat 
the Government now wants to keep the 
jurisdiction of the Supreme Court in tact. 
But in spite of tbat 'the problems of the 
employees and the workers will not be solved. 
Because the jtaiisdictioh '(jr'tbe "'High Courts 
and other courts are taken away_ It is not 
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possible ror Class-Ill and Oass-IVemployees 
to go to the Supreme Coun for Justice. 'The 
Minister sh6ufd 'know that 'the cost of the 
Supf~rt1e, eourt is' so much that it would not 
be possible for' Ctas~·IV and Chis~-nl 
emplOyees to get justice from the Supreme 
Court. 

So, you are keeping the jurisdiction of 
tbe Supreme Court. Actually that is the main 
thing. What are you doing about the juris" 
diction of the High Courts and other coutts? 
You are taking them away_ That is cJear. 
Any employee can go to the the High Court 
and other courts for their benefit. So. I think 
this is nothing but a farce tbat the Govern-
ment wants to show to -the people that they 
art,democratic and so, they are keeping the-
option open fol' the employees and the WOrk-
ers to go to the Supreme" Court. to the 
judicial arena. I thini<', this amendment will 
also not serve the pU1'pose. 

Th~ second thing is that there is an 
attempt to depict the administrative tribunal 
and the judicial outlook. Previously there 
was a binding that the judicial persons should 
be the me01bers of the tribunals. This time 
tbe Government wants to amend the original 
Bi'll by including a judicial person in the 
Adlninistrative Tribunal. The other members 
of the Tribunal including the Chairman and 
the Secretary have only administrative back-
ground. Sir appointin,g one judicial person 
in the Tribunal win not change the character 
of the Administrativ,e T,riby.nal. Actua)ly 
what you, are do,ing is that you replacing the 
judicial system,- by Administrative. Tribunal. 
In place of judicial system the 'Administrative 
Trihunal cannot 'be the alternative. S~, the 
ame?pmellt whipb 'is sough,~ here is iil$igp,i-
ficant and it will not chanae the basic cbara-
cter ()f the original law . The m~mbe(s oj the 
Tribunal are either. SccretarjC$ or Joint Secre-
tar~'$ who have worked in the adminisirati()o. 
Aft~r, having' ~orked in tbe administr~tion 
and with bureaucratic outlook when tbey will 
deal with, the affairs of the employees' 
definitely thclr owl.ook wilJ be administratIve 
and" not Judiei,!. So, 'the employees' ean,not. 
ge~ju,stice from tb}~ T~ibup,a). I am sure, t1;l~ 
Tt.lb~nal wiU go ag~inst' the basic interests' 
of the employees. 

13.09 hrs. 

[SHRI SOMNA TH RA TH in the Chair) 

Further the jurisdiction of the courts 
under Industrial Disputes Act will be retained. 
Some employees who are working in the 
undertakings and who have the right to seek 
justice under Industrial Disputes Act and other 
Acts their right to go to the Industrial Tribu-
nal will be retained.' Side by Side the Admi ... 
nistrative Tribunal will' also be there. The 
employees who can go to the Industrial tri-
bunals simultaneously the administrative 
tribunals will also be applicable to them. 1 am 
not against that but what I say is that it is a 
contradiction. It is an ambiguity. So~ I 
oppose the ori~inal Bill as wen as this amen .. 
ding BilL Actual1y, the Government want to 
snatch away the existing judicial rights of the 
employees and workers of the country. About 
80-90 'Iakh Central Government employees 
constitute 60-6.5 per cent of the organised 
workers of the country. Therefore, you are 
snatching away the judicial rights of 60-65 
per cent of the' organised workers of the 
country_ It is a serious thing; it is a serious 
acHon being taken after the independence. 
Why is tHe Government doing this? 

Further, it is not an isolated act. If we 
see tbe role of the Government at least from 
1980, we shan find that by one act after the 
other, the GovelDlnent is trying to' snatch 
away the trade union and democratic rights 
of the people. The Government passed the 
National Security Act and the' Essential Sec;' 
vice Maintenance Act and by passing those 
Acts, the tnide' union' and democratic rights 
of the workers and employees were snatChed' 
away land the workers have noW' DO rigl1t to' go' 
on strike. The strike can be baril.1e~ any tiltH;:" 
by the Government. If the workers 'want to 
demonstrate aft.er office ours, they can be fined 
or imprisofled. As tl saidt tbe Government is 
systematically snatching away the democratic 
and jutllcial ri~hts of the workers. Therefore, 
this attempt to constitute the Administrative 
tribunals is' not an isolated act on the part 
of tt:.e" Government .. It is very much linked 
with the total attempt, total movement of 
the Government to snatch away the trade. 
union. democratic and judicial rights of the 
working people of thi~ country. 

, The Government is facing economic and 
other crisis and 'th~y' want to Shift 'tbe tntire 
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burden on the shoulders of the working peo-
ple, the common people to overcome such 
crisis. 

I oppose this Bill. I request the Govern-
ment to withdraw not only this amendment 
·but to withd'raw tbe entire thing and keep the 
judicial rights of the employees, Central and 
State, in tact. You should allow the emplo-
yees to go to the lower courts and high 
courts for fuJI justice. 

1 may inform the Central Government 
that the Left Front Governments in West 
Bengal and Tripura are defending the trade 
union and dernocrat'C rights of the workers. 
Even if this Bill is passed, in spite of that, 
the 'Vest Bengal and Tripura Left Front 
Governments will not constllute these tribu· 
nals. We shall keep open for the emplopees 
to go .to til\! lower courts and the high court. 
I oppose this Bill totally. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRt p. 
CHIDAMBARAM): I beg to move: 

"That t~e Bill to ament the Adminis-
trative Tribunals Act, 1985, as passed 
by Rajya Sabha, be taken into cODsi· 
dera tion ." 

Sir, among the Hon. Members who had 
given notice of this Statutory Resolution, 
only Shri Ajuy Diswas is here to move the 
Resolution. It may not be incorrect on my 

. part to infer that th~ other membt:rs have 
had second thoughts about the Statutory 
Resolution and they broadly welcome this 
Amendment Bill. 

In fact, this Bill was debated extensively 
when the parent Bill was introduced and 
passed by this House as well as Rajya Sabha. 
What we have done now is to take note of 
certain subsequent events and I submit that 
the Amending Bill is total1y non-controversial 
and therefore. there should re-ally be no diss-
ent or reservation about this Amending Bill.. 

What have we done in this Amending 
Bill ? I sh aJl very briEfly deal with tbe major 
prov isions of the Amending Bill. 

Firstly, we have decided that it is Dot 
necessary to take away the jurisdiction of the 
Supreme Court under Article 32 of the Con-
stitution. Article 323A enables us. to make a 
Jaw taking away the jurisdiction of the Higb 
Court under articles 226 and 227. as well as 
the jurisdiction of the Supreme Court under 
Article 32. But on second thoughts, Govern-
ment have come to the conclusIon that it is 
not necessary to touch the jurisdiction of the 

. Supreme Court under Article 32. It will be 
quite adequate to take away tbe jurisdiction 
of tbe High Courts under Articles 226 and 
2'17 and vest them in the Tribuoal. 

As far as composition is concerned, 1 
must tell thIS Hon. House that In write peti-
tions filed before the Supreme Court and 
writ petitions transferred from the High 
Courts to the Supreme Courts, their Lord-
ships of the Supreme Court were pleased to 
observe that in their view it would be better 
jf the -:Sranches were composed of one judi-
cial member and one administrative member. 
Government looked into it and accep:td the 
suggestion. We aJso bdieve that instead of 
having three members on the Benches, it 
be adequate to have two members on each 
Bench, one jndkiat member and one admi-
nistrative member. In fact Hon. Members 
know that even today in the High Courts 
most service matters are heard only by one 
learned judge. In rare cases, an original writ 
petition is heard by Bench consisting of two 
learned judges. Only in very complicated 
cases involving grave questions of constitu-
tional law, is the matter heard bt the initial 
stage, by a full Bench of three judges. There-
fore, we have provided now that each Bench 
of the Tribunal will consist of one judicial 
member and one administrative member. It 
is not as though such a pattern does not 
prevail in other Tribunals. For example, in 
the Income tax Appellate Tribunal, there are 
two members, one judicial member ar. one 
accountant member and persons who go to 
the Income Tax Appellate Tribunal for 
rcHef have found this arrangement very satis-
factory. We believe that this arrangement of 
one judicial member and one administrative 
member wiH be a very satisfactory arrange-
ment. The Bench wi]] bring to bear upon 
the cases, judicial experience, judicial know-
ledge and understanding of the law, as well 
as administratIve experience and understand-
ing of the working of the system of lovern-
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ment and understanding of the working of 
The rul~s and understandiotz of the practical 
implications in deciding service matters. 

,fl, 

We have also taken tbi" opportunity to 
provide an additional forum to those 
Government servants who are also workmen 
within the meaning of the Industrial Disputes 
Act I think. Han. Member Shri Ajoy Biswas 
has completely misunderstood the scope of 
this provision. As the provision originally 
stood, a Rovemment servant who is also a 
workman within the meaning of the Indust-
rial Di~putes Act was not governed by the 
Administrative Trib"unals Act in regard to 
such mltters in r~spect of which he is gover-
ned by the Industrial Disputes Act. 

Sir. T confe~s that that provision was 
rather ambiguou'ily, worded. One could 
argu~ that all that wa.;; kept out was a kind 
of case which would fall under Section 2 A 
of the Industrial Disputes Act. One could 
also contend that every matter for which 
provision is made in the Industrial Disputes 
Act was kept out. Sir, Hon. Menlbers know 
that the procedure for making, a reference of 
a dispute to the Labour Court or the Indus-
tria I Tn bunal is a cumbersome procedure, 
and I do not think it is less cumbersome in 
the State frum which Hon. Member Shri 
Ajoy Biswas hails. Today, we have provided 
an additional forum by which a Governn1ent 
servant who is also a workman as a matter 
of right, cao take his dispute to the Tribu-
nal. . He need not go before a conciliation 
officer. he need not wait upon the Govern-
ment to make a reference. he need not have 
a union espousing hi~ cause, he need not do 
the 100 things required under the Industrial 
Disputes Act. He will have his dispute 
adjudicated by the Tribunal, as a matter of 
right.. J think this is a far·reacbing provi-
sion - a tremendous improvement upon the 
parent Act. and Hon. Member Jik~ Shri Ajoy 
Biswas who champions the rights of the 
w~rkjng class ~hould welcome this provision 
heartHy. 

Finally, we found that some small States 
found it difficult to, establish separate TrIbu-
nals, In fact.. it would have been wholly 
uneconomical for the Cenlral Government 
to set up a Bencb of the Central Tribunal in 

a small State like Himachal Pradesh. It 
would also be wholly uneconomical for tbat 
State to set up its own State Tribunal to 
deal with the service matters of the State 
Government employees. We have. therefore, 
taken this opportunity to tuke power to 
designa.te Members of a Bench of the Central 
Tribunal as the Members of the State Tribu-
nal with the consent of the State Government 
and if they so desire. and the (ontra power 
to designate the Members or· the State 
Tribunal as the Members of the Bench of 
the Central Tribunal. This will save money; 
it will give the tribunal adequate number of 
cases to deal with in a year, both the 
Centrai Government employees and the State 
Government employees would approach the 
same Members of the two Tribunals. Sir. 
some minor clarificatory Amendments have 
been made to get over some problems wbkh 
had been made to get over some problems 
which had been posed by some cases pending 
in the Courts. For example, whether the 
word II Union" included "Union TeTritory". 
Obviously, it does. And we have taken the 
opportunity to clarify it. 

Regarding lccation of a Bench in New 
Bombay, the question was whether "Bombay" 
included "New Bombay". Whether "Delhi" 
included "New Delhi·. We· have claTified 
that. I think. it is a non-controversial 
Amending BiIJ and I commend this for con-
sideration and adoption by this House. And 
I de sincerely hope that the House would be 
able to pass this Bill without dissent or 
reservation. 

MR. DEPUTY SPEAKER 
moved: 

Motions 

"This House disapproves of the 
Administrative Tribunals (Amendment) 
ordinance, 1986 (Ordinance No. I of 
1986) promulgated by the President on 
the 22nd January, 1986." 

"That the Bill to amend tbe Adminis-
trative Tribunals Act, 1985, as passed 
by Rajya Sabha, be taken jnto consi-
deration." 

SHRI SHANTARAM NAIK (Panaji): 
Mr. Chairman, Sic, at the outset, let me say 
that the Amendment which is proposed is 
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really req .... ared and it will be dQing a very 
good service to ihe main Act by improving 
the legislation to a great extent. 

Shrl K. P. Singb Deo. then Minister in-
cbarge bad submitted J in the Lok Sabba at 
that time that "it is estimated that there are 
at preseot over 63,000 cases-to be exact 
63,880 cases - relating to Central and State 
Government employees which are pending in 
various High Courts all over the country." 
The setting up of Administrative Tribunals 
to deal exciu')ively with service matters would 
not only reduce the present burden on the 
Courts thereby enabling them to devote more 
time to other cases, but also provide speedy 
relief to Government employees for redressal 
of their grievances relating to service matters. 

In fact, the object of the main Act is 
such. But may [ mention the case of the 
Union Territory of Goa, Daman and Diu in 
this context? You will see, we have a Bench 
for Bombay Higb Court established at 
Panaji. Matters under Article 226 of the 
Constitution can be dealt with by that Bench 
speedily. M..lY be the other High Courts in 
the country take time to dispose of tbe cases 
pending with them. But any Government 
employee in Goa could have the redressal of 
his agrievances in respect of such matters 
within a short span of time, of six months 
or a maximum of one year. 

In respect of this Tribun~l, we are now 
attached to Bombay; and Government 
servants will undergo a lot of suffering if 
they have to go ali the way to Bombay for 
the purpose of filing of applications and 

. setting the process in motion. You can under-
stand ,bow much hardship it will cause to a 
GovernOlent employe'e in Goa. 

In tbis context, I request that a Bench of 
any of the Tribunals be established at Panaji, 
to solve this problem. If tbis is going to 
take some time, I will earnestly rt;quest you 

, to restore tbe jurisdiction on the Bombay 
Bench till the time the Tribunal starts work-
ing. Otherwise, because of procedural rea-
sons, " it wiU .. tak" ,i~ months to one year, 
and da,qlage wiU be done to the interesu of 
Oov ... :nment servants. 

ahd Alimlntstratlv. r,.thunlll, 
(~~j.) 1rill 

Aa it is,. y·ou know tbat~. far. u reoruit-
. ment to ocna in posts are oonoel'1lcd, it ,is, done 
by ~PSC. It is tbe UPSC wbicb,recruits people 
in Goa. They have to go to Delhi for the 
purpose of appearing before UPSC. So, 
nothing with respect to service matters is 
taken up in Goa. In respect of redressal of 
grievances also if they have to go miles away. 
it will be~ome a problem. This may kindJy 
be considered. 

I would like to tell the Hon. Minister 
that in fact, since Portuguese times, we have 
an administrative Tribunal in Goa. It was 
earlier dealing with certain other matters. 
But now that I'ribunal has been re-consti-
tuted and it deals with tenancy and rent 
matters. I suggest that the same Tribunal 
may be re-constituted with sufficient addi-
tional members; or even a separate Adminis-
trative Tribunal can be coustituted. The 
Goa Tribunal is already functioning with a 
different jurisdiction aod different powers 
vested in i.t, under local Statutes. 

If any Administrative Tribunal is to be 
effective, then the recruitments rules of 
Government servants have also to be stream-
lined. 1 know you are doing considerable 
work in this respect. But in certain States, 
if you go to any Government. Printing Press, 
you will not even get a booklet containing 
the recruitment rules in respect of Govern-
ment servants. Government servants are not 
aware of their rights, and rules governing 
their service matters. So, if rules pertaining 
to Government servants are 'available, these 
rights will be known to them, and this may 
avoid unnecessary litigation i.e. if these 
rights are made well kn,C:>w0, and are well 
circulated among the people. 

I want to strengthen tbe whole structure 
of administrarive tribunals. Character Rolls 
and Confidential Reports are maintained by 
the State Governments bocaqse promotions 
are based on the Character Rolls. In most 
of the States, I believe there are no Statut" 
governing the writing of Character Rolla. 
Except All India Services, we do not have 
any rules about how Character Rolls of 
Government Servants are to be writtell. 
This gives rise to so much of litigation' with 
regard to service matters. If these rules are 
well laid down, and correctly explained .. 
Government aerv.ntl. it may reduce litiS.-
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don Sometimes even b i&ber officers 'do not 
know bow to write a Character RoU. For 
example, once an officer wanted to write a 
Cbaracter' . Roll on an employee ,workidg 
under him. 'n fact, that employee was 
working very bard. 

In fact, he want that this thing should 
be noted in his character roll; be wanted 10 
say that be was doing a good job. But the 
officer wrote there, Mr. A worked hardly; in 
the sense he wanted to say that he worked 
bard, but he wrote in the character roll that 
he worked hardly. I am just pointing out 
this to you to show how it makes a diffe .. 
rent types of notings which are written in 
the character rolls by different officers, which 
makes different things for different Govern-
ment Servants and interpretation of various 
courts by their things Therefore, there is a 
need to stre'lmline the procedure of writing 
chatacter rolls. I know you are doing a lot 
in this field and you have put great efforts 
in this. Unless this aspect is strengthened, 
our whole structure of the tribunal may not 
be that effective. 

You have also framed rules and tbey 
provide for interim injunction. As far as 
filing' of appI'icSltions before this tribtimil is , 
concerned, the rules state, in fact, the law 
itself says that a certain set of applications 
with all the documents are to be filed along 
with a full size empty envelope. Wbieh 
tribunal or a court of law would require even 
an envelope to be given along witb tbe peti-
tion? It is possible, but is it so essential 
that this should be mentioned in this statute 
that a full size empty envelope should be 
enclosed along with the papers. You may 
kindly consider this beca~se u,ltimately these 
are minor things which tbe tribunal itself can 
look into. 

Normally the tendency is to make justice 
cheaper. In the High Court, a petition can 
be filed 00 Rs. 2 stamp paper. Now, these 
caleS are with respect to Government 
Servants; some of them are very low grade 
Government Servants. When a writ petition 
can be filed in, ,tile High Court on a Rs. 2 
stamp paper, why Rs. 50 are charged for 
fiJina an application i?efore the tribunal with 
,~he rc;quirement, of an empty full aize cnve .. 
lqpe and a SAt of papers? We have to make 
the justice cheaper. Now-a-days, R •• 2 aDd 

Rs. SO matter. Otherwise also, the Govern-
ment Servants have to spend a lot, but it 
makes all the differebce in the sense tliat you 
are taking away the jurisdiction from tile 
High Court wbich criaraes a nominal fee and 
!i~ing it to the triburiid, special tribunal 
wb'ich deals with matters of Government 
Servants by chatgitJg a f~e of Ri. SO; it 
does not look to be fair. You may kindly 
review this aspect also. 

There are so many matters which are in-
volved in the service litigations. There are 
very crucial issues coming up befoie this 
tribunal. If there is a matter w'hicn the tri .. 
bunal finds very crucial or if there is a 
matter where a constitutional issue of gre~t 
importance is involved, 1 think tha t should 
be provided in the main Act for referring the 
matter to the Supreme Court of India, be .. 
cause service matters involve a lot of consti-
tutional fllatters, and therefore, the highest 
tribunal should reserve such matters wher·. 
ever issues of constitutional and ,great im .. 
portance are coming before tbis tribunal. 
And then consequently some Ilspects of 
financial burden on the part)' especialJy the 
gov~rnn:tent servant will come. In such cir-
cumstances, I would suggest that in case the 
,matter is referred to the Supreme Court and 
if the party, that is the government servant 
before the tribunal is unabJe to bear the ex-
penses of litigation before the Supreme 
,Court. he should be given the legal aid espe-
cially to appear before the Supreme Court~ 
the legal assistance in the matter should be 
given to him. 

[Translation) 

SH~I K. N. PR.ADHAN (Bhopal) : Mr. 
Chairman, Sir, I welcome the Amendment 
Bill presented by the Hon. Minister. It is 
highly commendable. Some improvements 
have been effected in it. There is no point in 
objecting why this ordi.nance was promulga-
ted just before the session. Actually there 
were some suggestions of the Supreme Court 
'and 00, of the ~ggestions was that there 
should be a judicial member in it. A good 
suggestion sbould be implemented at the 
earliest and there should not be any objecticn. 
to it. By including a judiCial member in the 
. tribunal~ its credil?ility among" the people wijJ 
increase. It pajDed me when Sbri Ajoy Biswas 
opposed the Bill duriol bis specch. 
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So far as safeguarding ~f the interests of 
the workers and granting rights to them is 
concerned, you will not find an example in 
any country wher~ the Government its~f 

, granted so many rights to the workers and 
the employees and safeguarded their interests 
to this extent. 

I would like to say to my colleagues 
who are opposing the Bill that if the form of 
Government of that country changes in 
accordance with the ideology of the party to 
which they belong, th!' rights, which they are 
enjoyin~ here will not be available to them 
any longer. 

SHRI BASUDEB ACHARIA (Baakura) : 
There they have no such problem. 

SHRI K. N. PRADHAN: They do not 
bave a magic wand there. There no· one can 
speak out; how can one ventiJate one's grie-
vances ? You have made it a point to oppose 
every good measure. 

Just now the Hon. ~1inister has stated 
that some categories of workers can raise 
their problems under the Industrial Disputes 
Act but the procedure is very complicated. 
Moreover, there will be two types of judge-
ments on a similar set of facts. This will 
create an anoma1y. You have given them a 
very good facility and saved them from a Jot 
of botheration so that their problems are 
solved and they get justice. But we win also 
have to see th.lt there must not be any 
anomaly. 

Similarly, you have established some 
Division Benches and some more benches 
are proposed to be established. For this you 
have laid down the principle that Division 
Benches will be opened only in areas having 
permanent Benches of High Courts. But at 
maoy places where there are permanent Divi-
sion Benches. they are not being opened, e g. 
no Division Bench bas been opened at Panaji. 
The basic thing is that it is necessary to open 
such Beaches for securing inexpensive and 
easi1y available Justice to the people. In this 
connection I would like to give a suggestion. 
Incidentally, Madhya Prodesh is a state in the 
country where there is neither High Court 

nor Division Bench of the High Court. 
Jaswant Singh commission has, of course, 
submitted its report. We shoulq keep it in 
mind that the seat of the Government and 
the seat justic should be at the same place. 
In many cases, the Government is a party to 
a case and the officers have to attend the 
court with files. To avoid this inconvenience, 
decision will have to be taken for the estab-
lishment of a Division Bench at Bhopal. 
Till such time as the Division Bench of the 
High Court is established, you must keep in 
mind that the employees of Bhopal. which is 
the capital of the biggest state, should get 
justice easily. 1 would request that this con· 
dition may not be implemented f01' the time 
being or at least there should be except ion 
in this case so as to secure benefit for the 
nla~imum number of employees. With these 
words, 1 would again convey my thanks to 
the Hon. Minister for accepting the necessary 
amendments without delay because it is better 
to accept good suggestions immediately. If 
you had accepted it a little later, it would 
not have made such difference but you have 
accepted it immediately so that the employees 
may get justice' speedily, the anomalies may 
be removed so as to enhance their faith. You 
have done the right thing, For this, you 
definitely deserve congratulations. 

With these words, I support the Bill. 

[English] 

SHRI ,RAJ MANGAL PANDE (Deoria) : 
Sir, this is a very welcome measure. This will 
facilitate 'speedy disposal of thousands ar,d 
tbousands of cases pend ing in high Courts. 

J think9 an Members present bere, are 
conscious of the fact that it is the low paid 
employee who suffers the most when his 
service conditions are affected and relief is 
not granted for many years to come By this 
measure, we hope, tha t : he will be able to 
have the relief within the shortest possible 
time and he will be happy to see that a 
bright future lies before him and his children. 

This is not some thing Dew. There was 
already an Act and against this Act, there 
were certain misconceptions in the mind of 
judges of the Supr'?_me Court. They suggested 
certain chanBes to be made in this Act Up-
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till DOW the practice bad been that if a 
Central Government employee had any com .. 
plaint or grievance, be' could either 80 to 
tbe Tribuna.l or the High Cuurt under Article 
226 of the Constitution or the Supreme 
Court under Article 32 of the Constitution. 
AU the three r~medies were there. And the 
result was that there was virtually an option 
with the Central or State Government em-
ployees to seek the remedy in any of the 
Courts. Now, by this amendment, it bas 
been clearly amplified that the Central or 
State Government employees are required to 
go to the Administrative Tribunals. Unless 
they exhaust all the processes, the Supreme 
Court or the High Court will not listen to 
any grievance or complamt. The High Court 
jurisdiction under Article 226 of the Constitu-
tion has been taken away. I know for certain 
that in High Court service matters were 
pending for five to six years. Even a Class 
III or IV employee getting about Rs. 700 
or Rs 800 used to spend about Rs. 10,000 
to Rs. 15~('OO. The result was tbat even 
after their r~instatement and getting back 
all their emoluments, they had virtually col-
lapsed either socially or by other way. So, 
I am grateful to the Minister concerned, who 
has brought forward this welcome measure to 
see that justice is done to those people who 
had suffered a great deal. Now, they will 
have sigh of relief at the bright future before 
them. 

There are minor changes proposed in the 
Bil1. Earlier it was Corporation. Now, they 
are including corporations. and societies coo-
trolJed by the Government. There are certain 
other very minor changes, regarding a Judi-
cial Member and a Non-judicial Member. It 
has been suggested that the Judicial Member 
will be appointed in consultation· with tbe 
Chief Justice and a Non-Judicial Member 
must be of the status of not less tban Addi-
tional Secretary with two years experience, 
or a Joint Secreta~y with not less than three 
years experience. So, it gives a clear guarantee 
to al1 tbose people who bad some kind of 
apprehension that in service matters, the 
absence of a Judicial Member did not give 
them such kind of relief which they will get 
now, though they were virtually satisfied tbat 
they could get the relief otherwise by this 
Act. So,.I am grateful to tbe Minister who 
has brought forward this Bill. Tho Bill do~ 

not need more discussion. It should be passed 
and I shall request the House to pass it. 

(Translation) 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Chairman, Sir, why ~as this question 
arisen? What was the necessity to frame such 
a law? When all tbe Chief Secretaries bad 
assembled here, our Prime Minister had said 
one thing: 

[English) 

·'The Prime Minister Rajiv Gandhi 
said here on Thursday that our endea ... 
vour bas to be not only to 1 edress tbe 
present grievances of the people but 
also to modify the eDt ire ~ys~em in 
a manner which wiU prevent such grie .. 
vances from arising in the future". 

I TrcJnslar ;0111 

What is its reason '! The reason is that your 
Go~ernment do Dot have the capability to 
frame rules and regulations. Recently, you 
passed an Act, but within a few months you 
had to bring forward amendments to it. The 
Committee on Sub-ordinate Legislatit)fl sub-
mits its recommendations about the rules and 
regulations framed by the Government. 

[English] 

But they take years together to give reply. 
Whether those rules and regulations are in 
accordance with the Act or not, they do not 
care. 

[Trans/at ion) 

Wbo is framing rules and regulations in tbe 
Government? A U. D. C. just copies tbe 
old rules and regulations. I was going through 
this article. It has been mentioned in it : 

[English] 

This article was written about the 
occasion when all tbe Chief Secretaries met 
together in Delhi. The article says: "The 
participants called for the r.implitlcation of 
the rules and procedures as well as a review 
of the controls and regulations, in order to 
review the conduct of the officials and those 
seeking clearances". 
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[Trans/ alion] 

Can you not find out some way to frame 
properly the rules an4: reg"l~tioQ9 already-
m~4e ,1 What YQU ~o is-

lEntils") 

Fir~t you frame the rules, then they are vet-
ted by the Law Department and' then' they 
are placed on the Table of the House. 

[Tron.dalion] 

Sometimes even rules are not framed. 

[E",lIsh} 

Even the Act is passed but the rules are not 
framed. 

[Trarulat ion] 

Sometimes regula tions are not framed. 

[Engli.,h1 

I am giving yoU one instance. I do Dot 
want to. go. ~.l}t9. tb~; details, Ilnd y~.u will not 
aJlow ~~ ~~6q ~q. d9 tQ¥t. I am just reading 
this Act. This is Import and Export Control 
Act, 1947. Mr. Chairman, you will talc ipte-: 
rest in seeing what this Act says and what 
ar~ tbc ... c,ules ftam~ by the . GoverDQle~t .. I 
w~a~ tp .p~ipt. out ~nJy one. or t,wo instancc. 
W~t i~ S~y'$ i~ ,mis., ,Tqc,. dCfiqitiQIl: i$, liven. 
in the Act. 'Act' means the 'Imports and' 
Exports (Control) Act, 1947. Now, what are 
the subordinate officers doing? Wbo a(Q t~ 
subordinate officers ? This is defined i~ the' 
Exports Control Order, ·t 917 • I.,. would like, t()T 

read out to y.OU· what. it say,. It, says as, 
follow. : 

"Chief Controller of Imports and Ex-
ports includes Additional Chief CC)o", 
tr:olle~ of ¥nRorts aJld, ,Exports, Exp..or,~. 
Co~w"sio~qr;, jn, t~. Offir;e ,9( ,thQ\ 
C~f, Cqp.~r.plJer. pf I.mPOfta 8.J.ld Ex~·. 
por~i, .. a. Jqi41t C;;J;ai~f COQtFol~~ri O( 
I~ports ~Jld .~:u?o~t~. a, Dt(PJl~ f f;hi~t: 
COtltr~lq" 'qf., .:I~p9.rts aQd ,EJPQft,~ 
A$,is~ll.t ~ief, CQOttr~U~r of Imp,£lrts' . 
and Exports and C~otJ';¢lf;r of ImPQrts. 
and Exports." . d.. " 

Sir. who has given them powers? We 
b~ve. never give'n tf· em the powers. The 
Attorney- General says that Y,ou cannot 'go 
be.}'~~d the score of the Act. But you do it. 
yo~ go beyond the scope of the Act. 

(Trans/at ion] 

When Govemment do not frame rules, regu-
l~t~9ns 81ld by-laws according to t~e constitu-
tion. it gives rise to more litigation. There 
q.re seye~~l definitions under i~! 

[English] 

I was the Chairman of the Committee in 
1982. I would like to read a few lines. The 
Committee is miniature Parliament. 

[Tr01ls1ation 1 
I would like to submit to our new Minister 
tor Administrative Reforms that he should 
(r.ame rules. regulations. procedure and by-
laws properly. It is very essentia1. The Com-
mittee has·given a suggestion in this regard: 

[English) 

The Committee trust that tbe Mi:1istry 
will give a serious thought as to how to re-
move frustration and hardship among the 
promotee officers. The Committee hope that 
the Government would see that aU the officers 
work happily for the good of tbe people and 
tbe COUQt~y aJ 1arse. 

l Trall,dation] 

The bigb .oijicials of tbe Government ar~ 
not capable of worldn.8 at a quicker' pac~.' 
Tbey call work only"wben .~tf()tl8' administra-
ton are.s ap"oiot~d. I w01,lld·1ike to tcll you 
what die SnpJ;'tme Court has. said about it. 

SHRI RAJ KUIvlA~ RAI (G.h<;lsi) : Is 
it not .tr~ceable ? 

SHRI. MOOL CHAND DAGA: It 
would. ~k~ one more minu'te, I w~~ld read 
it ollt to you.' \ 

, S~RI'R~J,KU~A~ RAI: Sjr, w~ want 
to listen to bim. I. ' " 

siiR:1 NlOOL CHAND DAGA: The 
Suprem~ Court bas further Said ~ 
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{English] 

Why dontt you make certain amendments 
to the rules ? 

It is stated on page 38 of the Twelfth 
Report of the Committee on Subordinate 
Legjslation : 

CCln the ligbt of the observations of 
Supreme Court. the Committee is of 
the view that the Government should 
consider an alternative suggestion of 
revising the ru1es in a m~nner which 
should provide for a time bound pro-
mntion according to which an officer 
should be promot~d to the next higher 
grade after a certain period of his effi-
cient and honest service, e.g. after 
every 5 to 10 years and such promo-
tions should not depend upon the 
quota or the rota or the resu1 tant 
vacancies and so on." 

(Translation] 

Have you made any enquiry after the recom-
mendation of the committee? 

[English] 

This is a Report of 1982. Four years have 
passed. 

[Trans/at Ion) 

The Government have not taken any action 
on that report and as the rules and regula-
tions ot the Government are not framed pro-
perly, the number of court' cases increases. I 
would, therefore, like to request you to draft 
the laws properly so that the people could be 
benefited. 

There is one thing more. How many 
months woul~ these Tribunals require to deli-
ver their judgements? Is there .any time limit 
for this? After the framing of these rules 
and regulations, thousands of eases would 
come up' and people would also go to the 
courts. Wbo ,are the . people who go to the 
courts these days? Only tho$e employees ao 
to the courts at present, who have other' sour-
ces of income ; otherwise 'most of other peo-
ple do not want to go to the courts. 

SHRI RAJ KUMAR RAJ: It is not 
correct on your part to say that an tbe cor-
rupt and dishonest people go to the Supreme 
Court or T.ribunal. Good people ~lso go to 
the court. who have some grievance and they 
,seek redressal of their grievances from the 
court. 

(Translation) 

AN HON. MEMBER : The corrupt peo-
ple are never entrapred. 

SHRI MOOL CHAND DAGA: They 
are not entrapped. What it happening these 
days is that no action can be taken against 
the officers. He cannot he su~pended. If he 
has done anything wrong, can he be suspen-
ded? 

(English) 

It is stated in Comm~rce dated February 
16, 1985 (p.293) as follows: 

"In the discussion of Indian public 
administration one fact of cardinal 
importance is overlooked that tbe offi .. 
cers belonging to the all-India services 
enjoy virtually absolute immunity aga-
inst punishment. No Chief Minister 
has got the powers even to suspend, 
far 1ess to dismiss. an officer belonging 
to the Indian Administrative Service 
or Indian Police Service. The fear of 
losing a job, for which persons in other 
walks of life might be prompted to 
make compromises, is absent in the 
top civil servants in the country. If, 
nevertheless, there is so muct~ of cor-
ruption and indolence among the top 
civil service, it is a matter that requires 
some special consideration. 

[TranJlalion] 

If a collector is found to be indulging in 
malpractices, the Chief Minister does not 
have the power to susp~nd him. How much 
power do you want to delegate to the 9fficers? 
You provide them advance for purcbage of a 
motor car or a convoyance. Tbey are provi-
ded house building ad vance to the tune of 
more than Rs. one lakh. They have got the 
facility of telephone and staff car. I would 
like to say that they might be provided even 
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more facilities, but 1 would like to submit 
that they should work with honesty and dedi-
cation. 

[EngUlh] 

MR. CHAIRMAN: Mr. Dags.. you will 
continue after the Statement by the Minister. 

13.58 hrs. 

STATEMENT RE : ESCAPE OF 
PRISONERS FROM TIHAR JAIL 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAJRS (SHRI RAM NIWAS 
MIRDHA) : At about 2.50 P.M., on 16th 
March, 1986; the Superintendent, Central 
Jail. was informed by Deputy Superintendent 
Jail, lncharge Jail No.3. that some prisoner; 
bad escaped from Jail No.3. The Superinteo" 
dent, Central Jail, along with some officials 
rushed to the spot and an alarm was soun-
ded. The Superintendent found that persons, 
who were on duty at the gate of Jail No.3, 
were lying in a state of semi-consciousness. 
These included Assistant Superintendent, Jail, 
on duty. two Warders, and two Constables 
from Tamil Nadu Special Police. Tbe S.H.O. 
Janakpuri and Police Control Room as well 
as senior, officers were informed. Counting 
of prisoners was also undertakcn and it was 
found that the following 7 prisoners were 
missing and had escaped : - ' 

1. Charles Shobraj S/O Hoth Chand 
(U/T). 

2. Laxmi Narain S/O Ooman Singh 
(U/T). 

3. Ajay Singh S/O Vijay Singh (U/T). 

4. Brjj Mohan S/O Lokman (U/T). 

5. Bajrang Lal S/O Ram Gopa] (U/T). 

6. Bhola Ram 5/0 Rati Ram (Convict). 

9. Dinesb Kumar S/D Jiwan Singb (Coo-
viet). 

The staff 00 duty at the Main Gate of 
Jail Na.3 in varyina state of uDConsciousness 
were taken to Jail Hospital and tb'ereafter 
shifted to Ram Maoobar Lobia· Hospital. 
Further facts of the case will be known when 
these people make statements. 

On receipt of tbe information, the Police 
Control Room immediately flashed messages 
to all the other States and declared a Red 
Alert and started a bunt for the escapees. 
Through Interpol, information bas also been 
sent to other countries. 

Seven Jail officials including one Asstt. 
Superintendent, Jail, 4 Warders and two Con-
stables of Tamil Nadu Special Police have 
been arrested. Eight Jail officials including one 
Deputy Suprintendent of Jail No.3 and o~e 
Assistant Superintendent, four Warders besides 
two Constables of Tamil Nadu Special Police 
have been placede under suspension.' The 
Police have also registered a case and is 
conducting investigations. The Lt. Governor. 
Delhi who also visited the Jail has ordered 
an enquiry to be conducted by Sbri S.D. 
Lakhar, a senior officer of the Delhi Adminis-
tration~ and at present Chairman, Civil Sup· 
plies Corporation. He will be assisted by Shri 
B.L. Anand, an Adoitionai District Magist-
rate. The term of reference of the enquiry 
are as follows :-

(a) To determine and inquire into the 
sequence of events and the circums· 
tances leading to the e~cape of 
Charles Shobraj and six ather priso· 
ners from the Central Jail .No.3, 
Tihar, New Delhi, in the afternoon 
of 16th March, 1986. 

(b) To fix responsibility for negligence 
or lapses, if any t on the part of the 
officials and security personnel pos-
ted at the Jail. 

(c) To determine the shortcomings and 
weaknesses in Jail Administration 
and to suggest remedial measures 
therefor. 

(d) Any other matter having bearing on 
the security and safety of the Jail. 

The report will be submitted by the 
Enquiry Officer within one month. 
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14.83 hrl .. 

STATUTORY RESOLUTION RE: DIS-
APPROVAL OF ADMINISTRATIVE 

TRIBUNALS (AMENDMENT) 
ORDINANCE 1986 

AND 
ADMINISTRATIVE TRIBUNALS 

(AMENDMENT) BILL-Conld. 

[English) 

MR. CHAIRMAN: Shri M. C. Daga 
to continue. 

PROF. MADHU DANDAVATE: Mr. 
Chairman, one submission. 

MR. CHAIRMAN: There can be no 
submission on the statement. 

PROF. MADHU DANDAVATE : For-
merly, when a similar case took place when 
Walcot escaped and ran away, there was an 
adjournment .. rnotion. All] am suggesting is, 
there should be a discussion on the statement. 
We have already given a notice. 

MR. CHAIRMAN: Hon. Member have 
mentioned it in the morning. The Speaker 
wiJJ decide it. But there can be no discus-
sion on the statement made by the Minister 
now. 

PROP. MADHU DANDAVATE: But 
you communicate to the Minister that he " 
should be ready for the discussion. Other-
wise, be may also escape from tbe House! 

SHRI BASUDEB ACHARlA: The 
notice for adjournment-motion should be 
allowed. (Interruption,) 

MR. CHAIRMAN: The Speaker will 
decide it. 

Yes, Mr. M.e. Daga to continue. 

[Translation] 

SHRI MOOL CHAND DAGA: I ,was 
requesting as to whether you will tell us by 
what time your Administrative Tribunal will 
give its judgement? Will you fix a time limit 
for it? Or here also, as in the Hiab Courts 
and the Supreme Court. the cases will re-

main pending? Will its procedure will be 
similar to that of the High Courts or. tb. 
Supreme Court or you wilJ simplify it? Will 
the people be allowed to engage a lawyer or 
not·? All these things should be intimated 
to us. 

I once again submit that if you appointed 
officers in these Tribunals. they will not be 
able to give right judgements. I can say with 
authority that if Joint Secretaries are 
appointed in the Tribunals, the judgments 
will not be of the same calibre as delivered 
by the High Court judges should be posted 
in the Tribunals. They should decide the 
cases. Your Administrative Officers should 
not be posted them. 

(English) 

SHRI THAMPAN THOMAS (Maveli-
'kara) : Sir, tbis Administrative Tribunals 
(Amendment) Bill is necessitated because, 
earlier you have not looked into the lacuna of 
the Act. Aghin, there will be problem in this. 
Delayed justice is denied justice and even in 
this process, which we are now formulating 
with regard to administrative tribunals, there 
should be some mandatory provision where 
the court is bound to give a decision, regard-
ing the tinlc factor for a decision of the casco 

As regards the constitution of this 
tribunal, you are giving position to a person 
frorr.. the Joint Secretary's rank from the 
administrative side. According to the promo-
tion rules in the Government, a person who 
has no judicial experience can become a loint 
Secretary. In effect, a person is also included 
in the AdminIstrative Tribunal and finaJly 
decides the matter which may have an 
adverse effect on the decision tbat may not 
be judicial. So, there is every possibility of 
getting diluted the judicial pronouncement of 
an administrative tribunal. 

The second point is you are taking away 
the High Court's right under Article 226 to 
decide this matter and putting it to a body 
of tribunal where you are brinsiog the 
administrative tribunal. Therefore, the 
Government should make sufficient safcauard 
to see that justic:e is not denied and also per-
sons, even though corning from the admiois-
trative side as Joint Secretary, should have 
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judicial experience Persons who are promotccs' 
from the Government wbo come up to Joint 
Secrctaryts rank may not have this experience. 
My submission is that it should be made 
clear that a person who works in the 
Administrative Tribunal should have the 
judicial experience. 

The next point which I would like to 
highlight is the jurisdiction which you are 
now intending to bring behind the adminis-
trative tribunal and how tha t is going to 
conflict with the other main laws of the 
country like the Industrial Disputes Act or 
other laws which govern generally the classes 
who are employed. Industrial Disputes Act, 
it is said, will not, in any way alYect us. The 
Act is such and the Amendment is also 
brought to take care of the provisions of the 
Industrial Disputes Act and how that is serv-
ing the service conditions of the employees. 

I would like to point out that Industrial 
Disputes Act is mainly an approach of the 
industrial law to the collective bargaining 
purposes. 

14.00 Ius. 

[MR. DEPUNY SPEAKER in the Chair] 

Where there is trade union and collectively 
they bargain for otbers, there is a decision 
whi~h is arrived at by the strength of tbe 
working class. You have brought railways to 
the jurisdiction of the administrative tribunal 
whereas the railway, is enjoying the right of 
collective bargaining, where there is the 
organisation of trade unions and a permanent 
machinery wbich is called PNO machinery 
wherein the railway union, representatives of 
the officers as well as representatives of 
the workers assemble together and decide 
matters pertaining to their service througb 
negotiations. Now because you have referred 
this matter to administrative tribunal, this 
will bave a direct contradiction and conflict 
with the right of working class to collectively 
bargain. These two Sections which you have 
taken in are. one the Defence Services and 
the other is the R.ailway Services whereas the 
civil and defence also comes under the 
administrative tribunal. They arc also permit-
ted the trade union right and the jurisdiction 
of the administrative tribunal will bav~ to be 

enquired into and the ri"bt of the workers to 

, 

organise and coUective)y barpin for their 
rights will have to be protected. 

The area whicb is liven for tbc operatioa 
of these administrative tribunals is a wide 
area which you have given. This is a larger 
area. Perhaps the tribunal may Dot be able 
to do justice to their work. Various States 
are put in one administrative tribunal. In 
such cases, sittings of these tribunals are not 
possible. You are only eDvisaging a camp 
sitting of these Iribunals. I have alre,dy 
touched that point. In Cochin this Tribunal 
is sitting only occasionally and there are a 
number of cases. One of the High Courts in, 
India where a large number of s,ervjce matters 
are pending is the Kerala. High Court and the 
number of cases has been reduced because 
cases under Art. 226 are diverted to the 
Administrative Tribunal. But the Tribunal is 
not having frequent and continuous sittings 
in Cochio and they are oot he~ring the 
matters and delay occurs in getting orders 
from the Tribunal. Therefore, I say the deci-
sion by these Tribunals will be further 
delayed and the aggrieved persons may not 
get justice in these matters. 

Another important aspect is that you are 
only bringing recruitment and service condi-
tions and various things which come under 
their jurisdiction before this Tribunal. One 
of the main factors where we used to go to 
the Higb Court under Art. 226 in service 
matters is the policy decison of the body. 
You have brought the corporation, societies 
~hich are registered under the Societies 
Registration Act, not the co-operative 
societies, departments, Railways and other 
institutions under the jurisdiction of the 
Administrative Tribunal, whereas under Art 
226 when in' a policy matter where there is a 
mala fide in the mind of the administrative 
h~ad of a Department or suppose a Board 
of Directors of a corporation. which are 
possible to be chal1enged, naturally the 
resultant is that of a service condition of the 
employee and an employee could go under 
Art. 226 to the High Court. Now, since the 
Administrative Tribunal is there and the 
employee can only approach the Tribunal and 
tbe Administrative Tribunal only goes 
through two things, that is the service condi .. 
tion and recruitment, the policy decision may 
not be in a position to be challenged. There-
fore, mala fide actions and violatiol1s of the 
stat~,Jtory provisions by the policy ma.fkers 
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may not be questioned before the A~inistrJl. 
tive Tribunal. Therefore, my submiS$ion is 
that, since )'OU are ta.king .away tbe ri,ht of 
the worker to 10 to tbe Hish Court. you are 
reduciDg the remedy for these people to 
challenge it OD other grounds. Matters 
pertaining to thel r service and recruitment 
may be the Administrative Tribunal may 
take care of whereas at prescnt the employees 
who caD challenge it on the ground of mala 
fides, want of jurisdiction and such pertinent 
legal points and constitutional validity cannot 
go to the Administrative Tribunal on these 
grounds. Therefore, my submission that in such 
cases there should be sufficient safeguards 
which should be provided by the Government 
in these cases. Of course, I find yet you are 
on the trial and error method. Earlier you 
brought this and again you are bringing 
amendments in the light of the Supren1c 
Court decision. Further also there will be 
matters where you will have to bring in 
further amendments and we are waiting for 
the same. 

[Translat ion] 

SHRI ZAINUL BASHER (Ghazipur): 
Mr, Deputy Speaker. Sir, I support the 
Administrative Tribunals (Amendment) liilJ, 
198' presented here and through you I want 
to submit certain points to the Hon. Minister. 
It is an important st~p towards administrative 
reforms by tht; Government. Many of the 
employees working in the administrative 
machinery have genuine grievances, From 
small employees to big officers working in the 
administrative services often approach me 
and the other Hon. Memb'er of this august 
House with grievances about injustice done 
to them. We send letters to the Ministers 
quite often but the fate of these letters is 
that .• these are sent directly to those depart-
ments where injustice had been done with the 
complainant and where he had been the victim 
of the excesses of the bead of the department. 
On receipt of the letter, they prepare a reply in 
their own way and the Minister concerned 
sends that reply to us. The only difference is 
that this Jetter is signed by the Minister. But 
the employee does not get justice. If there is 
a machinery in every Ministry where grievances 
of the agareived employees, who are victims 
of injustice like supersession in the matter of 
senior'ity or wrong punishment. are heard and 
efforts are made to provide justice to them. 

I tbink it will benefit aU .the pe.rsoDs. That 
cell should be in the Department itself, 1 am 
aware that in several departments such con 
arc already working but there ' also they are 
I)ot workjng effectively and the employees do 
not get the opportunity to submit their case 
properly and they Bl'C not be&r~ properly. If 
their genuine grievances are redressed there 
itself, I think very few cases will come before 
tbese Tribunals and their burden will be ". 
lessened. 

SecondJy, the type of Tribunals beina set 
up in the Central administrative machinery 
now already exist in many States which have 
been set up by the respective Governments 
for their employees. I would request tbe Hon. 
Minister to pay attention to tho point beiDg 
raised by m~. I come from Uttar Pradesh 
and in our State such a Tribunal has been' 
working there for quite it long time. But what 
happens is that when any employee appro ... 
aches the Tribunal, his case is Dot decided for 
as many as 4 to 6 years. The rcaSOli is that 
the persons who are appointed as Presidiog 
Officers or Members leave after a year or two 
and new persons are appointed in their place. 
They start the hearing afresh. They too go 
and new persons come who start hearing the 
case ab initio. In this way in every en1plo)'ee's 
case it takes 5 to 6 years to decide the case~ 
whereas the employees go to the Tribunals 
with the hope of getting justice and relief. I 
am telling you this from my experience in the 
case of Uttar Pradesh Administrative 
TribunaJ, I think same is the position in other 
Stales also where Tribunale exist aod there 
also the same complaint must be there. 

Therefore, I want to submit that in the 
Central Administrative Tribunal being set up, 
a time limit should be fixed that the employee 
will get relief within a stipulated period. The 
case must be decided within that period. You 
may provide this in the Bill or through some 
administrative order. but this arrangement 
must be made. 

One more thing. Provision bas been made 
to appoint in these Tribunals persons upto 
the rank of Joint Secretary but it is not clear 
whether tbey will be retirrd officers or serving 
officers. If they are' serving officers tben 1 
think they will go elsewhere after two or 
three years; tbey will be transferred. On tbeir 
transfer. Dew officers will tak~ over and they 
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will start bearing the case afresh. They will 
Uke to hear the entire case and in this way 
once again a lengthy procedure will start. I 
have no objection in your appointing the 
Joiiu Secretaries or even bigher officers in the 
Tribunals because several administrative 
officers are good. Administrative officers too 
are good, honest and capable of doing justice 
but whosoever is posted here should be posted 
for at least for S or 10 years or be shou1d be 
a retired person. In no case it should bappen 
that a person who is to be shunted out for 
two or three years is posted in the Tribunal 
and when he is able to approach some high 
up,. he may be transferred and posted to a 
better place. It should never happen. That is 
what is ·happening in the States. We have 
this experience in tbe case of State Govern-
ments. Whenever they feel that an officer is 
bec oming inconvenient, they post him to the 
Tribunal and when that man is able to 
ap proach some high up, he is shifted from 
there to a better post. This is happening in 
the States. Therefore, I would request that 
when a personnel officer is appointed as 
Presiding Officer in the Tribunal, he should 
be appointed for a stipulated period and he 
should be able to work there for that period. 

Mr. Deputy Speaker, Sir, I want to say 
one more thing. Fortunately, the Minister of 
State for Defence is present here. You have 
not included Defence Services in it. You 
have included only employees of civil services. 
OUf Minister of Sta,te for Defence must be 
aware that many cases of the Defence 
personnel are p~ndjng in the Higb Courts, 
and the Supreme Court, though you do 
not want that these cases should go to 
the courts and there is no such provision 
also. But under Article t 26 of the Constitu-
tion they have gone to the Courts and sucb 
cases are pending in the Supreme Court. 
Tberefore. I request that if this work cannot 
be done through there Tribunals, than at 
least a separate TribuDal should be constitu-
ted for the Defence personnel in whicb 
Defenee personnel from Army,. Navy and Air 
Force may be appointed 8S Chairman. If it 
is done, the Defence personnel will feel that 
they are able to set justice against grievances 
concerning promotion, pay .. salaries and other 
matters aod such people will be able to 
approach the Tribunal in the hope of getting 

justice. Therefore, Mr. Deputy Speaker, Sir, 
through you, taking advantage of the opportu-
nity. I would request the Government that 
there is need to constitute a Tribunal for the 
Defence personne]. Therefore, one Tribunal 
should be set up for them also. 

Mr. Deputy Speaker, Sir, the entire 
structure is built on our administrative 
machinery, be it at the district level or the 
Central level. The implementation of all our 
policies is carried out by this administrative 
machinery. This is the machinery through 
which we can undertake development works 
and it is this nlachinery "hich looks after 
the administration and law and order in the 
country. Therefore, it l'lccds to be constantly 
improved. ,\\;'herever such a th ing exists, 
there is scope for improvement in that. There 
is need to set right the machinery which may 
bave gone out of order or developed some 
defects. All of us are aware that the bureau-
cracy is not functioning properly. It is not 
working the way it should be committed to 
the national int~rest and to the development 
and upliftment of peopJe living below the 
poverty line and the way it should have 
worked for them. Today a sizable number 
of bureaucrats holding" high offices in the 
Administrative service have neither seen 
poverty nor understood the rural life. They 
have not even been brought up and bred in 
Indian customs and traditions. Most of them 
are convent educated and they are not aware 
of the realities of tbe Indians life. Therefore, 
there is need to encourage the rural youth 
and the children of poor people so that they 
too get fair representation in these Adminis-
trative Services. 

I have been continuously demanding for 
a long time that Public Schools and Convent 
Schools in the country should be closed 
down. Now I am disappointed because 1 fcel 
that these cannot be cJosed down. If the 
public schools cannot be closed down at 
least efforts should be made to provide equal 
opportunities to all the students throughout 
tbe country. A child studies in a Public 
School while tbe other studies in a village 
primary ~chool-which does Dot have even 
a building. How can one say tbat tbey are 
baving equal opportunity? There is no doubt 
that wben tbe two students compete in exa .. 
mination the Public school student will fare 
far better than the other, but this does not 
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necessarily mean that only the Public School 
Student can contribute better to tbe economic 
development of tbe country. Therefore, the 
need of the hour is tba.t opportunities should 
be provided to poor families or to those who 
have been brought up and bred in rural 
background. Until they are provided good 
educational facilities they w ill not get suitable 
administrative positions •. You should try and 
devise meibods to achieve this end and tbere-
by ensure justice. It is for you to ensure it, 
as you are the Minister of administrative 
reforms. It has been observed that the 
bureaucracy is proving an impediment in the 
proper utilisation of funds. ' 

Allocation to the tune of Crores of rupees 
has been made for National Rural Employ. 
ment Programme (NREP) and other anti-
poverty programmes. A record allocation 
has been made for eradicating poverty but· 
wbat is being done to ensure whether the 
funds are reaching those for whom it is 
meant? What are the reasons tbat it is not 
reaching them? 

We pass the Budget by voting in its 
favour and the funds are sanctioned but when 
the funds reach the field or tehsil level, the 
District Colkctor is all powerful and we have 
no control over it. We cannot even enquire 
from him the progress of the scheme or how 
and where the funds are being spent. 

Today. we came across many complaints 
in the House. All of us afe aware that if the 
funds for eradication of poverty had been 
properly utilised we would have been able to 
achieve our target or even double the target. 

I would like to cite tbe example of Uttar 
Pradesh in this connection. The District 
Magistrate in Uttar Pradesh is thought to be 
the most powerful institution in the country 
at present. The power to ensure law and 
order in the district is vested in him. He is 
incharge of all the programmes that are being 
carried out in tho district. We, M.Ps. and 
MLAs are mere members of the Committee. 
Ho is the Chairman of D.R.D.A., Municipal 
Board and tho Town Area. Besides. he is the 
Chairman of all the co-operative institutions 
and all the financial powers arc vested in 
hint He controls the purse with hand and 
wields the baton in the other band i.c. all 

the financial and administrative powers arc 
vested in him_ There is no mass involvement 
in the proararomes. At some places there is 
no district board or Municipal Corporation. 
Even elections to cooperatives are not held. 
Now bow can things be managed wben the 
such is the State of affairs? Just now Shri 
G. K. V. R. Rao mentioned in his report to. 
tbe Planning Commission that at least poverty 
alleviation programmes should be kept out of 
the District Magistrate's jurisdiction. Separate 
officers should be appointed to supervise 
them and they should be above the rank of 
District Magistrate. If be is beJow that tank. 
the District Magistrate will not allow his ~o 
work. He must have at least put in 14 to 15 
years service. This is d. very good suggestion. 
I welcome it. We ·shall be able to achieve 
good ,resu) ts in these programmes only if the 
administrative machinery functions properly. 

Besides the need for reforms in the 
administrative machinery. there is also the 
need to meet the genuine demands of emp-
loyees to give the respect due to them and 
to remove the shortcomings. It is generalJy 
said that the administrative machinery is 
corrupt, as Shri Oaga was saying just now .. 
But it not always so. There are many people 
who are diligent and committed to their 
work. They have the will and the good in-
tentions to help the poor and work for their . 
upliftment. But if their grievances arc Dot 
redressed and they feel that they are not gett-
ing justice. that injustice has been done to 
them in the matter of promotion, transfer 
etc, they will get disheartened and demora-
lised. The Tribunal which is proposed to be 
sei up under the Administrative Tribunal 
(Amendment) Bill is a welcome step and I 
support it whole .. beartcdJy. Therefore, the 
Hon. Minister should el1sure that the aggriev-
ed persons get speedy justice~ because as the 
saying goes, justice delayed is justice denied. 
If justice is denied to them it would ·stall 
promotional chances and add to their woes. 

Secondly, effective cells should be coDsti .. 
tuted in the Ministries and Departments-
and not for namesake only-to facilitate 
etfec~ive and speedy redressal of grievances or 
the employees and then there will be no need 
for such Tribunals. With these words I weI .. 
come the Bill and expect the HOD. Minister, 
who is. young. dynamic and energetic and is 
familiar with the realities of our tillages and 
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poor people aod bas·Jong and-varied adminis-
trative experience, to take effective steps in 
tbi. 'reaard. With these worde; I once again 
thank him. 

[Engli.sh] 

SHRI HAROOBHAl MEHTA (Ahmeda-
bad) : Sir, I rise to welcome the Bill for 
more than one reason. First, it expands the 
purview of the tribunal jurisdiction by includ-
ing not 'only the employees employed in the 
societies fun":~tioning under the control of the 
Government but also those employees who are 
otherwise covered by the' Industrial Disputes 
Act. It was right1y pointed out that the 
Industrial Disputes Act mostly protects 
collective rights. Undoubtedly Section ItA 
of the Industrial Disputes Act provide for 
individual disputes al~o but under the indus-
tri<J1 jurisdiction an employee had to wait 
for several years before he could get justice. 
Therefore, the exclusion of employees who 
were covered by Industrial Disputes Act bas 
now been remedied by including those emp-
loyees also. That is a welcome measure. 

14.34 hrs. 

[SHRI ZAINUL BASHER in the Chair] 

Second is proviSion for appeal. While 
High Court jurisdiction was excluded in the 
principal Act there was no provision for 
a~peal from 'the judgements of the lower 
courts which had already decided the case. 
Now, there is a provision for appeal which 
can be brought to tbe Tribunal. 

The third important aspect is for benches. 
In almost -aU the States there is Inco/me Tax 
Office, P & T Office, Accountant GeneraPs 
Oilice. ~tc. but Tribunal was only functioning 
from Delhi and a few other centres. Now, 
the amendment provides for opening of more 
branches. I welcome this measure. In Gujarat 
also ,there is a dire need of establishing a 
perman.cnt bench, rather than link the bench 
which is opeJatins only for tbe 'purpose of 
interim order in Gujarat. There ij an Income .. 
tIpt Ofijce P '" T Office, Accountant General's 
Office; . the railway employees are also .there 
and there are many otber Central Govern-
men~ establishments. Tho number of litiga~ 
tions pen(lios in tbe Hiab Court, wben the 

Tribunal was set up_ w.s very large tn GUjarat. 
Tbe-refore. it is just and proper if the Govern .. 
ment establishes a permanent bench anywhere 
in Oujarat. Gandbinagar or Ahmedabad. at 
an appropriate time wi thout much delay. 

1~ this connection. it becomes my duty 
to point out certain other aspects also. First, 
tbe amendment so far as it pertains to the 
jurisdiction of Article ~2 requires to be re-
considered. Somebody filed a petition in the 
High Court challenging the validity of the 
Tribunals Act. In the course of that proceed-
ings before the High Court. it appears that 
the Government has agreed to re~tore Article 
32 jurisdiction of the Supreme Coun. That 
is not really necessary. ArtIcle 313A of the 
Constitution provides that it will be compe-
tent for 'the Parliament to exclude the juris-
diction of alJ courts except the jurisdiction 
of the Supreme Court under Article J 36 with 
respect to the disputes or complaints referred 
to in Clau~e (]). The Constitution has empo-
wered the Parliament to exclude the jurisdic-
tion of the Supreme Court under Article 32 
of the Constitution so far as the Administra-
tive Tribuna ls are concerned, which is within 
the meaning of Article 323A. The principal 
Act provided for appellate jurisdiction of the 
Supreme Court to continue. because it can .. 
not be set out under Article 323A. A 11 deci-
sions from the Tribunals are appealable' under 
Article 136 of the Constitution. Assuming 
that there is some substance in what the 
Supreme Court decided in Jndira Gandhi 
Versus Raj Narain Case in 19659 the judicial 
review is a part of the basic structure of tbe 
Constitution, and, therefore, cannot be totally 
done away with. 

1 join issue with the Supreme Court 
judgement on this point. Parliament is 
sovereign and no part of the Constitution is 
beyond the pale of amending power of Parlia. 
ment under Article 168. Therefore, to that 
part 'of the decision of Keshavanand Bharati 
case which lays down that the basic structure 
of the Constitution cannot be amended, it is 
time the Parliament should take exception to 
that and we .should take steps to restore the 
parliamentary sovereignty vis-a-vis tbe ameDd-
ing power. In no other country, the Consti-
tution provides that tbe content of ariy consti-

.. tutional amendment Is challengable in the 
court. It is only in tndia that in Golaknath 
and Keshavanand Bharati case, the Supreme 
Court assumed powers tb uildertl\l(c judicial' 
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scrutiny of the content of amendment on the 
Bround of basic structures. It was time now 
to restore the parliamentary sovereignty so 
far as the constituent power is concerned., 
We may recall the Bill placed before the 
Parliament by Jate Sbri Nath Pa; to restore the 
sovereignty of the Parliament after the Golak-
oath casco 1 think, similar efforts now be 
made to restore parliamentary sovereignty 
after tbe Kesavanand Bharati case instead 
of accepting the judgement of the Supreme 
Court that Hie basic structure or any part of 
the Constitution is beyond the parliamentary 
powers. Therefore, I join issue here. What 
was the need to capitulate before the Supreme 
Court when the Supreme Court suggested 
that pow~rs under Article 32 should be 
restored to it. We could ha\Je said that Parlia-
ment is sovereign and Article 323A provides 
that Parli~ment can exclude jurisdktion of 
the Supreme Court. Appeals have been pro-
vided, ArticJe 136 has been retained. Once a 
jud icia} review bas been retained, is it neces-
sary that Article 32 should aJso be kept 
open? This will create only one impression, 
namely that we are not ready to exercise 
power conferred by the Constitution on us. 
Constitution confers powers to exclude juris-
diction under Article 32, but we are not 
ready to do it. I submit tbat tbis requires 
reconsideration. 

There is another aspect. I am pointing 
this out because I am disturbed. Why should 
we not be keen to restore parliamentary de-
mocracy? 

The executive administrative tribunals arc 
part of the Government in nature. They wilJ 
never be supposed to be subordinate 
judiciary. Right from the time that the ad-
ministr&ttve tribunals were set up in England, 
and bere also, the appointment of tribunals 
was within the exclusive jurisdiction of the 
executive. It is exclusively within the exe-
cutive power. Now the Supreme Court in-
si~ts bere and OUf Government readily agrees 
that in the appointment of the judicial mem-
bert the Chief Justice of India will ,be con-
sulted. So, here also there is a surrender 
of power on the part of Government at the 
altar of judiciary. Should we Dot 'have in .. 
sisted that so far as setting up of administra-
tive tribunals is concerned, the appointment 
of a jud'icial member is exclu.sively within tbe 
realm of executive power of tbe State? I do 

not think tbat any compromise is necessary 
on this issue. This perhaps, is a departure 
made by the Governmen.t so far as the policy 
of appointment of tribunaJs is concerned. 
Today. it is the administrative tribunals. 
Tomorrow, it may be the revenue tribunals 
and the Supreme Court may well insist that 
the Chairman should be appointed only in 
consultation with the Chief Ju,stice of India. 
Then there are the social action tribunals 
also. Here also, if we have to consult the 
Chief Justice of India, with great respect, I 
beg to dIffer on this issue. I request thut tbe 
Government may kindly reconsider these two 
issues whether it is time to restore the 'sove-
reignty of Parliament by questioning the 
wisdom of the Supreme Court's judgment 
that the basic structure of the Constitution 
is not subject to amendment. 

Secondly, regarding the appointment of 
members of the tnbunals also, I would like 
to say something. After al1, we are not 
appointing judges to the Supreme Court or 
H ish Courts. Whenever we appoint them, 
we do consult the Chief Justice of the 
Supreme Court as also the Chief Ju~tice of 
the High Court concerned. Why should we 
extend that consultative nlachinery to 
the tribunals also? This is a very dangerous 
trend and I think that at least this should 
be arrested here and let that be made clear. 

When the Government is amending this 
Act. opportunity shouJd also have been given 
to cover certain other aspects. For example, 
It!!· us take Defence. Defenec employees are 
excluded from the purview of this Bill. The 
purpose is that there should be no litigation 
about it. I weJccme that purpose. ;But then. I 
do not think that there has been a lot of sub-
stance in what has been proposed right now. 
Let there be a Defence Tribunal. Otherwise 
people may go to High Courts. Article 227 
provides for exclusion of jurisdiction from 
the Court martials. There is one anomaly 
which I mus.t point out here. Article 227 
provides: ' 

"N othing in this article shall be 
deemed to confer' on a High Court 
powers' of superintendence· over any 
court or tribunal constituted by or 
under any law relatins to the Armed 
Force •. 9 ' 
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Therefore, AniCle ,227 is not available so far 
as court martials are concerned. But there 
is no such provision in Article 226. I have 
seen petitioDS filed questioning the decisions 
of tbe court martials and High Courts eoter-
tainins peUtioJ;ls against court martials de-
'cisions und~r Article 226. Therefore, the 
purpose ;is 'not served. ' The member of the 
Armed Forces will go to High Courts and 
Civil Courts. Therefore, if there is a separate 
Tribunal set up for them. then their disputes 
will be taken away from the purview of the 
ordinary courts and Higb Courts. There 
should be a tribunal functioning and operat .. 
ing under the Army Act in order to help 
the adjudication of the disputes. 

An apprehension bas been expres~ed just 
a few minutes ago that this Tribunal will not 
be able to dispense justice on malafide, etc. 
It is not so. Tbe only limitation that a 
tribunal bas is that it cannot declare aoy Act 
or rule or legislation invalid, vis-a .. vis con-
stitutional Provisions. Tbe vires of an Act or 
a Rule cannot be challenged in the Tribunal. 
The Tribunal is a creature of an Act and it 
has to faDclioD on the assumption that the Act 
is valid and it has no jurisdiction to declare 
any section of another Act as invalid.' Sub-
ject to that Hmit&tion, a tribunal has powc:rs 
to strike down any order, of the Go~ernment 
on the grounds of mala fide, want of jurisdic-
tion or discrimination, etc. keeping in view 
the mandatory provisions of Article 14 and 
16. Therefore, the apprehension expressed 
that the tribunal has a limited jurisdiction 
and that it would not be available when the 
bonafide of the executive action is challenged, 
I would like to submit with great respect, 
is not correct. It is perfectly within the 
jurisdiction of the tribunal to go into the 
question of mala fide, discrimination or want 
of jurisdiction; etc. subject to only one 
limitation that an Act or rule cannot be gone 
into by the tribunal. With these observations, 
I welcome the move of the Gov~rnment to 
amend the Tri bunals Act. 

SHRI BHATTAM SRIRAMA-
MURTY (Visakbapatnam): Sir" the Parlia-
ment was convened, summoned on 1 st 
February and this ordinance was promulga-
ted 00 22 January, 1986, just a few days 
abead. And they contemplated' that it will 

be very convenient and congenial t~ promul-
late this ordinance. 

Sit it is a known fact tbatlP Parliament 
is to meet in the month of February. How 
is it that the Government keeps quiet and 
sleeps over the matter for quite some time, 
and at a time when tbe Parliament is about 
to meet. tbey come forward with an ordina· 
nce '1 They are habitual offenders, in a sense 
that Parliament is consistently be log over-
looked, by-passed and they want to ad-
minister the country through executive fiatst. 
This is the common, usual practice to which 
we are habituated. And I urge on the 
Minister, being young, dynamic and new, 
that he may not take recourse to such 
measures hereafter in any case. 

Sir, again, let us look to another aspect 
on it. A batch of writ petitions were ad-
mitted by the Supreme Court and they were 
coming up for discussion. In fact on 
31.10.85, interim orders were also passed 
and that was the time when the Government 
gave such assurances to tbe Supreme Court. 
So, that means, in the early October, certain 
assurances must have been given to the 
Supreme Court. In the month of December, 
the Parliament was meeting. So, in pursu-
ance of the assurances. given, how is it that 
the Government failed to act and woke up 
luddeniy in the month of January and that 
too at a time when the cases arc likely to 
come up before the Supreme Court again. I 
quote the relevant sentence here in the 
Statement of Aims and objects. 

"as the writ petitions in which the 
assurance has been given to the 
Supreme Court were coming up for 
hearing in January, 1986, it became 
necessary to fulfil assurances by 
making necessary Amendments be-
cause they are coming up before the 
Supreme Court, because the Supreme 
Court is taking up the matter again 
and they would pull them up aDd pass 
strictures!' 

How is it that, you' give an assurance 
and didn't stickt to it? Now fulfil your 
obliptions. Is it not & contempt of Court? 
Now apprehendinj some such eventualities 
and consequences, suddenly tbey wake up 
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and promulpte an ordinance. So. the posi-
tion is not only, they try to by .. pass the 
Parliament, t'lut also if l'ossiblt to the extent. 
even' the assurances given before the Couns 
are at~o goioa to be kept in cold storage, 
until last minute, unless there is some com .. 
pulsion, unless they are forced to do so. And 
this is the situation in which we find the 
Government and how it moves. He is the 
Minister, who is incharge of the Administra-
tive Reforms for the speeding up of the 
matters, taking up expeditious decisions on 
all relevant public is~ues which matter for 
the public convenience let him look into the 
situation bow his own administrative machi-
nery too acts and functions. This is unfortu-
nate. And I will not be able to support such 
things. 

Then, the other thing is, the Parliament 
of course is no doubt empowered to create 
tribunals, to adjudicate matt.~rs relating to 
service matters of persons appointed 'to 
public services. But, then tbe question arises 
whether it is admissible and proper to bar 
the writ jurisdiction of the Supreme Court 
and also the High Courts. That is tbe "oiDt 
in question. That is the crucial is~ue. At 
one time, Government had a recommenda-
tion which provided for the exclusion of the 
writ jurisdiction of the Supreme Court under 
Article 32, as well as of the High Courts 
under Article 226 of tbe Constitution. So. 
in pursuan.ce of that, they have acted. 

What is tbe position now ? The position 
taken by the Government is that the courts 
are already ov~rburdened. There is a backJoa. 
So many cases are pending. and it wiJl not be 
possiblo for tbem to dispose of various "_, 
if all of them bave got necessarily to 10 before 
courts. SOt the' Administrative Tribunal. 
were constituted, and tbey are necessary. 
That is tbe position which was taken. 

This is a vexed problem which has been 
continuing year after year for a 1001 time 
now. Why sbould they not think in terms 
of bringing reform~? Even the existinJ 
vacancies in various High Courts and the 
Supreme Court are not being filled. The 
question of judicial reform bas receded into 
tbe background. What is it due to ? 

Instead of lookina into tbat aspect of the 
Constitution, they say: UWhy take recourse 

to the Supreme Court and High, Courts ? We 
are baving separate tribunals con~tituted 
for the purpose." It is highly deplorable 
tbat the Government themselves have to go 
before the Federal. Court of the United 
States of America in a matter pertaining to 
the Bhopal gas tragedy. Then they plead that 
it is not· possible (Interruption) for us to get 
speedy, expeditious remedy in the courts of 
India. That is the object situation to which 
we are reduced. We have become laughiog 
stock of the world community. 

Again, in tbis particular case it was 
stated that it is ~ot possible for all the 
people to go before the various courts, seek-
ing remedy. I would like to urge upon the 
Minister to re-e7{umine \\,bether it is not 
possible for the Government to expeditiously 
trarlsJate the assurances given into action, 
and come forward with some suitable judicial 
reforms. so as to meet the requirements of 
the situation, and the needs of the people at 
present. Barring the jurisdiction of the High 
Court is not a solution. That is objected to 
Thet ii (he very matter which is being 
examined by the Supreme Court. The verJ 
constitutional validity of the Administrative 
TribunaJs Act is being examined by the 
Supreme Court. Those are the circumstan-
ces under which certain assurances were 
given before the Supreme Court. 

So, I would once again urge upon the 
Minister to re-examino and consider whether 
it is Dot possible for them to extend similar 
facilities to these people in the States, when" 
ever they want to go to a Hiah Court also, 
wherever and whenever needed. Because of 
tbe fact that the Administrative Tribunal is 
there, they first go to the Tribunal and have 
a decision; and as and when Decessary. 1hey 
may want to seek remedy from the High 
Courts. They can also invoke tbt writ jlJris .. 
diction of the High Court. The writ jurisdic-
tion of tbe Supreme Court is going to be 
restored by this amendment. Why not do 
this in tbe case of the High Courts? The 
same position should apply there also. Tbat 
is necessary to meet the ends of justice. 
That . is the point I would finany urge upon 
tbe Government. 

Government bave taken a very extra-
ordinary . position. I read the relevant 
sentence here! 
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"It is, therefore, proposed to include 
in the Bill a few clarificatory amend· 
ments to make certain provisions in-
cluded in the Ordinance restrospcc-
ti ve from the date of establishment of 
Central Administrative Tribunals .. n 

So, with retrospective effect they wanted 
to validate it because there were certain 
doubts, because certain suspicious were 
there. Therefore. they wanted to clarify the 
position with retrospective effect, a clarifica-
tion with retrospective effect with a view to 
validate all tbe action taken by earlier 
various tribunals and government also. So, 
this is the very extraordinary position which 
they have taken recourse to; this is unfortu-
nate and unwarranted; this must be avoided. 
as far as possi~le. 

So, while saying that I will have to say 
one thing. The jurisdiction of the tribunal 
was also extended to persons who are go-
verned by the provisions of the Industrial 
Dispute Act. that is the Central Government 
employees will hence-forth enjoy the facility 
of going before the tribunal and also the 
Supreme Court; so that facility was given t\) 
them, restored to them; and this .is where I 
entirely agree with the spirit of the amend-
ment 'which has been moved and the spirit 
is good, but the way in which the govern-
IDent machinery functions and bow the entire 
thing is being validated, that itself is very 

. abnoxious and does not sound democratic. 
and therefore, I oppose it from that point of 
view and I want the Ministry to reconsider. 
the whole thing from that point of view. 

[Trans/at ion) 

SHRI RAJ KUMAR RAJ (Gbosi): Sir. 
I am thankful to you that you havc given me 
an opportunity to speak the Administrative 
Tribunals (Amedment) Bill. 

Sir, so far as this Bill is concerned, any-
one who knows something about law, cannot 
disagree with tbe spirit of the Bill. Besides, 
the comments made on the Bill are correct 
and acceptable to aU. I welcome it and sup· 
port it. In· addition, I would I'ike to raise two 
or three points throllib you. 

I do Dot agree witb tbe Members wbo 
had said tbat this ordinance was promulgated 
in baste and now it was being converted into 
a BiU in an undemocratic manner and every-
thing is being done in baste. Sir. an elected 
Government bas certain responsibilities and 
commitments towards the public which are 
to be fulfilled and for this purpose certain 
rules and rcgulations are to be made. But if 
Parliament is not in session, it is the duty of 
tbe Government to issue ordil!ances to fulfil 
its commitments. Thus, it is not wrong if 
any Government acts in this manDer. But., 
Sir, it has been our experience-you also 
have a long experience-that certain defects 
or technical defects always remain in the 
Bills passed in haste. And when these Bills 
are chat lenge d in the courts, they do not 
stand judicial scrutiny and the law-makers 
find themselves helpless. I would like to say 
one more thing that our Hon. Minister is a 
new, very wise and intelligent person and it 
would be better if all the aspects are looked 
into before passmg the Bill. What reforms 
should be effected in Judicial administration 
and what should be the administrative 
reforms and what would be its far reaching 
consequences, all these things should be 
carefully considered and it wouJd be better 
if a consolidated Act is brought for this 
purpose. We do not agree with several ru l-
ings of the Supreme Court and the High 
Courts and sometimes we express our resent-
ment. It is right that we are sitting here and 
have a right but it cannot be denied that the 
laws enacted in haste are defective and the 
Supreme Court or the High Courts, after an, 
Interpret the Jaw of the' Jand. Whenever the 
courts point out some defects. we resent it. 
Such deficiencies are also' there in this Bill. 

Sir, you will find that this Bill will pro-
vide speedy justice to tbe employees of the 
central as well as of the state Governments 
but not on time bound basis; what should be 
don~ for it. Your main object is that ,be 
people are not getting justice because court! 
are over burdened and cases are Jying pending 
before the High Courts and the Supreme 
Court for a IonS time~ 

15.00 brs. 

[SHRI SHARAD DIGHE In the chair] 

Justice delayed is justice denied. Justice 
should be' provided to those who are not 
actti0l it. We must do sometbioa for them. 
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of these officers. Now tbey are not onJy 
Justice should not only be done, but it should posted in the Tribunal but also given power 
seem to be .done. of voting. Whatever our views about the 

[Translation] 
judiciary. the people belonging to judicial 
services do not have biased feelings about 
~hejr .colleagues just as our administrative 

We are doing that. Now I would like to officers have. They have vested interest and 
read it for you. can go to any length to barm their colleagues. 

[English) 

·'If the members of tbe Bench differ 
in opinion on any point; the point 
shall be dedde d according to the 
opinion of the majority, if there -is a 
majority, but if the MCflbers are 
equalJy divided, they bhall state the 
point or points 01'\ which they differ, 
and make a reference to the Chairman 
who shaH either hear tbe point or 
points hjmself or refer the case for 
hearing on such PQint or points by 
one or more of tbe other Members of 
the Tribunal and such point or points 
shall be decided -according to the 
opinic;>n of the majority of the Members 
of the Tribunal who have heared the 
case, including those who first heard 
it. " 

[Translation] 

Those who go to tbe courts are the aggrjeved 
persons, they are facing problems and some 
Administrative officer is certainly responsible 
for their sufferings. As such you should have 
brought a law to provide for a central 
administration fOr I. A. S. Officers so that 
you can transfer them anywhere you like. 
If they remain for long at one place they 
develop vested interests. You have made 
State cadres and they remain there. 

[English] 

SHRI AlA Y MUSHRAN: lAS means 
·1 am a,fe'. 

SHRJ RAJ KUMAR RAJ: My friend 
here says, that ·IAS mean 'I am saved' and 
they have got the State cadres also. 

(Translation] 

You are loing to regularise it. The Central 
Government employees or state Oovernment 

If they ignore the main cause or object of 
trouble. it will not be surprising. There 
should have been an option to the employees 
themselves. 

There is an old saying in our area. 

Chame ka Bera kukur rakhwa.,. 

Which means the alif ;e\ cd person is 
asked to seek redre~sal flom ODe who J8 tbe 
eause of his troubles. It will be better if this 
responsibility is entrusted to the judicial 
services. Industrial Dbpllle Act is also there 
which has SimlhlT aLon1aiies. Despite several 
ruhngs for alJd agamst thiS pit.cc of legisla-
tion, it bas' not been amended even after 
such a long rei iod. There is need to review 
the Administrative structulc, because it is not 
in consonance ",nth the present requirements. 
I was talking about the Admmistrative 

. officers \\bo have tccome big men after 
qualifying in a stiff competitive examinatioD. 
They b.:come members of such an elite class 
that even in this House no one can accuse 
them of any mhtake. Today, \\c arc sitting 
in the Indian Parliament which looks after 
the interest of the poor, the downtrodden 
and other different sections. Tbcref~re, we 
would ]ike to say that all the riShti bavo 
been vested in these 1. A. S. officers by 
making them members or chairmen of com-
mittees, trihunals, D. R.' D. A. or District 
Councils. Everywbere you will find one 
remedy of all the troubles and tbat remedy 
is 1. A. S. officer and tbat is what you are 
doing_ It will be of no use to the country. 
By giving such powers to them. the Mem-
bers of Parliament are bound to flatter them. 
If they become unbappy, neither )'ou nor 
Government .wo~id listen to os. Whatever 
may be the status in tho protocol or in the 
constitutioD, the implementation o( the 
programmes and other thinis' will be C'ffected 
through them. I would, therefore, urge tbe 
HOD. Minister through you to desist from 
such tendency, 8S there is stil1 a lot to be 
done. You should 'Ilot leave -the fate of tbe 
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people in the hands of I. A. S. officers and 
give th!'m chance to ,do as they like. You 
should rely maximum on the judicia) person .. 
nel. I donot say that they will not' con'lmit 
any mistake or their character is unblemi-
shed, but such persons~ can hardly be found 
among them whereas you can hardly find 
such a person among I. A. S. officers who 
has sympathy for the welfare of the people 
and who has a lrnirnt view towards his 
colleagues. So, I would like to advise you 
to be careful in this matter. With these 
words I convey my thanks to you for givin8 
me an opportunity to speak. 

(English] 

SHRI A. CHARLES (Trivandrum): I 
support the Administrative Tribunal (Amend. 
ment) Bill which has been presented before 
tbis august House. 

The orjgiofl] Act- which was passed in 
1985, provides for setting up of an Admini .. 
strative Tribunal at the Centre for dealing 
with grievances on service matters of the 
members of the AU India Services and the 
Central Government employees, and Sta,te 
Tribunals dealing with the cases of emplo-
yees be.longing to tbe State Governments. 
Tbat Bi.ll was eoacted under Article 323(8) 
of the Constitution. 

I was hearing some of the arguments put 
forward by some of the HOD. Members from 
th,e other side. One Hon. Membor bas said 
tbat on the eve of Parliament it was Dot 
fair to promulgate an ordinance and accor-
ding to bim. it amounts to contempt of this 
august House. I am sorry to say that tbe 
Hon. Member has not gone tbrough the' 
Statement of' Objects and R.easons appended 
with tbis Bill. 'The House bad passed the 
Bnl in 1985 and the Administrative Tribunal 
had already been established. A number of 
cases were also pending before it. Then 
doubts were raised in tbe Supreme Court. It 
was tbe duty of tbe Government to belp the 
persons whose petitions were pendina before 
tbe Tribunal. The Hon. Minister has aiven 
a careful tbouaht to this and taken 8 very 
timely action by promulgating this ordinance. 
I congratulate the Hon. Minister removing 
the difficulty of so many persons who are in 

"nd Admi"i','ralivt1 TrlbullllU 
(Amdt.) BIII-Conld. 

service and whose petitions arc pcndiJ.\J 
before the Tribunal. 

The Hon. Member has also stated tbat, 
it was not proper to give retrospective effect 
to certa.in provisions of tbe ,Ordinance .. But 
anybody wbo has some knowledge of the juris" 
prudence, knows tbat \\hen such an ordina .. 
nce is promulB8ted, ntces~arily it means that 
certain provisions win have to be given 
retrospective effect. I see nothing extnlor-
dinary in bringing this ordinance. It was only 
timely. 1t only shows that tbe Ministry was 
very careful and vigiJant in removing the 
difficulties fvced by the empJoyees. I am 
happy that ;n the beginning of the session 
the necessary legislation to replace the 
ordinance, has also come up. 

Regarding the Constitution of tbe Tri-
bunal. I must point out to clause 6(3) which 
deals with the qualification for appointment 
as a judicial member. This is a very elastic 
prOVISIon. 1 feel that only a sitting judge 
of the High Court should be made eligible 
for appointment as a judicial member of the 
Tribunal. )n case there is any difficuJty in 
doing so. then as the retirement age for tbe 
Members of the Tribunal has octn fixed, 
even a retired judge within that age limit 
can be appointed. It is one thing to be a 
judge "but it is Quite another to have the 
necessary qualifications to be a judge". The 
Hon. Minister himself is a lawyer 

(Interruptions) 

The Hon. Minister is 8 renowned lawyer, 
and be knows that every lawyer cannot 
wield ... the responsibility of such an important 
office. He should have some experience in the 
administrative methods. This is obvious from 
the qualifications fixed for the Administrative 
Members. A person ~ho has b~n an Addi. 
tional Secretary, should be having the admini-
strative experience but ,in spite of tbe fact, 
under section 6(3) dealing with tbe qualifica-
tions of the Administrative Member, there is 
a stipulation tbat tbe. person should have 
administrative experience. So; I suggest that 
this clause $bould be deleted. Further, the 
term 'adequate' is also verY loose. I cannot 
understand how the term 'adequate' is legally 
explained Something may be adequate for' 
the Minister but for the court that may not 
be adequa teo So, it should be specifically, 



301 St. Rfl. ,. : Dllapprcwal of PHALGUNA 26,1907 (SAKA) St. Res. r •• • DJaIlPPrD'Pa/ 3Q2 
and Admlnlltratl ... Tribunals 0/ and Administrative Tribunal, 

(Arndt.) BIII-Contd.· (Amdt.) BIlI-Contd. 
explained in the legislatioD, especially the There is yet another aspect in this Bill. 
clause which says that a person who is Some of tbe ·Hon. Members have said that 
transferred from the Oovernment, a person even tbose peopJe who are in the def~ce 
who bas· held tbe post of an Additional services should bave accessibility to the rigbt 
Secretary to the Government of Jndia, or of coming to the Adm.inistrative Tribunals. 
any other post under Central or State Gover- I ~rsonalJy would like to differ witb those 
nment, should have the necassary adminis- Hon. friends because any person who is 
trative;;,experience. I request the HOD. Minis- serving J in the army, na\'y or air force in 
ter that if at all any administrative experie- uniform bas got accessibility to the c()urt of 
nce is to be fixed, it should be for the inquiry or a summary of evidence and then 
Judicial Member. I also suggest that the a court martial. Now, in tbe Military. the 
term "is qualified to be·' under section 6(3) most equivalent term for these processes can 
(a) should be deleted because when we be administrative tribunal. Even the court 
appoint a Judge as a Member of the Tribu- martial proceedings have got to be confirmed 
nal, the vacancy caused in the judiciary can by that authority which holds the right to 
be very well filled up by a person who is order for a court martia1. Now. keeping ~ll 
qualified to hold that post, but I personally these things in view I 1 bink it is a very 
feel tbat a Judicial Member should have the dangerous phenomena or it would have been 
necessary administrative experience also. a very dangerous phenomena had tbis unj .. 
Only a judge or a retired judge should be formed catagory been· included under the 
brought to this higb place. proviso of this Administrative Tribunal BUI. 

As bas already been stated in the State-
ment of Objects and Reasons, it is clear that 
the Bill has now been brought farward to 
overcome certain difficulties in disposing of 
the writ petitions pending before the Supreme 
Court. 1 am glad that the Supreme Court 
jurisdiction is still retained. So, anybody who 
wants to go in for appeal can very well go to 
the Supreme Court. I. therefore, feel that 
this legislation has been brought very timely 
and 1 give my full support to this Amend-
ment Bill. 

SHRI AlA Y MUSHRAN (Jabalpur): 
Mr. Chairman, Sir, I rise to support the Admi-
nistrative TribunalS (Amendment) Bin, 1986. 
The Hon. Minister deserves congratulations 
for having brought tbis Bill which is not only 
timely but appropriate also. It was only last 
night that the Hon. Minister appeared on 
TV and he made a point that those who are 
involved in governins have got to be not 
. only changing in their way of thinking and 
the ~ay of administering the Government but 
even the justice mated out to the people who 
feel aggrieved. This point bas to be lone 
into. I think that this amending Bill deserves 
to be sUpportod by the whole House in that 
COntext. He made very many points whicb 
are very valid. Not only valid, but I am 
.Iad to say, that through tbis Bill some of 
those suggestions and ideas are beinl imple-
mented. 

I say tbis because I feeJ that defence services 
stand on certain traditions and principles of 
discipline. So far as the people who are not 
in uniform. who are called civilians in the 
term of their services are concelned, they 
bave betn included unde·r this Bi1l: they can 
corne forward to the administrative tribunals 
for redressaJ of their grievances. My only 
suggestion to the Minister through you, Mr. 
Chairman is this: I find that there is a bit 
of a confusion here. I feel that there are 
three types of civilians so far as the services 
are concerned. One is tbose civilians \\-ho 
are working under those instalJatioDs which 
are under the Chief of Army, Navy or Air 
Force staff; tbe second is those civilians "ho: 
are working under tb~ dffence if\~f8JJatkrs 
Who come under nGOF or Mini~try of 
Defence, Department of Defence Production; 
tho third arc those civilians who. may be 
serving in these defence installations or who 
may be non-combatants but wbo have ~ot 
the embodiment liability; aDd the fourtb is 
those who are ex-servicemen but who still 
bave the reserve liability. It means that thos.e 
who have retired can be caUed to service in 
case of emergency or the outbreak of war. 
Their position has not been cleared .in . tbose 
specific terms as I am sure the Minister 
would like to categorise and specify parti-
cularly those who have gone on retirement. 
Large number of cases are, there where tbese 
persons bave gone to the Higb Courts. The 
person wbo is goinl to retire bas gone to the 
Higb Court saying, I have been unjustifiably 
retired. But God forbid, if tbere is an 
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opportunity or if there is a necessity for bim 
to be called back to active service and if the 
case has gone to tbe administrative tribunal. 
what win be the position of the case and 
tbat man wbo has got to be dealt with ? 
I suggest tbat such a category should speci-
fically be excluded from the civilians who can 
go to the administrative tribunal and till a 
person is under the liability of recall to 
active ser\'ice~ he should Dot claim tbe risht 
to go to the administrative tribunal. He can 
go to the Higb Court beca,use as the Bill is 
silent over a civilian who is also under the 
Labour Act, he can go to a labour tribunal 
or he can go to the adlninistrative tribunal. 
In the same way a person who has a liability 
of loing Co be recalled to service, he can 
eitht:r go to the Minister of Defence or be 
can go to the High Court. He bas got the, 
two channels to redress bis grievance and 
ask for justice, but there is DO need for him 
to bav~ thi~ third course open also because 
that will not only be an impediment in the 
smooth and disciplined way of discharging 
'duties in the Defence Seryices, but will 
unnecessarily mount tbe number of cases 
which are already mounting in front of the 
administrative tribunals. One of the aims of 
bringing tbese adminis rative tribunals into 
existence is that we should have an agency 
where the cases of this type which can be 
dealt with by the administrative tribunals or 
at the moment under the High Court and 
there is a vast nu~ber of cases outstand,ing~ 
has necessitated for these tribunals to come 
up because they wiU take the line of the 
High Court and justice. will be meted out to 
people expeditiously because as some of the, 
HOD. colleagues have brouaht out, at the 
moment justice delayed to the working c1aas 
is justice denic;d and if a lara" numb« of 
people go to the Higb Courts, a case lDay be 
pending for 20 years, tbey have even retir.ed. 
but tb~ cas~ of stoppage of their promotion 
or tipgradatioD, permanency etc. bas not 
bpen settled, although the person who bas 
gone to the High, Court may have retired. 
Such, a long time is taken by the Higb Court 
for settling these cases. 

The socond aspect is, very strictly speak-
ing, J)Cople working i,n the Defence iDstall~ .. 
tions under tho Ministry of Defence are not 
under tbe Labour Act. They haYe booB 

allowed to form labour unions, but for all 
purp0SC5 they are Government servants. This 
category, whether they enjoy this rigbt or it 
is only by 'usage that they have been allowed 
to usc this privilege, must be clarified because 
if this is not clarifie", at a later date their 
going to the administrative tribunals can be 
challenged whereas tbey co~1d have got the 
justice because somebody would see that 
tbose people have not got even tbe rights and 
privileges under the Labour Act. This aspect, 
I am sure tbe Hon. Minister would have 
either looked into or would prefer to look 
into. 

Tbere arc some suggestions which I have 
about the Bin itself. On page 4, clause 7, 
there is an insertion suggested in sub:se(;tion 
(2) of section 6, after clause (b), which is as 
follows: 

"the following clause shall be inserted, 
namely, : 

U(bb) has, for at least five years, 
held the post of an Additional Secre-
tary to the Government of India or 
any other post under the Central or a 
State Government carrying a scale of 
pay which is not less than that of an 
Additional Secretary to the Govern .. 
ment of India." 

There is another insertion under the 
same clause 7 of the Bill, namely, 3A, which 
says: 

"A per~on shall not be qualified for 
appointment as an Administrative 
Member unless he : 

(a) has, for at least two years, 
held the post of an Additional Secre ... 
tary to the Governt;nent of India or 
any other post under the Central or a 
State Government carrying a scale of 
pay which is not less than that of an 
Additional Secretary to the Govern-
ment of India." 

Firstly, it is the general feeling whicb 
even some of the Hoo. Members have said 
that these insertions make it very evident 
that the persons who would be most qualified 
to be the administrative member of the 
Tribunal or even the judicial member of the 
Tribunal would be lAS officers. 
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SHR'I P. CHIDAMBARAM : Not judi.. will be even better. jf you ,do not have lAS 
cial member. officers at aU in tbi9 tribunal. . 

SHRI AJA Y MUSHRAN : O. K. it is 
administrative member. If that be so, why 
the category of other than lAS officers could 
not be categorised here. There is nothing 
against the lAS officers. But generally jf you 
see the cases of administrative injustice, they 
are against some of the administrative instruc-
tions passed by the lAS officers during their 
tenure of being Under Secretary. Deputy 
Secretary, Joint Secretary, Additional Secre-· 
tary and so on and so forth. jf not that of 
their kith and kin. Now we are all aware of 
their intense esprit de crop,'; and I am sure 
most of the Hon. Members of this august 
House will agree with me that it has been 
found gene'rally that wherever you had a 
commissic'l1 of inquiry or justice and if there 
was an I AS officer on that commission of 
inquiry. he would have either absolved the 
lAS officer in quest;on completely from any 
responsibility or injustice or he would have 
mitigated it to such an extent, he would have 
watered it down to such an extent that the 
lAS officer involved goes scot free. My 
humble suhmisslon is. barring lAS officers, 
there arc certain other categories of officers 
.. (lnterrupffons.) 

SHRI P. CHIDAMRARAM : It i~ not 
confined to lAS officers alone. 

SHRI AlA Y MUSHRAN : That is the 
first picture emerges in my mind, that it is 
built-in. 

SHRI P. CHIDAMBARAM : It is not 
confined to lAS. Instead of my learned 
friend proceeding on a misconception, Jet me 
clarify. The provisions are very cJeaf: any-
one who has held the post at a particular 
leVel- lAS officer as welt as officer belonging 
to any other Central Civil Services --. is 
eligible to becorne a member Tbey are 
holdi ng costs a t different levels. We have 
appointed officers from other services also the 
tribunals. I will give you the names in my 
repJy. 

SHRI AlA Y MUSHRAN : 1 am grateful 
to the clarifications given by the' Hon. 
Minister. My further suucstiOD wouJ~ be, it 

SHRI P. CHJDAMBARAM : I will note 
that point. 

SHRI AJAY MUSHRAN : On the same 
two sub-clauses, I have to say this. By the 
time a person reaches the scale of Addjtional 
Secretary or held the post' of Additional 
Secretary for five years, he is bloody old. 
There is a lot of generation gap. The people 
who come to the administralion tribunal for 
justice against whom injustice done to them 
earlier belong to the very )ow strata of class 
4 class 3 or at least class 2 level. The officer 
who sits on the tribunal should not huve 
such a big gap as Additional Secretary, 
Government of India as he will have lost 
touch with various problems, with various 
administrative hazards faced by the I(\wer 
classes of people. The Additional Secr etary, 
Government of India would have been in the 
North Block. South Block for the last 10 
years before appointed. on this tribunal. I am 
of the opinion tha t a youn~er person in the 
younger bracket of administrative bureaucracy 
should be considered so that, he has not lost 
touch with the problems and dIfficulties of 
those people who will come to the admi-
nistrative tribunal for redressal of their 
grievances. We have got the 'Hon. Minister 
and he will understand the difference bet-
ween having a young Minister and an old 
Minister. 

Secondly, in tbe higher courts of the 
High Courts and the Supreme Court, some 
Hon. colleague was telling that anybody who 
has got a little knowledge of law will agree 
with hiol on a certain point. I personally 
feel that even a person like me who has nO 
knowledge of the law, except military Jaw, 
is of the vjew, that the hours of working of 
thc-se tribunals, whether it is administrative 
or labour or higb or low or whatever 
courts, must be 100g. Simply working for 
two or three hours and the rest of the 
day is only spent in contemplations, is not 
enough. 

There has been a case which has been 
going on in this countr)'~s newspapers and 
public opinion where the judgment of tb~ 
Supreme Coun has made some stir in the 
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coun~y. If you read tbat judgment, the first 
part of tbe judgment is legal. No objection. 
The second ,part of the judgment is purely 
sermon. Now sermonising is our sole pre-
rogative. Interpreting what we make here is 
a big thing. Bven in tbe administrative 
tribunal, this must be made in tbe rules and 
regulations which. I am sure, will be made 
after tbe Bill has been enacted. There will 
be certain rules and regulations for the pro-
cedure of this administrative tribunal. It 
should also be made specific that the judg-
ment should not be more than two or three 
or four paAes and purely on judicial matters, 
they should not say what is the demand of 
the society today and what is the demand of 
tbe poor class. This is for us to say. Thi~ 
aspect makes a judgment contradictory and 
controversial and they spent more time OD 
the second part of the jndgment. If you see, 
you will agree with me. There should be 
something stipulated in these rules and regu· 
lations which will be later mude, as to what 
part of the judgment should be. There are 
some cases where tbe evidence is of lesser 
number of pages than the judgment. 

There is another clause "on the applica-
tion of anyone of the parties or after 
notice", page 7, para 25. This is substituti~n 
of a Section for Sections 2S and 26. This 
says about the application any party can give 
for transfer of any case pending before a 
Bench. This means we are accepting tba t ' we 

, wAl, bave a Bench in which some people will 
. Dot .. , have confidence. Why have people 
~Dted on administrative tribunal against 
whom somebody will bave a doubt? This is 
one of the delaying tactics which can be used 
by the administration. more than by the 
party and even the party can use it. I am 
not denying it. But why a Clause whert-
delaying tactics can succeed whether they be 
of one party or the other. I personally feel 
once a Bench bas been fixed, that Bencb 
must deal with that case because after all, 
people whom you are soiog to have on this 
Boncb, as the Minister said, are going to be 
people of impartiality. They will not be from 
lAS probably and the other judicial members 
will be of such eminence that their antece-
dents and tbeir credentials will Dot be ques-
tionable. So, a Clause like this will result in 
dolays of cases and this must be looked into 

and Admi"'~"rQtivll Tribu"al, 
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and ] am sure tbe HOD. Minister wUI look 
into tbis. 

In tbe end. I only want to say tbat tbis 
'Administrative' Tribunal Amendmeut Bill' 
which is beina brought is beinl brouaht, with 
a very correct idea in mind, to do justice to 
people who are agrieved, in the shortest 
possible time. I am sure that delay in dis-
posing of cases should not occur arid should 
Dot be allowed to happen. This 'will only 
prove tbat our intention of bringing this Bin 
is fulfilled. Outstanding cases will nilturally 
water down our intention and wat~r down 
the aims and objectives of bringing this 
Bill. 

In the end I vehemently support this Bill 
and I am sure in future also the Hon. 
Minister will bring more youthful Bills where 
people with 30 years service do not have a 
chance to become an administrative Member 
but we must have a younger lot of not onJy 
Ministers but also Administrative Tribunal 
Members. I cooclude with supporting this 
Bill. 

SHRI SRIBALLAV PANIGRAHI (I)eo-
garh): 1 rise to support tbis Bill, the Ad .. 
mini~trative Tribunals (Amendment) Bill, 
1986. In fact this is a simple Bill and there 
is nothing to object to it. Only tbe Supreme 
Court's suggestion which, for all purposes, 
bas to be treated as a directive, bas been 
accommodated mostly or mainly in this 
Amending Bill and while tbat suggestion has 
been accommodated, naturally 'some more 
lacunae which were noticed are sought to 
be removed . and also some explanatory 
amendments are proposed in this Bill. 

There has" been a lot of discussion on 
different aspects of not only this amending 
Bill but also the original Act itself. Its work-
ing has also come under review by the House, 
by the Hon. Members who have taken the 
floor before me and there is not much left 
for me to speak on it. 

The origin of this Bill, as I find, dales 
back to 1975. In 1975 Swaran Siogb Com-
mittee bad recommended that instead of 
burdening the courts with service matterl, 
tor speedy disposal, for expeditious bearins 
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or for redressat of the grievances of tbe 
government officers aDd ,employees, such 
Tribunals should be, appoint~d. It wat a 
sequel to tbis that in 1976 in 42nd Amend-
ment to the Constitution tbe·Government was 
empowered to appoint sucb Tribuna)s by 

, amendina Arl 323. Under Art 323B(3) of the 
Constitution these· TIibunals have been 
formed. 

As you know tbe Tribunal has come into 
existence. It has started functioning since 
15t November 1985 and in the course of its 
functioning also some employees went before 
different High Courts and also the Supreme 
Court and there was a suggestion given by 
the Supreme Court itself that there should 
be a two-man Tribunal, that every ,Bench of 
the Central Administrative Tribunal bhould 
ha ve two members instead of one and one of 
the ~\Yo will have to be a Judicial Member. 
This is really a good suggesllon, and 1 feel 
by amending this Act accordingly jn deffe-
rence to the stand of the Supreme Court, 
certainly tbe image and the credibility of these 
tribunals will be enhanced. The judicial 
officers do certainly command confidence of 
the different sections of society in our country. 
However, impartial an administrative officer 
may be, in his approach. it is common know-
ledge that he dot:s not command as Dluch 
confidence as a judicial officer . does and as 
such when the tribunal does not consist of 
the administrative officer alone but it consists 
of judicial officer also natural1y the credibility 
or the image of the tribunals will go up. It 
wHl create a greater sense of confidence in the 
employees and in the officers who 10 before 
the tribunals. We have different types of 
tribunals like the industrial tribunals. admini-
strative tribunals, labour tribunals in tbo 
States also. Earlier. before this arrangement 
came into existence at the Central level, 
some States have already such administrative 
tribunals functionins in their States. These 
tribunals are quasi-judicial in nature and 
when we remove the power of the High 
Court and vest such powers with such quasi-
judicial bodies. we should also sec that full 
justice is meted out to the aggrieved em-
ployees or the Government officers coming 
before them. Sometimes, injustice is done to 
the employee" and it has to be cheeked 
immediately without waiting for loss of time. 
In sucb casea, only tbe aggrieved employees 
will be disappointed boeausc there is no pro" 

vision for stay or injunction exercisable by 
these tribunals. 

SHRI P. CHIDAMBARAM : There is a 
provision for this under Section 24 of the 
Act. 

SHRI SRIBALLAV PANIGRAHI: Sir, 
then it is aU right. Further, an additional 
feature of this would be that some workmen 
or employees within the meaning of tbe 
Industrial Disputes Act, ba\le the option to 
go before the tribunals and the Labour 
Courts. I think there will be coofusion 
because some employees of one organisatj~n 
can go and prefer the case before the tribunal 
and some employees of the same organisation 
may like to go to the labour c()urts and if 
contradictory verdicts are given by , these two 
bodies. what will happen? Today we have 
the BiB under discussion, in this House. 
Immediately' after this, we will take up the 
Contract Labour (Regulation and Abolition) 
Amendment BiJI for discussion. 

We find that amendment has been pro .. 
posed to replace an Ordi,nance and the 
Ordinance was intended to, according to the 
version of the Minister as given in the State-
ment of Of:\jects to have a uniform approach 
in, the Labour field. To have unjform indus-
trial relationship throughout the country, 
they art tr)ing to r~trict some powers given 
earlier to the States in the matt~r of aboli-
tion of contract 1abour. That is good, but 
what will happen here is this. In respect of 
one Act, we find that the Governrt'lent of 
India have come forward with an Ordinance 
and now to replace that Ordinance with an 
amending Bill: in order to have a uniform 
labour law or labour relations:. the power 
whicb was earlier exercised or tnjoyed by 
the State Governments to abolish contract 
labour is being taken away and it will now 
be concentrated in the bands of the Central 
Government. It is well and good; a uniform 
approach should be 'there. But at the same 
time here we find that the same class of 
Government employees-they may be caned 
industrial workers coming within the definition 
of the Industrial Disputes Act-can 80 beforo 
the labour court and again they bave the 
option to 10 before the Tribunal also. In 
the case of divergence or conflicting judgments 
or views expressed by these two organisations, 
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the labour court and the Tribunal, what will 
happen. This should be sorted out. I would 
like the Hon. Minister to reply to tbis doubt 
beiDa expressed in different quarters. 

As I said, there are so many Tribunals. 
It is go..>d W~ are baving Tribunals. The law 
courts are over- burdened. You know, Sir-
you have the experience of the Bar; you are 
an esteemed member of the Bar-it takes 
quite a long time to get justice from the law 
courts, and it h always preferable to have a 
Tribunal. We welcome the constitution of 
Tribunals. This new' Bill is having certain 
good features introduced to remove the 
lacunae which have been noticed in their 
functioning since November. They have 
done oppre.:.:iably well; they have disposed of 
as m,lOY as 266 petitions in one month, that 
is, in F'i!bruJ.ry. It i~ very good. The doubt 
that wa~ being expressed about appeal, etc., 
thea about the Union Territory, how it will 
be covered, all those things have been made 
clear now. But I do not find any provision 
for review of the performance or the working 
of the Tribunal. So many Benches, will be 
there; whr:ther they are doing the work pro-
perly, wh~ther there is some scope for impro-
vement, whether some grievance is there, to 
attend to all these things there should be a 
provision for review. There is this sy:;tein of 
Tribunals working satisfactorily in Great 
Britain; they have their Tribunals and to 
review their work and to give them proper 
guidance there is a Council in Great Britain. 
I would like to know from the Hon. Minister 
whether there is any proposal with the 
Central Government to have such a Council. 
I feel that the working of these Tribunals 
should be closely watched and whenever it is 
felt that such a review is necessary, there 
should be a Council to do that. I do not 
mean that they should interf\!re in the day-
to-day working of these Tribunals but for 
the overall improvement etc., and to give 
them guidance, if necessary, from time to 
time there should be a Council constituted at 
the central 1 eye). 

To start witb we had five Benches. That 
is also being raised to eight with three 

'Benches established at Guwahati, Chandigarh 
and Baogalore. 1 think, India being a very 
vast couotry. and also since we are takins 

away the powers of tbe Hiah Courts we should 
have such Benches at as many ptaccs as 
possible. or course, there is a proposal to 
locate sucb a Bencb at tbe place of tile 
Headquarters of every lligb Court, it sbould 
be expedited. There is a proposal to go in 

. for expansion or extension with five Bencbes 
to be established shortly at five places includ-
ing one at Cuttack. As you know Sir. justice 
delayed is justice denied. So we bave to sc:e 
that justice is deJivered dispensed as quickly 
as possible and at the door steps of these 
employees. They are Government employees 
and we know their financial conditions. If 
some injustice is done to them, they feel that 
they have grievances and they want to come 
before ~uch tribunals. We have to see that 
they at:c not required to spend heavily on 
thil) account. Therefore, as early as possible 
such Benches should be established in diffe-
rent States. 

With these suggestions I would like to 
conclude. I give my support to this Bill. 
There is nothing to object. As I said, it has 
been customary on tbe part of the opposition 
friends to COD1e up with opposition. When-
ever there is an ordinance, they try to find 
some loopholes to justify their opposition. 
Why it came in the form of an ordinance? 
The President of India promulgated this ordi-
nance on the 2' st of January. By that time 
there were summons etc. not issued for this 
Parliament Session. So, what is there to take 
objection to this? 

Again, this was a very technical matter 
and cases were already pending before the 
lIigh Court. 

The High Court having no jurisdiction 
according to the provisions of this Act. this 
become a·complicated matter and in order to 
avoid further complications the Supreme 
Court in their wisdom gave a good suggestion 
to accommodate a judicial member in all the 
Benches of the tribunal, and the Government 
promptly came to implement that suggestion 
given by the Supreme Court, the highest judi-
cial body what is wrong in that? There is 
nothing to object to this. 

Even the Supre,me Court in a couple of 
its earlier judgements had recognised the need 
for 'People familiar with servjce Jaws to be 
OD such tribunals. They themselves have 
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said earlier that sometime" even the judgcs-
not all the judges-are Dot very familiar 
with the service laws. The service laws in 
course of time have become very complicated 
and that needs to be loo¥d into. 

Certain expertise has got to be developed 
in respect of service laws also. It is good 
that we bave this SOft of tribunals. The 
lacunae or the suggestions made by tbe 
Supreme Court -that came forward in course 
of its fUDctioning-have beea accommoda-
ted in this Bill. 

With this, I support this Bill wholehear-
tedly and request the Hon. Minister to gtve 
his kind consideration to some of the POints 
that I have raised and to expedite the estab-
lishment of different Benches including one 
at Cut tack bec..luse those places are quite 
remote considered from national angle and 
people. if reqUired to go elsewhere for this 
purpose naturally will have to face difficulty 
and also incur under financial expenditure. 

SHRI BHOLANATH SEN (Calcutta 
South): Mr. Chairman, Sir, I rise to sup-
port the Bill but I have a little confusion in 
my mind not because of anything else but 
because of the actIons and observations taken 
or m~de by the Supreme Court. The Supreme 
Court has not allowed transfer of petition 
made under Article 32 but has not stayed 
transfer of the petition made to High Court 
under Article 226. I do not understand this. 
Uudcr Article 32 the Supreme Court has 
lesser power though they exercise more. 
Article 32 says : 

"The Supreme Court shall have power 
to issue directions or orders or writs. 
including writs in tbe nature of habeas 
corpus, mandamus, prohibition, quo 
warranto and certirari, whichever may 
be appropriate, for the enforcement 
of any of the rights." 

Now, I will also read out Article 226 : 

"Notwithstanding anything under Arti-
cle 32, every HiSh Court shall have 
power, througbout the tcrritories in 
relation to which it exercises j urisdic-
tion, to issue to any person or autho-
rity. including in appropriate cases. 

aD)' government, within those terri-
tories directions, .orders or writs in-
cluding writs in the nature of habeas 
corpus, mandamus, prohibition, quo 
warranto and certiorari of any of 
them, for the enforce;nent of any of 
the rights conferred by Part III and 
for any other purpose." 

So, Sir, as has already been pointed out by 
earlier speaker, tbe Supreme Court has not 
been given the power but still they are exer-
cising this pONer. There have been occasions 
when the jt;.dgemcots passed by an earlier 
Bench were changed by a larger Bench later 
saying that the previous Hench had gone 
beyond the jurisdiction. 

PROF. MADHU DANDAVATE : How 
is it that this point was not raised in the 
Supreme Court by anyone ? 

SHRI BHOLANATH SEN: Supreme 
Court itself has admitted that fact on many 
occasions. I can show you where they rever-
sed, dIstinguished and disagreed with the 
previous judg~ment. I can show you a number 
of such decisions. This point came up in 
1975 when AleC was (:oi1sidering this asp~ct 
of the nlatter. 

Article 14 is 'equality before Jaw.' In 
Menaka Gandhi's case Justice Jyer said 
Article l4 is omnipresent throughout India. 
This is now being challenged. Take the case 
of Andhra Pradesh where the age of retire· 
ment was arbitrarily reduced. Now, is it a 
fundemental right or is it not 7 If it is a 
fundemental right to get that order quashed 
as it was quashed by the Supreme Court 
then where will you go? Will you go to the 
Tribunal for this purpose or to High Court '! 
But the Tribunal cannot quash the order or 
enforce fundamental rights Hke High Court 
or Supreme Court. Article 226 says it bas 
the same power to issue directions, orders or 
writs. Supposing for the Railway employees 
some rule is made which needs to be struck 
down as un-Constitutional it has bappened 
many a time in respect of Customs rules or 
Railway rules w~ich were struck down by 
the Supreme Court or Higb Court who has 
got the striking down power? The Tribunal 
has not 80t the power to issue writs, etc. 
Where does that man go ? Who has aot the 
constitutional right? Where be can complain 
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... iust -the validity of the law which bas 
been passed contrary to the Constitution. 

J6.00 brs. 

[SHRI VAKKOM PURUSHOTHAMAN 
in Jhe Chai,] 

Another thiog is that when be bas been 
adversely affected by virtue of that law. This 
is 8 complicated case. Where will he go ? 
Will he go to tbe Tribunal 7 The Tribunal 
bas not lot the powe~ to issue mandamu6. 
What is tbe statutory provision? 

Most of the case in India today are beiDI 
fought by the employees for the purpose of 
preservation of tbeir Fundamental Rights and 
equality before the law. That is the main 
thing. If certain rules are not followed, you 
can get the relief anywhere. but equality be-
fore law is even now at stake at the bands 
of some administrators. They just like one 
and do not like another, and acts without 
any bearing. The Suprem~ Court itself has 
said that actions in violation of natural justice 
is a nuHity. He will have to suffer nullity: 
that order cannot be quashed by tribunal on 
that ground. 

SHRI SAT YEN ORA NARAYAN, 
SINHA: But wbo will suffer tbat nullity? 

SHRI BHOLANATH SEN: The 
employee would not get any relief. 

SHill STAYENDRA 
SINHA : Do you mean to say that the order 
of tbe Central Administrative Tribunal would 
be deemed to be Dunity ? 

SHRI BHOLANATH SEN : Might be ••• 
(Interruptions). The order bas to be declared 
as a nullity, as the Supreme Court bas said 
that non-compliance with the natural justice is 
a nullity. 

Now, a new concept is comins up, in 
relation to Article 21. where it is beiDa said 
tbat a man has a fundamental riahl to life 
and U veli hood. It has been said iD a case 

from Bombay slums tbat Article 21 includes 
Dot onll protection to life, but livelihood 
also. Tbe'Supreme Court has declared that, 
but] cannot SO to ,tribunal. I ctOQ·'. say: 
~'Quasb this order b~cause it takes away my 
livelibood." ? 

I am not going very ~ much into the small 
aspects. tbe Hon. Minister is competent 
enough and be will be abJe to look into the' 
matter. 1 have great peraonal respect for him. 

Kindly see Article 227. Article 226 has 
not been amended. High Court bal tbe power, 
but a citizen will be deprived of that power, 
because it deals with' the serVlce conduct 
matters. There is a Tribunal in Calcutta. 
Article 227 says: 

"Every High Court shaH have superin-
tendence over all courts and tribunals 
throughout the territories in relation to 
which it cxerci~es jurisdiction." 

Now, will they go to the Central Tribunal by 
way of ,appeal. or if there is anything wrong 
in Jay, will they go to the High Court? This 
law says that DO court shall have jurisdiction 
except the Supreme Court under Article 32. 

Now. if an industrial award is made, 
what happeos '? An industrial award is made, 
and because there is a mistake in law, in the 
award, the High Court will quash it, though 
not on facts scneral1y. Similarly, Supreme 
Court has also done tbe sam~ thina. What is 
superintendence under Article '227(2). It 
says: 

"Without prejudice to the generality of 
the foregoing provision, the H iah Court 
may-

(a) cal) for returns from such courts; 

(b) make and issue general rules and 
,prescribe forms for regulating tbe 
practice and proceedinas of such 
courts; and 

(c) prescribe forms in which books, 
entries and accounts shan be 
kept by the officers of any such 
courts.'" 



317 St .• bl. ,. : DI_PPf'OVIl/ PHALOVNA 26, 1907 (SAKA) St. &8. ,. : Disfl/Jprova/ 318 
of.1td Adm'/"'."mlvB Tribunals 0/ OM Admln/ll,atiN T"bu"al. 

(Aindl.) Bill-CoRrd. (.tfmtil.) BIII-Conld. 
Then, Articlo 227(J) : 

.6The Htab Court ma)' also settle tables 
of fees to be allowed to the sberiff and 
all clerks and ofticcrs of such courts 
and to attorneys. advocats and pleaders 
practisin& theroin ••• " 

Tben 227(4) : 

"Nothing in this article shall be 
deemed to be confer on a High Court 
powers of superintendence over any 
court or tribunal constituted by or 
under any law relating to tho Armed 
Forces." 

Therefore, the High Court can make 
rutes. The High Court alone can control and 
supervise and it has been held under Article 
227 that if a man is aggrieved, because tbe 
Tribunal has acted beyond jurisdiction or bas 
not decided a point of law, he can go to the 
High Court under Articles 226 and 227. Now 
again. I think there is a little bit to be thought 
about this tbing. Naturally, the labour will 
bave a right to go the Industrial Court 
(tbat bas not been abolished) as well as to 
the Administrative Tribunal. There are public 
undertakings from which the workers can go 
to Industrial Courts and also in addition, if 
they do not like the face of a judge, they 
can go to the Administrative Tribunal. But Ii' 
man, who does not belong to an organisation 
like industry, a man who is just an employee 
of the Government, he cannot go to tbe High 
Court. He can go only to the Tribunal. The 
Supreme Court's contribution in this case is 
that there should be a Bench of two. The 
Supreme Court has not yet approved the law. 
The law made may well be struck down, if 
the constitution of tbe Bench be different. 
Here find that violation of Article 14 looms 
lar&e. It has been said that a Government' 
employee or a public undertakiDg employee 
can so to the Supreme or High Court for 
violation of fundamental rights regarding his 
service rules, etc. But a man who is work ins 
iD a publice uodertakin, or industry cannot 
only go to the Supreme court or High Court 
for his rundame~tal riahte or violation of the 
constitutional law but two tbe tribuoal as also 
to tbe industrial court. Tbese courts remain 
open· to bim. If tbe High Court is ruJed out 
now. thero arc still three courts tor him to 
10 to. Here you say that instead of Hilb 

Court makil the rules, the Ceotral 9overn-
ment will make tbo rules. How can the Hiah 
Court's power of making rulel be taken away 
as Jong as it is in tho Constitution? 1 know 
the objective is landable and there is no 
doubt about it. But the reaJ thins is this. 
The High Courts have become so over-
congested. They do not have any speedy 
remedy and the costs are also expensive. Just 
see what is' bappening io Calcutta. I noticed 
it tbe other day. There are about 3000 cases 
that have been transferred from High Court. 
There are only four judaes. And I am told 
that 1,000 more cases will be coming within a 
month or so. How many cases will be 
expedit.ed with four judges? There is Dot 
much chance! Now. if the question of cost 
is involved, how will the costs . be reduced ? 
There ·is again no chance! Instead of increas-. \ 
Ing the number of tbe HIgh Courts or other 
courts, this has been done. And expenses also 
will not be reduced on tbe part of the 
Government. 

But the basic point remains. Are we 
going to discriminate amongst the persons all 
of whom are WOI kers ? Some of them are 
employees of the Government; SODle of them 
arc employees of the Government undertak.-
ings. Those who get less. they may go to the 
Industrial Court as well as the tribunals. 
Those who do not come withjn the definition 
of 'worker9

, they Lan Dot go to the Hiah 
Court. They cap go to the Supreme Court 
or tribunal for identical relief .. Everybody 
cannot go to the Supreme Court. But if you 
want to go to the High Court, you cannot. 
This power is excluded from the High Courts. 
The objective. I hflve no doubt in my mind, 
is very good and procedure should be found 
to expedite justice. Probably, the HOD. 
Minister' wjll try to increase the number of 
judges or the Benches so that there is no 
delay. I would request ODe tbing. One request 
to you. If a worker or an employee wins a 
case in the Tribunal, then, the State should 
not appeal or the employer should not appeal 
to tbe Supreme Court or the Central Tribunal 
a~d all tbat. This is possible in England, in 
the criminal matters, wbere the State does 
not appeal. So, in this particular ease, our 
beiDa a Welfare State more judges should be 
employed. In the Government, in the Public 
Sector Undertakinp, in the bia houses, 

'oTsaoised industry. etc., where the employee 
wins a case In the TribunaJ. there should be 
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no appeal to the Supreme Court. Don't take 
them to the Supreme Court, Don't allow that 
to happen. What is Industrial Disputes Act? 
A man will not get justice for 30 years and 
his employer goes to the High Court and if 
he wins in tribunal then they say this pro-
cedure has not been followed or that pro-
cedure has not been foHowed Ultimately, 
the Supreme Court says, no such point wiJ) 
be entertained, except in away. Now, I am 
reminding the Hon. Minister about this tha~ 
there should be no appeal, although, I am 
speaking for their benefit only. Otherwise 
they will not get that benefit, which you have 
in your dreams. Please try and think about 
that matter. Apart from that, because of the 
laudable object of tbe Act, possible q~ick 

remedy and quick justice, I am aU for this 
Bill. 

[Trallslatian] 

*KUMARI MAMATA BANARJEE (Jadav-
pur): Mr. Chairman, Sir, I rise to support this 
Administrative Tribunals Bill. I support 
this because of the reasons given by my 
previous speaker, Shri Bhola Nath Sen, an 
Hon. Member of the House. I entirely 
agree with some of the things said by him. 
I think that after this Bill passed, the labou-
rers, workers and other employees of the 
State Government as wall as the Central 
Government will be able to get quick justice, 
and they will get their lawful rights through 
this Bil1. Bc:fore I started to speak, I faced 
some OPPoSitIon. This is because whenever 
we, from the treasury beDches~ try to say 
something those members from the opposi-
tion side try to shut us. Not aU the opposi-
tion leaders of 'course, there are sonle 
opposition leaders who reaIJy encourage us 
and from them, we get fatherly treatment. We 
have great regard for them. But there are 
some opposition parties who cannot accept 
India as India, who cannot accept and recog-
nise any good in cur countrv, whose main aim 
is not good of India's politics, economy, 
India's culture, social life etc. those whose 
ideal is not Mahatma Gandhi, Subhas Bose. 

. revolutionary poet Kazi Nazru) Islam, 
Rabindra Nath Tagore4 Swami Vivekananda, 
Rama Krishna Paramhansa Dev etc. Those 
-* The speech was orisioaHy delivered in 

Benaali. 

. (Admt.). BII'-Colltd. 
who believe that their guiding stars are 
Karl Marx and Lenin only. Those who 
cannot accept mother India as their mother, 
they only try to oppose everything that is 
good in this country. Sir, we know that 
the job f the opposition is to oppose. But 
they must oppose in a l,onstructive way. 
They should not oppose everything good 
merely for opposition '5 sake. Their opposi-
tion must have constructive suggestions. 
They must produce fruitfuJ results. The 
result should not be to tape the country 
backward. They ~hou!d not alway,s simply 
cri ticise all the progre!>sive steps taken by 
our dynamic Prime Minister Shri Rajiv 
Gandhi, they should not always criticise our 
Ministers. They should cooperare with out 
Government and give construcrj\'e suggef-tions 
if they have any. I will request them to join 
,band~ in the task of taking the country 
forward. Sir, I was trying to fay that this 
Bill will be very effective for the food of 
the working classes. The Governn1ent emplo-
yees will ht:1ve no need to knock at 'he doors 
pf tbe High courts. Both the State Go\ern-
ment employees and the Central Government 
employees shall be benefited. The bel'~ch 

of the tribunal at the Centre and in the 
States will be able to solve the problems of 
the emplo~ees after fixing priorities. A~ Shri 
Bhola Nalh Sen was sayi,..s a ~hOl t\\hile ago. 
cases are pending in the High Courts for 10 
years or 15 )ears. In the Industrial trihunals 
also we have seen that ca~es under the Indus-
trial Disputes Act are kept pending for years 
together. A worker who goes to them with 
some grievance bas to wait for a long time 
to get justice But as a result of this 
Administrative tribunal that delay wi}] be 
cut sbort to a great extent. Sir, I do not 
want to cast any aspersions on the judiciary 
of our country, I have great respect and 
regard for our judges and the judicial system. 
But there is saying' that ~good money good 
law; good money good barrister and good 
money good justice'. One with resources 
gets all justice but one who has not got 
anything does not get any justice. Sombody 
will get justice and some body will not get 
it, that will Dot do. Equality and equal 
justice is the main tbing.] believe that 
through this BiU, the workers will get tbat 
justice. The Hon. Minister is himself an 
experienced l~wyer and a dynamic youth 
leader. I want to tell bim a few things. Tbe 
Chairman of the Administrative Tribunal at 
the Centre, which will be on an All India 
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basis. should be the· Chief Justice of tbe Now Sir, I want to say something about 
Supreme Court. But I think there is some Art~c1e 311 (2) (c) .. This a very jm~~rtant 
differences amonpt us about the person who Article. You are gomg to set up admUllstra-
will be appointed at the Administrative level. tive tribunals. We welcome it. At the same 
The tribunal tbat will be set up at the State time, in tbe judgement of the Supreme Court 
level will have the Chief justice of the High under Article 311 (2)( c) it has been stated 

t . • 

Court as its Chairman. Then only the people that if any Government employee mduslges in 
win get justice. While making the appoiot~ anti-national or !raitorous activities, then 
ment at the administrative level we should the administrative authorities have powers to 
see what type of experience bas he got. At take any action against him. He can be 
the same time it should be ensured that he dismissed from Government service without 
bas got a good reputation; whether he has assigning any reason. I support tbis view. 
got past experience of dea1ing with cases If any body indulges in anti·national activity 
under the industrial disputes Act. Sir, there or does espionage work against tbe country·s 
is a saying in Bengali that: interests, he should be dismissed. ) think not 

r' 4apo11 "('dona .vef Jon bojhe. 
je Jon bhuktoh/7Urd: Rog jantrana 
Knbhu na bojhe hoi ni ie 
Kobhu rug!". 

One who has got experience of J~ bour cases 
and has sympathy for the workers at heart. 
he can only deal with their cases in a jUf\t 
m~nner. He must understand the language 
of workers' pathos, pain and suffering. There 
is another saying: 

CCDandifer Sathe Dandadata 
Kande Jobe Seman Aaghate 
Sarva Shrestha Se blchar." . 

Therefore to dispense proper justice to the 
workers, the person who will be appointed on 
the Tribunal at the administrative level must 
have enougb experience and sympathetic 
attitude towards the workers. At the same 
time he must have a good past reputation. 
I am somewhat apprehen~ive in this respect 
because 'a burnt child dreads the fire·. I 
know that the Government is trying to set 
up holding companies at certain levels. But 
for the chairmanship of such companies some 
such names have come, who are known for 
their past mi~deedst due to whose misn:ana A 

gement one after another company fell sick, 
due to whose mismanagement in tbe past 
thousands of workers are on the streets 
today. I am afraid that they may be 
appointed on these tribunals and actually 
rewarded instead of being punisbed for their 
misdeeds. You must "e on your guard against 
this sort of thing happening. You must keep 
a strict vigil against this. 

only I, but every member of tbis House will 
support such action. But Sir, I have a fear 
that this power may be misused. If some 
administrative officer has a personal gnldge 
against some employee or is chemical wwards 
him, he may mi'1use the provisions of this 
Article and dismiss the said employee ruining 
his life and carerT. You should ensure that 
the employee who is sought to be pun:shed 
und?r Article 311 (2) (c) should be given a 
charge s}1eet and he should be given an 
opportunity to show cause and explain his 
position. At least he should know wby he is 
being dismissed from service. No officer 
should be allowed to misuse his chair to ruin 
the career of some t'rnployee. Since the 
judgement of the Supreme Court was 
announced under this Article, all the State 
Government empkyees and the Central 
Govnnment employees are passing their 
days under great suspense. A pall of gloom 
and disappointment ha" descended on their 
Jives. They are apprehensive that any 
moment the admini~tratjon or management 
may develop an adverse attitude towards 
them and they may be dismis~ed unceremoni-
ously. The Governmrnt must intervene to 
alloy this fear. Another thing Sir, the pro·· 
per implementation of this legislation has 
got to be ensured. The Parliament has passed 
many legislation but they have not been 
properly implemented. As there are laws, so 
there are loopholes in them. In the anti .. 
dowry act passed by Parliament it has been 
clearly stated that nobody can take dowry 
and nobody can give dowry. Both the given 
and tuken of dowry is liable to be punished. 
In Muslim law it bas been provided that tbe 
bands of a tbief shall be chopped off. But 
are these laws really imp)enlented There are 
many such taws which are implemented. I do 
wisb to go in the details. After this Adminis-
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irative Tribunal Bill is passed, it must be 
tmplemented at the earliest. Then only 
j he workers and employees will set quick 
tustice. 

The path of the employees to approach 
the tribunals should be made easy. 1 f ' they 
have to cross several hurdles or are obstruc-
ted at every step to approach the tribunals, 
or if they have to pay huge fees, then the 
purpose will be defeated. It will not be 
possible for the workers to go to the tribunals 
to seek justice. 

Now, Sir, I want to say something about 
the States. You are trying to set up benches 
of the tribunal in the States. It is necessary 
to take the view of the States. because the 
States have an important role to play in the 
case of State Government employees no 
doubt. But do you know Sir, what is 
happening in West Benga) and Tripura? 
Particularly in Tripura those State Govern-
ment employees who do not belong to the 
CPM cadre or those who do not subscribe 
to their ideology are being harassed. Those 
who are members of the Federation or of the 
INTUC or of the Employees' Action Com-
mitte=, are being transferred now and then 
on the slightest pretext so as to prevent them 
from forming parties Or to fight for the 
rights of the workers or to fight for their 
political rights. They are being transferred 
from one place to another upsetting their 
domestic live~. You know Sir, under the 
provtsions of 311 (2) (c) a large number of 
employees tbe:r~ are in dread of losing their 
jobs unless, they arc CPI (M) minded and 
are prepared to lick their fact. The Central 
Tribunal sbould have the total responsibility 
to look to such things. enquire into them 
and to give final decisions. 

(English] 

SH RI AJOY BISW AS : I am on a point 
of order. 

SHRI P. R. KUMARAMANGALAM 
No, be cannot raise any point of order. 

MR. CHAIRMAN: Anybody can raise 
a point of order. Why are you worried about 
it ? What is the point of order '1 Before I 

come to your point of order, which rule bas 
been infringed? (JII,e,.,uplJon8) 

PROF. MADHU DANDAVATB: aule 
376. 

MR. CHAIRMAN : That rule 376 is 
about point of order .. 

You CODtiune. 

SHRI P. R. KUMARAMANGALAM 
Please sit down. 

SHRI AJOY BISWAS : She is referring 
to Article 311. 

MR. CHAIRMAN: I will not allow you 
to say anything. Anything said without the 
permission of the Chairman will not form 
part of tbe record. 

SHRI SAIFUDDIN CHOWDHARY : 
Everything she bas said should go on record? 

MR. CHAlRMAN : 1 will not allow any 
interruption. 

KUMARI MAMTA BANERJEE: Sir, I 
tbank the Hon. Member because I have been 
able to hit them where it burts. There is a 
Bengali proverb that 'A thief's mind is 
al ways towards the bundle'. 

[Translal/onJ 

As I have succeeded in hitting at tbe 
right place, the Hon. Member has felt the 
hurt. There is 00 harm in that Sir, the 
worker speaks his own ]anguage. It can 
neither be the language of 'Bande Mataram' 
a language of Marxism. The language of 
the worker is the language of his hunger. of 
his survival and his rights. They want their 
just dues and rights. There cannot be any 
question of Communists or Congress here. 
But Sir, the State Government of West 
Bengal and Tripura are misusing total powers 
and are victimising the workers. Those who 
do not belong to their cadre, those who are 
not members of CITU or the Coordination 
Committee, they are transferred to far flung 
places evernight. Sir, there are Government 
rules that jf husband and wife work at the 
same station, one of tbem cannot be transfer-
led out. But tbe West Bengal Government 
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is one sucb Oovernment who transfer the 
busband to one place and his wife to same 
other place thus crcdting a division between 
bU'Iband and wife. The Administrative 
Tribunal is a vital thing. I will point out 
that the Block Deve)opment Officers there 

I 
who are of the 1. A. S. and I. P. S. cadre 
cannot work naturally. If some B. D. O. 
tries t9 work neutrally, the CPI (M) pressu-
rises him to cater to CPM supporters. This 
is the alarming· situation there! 1 here was a 
question in the House today as to why the 
activities of the NBCC is at a standstil. A few 
days a~o the CPM goondas attacked the 
NBCC and stopped the work there. Not 
only in NBCC Sir, all work on the Metre 
railway on the circular railway, all work in 
the Haldia Complex has been stopped by the 
Boondas and musalman of the CPI (M). 

All work has stopped due to them. 
Through goondai~m and muscle power poli-
tics can be done for a day but no construc-
tive work can be done. I have to say humblY 
that it is the responsibility of the Central 
Government to look the welfare of the State 
Government employees also. It is tbe duty 
of the Administrative tribunal to watch the 
activities of the labour welfare committees. 
Whether the State la bour welfare committees 
do welfare of the labour or of some particu-
lar indivlduals? Are they doing welfare of 
tbe party or of labour? Some time buck 
labour welfHre committees bas been consti-
tuted in West Bengal. Those present here 
who are involved in trade unions, those who 
are wellwishers and sympathisers of labour, 
will be shocked to hear that in that labour 
welfare committee no representative of labour 
has been kept. Selected comrades of the 
CPM have been appointed in the labour 
welfare committee. How will the labour and 
workers get justice in this situation? I am 
supporting this Administrative Tribunal. But 
side by side I will say that there is need of 
constant communication and cooperation 
between the Centre and the States. There 
should be uoiformity of justice. It must not 
differ from person to person. Further, Sir, 
the public undertakings should also be 
brought under the jurisdiction and ambit. 
Tbe employees of the public undertakings 
should also be an able to get quick justice in 
tbese tribunals. 1 wHl request the Hon. 
Minister to consider this. I once agam 
wholehearted1y support the setting up the 

administrative tribunals and suggest that 
some retired officers may be made members 
of this tribunal. That will be a good step, 
as they have sufficient experience to bandle 
sucb cases properly. Sir, I thank you for 
giving me time to speak and with tbat I 
conclude. 

DR. G. S. RAJHANS (Jbanjharpur): 
Mr. Chairman, I support tbe Bill, 
Hon. Mamataji has covered most of the 
points about the Bill which merited consi-
deration but when you have given me an 
opportunity to speak, 1 would like to raise 
a few points. Members of the Tribunal 
would be appointed from judiciary and from 
among Joint Secretaries and the Additional 
S~cretaries but if you appoint some propes .. 
sor of the Public Administration as the 
Member, he would bring fresh enthusiasm 
in the field. 

Two or three day~ back a number of 
Hon. Members decried the prorosal to 
reduce the age for administrative service!! 
examinattions from 28 years to 26 years as a 
great injustice. It was the view of almost all 
the Members that it is difficult for tbe 
children of the poor and the children living 
in the vH1ages to enter these services. 
Perhaps you may not be aware that in the 
Hindi spe3king states the results of 
examinations are not declared for as many 
as 3 to 4 years. Perhaps the Hon. Minister 
is not aware of it. It seems that the 
bureaucracy of this country has conspired 
not to allow the candidates belonging to 
Hindi speaking states to eoter the Central 
Services. 

May I know whether some thought has 
ever been given to tbe point why a the chUd 
of an I.A.S. officer becomc:s an LA.S. 
officer and the child of an l.P.S officer become 
an I.P.S. officer? (InterrltptlOns) The alftueot 
section of the society educate their children 
through the English med ium and that is 
why they are selected as lAS officers but 
can the child of a poor man~ who lives in a 
village and who finds it dlffiicult to make 
ends meet. dream of becoming an I.A.S. or 
I.P.S. officer? I had already said that this 
country is divided into two parts. One is 
called "India" where the people are 
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sopbisticaticated, speak English and study in 
the Public Schools and inculcate 5 star 
culture. Tbe other part is called "Bhara t" 
where the people migrate from Bibar, Uttar 
Pradesh, Madhya Pea Je!ih, Rajasthan to the 
capital in search of livelihood. They speak 
Hindi and the people ridh:ule them by 
calling than Bhayyan. The constitution 
provides for equal opportunities to all in the 
name of equality but can the poor ever enjoy 
equal opportunities? We have become victim 
of this wrong system and effort should be 
made to do away with this system. A poor 
boy living in a village can never pass B.A. 
at the age of 22-23 years; he can pass it 
only at the age of 24 to 25 years. As such 
he should get 1 to 4 years time to compete 
for the Central Services. There is the 
theory of protection. If you want to 
arrange a wrestling bout between a wrestler 
and a ch:ld. O.l~ sh.);JIJ wait till the child 
b~:ome) wrestler by taking good diet and is 
able to give a fi:Jht to thd.t wrestler. This is 
the theory of international trade which 
should b! m'lde applicable in the Indian 
context. 

Mr. Chairman, Sir, the matter is very 
seriou~. You cannot say that as there is no 
on~ to espouso t:-te cause of that helpless 
ellS') so th'!y should not come forward to 
compete in the lAS or IPS examinations or 
are not fated to become lAS or IPS officer. 
These days lAS and IPS officers are 
considereod demi ·gods. I recall that in a 
Hindi state, a Chief Minister visited an old 
freedom fighter. While he was taking leave. 
the wife of the freedom fighter blessed him 
that he might become a collector. Such is 
the terror of the Collector or the District 
M 19istrate thlt they heve disrupted the 
entire system. Just now our colleague has 
said that th~ District Mlgistrate wields both 
firU.flci:ll an~l administrative power. He ean 
chang! ttl! f.He of th,)usands of people. 

People talk of corruption prevalent 
among p()liticians but these bureaucrats in 
every State build palatial buildings for their 
own U5. Ha.s anyone enquired into tbe 
source of their income? There are people in 
Delhi who because of their vested interest 
openly say that politicians can go but the 
bureaucrat will continue. There is oneness 

and Admlnislral ive T,. ibunall 
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and a feeling of fraternity amo,na the 
bureaucrats which is Dot there among the 
politicians. 

So, I would say tbat there is need to 
give attention towards administrative 
reforms afresh and tho bureaucrats should 
be made accountable to the people. Even if 
you enact a number of legislations but 
l1nle~s you take steps in this direction the 
bureaucrats will not allow any . policy to 
succeed. We have got our own experiences 
in this regard. We know that when we go 
to our constituenties, how these bureaucrats 
behave with us; they treat us in a very 
scornful manner. The solution of all these 
problems in this regard is that they should 
be told that the people alect the Goverment 
and we a~e the true representatives of the 
people and they are accountable to us. 
Whether we are in the treasury bench as as or 
in the opnosilion. we should ponder in a 
true spirit how the bureaucracy is hcfooling 
us even after 38 years of independence and 
even now we are playing in their bands. 
How is the money being utilised which has 
been earmarked for development? It is now 
time to think ab\)ut the whole system of 
bureaucracy afresh. In China. there are 
bare-foot civH Servants. They go to their 
work on foot. They do not need any jeep 
or vehi :le. But here there are as many as 
six vehicles at the disposal of a. collector. 
His children study in the convent school·-. 
His official vehicle is used to receive and to 
see off his guests at the station. There are 
as many as twenty servants at the disposal 
of a S. P. or a Collector. In this facility 
availa b1e to others ? A new kind of fraternity 
has been developed which looks down 
upon the rest of the people. They th ink 
that they are running the country and others 
are doing nothing. You will have to ponder 
over it seriously that in which direction the 
country is moving. If you failed in taking 
timely action, the bureaucrats will not allow 
your policy to succeed. 

SHRI VIRDHI CHANDER JAIN 
(Barnler) : Who should take the place of 
the bureaucrats? (Interrupt lOfts) 

SHRI o. S. RAJHANS: The people 
will have to be told that their representatives 
are accountable to them and the bureaucrats 
are accountable to the elected representatives 



329 St. ReI. ,e : Disappoval ofPHALOUNA 26, 1907 (SAKA) St. Res. ~ : DJsapprova1330 
and Administrative Tribunall 0/ and Administrative Tribunals 

(Amdt.) Bill-Contd (AInd!.) Bill-Contd. 
of the people. You will have to make the 
people aware of th is fact. 

If we visit our district we request the 
Collector to undertake some essential work 
in our' area. The Collector replies in a 
banghty manner that the work cannot be 
undertaken because of the paucity of funds. 
whereas we know the true p·osition. If he is 
a promotee collector his behaviour is all the 
naore .•.••• (Interruptions) 

SARI AJA Y MUSHRAN (Jaba]pur): 
A bad man in a bad company. 

SHRI G. S. RAJHANS: Now time has 
come when we will have to think over the 
whole matter seriflusly. 

[English] 

MR. CHAIRMAN: What happens 
when the bureaucrats become politicians ? 

AN HON. MEMBER: Then they be-
come accountable. 

DR. O. S. RAJHANS: My submission 
should not be taken lightly. My humble 
submission is that bureaucrats should be 
responsible to elected representatives of this 
country. Bureaucrats should have the wel-
fare of people in their hearts. They should 
understand what the public want, not that 
they should live in 5 .. star culture, not that 
they should act as students of public schools. 

(Trans/a I ion] 

I would like to submit that you will 
have to give a 'Serious thought to the entire 
issue. You might have observed that the 
son of an l.A.S. officer becomes an I.A.S. 
officer very easily. It is very rare that the 
son of a farmer becomes an I.A.S. officer. 
Even if one qualifies in the competition, he 
is not selected as I.A.S. officer. You will 
have to give a serious thought to all the 
problems, as this country belongs to the 
poor and the farmers. The bureaucrats of 
this country will Dot anow tbe effective 
implementation of your economic and 
socialist policies I would, therefore, like to 
submit that it is now time when we win 
have to consider all th~ problems very 
seriously. 

There is not much to say about the Bill., 
as our colleagues have alfeady covered must 
of tile points and I do Dot want to repeat 
them. OUf Minister is a very competent and 
experienced person. He ~s highly educated 
and bas got a lot of experience 
about civil service. He has received his 
education in a very lood institution. I 
WOUld, therefore, request him to adopt a 
practical approach. A, young Minister bas 
got an opportunity to work under a youog 
Prime Minister and he should understand 
this fact very well that this country belongs 
to the poor, the agriculturists and tbe 
farmers. The bureaucrats will have to mould 
themselves according to the aspirations of 
the poor and tbe agriculturists and all tbe 
laws should be framed accordingly otherwise 
tbe future of this country cannot be impro-
ved. With these words I would like to 
express my thanks to you. 

[English) 

SHRI P. R. KUMARAMANGALAM 
(Salem) : Mr. Chairman, Sir, at the 
outset while welcon1ing the Bill from the 
point of view of the object of making it 
easier to the service emproyees to get relict t 
I may point out one or two very unfortunate 
outcomes due to certain sections in the Bill. 
Firstly, I am totally unable to understand 
the necessity to have a representation from 
the Administration on the tribunal because 
each one of us understands tbat invariably 
the matters that go before the tribunal are 
matters against the order of some member 
of the Administration who sits over and 
above invariably the rank of the Joint 
Secretary. So, obviously the Joint Secretary 
or the Additional Secretary or the Secretary 
of the Department who sits in tbe tribunal 
is in one way asked to look into the legali-
ties, the justice, the fairness of an order of 
a colleague of his. It is unavoidable tbat he 
would be partial in one way or at least 
infiu enced by the fact that a colleague of his 
bas passed tbe order. One cannot expect a 
member from tbe Administration sitting on 
the tribunal to be reaU)' fair. After all, 
justice is not only to be done, but also seen 
to be done. Can we expect that in the 
administrative tribunal? And if you are 
going to have a representation from the 
Administration, why not have a representa-
tion from the employees also? Why only 
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leave the Administration to have a rf'preten-
tative on this tribunal? Why not have the 
employees? Elect them, if necessary. by 
means of a secret ballot among the 
employees to oome' up and sit in the tribunal 
aDd then, I would say, 'Yes, it is on par; 
there is one judicial member, there is one 
melnber representing the Administration and 
onc representing employees.' But why only 
one from the Administration and none from 
the employees? 'In this not a situation 
where one is really tilting the balance of 
justice in favour ,of the administration and 
the bureaucrats? My good friend, Dr. Raj 
Hans just now categorically said that 
bureaucrats have to be made accountable. 
There is no doubt about it. Without quoting 
any names. we have seen bureaucrats who t 

while they were bureaucrats, how they 
behaved and when they became accountable 
to the people how they behaved. There is 
deftn i tely a change. 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI ABDUL GHAFOOR): 
And when they became Ministers? 

SHRI P. R. KUMARAMANGALAM: 
They will become better because they are 
more accountable. They will bt! accountable 
not only to their constituencies, but they 
will be accountable to the House also. 

THE MINISTER OF STATE IN TI:IE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS (SHRI P. 
CHIDAMBARAM): Mr. Patel will feel 
guilty. 

SHRI P.R. KUMARAMANGALAM 
Why he will feel guilty, Sir? (Interruptions) 

MR. Chairman, If I may bumbly 
submit tbat the first question that arises is, 
are we going to rea]ly give justice to the 
service employees under this Bill by 
baving an administrative member. I underst-
stand the .Dbject of the Bill is very lauda bl~. 
undoubtedly. The employees in the service 
soctor, the workers in the service sector 
required to have a new avenue where they 
could get quicker ,relief. In fact. in my 
capacity as lawyer, I have often felt the 
brunt which my poor clients used to feci of 

delays in the courts. But now the point is, 
well tbere are not many member of tribunals 
that have been get up. I fact, tbey Are 
lesser than the number of High Courts as 
there are more number of benches of High 
Courts in certain pla,,""Cs. Will the tribunals 
not also pile up cases? Would not there 
also be grea t waiting time? Is it not necessary 
for us to create a situation factually where 
at least within six months, we can ensure 
that an employee or a member of the 
service who approaches the tribunal would 
get a result statutorily? Should it not be 
made enforceable. instead of just creating 
another court where there is some influence 
of bureaucracy in that court ? 

Mr. Chairman, the short question that 
arises IS, while one talks of service Jaw 
or rules, one undoubtedly is attracted to the 
fundamental rigbts and articles 310, 311 and 
even 309 where persons belonging to the 
civil service undoubtedly catch the riWlt 
straw. When a fundamental right is vjolated, 
what happens is, according to the present 
situation, article 32 is the on1y way by which 
he can get the relief. But coming to the 
Supreme Court is not a mere joke. It costs 
thousands of rupees. Are you going to 
impose on the common civil servant, say 
clasl IV employee working in a State 
Government to come all the way to Delhi, 
for example, for my State of Tamil Nadu 
to chaJlenge a rule which he feels is violative 
of article 14 or 15 or 16 or any of the other 
fundamental rights, under article 32? He 
has to pay a fancy fee to a fancy lawyer in 
the Supreme Court and also pay a fancy fee 
to a fancy clerk of the lawyer and finally he 
sells his property, hawks his wife jewels in 
order to prove that a pa~ticuJar rule is 
violative of the fundamental rights. I have a 

'suggestion here. If the Hon. Minister is 
willing to remove firstly the administrative 
member, i.e. a member of the administra-
tion sitting on the tribuna), it is possible 
under article 32 (3) itself to grant power 
by law to any other court \\ hleb includes 
tribunals to exercise powers within the local 
limits of its jurisdiction or any other powers 
exercisable by the Supreme Court under 
article 32 (2). So, he should consider 
whether it is possible to give tribunals· the 
power to issue writs, which was a question 
which a very senior legal Member of this 
House, Shrl Bhola Natb Sen bas raised. 
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It is ,possible under clause (3) of article 32 
to empower by law the tribunals to exercise 
these powers with in the local limits of its 
jurisdiction. Of coursc. the definition of a 
"court" can be gone into. If it is not possj· 
hIe, then my submission would be, at l~ast. 
let the Higb Courts be given the powers. 
when it comes to the violation of fundamen-
tal rigbts. If you feel there is no means by 
which you can give tribunals the status of a 
court and that you are constrained to give 
it a lower status of that being only a 
tribunal, in that event. you feel that it 

. cannot ·strike down a particular rule because 
it is violative of fundamental rights, then we 
are in a position where we are back to 
square I. 

The rule making power is still exercised 
not by a legislation made on the floor of the 
Hous..: but by rules made under article 309, 
issued by the Presidential notification. 

. Therefore, ultimately, it is the bureaucratic 
coin that rules and quite shamelessly in the 
last 36 years, they have made rules morning, 
night and day, which have violated the 
fundamental rights and have been struck 
down by the High Courts and Supreme 
Court off and on. The Hon. Minister knows. 
He has been in tbe profession for Jong 
enough and has varied experience of the ser-
vice law. He is aware of how many rules-he 
himself has seen -were struck down by the 
courts because of being viollitive of funda-
mental rights. If that is the ,state of affairs, 
where does the poor service employee go ? 
Is he to go all the way to Supreme Court? 
What is the objective of having this Act at 
all? Because jf every time you say a 
particular rule is violated which is often so, 
when you talk of Article 16, and even jf you 
talk of Article 311, you ha ve to come all 
the way running here. What is . the state of 
affairs? 

This Act is ultimately going, to defeat the 
purpose. Are we going to give quicker 
ju,Stice to the service employees, or are we 
going to end up with giving delayed. partial, 
prejudiced justice to the employees? 

I would request, throuah you, the Hon. 
Minister to consider this point of violation 
of fundamental rights and find aDd seek a 
solution how it is tbat be can reduce the 
expenses that an employee aoes through; to 

ensure that he can chalJeDle a particular rule, 
statutory or otherwise or even a 'particular 
Act to be violative of the fundamental risbts. 
After aU, the writ of certiorari does not lie 
in the tribunal, I presume. 

The next question is let us come to 
Article 227. If you remove the jurisdiction 
under 226, what is the situation? Otherwise, 
wben it comes to 227 : 

"Every High Court shall have superin-
tendence over all courts and tri bunals 
througbout the territory in relation to 
which they exercise jurisdiction." 

Suppose, the tribunal at Madras, exercises, 
jurisdiction over the State of TamiInadu. 
Does the High Court of Judicature sitting in 
Madras bas jurisdiction under A rticJe 227 of 
superintendence over this tribunal? If it 
does it, then we have a situation which is 
highly embarrassing and even if it does not 
have, we have a situation which is embar-
rassing. It is like Delhi's [addu. If you bave 
it, it will harm and if you do not have it, it 
will harm. The situation is very simple. 'If 
the High Court bas a right, it is 100 per cent 
certain, if not. 150 per cent certain, that 
every nlatter that the ernpJo),te wins in tlJe 
tribunal, will go to the High Court first, 
spend another ten years in the High Court 
and then come to the Supreme eeuft for 
another 20 years. After all, the money does 
not go from the pocket of tbe lAS bureau-
crats. Jt goes from our pocket and Consoli-
dated Fund of India while for the employees. 
his wife's Mangalasutra be sells, to see that 
he somehow retains the respect in society. 
The monetary benefit that he will get wil] not 
be even half of what he would have spent 
in the courts. 

If he cannot go, then comes tbe question. 
what hf\.ppens if the administrative tribanal 
goes berserk? Once again, it is only the 
Supreme Court and there is the possibility of 
its going berserk because there is the Member 
of the Administration Sitting. As a two 
Member Bench. one is Hon. judicial Member 
and the other is a representative of an obvious 
force. one of those who is a colleague of one 
who bas issued the order which is under 
question. It is easily possible that the Judicial 
Member will sing in tune witb the Adminis-
tration Member. Then what happens? 
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SHRI AlA Y MUSHRAN : He 
will be a non .. IAS Officer. 

says be 

SHRI P. R. KUMARAMANOALAM: 
Let us see. What sort of lAS Administration? 
It is not just Indian Administrative Service 
that matters. It is a class that matters. They 
aU c1ing to each otber, whether they belong 
to lAS or otherwise. Once they become part 
of the Administration and exercise power as 
the superior administrative force, they defini-
tely have a class consciousness Bmong them-
selves and treat the Class III, IV, II and I as 
inferio.rs to them. 

SHRI RAM PYARE PANIKA: This is 
a fact. 

SHRI P. R. KUMARAMANGALAM : 1 
am sure many of the Members of the House 
would agree. Let us only see this. I can give 
an example. The Supreme Court struck down 
the recognition rules so far as the Govern-
ment Employees Union is concerned, not 
now, way back. 13 years ago. 

17.00 hrs. 

But till date we have not seen the new fules 
. coming. Why? For the simple rea SOD tbat 
certain people in the bureaucracy find it very 
convenient to see that these rules does Dot 
come into being. There are certain very con-
venient friends who belong to us, the working 
class no doubt about it, who sit tbere with 
them, hobnob with them and get away with 
them. Therefore. the third question is: when 
they can restrain the government from bring-
ing a rule for recognition for 1 J years by 
mere friendship, do you Dot think, Mr. 
Chairman and I am sure the members of tbe 
House will agree with me, that they will be 
capable of ensuring a hundred per cent that 
the judgments or orders issued by the Tribu-
nal are influenced. 

A very important point which I would 
like to raise is that to-day mornjng 1 had 
presented a petition signed by over 5 crores 
citizens of India asking for security of service 
under Art 311 which in fact has been with .. 
drawn by tbe judgment of tbe Suprt"me Court. 
Now the third question is: you want this 
country to move to the 21st century. If you 
want this country to move to tbe 21st century 

(Amdt.) BIII-Contd. 
in a victorious phase where we have producti-
vity and we turn out to be one of tbose 
countries which are called developed countries, 
is it possible to do it without' taking tbe' 
working class into confidence or merely by 
taking the bureaucrats ioto confidence? 

This Administrative Tribunal Amendment 
Bill which is coming before us is an amend-
ins Bill. But are the amendments sufficient? 
Is it going to really ensure on the one side 
to the millions of employees, 'Yes, you will 
get justice, you will get quick jUblice.' 1 No. 
If this is not going to do it, on the other 
hand when the Supreme Court gave unlimited 
and arbitrary powers to the bureaucrats, are 
you going to come forward and ~ay. 'No, 
we shall correct the situation, we shaH ensure 
what the framers of the Constitution wanted 
and the civil servants can exercise the powers 
honestly and without fear or favour.'? At 
the moment we do not see the signs of that. 
On the contrary. the Supreme Court has said 
in the judgment in the Tulsiram Patel's 
case- the Hon. Minister is very much aware 
of that - that you can remove an employee 
from service without giving him any show' 
cause notice and without giving him any 
opportunity not necessarily when he indulges 
in violence or even against national security, 
it is sufficient if an aJlegation is there tbat in 
a particular office mass insubordination bas 
taken place with or without violence and you 
can throw that person out of service. Then 
what happens to him? What is going to 
happen ? You have created today, the 
Supreme Court's judgment has created it, 
without doubt a sense of insecurity and tbis 
Administrative Tribunal Amendment Bill, 
according to me, is only going to heighten 
that sense of insecurity unless you remove the 
administrative member from this Bill. 

I would like to complete only by saying 
one last thing. There are certain services 
which according to the Supreme Court are 
both an integral part of the Army and at the 
same lime an integral part of the civil service. 
It is a very nebulous situation. I refer to 
the Border Roads Organisation. It is an 
organisation which is supposed to be accord .. 
ina to the Supreme Court an integral part of 
the Army but bas the application of the Civil 
Services Procedure, Discipline and Conduct 
Rules. I would like to know what happens 
such employees. On the one side h~ is court-
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martialled under the Army Aet aad on the 
other side does he bave the remedy uDder 
the Administrative TribunaJs Amendment 
Bill '1 It is a question which is important 
because Border Roads Organisation is one 
example I have given but there are maoy such 
departments and sections of the Services who 
do a tremendo,us duty for this countty but 
who are treated as secon(i rate citizens. It is 
extremely an unfortunate situation. I would 
like to request the Hon. Minister, through 
you Mr. Chairman, not to take thi~ effort as 
a light effort. He has been a service lawyer 
and he bas been in the trade union movement 
and he should be able to appreciate and 1 am 
sure that he does appreciate the fact that the 
workers, the employees, are today very much 
worried about their future. It is recessary 
that something is done to make thern feel a 
little more secure and something is done to 
see that the bureaucrats do not continue 
their harrassment and atrocities which they 
perpetrate on the employees. Thank )'ou, Sir. 

SHRI HUSSAIN DALWAI (Ratnagiri) : 
Sir. we are discussing an amendment which 
is arising out of the litigation pending in the 
Supreme Court. This Bill was passed only 
last year. The matter was referred to the 
Supreme Court and the Supreme Court held 
that it is contravening the provisions of 
Article 32 and Article 226. For us, tbe 
Members of Parliament, it is a very serious 
thing that what we pass in this House is 
struck down by the judiciary. At present the 
dispute is going on as to who is Supreme. 
As far as the legislative power is concerned, 
Parliament is supreme. We have to see that 
whenever we pass certain legislation, it does 
not infringe the provision of the Constitution. 
Today what we feel is that within one year, 
we have to go in for an Ordinance which is 
to b~ r egularised today_ This amendment a 
compromise which has been arrived at in the 
litigation where we h~ve decided that as per 
the suggestion of the Supreme Court, we wiIJ 
amend the provisions of the Act passed last 
year in this House. 

As far as tb~ purpose of this Act is COD-. 
cerned, we have brought this legislation only 
because several matters of services of the' 
Government employees are oending in Courts 
for a considerable time and in ordt'r to give 
'them expeditious disposal, we have brought 
this legislation. 

17.07 brs. 

(MR. DEPUTY SPEAKER in the Chair] 

The purpose is very Jaudable and in order 
to give early decision ill such pending matters, 
we wanted that such a tribunal should be 
established . and Government should take 
prompt action in establishing such tribunals. 
Now the tribunals have started functioning. 
In order that the working of the tribunals 
should not be obstructed, we have arrived at 
this compromise and an ordinance was pro-
mulgated to that effect and now we are re-
placing that Ordinance by this amendment 
Bill. But I would like to suggest here that 
the main Article under which the Supreme 
Court is feeling that the jurisdIction of the 
Supreme Court is being snatched away is 
Article' 32. As a matter of fact, the provisions 
of the Act do not tamper with the inherent 
power of judicial review of the Stlp.·eme 
Court. On the contrary what, we 8l e doing 
is in t.he larger inter~st of the country and 
the people with a view to avoid delay in 
giving justice to the Government servants. 
But the Supreme Court is hurt that their 
jurisdiction of judicial review is being sn'at-
ched away by this provision. The orilZinal 
provision which bas been made in the Act 
was [0 appoint three'members of the tribunal 
presided over by one of them. Under the 
amendment. t~e tribunal will consist of two 
D1emhers-one from Administration side and 
one from Judicial side. The Supreme Court 
has directed that there must be two members, 
i.e., One Administrath·e Member, and the 
other Judicial Member. No appointment of 
Chairman/Vice-Chairman or a judk:ial 
memher will be made except after consulta-
tion with the Chief Justice of India. So, that 
I feel t§ that in the proposed amendment we 
have ag~ed to the directions which have been 
given by the Supreme Court during the 
hearing of the proceedings ):,cnding before it 
arising out of the Administrative TIibunal 
Act. 

Really speaking, we wj)) have to set at 
rest this point some day whether once we pass 
legislation in this House keeping in view the 
larger national interest. whether it is within 
the powers of the court to bave adverse judi-
cial interpretation thereof. The other "oint 
which I wanted to bighlight is about the 
members who are appointed from,the admi .. 
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nistradon-can they really be responsible 
for delay in disposing service matters which 
are pending before them. The tr~bunals 
should not be headed by tbe bureaucrats who 
will not give justice to tbe employees. The 
aim of tb~ tribunals is to give expeditious 
decision in service matters and as such if.a 
man with judicial background is appointed 
on the tribunal. the matter could be impar-
tially decided. Such provision should have 
been made. All the members of the Tribun[\l 
should have some judicial background. 
Otherwise. the administrative bureaucrats 
will interf(~re and will again try to do in-
justice to the employees, and the purpose 
for which this legislation has been brought 
will not be served. 

As fat: as the decision-making power of 
the Tribunal is concerned, I think, unless 
members with· judicial background are 
appointed, this cannot be done. That is why 
I would' like to reQue!iOt the Hon· Minister to 
think over this provision which he is making 
now; whether it will be foolproof or not. I 
endorse the view of my learned friend, Shri. 
P. R. I(umaramangalam, in this regard. 
Ph'ase think over it again so that you do not 
have to come with an amendment again be-
fore this House. That is why I request that 
the Hon. Minister may consider this propo-
sal regarding the formation of the adminis· 
trative tribunals. 

With these words, I support the amend-
ment. 

(Trans/at/on) 

SHRI P. NAMGYAL (Ladakh): Mr. 
Deputy Speaker, Sir, I rise to support the 
Administrative Tribunals (Amendment) Bill. 
which has been brought forward by the 
Government. As the Hon. De"uty Speaker 
bas asked me to be brief, I would like to 
give a few sUiBestions only. 

My first suggestion is that before going 
to the triburtal, there should be a cell in each 
Department or' a Committee at the Depart .. 
mental level to deal with tbe . problems of 
service matters. Many cases can be solved 
at that level aDd this much of time and 

(Aindt.) Bill-COritd. 

money can be saved. If one does not get~ 
justice in the cell, there is the provision of 
appealing to the Administrative Tribunal. 
In order to ensure tba t they get justice. a 
provision has been made for the appai.DlmeDt 
of two members- one from the Administra-
tive cadre and the other· from the Judicial 
service cadre. In my view, ;t is a must~ 
because the non judicial Member is fuHy 
aware of the atmosphere in the services. as 
he has worked in all the Departments. He 
is fully aware of the problems of the em-
ployees and would be able 10 provide justice 
to them. So far as the Question of appealing 
to Supreme Court is concerned. everybody 
cannot go to Supreme Court. Almost a,1 the. 
Members have said that every person canDot 
afford to go to the Supreme Court, as 
thousands of rupees have to be spent on each 
hearing. Therefore, if each case is disposed 
of at the Tribunal level, people would be 
able to get justice. The grievances regarding 
service matters generally perta in to postings, 
transfers and appointments. These Tribunals 
should have the power to review the ·appoint-
ments made by the Central G()Vernment and 
particularly by the State Governments. 
Just now one of our collea~ues was mention-
ing about the state of affajrs in some of the 
States, especially in West Bengal where 
persons of C. P. M. Cadre are reported to 
have been recruited in the various services. 
Same is the case in Punjab. You might have 
heard that anti-social elements/convicts who 
had been apprehended under the Terrorists 
Act and had been put behind the bars had 
been released unconditional1y and DOW those 
very people are being rcc:r:uited in the Police. 
You can just imagine as to what would be 
the condition when persons of such a back· 
ground would be recruited in the Police 
force. What is the situation ther'e and wha t 
is the condition of law and order there? In-
cidents of murder, loot and arson are taking 
place daily. Similar is the situation in 
Kashmir. Pro·Pak elements and communa-
lists have been recruited in the police of 
Jammu and Kashmir. . 

SHRI CHARANJIT SINGH ATHWAL 
(Ropar): Sir, I rise OD a point of order. 

(English] 

MR. DEPUTY SPEAKER : Under ~bat 
rule '1 • 
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SHRI CHARANJIT SINGH ATHWAL: 
lie has said that the persons who have been 
released ar~ responsible for the incidents of 
murder. J would like to ask my friend if 
he can cite any instance that the persons who 
have 'been released are responsible for such 
incidents ••• , .. (lnterruptions) .. , .•. 

[English] 

MR. DEPUTY SPEAKER : There is no 
point of order. 

{Tranj lat ion) 

SHRI P. NAMGY AL : Such incidents 
have been happening especially in the border 
statts. 1 am t(llking of Kashmir. Such people 
are being recruited in the Police force and 
Police remains a silent spectator to all the 
disturbances taking place there. Many comm-
unal riots have taken pJace there and the 
l>oiice was also present on the spot. but it 
remained a silent spectator. Similar things 
are happening in Punjab and other places. 
What J mean to say is that tbese Adminiura-
tive Tribunals should have the power to Jook 
into even minor complaints. These Tribunals 
should also have the powers to review the 
cases of anti·social elements recruited in the 
servkes as also to see whether the posting 
has, been done in a regular manner or not. 

As time is very short, with these few 
words, I support the Amendment Bill brought 
forward in the House. 

SHRI RAM 'PYARE PANIKA (Roberts-
sanj) : Mr. Deputy Speaker. Sir, I rise 
to support the Administrative Tribunals 
(Amendment) Bill under discussion in the 
House, because only one amendment is being 
made in it whIch .is according to the verdict 
of the Supreme Court. I would also like to 
say that there is great resentment among the 
Central Government employees and the 
employees of the corporation due to the 
judgement of the Supreme Court and it 
would be very wrong on our part if we do 
not amend Article )i 1 of tbe constitution. I 
would like to submit to you that it is only 
in our country where natural justice is pro-
vided and ill every country ther~ is a rule 
that a 'penoD must be intimated with the 

reasons of his dismissal from service .. I would 
like to' submit to you that there' is great 
resentment among the Government employees 
due to the judgement of the Supreme Court 
and not only that, a feeling of insecurity has 
abo developed among them. As you know 
the opposition bad given the call for a 
'Bandh' and if all the employees had not 
opposed the ·Bandh', it would have been 
successful. Si7' million workers opposed it 
because they expect protection from the 
Government in case a bureaucrat expels 
tbem flom service. There is a Tribunal in 
my own state, Uttar Pradesh. Sir. you would 
be surprised to know that not even a single 
finding of the Tribunal against 1.A.S. officers 
has been implemellted and 110 action lias 
been taken agajn~t any I.A S. officer and no 
I.A.S. officer bas been pun ished. All the 
reports \\ere suppressed. 

Sir, it is not t6at I am levelling any ~ 
allegation (~gtlinst I A,S., but it has beccue 
an exclusive cla~s. l.A.S. and LP.S. are t\\O 

separate cadres and these two cadres fight 
among themselves. Offiicers belol'lging to 
both th~ cadres claim superiority over each 
other. There is tensi<lo between both the 
cadres. Therefore, what is required today is 
the development of such a system of admi-
nistratration in the country and preparation 
of such cadres in which all the people get 
equal opportunities. 

Sir, I would like to submit tbat before 
punishing a person, he should be given an 
opportunity to ptesent his case. Sir. 1 support 
thi§ Bill, but I also request that Government 
~hould bring forward a Comprehensive Bill 
defining specificaJly the powers and duties cf 
I.A.S. and I.P.S Cadres separate1y. We are 
seeing -in various sta tes as to how there is 
tension between I.A.S. and I.P.S. Cadres 
and as a result difficulty is being experienced 
in mai'ntaining Jaw and older at various 
places. At one place there is fight f(.lr 
seniority and at another pJace there is tussle 
for status. I would, therefore, request tbe 
Government to bring forward a Bill in this 
session to amend Article 311 of the constitu-
tion to bring about a definite feeling of 
security among the employees of all the 
cate~ories and also the workers of the 
country could get natura) justice. Our demo-
cratic Government has always been defending 
the interosts of its emplo)ees. the poor aDd 
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the representatives of the employees, who 
the weaker sections. As Sbri Kumarmans" would generally be a party in the appeal. 
lamji has also said, Government should bring You should give them representation in the 
forward an amendment to Article 311 in this Tribunal. As Shr; Ranarajan just now men-
session of Parliament. tioncd, if the Administrative Member is 

SHRI HARISH RAWAT (AI mora) : 
Mr. Deputy Speaker, Sir, when I look 
towards our Minister, Shri Chidambaram, my 
mind is' inclined to support the Bill, but 
when I try to analyse this Bill, I shudder 
with fear. I bad hoped that Shri Chidam-
baram would bring forward a Bill which 
would have provisions to control the bureau· 
cracy, to define their powers and to make it 
more responsive towards public, but when I 
wcnt through this bill, it pained me very 
much. Whereas our bureaucracy had already 
been vested with unlimited powers, we are 
going to ,delegate them even more powers. 

Mr. Deputy.Speaker, Sir, a massive rally 
of the employees was held in Delhi in which 
a demand was n1ade to amend Artical 311 of 
the constitution, because a feeling of insecu-
rity had developed among the employees due 
to the interpretation of some of the pro-
visions of Article 311 of the constitution by 
the Supreme Court. Our bureauc~acy has 
already been treating the empJoyees very 
badly. T~rough this Bin, you are delegating 
more powers to the same bureaucracy and 
thus curtailing the rights of our workers. In 
this way bureaucracy would treat the em-
ployees as their personal servants. You pro-
pose to appoint one member from the civil 
services on this Tribunal. Through this 
Tribunal you are going to allow bureaucracy 
to enter into the jurisdiction of the judiciary. 
The judgements which the judiciary bas so 
far been delivering in favour of the workers 
would no -longer be in their favo~r. 

He could have hoped a little to get 
justice but the appointment of the Admi-
nistrative Member in the Central Administra-
tive Tribunal has made people apprehensive 
about getting justice and I am myself appre-
hensive in this respect. The facts of the 
cases, in wb ich an employee is harassed by a 
bureaucrat, would be covered up. Thereforc, 
I . shall ask you .to reconsider this matter. In 
case it is not possible to reconsider it, besides 
appointing an Administrative Member you 

appointed on the Tribunal, there must be a 
representative from employees' side also, 
which would ensure justice to the employees. 
Besides, a feeling was expressed regarding 
more branches of the Tribunal. At present 
all the tribunals are overburdened with cases, 
and there is a fear that they may also Dot 
turn into courts. The aim of getting spetdy 
justice is not being fulfilled. I would, tbere-
fore, stress two points. First, you should 
again consider about the justification of 
appointing the Administrative Melnter in the 
Tribunal and if you find it justified the 
employees should also be given proper 
representation in it. Secondly, it should have 
more branches. so that the people muy get 
justice within a reasonable time. 

With these words, I shaH request my 
young friend to reconsider the Bill. 

CH. SUNDER SINGH (Phillaur): 
Mr. Deputy Speaker. Sir, as far as this Bill 
is concerned, 1 am support it, because I 3tn 
very happy with the bureaucrats. The land-
less people in our society, who are struggling 
to get possession of land for thc last 20 to 
30 years, are unable to do so because of the 
collusion between the bureaucrats and the 
owners. 1 feel that the 20 Point Programme 
is not being implemented properly by these 
bureaucrats. They win not let you implement 
any of your schemes. You may enact any 
law they will not let it be enforced. Now, 
when they felt aggrieved they demanded this 
remedy. Their childrc:1 are studying in public 
schools and are enjoy ina all the facilities 
whereas the poor man, who is landless, is 
even denied justice. How will you. usber in 
a socialistic pattern. Mahatma Gandhi had 
said : 

[English] 

"Among the many evils of foreign 
rule, this blighting imposition of a 
foreign medium upon the youth of the 
country wi 11 be counted by history as 
one of the greatest. It has sapped the 
energy of the nation, it bas shortened 
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the lives of the pupils. It has estran-
ged them from the tnasses, it bas made 
education unnecessarily expensive. If 
this process is still persisted' in. it bids 
fair to rob the nation of its soul". 

[Translation] 

This is a quotion from Gandhiji. As far 
as the bureaucrats are concerned. They do 
not let any legislation to be implemented 
properly. Now, when they were in trouble 
they suggested this remedy and hence this 
Bill. Leave aside the Tribunal, they will not 
let any law to be implemented properly. I 
am totally against them and YOU should not 
listen to them. Even Patwaris are against 
them. Whenever one goes to meet them, 
one is told that tbe Saheb is in the bathroom. 
If we go to a minister, his Secretary does 
not 1 isten to him. When we approach the 
Ministers about the redressal of the grievan-
ces of Harijans and other people we are sent 
to lower levels, where the bureaucrats write 
such lengthy notes that the minister is 
puzzled. 

Nobody listens to. us (Inter,uption~). 

The situation is very bad. No work IS done 
for as many as two months. I belong to 
the Congress party that is why I am saying 
what I feel, otherwise I do not feel like 
saying so. (Interruptions) I have been trying 
for the last thirty years but nobody listens .to 
the poor. If a Harijan or a poor person 
approaches an officer or a Minister the work 
is not done for as many as 4 weeks which 
should normally take a week. The people 
think that Ch. Sunder Singh has become an 
M. P. and as such he can get them transfe-r-
red; but in fact nothing happens as the 
Minister replies. 

(English] 

'·1 will have the matter looked into". 

[Trans lat Ion) 

We try our level best but our Jetter is mar-
ked to junior officers wht:re it takes months 
together. I am fed up witb the bureaucracy. 
I do not understand what type of Tribunal 
are you setting up. You will listrn to the 
SODS of an 1. A. S .. or I. P. S. officer but 

nobody listens to the poor .•. (/nterruptions) 
In the end, I would say tbat I also support 
the Bill. •. (Interruptions). 

(English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI P. 
CHIDAMBARAM) : Mr. Deputy Speaker, 
Sir. I am grateful to the Hon.jw1embers for the 
very wide-ranging discussion which we have 
had this afternoon, on what I thought was a 
very non-controversial Bill and which would 
be adopted after a very brief discussion. But 
I would like to take this opportunity to 
clarify some doubts which have been raised 
by the distinguished members, many of them 
distinguished lawyers and many of them 
familiar with the intricacies of administrative 
law. 

Firstly, let me briefly recount what these 
tribunals have done since they were establi-
shed on the 1st of November 1985. We 
established only 5 benches 00 tbe 1 st of 
November. We worked out a phased pro-
gramme of establishing more benches and 
we promised ourselves and we told the Sup .. 
reme Court that three more benches would 
be estahlished before 31st March. I am glad 
to tcll the House that even on the 3rd of 
March, we were abJe to establish three 
additional benches at Bangolore, Chandigarh 
and Guwahati. We also promised ourselves 
and we told the Supreme Court that we 
would establish seven more benches before 
the 30th of June. I am glad to ten the 
House that we will keep the deadline and 
wen before the deadline, seven more benches 
will be established at Ahmedabad" Cuttack. 
Ernakulam. Hyderabad, Jabalpur, Jodhpur 
and Patna. 

SHRI RAM PYARE PANIKA: What 
about Lucknow '1 

SHRI P. CHIDAMBARAM; Sir. we 
are obliged to establish benchas in the first 
instance at the permanent scats of the High 
Courts because we are taking away the juris-
diction of the High Courts and vesting it in 
the tribunals. Therefore, logically as a) so 
because it is reasonable, we first established 
the benches where there is a permanent seat 
of Hiab Court. But that does Dot lDeaD that 
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we will not establish more benches. I can 
assure tbe House that it is our ,intention to 
provide speedy and effective justice to the 
govcrnmeJ'lt servants and to achieve this 
objectivo, we will establish as many' benches 
are necessary particularly in those areas 
where the High Court today sits in circuit or 
where there is a concentration' of Central 
Government etpplo)ees. The programme is a 
phased programme. But as. we work t this 
programme, Hun. Members will be able to 
appreciate that we will keep our. ptomise of 
establishing as many Benches as are neces-
sary to provide speedy and effective justice 
to Oov~rnment Servants. 

Sir, as far as Panaji is concerned, there 
is today a Bench of the Bombay High Court. 
We have not yet established a Bench of the 
Tribuna) at Ahmedabad. When we are able 
to establish a Bench of the Tribunal at 

. Ahmedabad, I expect that the Bench of the 
Tribunal which is now located at New 
Bombay will sit in circuit at Paoaji and later t 

if ,it becomes necessary to establish a Bench 
at Panaji t taking into account the number of 
cases which arise from Government emplo-
yees working under the Union Territory of 
Goa, Daman and Diu as well as the Central 
Gnvernment employees, we can always con-
sider establishing a Bench at Panaji. But 
what I said about all other Benches will also 
apply to Panaji. Our objective is to establi-
sh as many Benches as may be necessary to 
provide speedy and effective justice. 

Sir, a lot of learned arluments were 
advanced on the scope of the jurisdiction of 
this Tribunal. Sir, I do not want to convert 
this discussion into an araument before a 
Court. These arguments will nodoubt tClke 
place in the Suprt!me Court. where the Act 
bas been challenged. But 1 want to meD110n 
one or two things. We are quite cJe;.lC in 
our minds that Article 323 A anables us to 
make a law. taking away the jurisdiction of 
the Supreme Court under Article 32. It also 
enables us to make a law 'taking away the 
jurisdiction of tbe High Courts under Ankle 
226 and Article 227. In fact the parent Act 
did take away the jurisdiction of both the 
High Court and the Supreme Court. When 
the Act was challenged in the Supreme Court, 
the Supreme Court in' its wisdom stayed tbe 

(Amdt.) B#l-Conld. 
transfer of petitions filed under Artj<,;le 3Z. 
The Supreme Court made some other. sug.ges .. 
tions, ,but let me make it clear, the Supreme 
Court did not suggest, that we cannot pa~s 
.a law taking away the power of the Supreme 
Court under Article 32. That was a question 
that the Supreme Court would consider at 
the final disposal of the w'rit petitions. 
Government have reconsider.ed the matter. 
Hon. Members are aware, what are sarvi,ce 
cases abolJt. Most service cases are about 
dismissal, retrenchment, removal, rtduction 
in rank, seniority, promotion, supersession. 
Incidentallr, a service case may invoke Arti-
cle 14 and Article 16. But the primary 
grievance is not to enforce a Fundamenta 1 
Right, but to enforce rights under Service 
Rules. And what is our experience? Our 
experience is that the vast bul1i. of service 
cases are filed in the High Courts under Artj .. 
de 226. In fact, it is only on a rare occasicn 
that Article 32 is invoked and I may also 
add that the Supreme Court is quite re~traind 
in entertaining an original petition under 
Article 32, Invariably the SUpreme Court 
advise the petition should go to the High 
Court and seek is relief under Article 216. 
Considering all these matters, Government 
came to the conclusion that it was not neces-
sary at this point of time to take away the 
jurisdiction of the Supreme Cou'rt under 
Article 32 and it would be quite adequate 
keeping in mind the objectives for which this 
Act was passed to take away the jurisdiction 
of the High Courts under Article 226 and 
Article 227 and vest them in the Tribunal. 

Now, Sir, I know many Hon. Members 
feel that we should take the first opportunity 
to re-agita,e the questions which have ariseD 
consequent upon Kashwanand Bheratbi. on 
the power of Parliament. But I ask in all 
humility is this the Act, is this the occa~ion, 

is this the time to join issue with Supreme 
Court? Our objective! is to quickJy set ur. a 
machinery whereby Government servants 
who have been suffering huge delays in the 
High Court-tO years. 12 years, 15 years-
tbey have an effective forum where they get 
tbe speedy relief. That is our objective. 

1 do not think this is the issue on which 
we need join issue witb persons who question 
the sovereign power of Parlia·mcot to amend 
any part of the Constitution, who question 
the validity of the 42nd Amendment, and 
who question Article 323A. Maybe there 
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win be allot her oCcasion, but tbis is not the 
occasion; and keepinl in mind the objective, 
we tbought the best course was not to tamper 
with the jurisdiction of the Supreme Court 
under Article 32. 

But having said that, let me also say 
this: After these tribunals have been establi .. 
shed, after these tribunals work for 5 or 10 
years, after they win the confidence of the 
Government servants, after they win the con-
fidence. of tbe public, after they gain the con .. 
fidence of the judicial system and the Sup .. 

. reme Court,S or 6 years later. we can always 
amend tbe Act, and once again take away 
the power of the Supreme Cotlrt under Arti-
cle 32, because I am quite clear in my mind 
that ArtjcJ~ 323A enables us to pass the law 
taking away the juri~diction of the' Supreme 
Court as well as t he jurisdiction of the Higb 
Courts to deal with service matters. 

Then, questions were raised a bout what 
is the jurisdiction of these tribunals "'s-o·}'is 
the jurisdiction of the Higb Court. 1 do not 
know why this doubt has arisen now. In 
fact, we have not touched that Section at all. 
That Section is under the parent Act. Sec-
tion 14 makes it quite clear, viz. 

"(1) Save a8. otherwise expressly pro-
vided in this Act, the Central Admi-
nistrative Tribunal shall exercise, on 
and from the appointed day, all the 
jurisdiction, powers and authority 
exercisable immediately befere that 
day by all courts (except the Supreme 
Court .•. )" 

AN HON. MEM BER: Including the 
Writ of Afandamus ? 

SARI P. CHIDAMBARAM: Yes. I 
may make it quite clear that the tribunals, in 
Government's opinion, have all the powers 
of the High Court, under Article 226, inclu-
ding powers conierred specifically to issue 
hiah prero.ative writs, and to pass such 
other orders, to render justice. In fact, tbese 
tribunals, if one Jooks at the background of 
Article 323A. it it quite clear if one looks at 
tbe history of tbe legislation behind Article 
323A, that these tribunals displace High 
Courts; and whatever power the Higb Court 

'. has lot under Article 226 or ,Article 227 now 
vests soleJy in the tribunals, a':ld tbe High 

Courts do not have power either under 
Article 226 or under Article 227 to interfere 
in any service ma U~r. 

The question has also been raised wbe-
tber, under Article 227 the High Court 
would still contiriue to exercise superinten-
dence over the tribunals. We gave' our 
attention to tbat; and I may only point out 
that Section 27 of tbe p~rent Act has DOW 

been amended by Clause 18 of the amen· 
ding Bill; and the result of the amendment 
is to make the orders of tbe tribunal final, 
and to make it beyond interference by any 
court. We have specificaJly provided that 
the order of the tribuna) finally disposing of 
an aprJication, shall be final, and ~hall Dot 
be caned in question in any court. 1his. I 
think, read with Section 14 \\ould make it 
quite c1ear that the High Courts do net have 
power under AJtic.:le 226 or Article 227 to 
interfere in any service matter, or to inter-
fere with any final order made by the 
tribunal. 

Some dClubt has been raised about the 
scope of the amending Bill which deletes 
Sectin,n 2(b). As I said in my introductory 
remarks, this is an additional right, this is a 
right which is now conferred upon the 
individual workman. Under the Industrial 
Disputes Act, firstly his right had to be 
espoused by a union; and in a limited class 
of cases which feU under Section 2A. he had 
an individual right, DO doubt; but that 
individual right could not be exercised 
unless be obtained a reference from tbe 
appropriate Government. 

Today, we have taken a dramatic step 
forward; and I sincerely bope l,he Hon.. 
House will appreciate the tremendous 
improvement. the tremendous step 
forward tbat we have, taken, sofar as 
conferring this right upon Government 
servants who are also workmen is concerned. 
We have a class of Government servants 
who are not mere Government servants. 
but who are also workmen within the 
meaning of tbe lndustrial Disputes Act. Now 
their rights' . under the Industrial Disputes 
Act arc preserve-d. If they want to raise a 
collective dispute, if they want to agitate 
and gain for for themselves a new contract 
whicb an industrial tribunal can make for 
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the employer and an employee under the 
South Indian Bank case ratio. they can still 
go to the industrial tr.ibunal. 

But what we have now don: is that an 
individual workman who is dismissed, 
removed, retrenched or whose conditions of 
service have been altered or 3 or 4 workmen 
with a common cause can today without the 
intervention of the Union, without concilia-
tion without seeking a reference before the 
appropriate Government, take a piece of 
Paper, go to the tribunal, lodge his grievance, 
lodge his petition and a~k his case to be 
disposed of. This is the additional right; it. 
IS an additional form. We have done 
nothing which they do not have now. Today, 
they have a right under the lndustrial 
Disputes Act; they have also a right to 
approach the High Court under Article 226, 
because be is workman he goes to the Indus-
trial Disputes Act, because he is a govern-
ment servant. be goes under Article 226, 
'Nhat we have done is we have merely 
transferred jurisdiction from the High Court 
to the tribunal. So, today, a workman he 
can go under the Industrial Disputes Act, as 
a government servant, he can go to the 
tribunal. I think this is a tremendous step 
forward and I am quite sure, as time passes, 
when all these tribunals begin to. e~ercise 
their jurisdiction. Hon. members as well as . 
people of thj~ country and the government 
servants will realise that this is a valuable 
right which has been conferred by deleting 
section 2{b) and bringing them wjthin the 
purview of the tribunal. 

Hon. member, Shri Ajoy Biswas, bravely 
declared that his government will never 
establish a tribunal. I am sorry, be does 
not look far enough. When all the States 
of this country begin to establish State 
Tribunals for ·their own government servants. 
wben Central Government Servants in Bengal 
go to the Central Administrative Tribunal, 
G ovemment Servants under the Government 
of Bengal will rea1ise that their government 
is stubbornly refusing them a right wbich 
other government servants have now been 
given, the pressure will come from his own 
government servants, the pressure will come 
from their own trade unions, the pressure 
will come from their own people to establish 

a tribunal; and the day you establish a 
tribunal, you can take it-from me, you have 
to eat your words. 

I do not wish to dilate too much upon 
other questions. I am not putting the 
administrative member for the tirst time in 
this tribunaJ; it was there in the Parent Act. 

,This matter was debated at Ireat length on 
the last occasion and my distinguished 
predecessor has answered it effectively; he 
explained why it was necessa ry to keep 
persons there who are familiar with the 
administrative law, who are familiar with 
service Jaws, who are fami1iar with rules. It 
is government's in trot ion to ensure that the 
tribunal has a proper mix, hCls a proper 
balance. The.re wilJ be one judicial member 
and one administrative member. 

In fact, 1 do not wish .to take the time 
of this Hon. House, 'but the Supreme Court 
itself on a number of occasions had said, it 
is to the advantage of the government· 
servants to have in .a tribunal, somebody 
who knows service laws. somet-ody who is 
familiar wltb service 'laws and somebody 
who is familiar with the way administration 
works. I think the tribunal as it is now to 
be composed of consisting of one judicial 
member and one administrative member will 
be able to deliver justice. 1 may only give 
this Hon. House the figure for the month 
of February: February js ooe of our smaller 
months. We have only five benches and 
five benches have dispos~d of 266 ca~es. 
Can we name five Higb Courts which 
together disposed of 226 service cases in 
the month of February'? I am quite confident, 
I am optimistic that this tribunal will be 
able to deliver speedy and effective justice 
and the superintendence of the Supreme ' 
Court under Article 136 will be an adequate 
monitor for the proper functioning of these 
tribunals. 

We have accepted the sugaestion of the 
Supreme Court that, the judicial ·members 
must be appointed in consultataon with the 
Chief Justice of India. I think this is a 
wholesome provision and 1 think when 
we take somebody from the judiciary to 
man a tribunal, it is a wholesome constraint; 
it is a wholesome principle to be, followed 
tbat the Cbief Justice of India sbould be 
consu.lted; and "rtainly ~nliulting the 
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,Chief Justice is DOt retroarad.e atop but. 
positive step, 10 ·tbat tbe judiciary. whicb is 
at the apex, supervising implementatioo of 
.the laWi in tbis country. can always feel 
confident that tbese tribunals are manned by 
proper people. 

PROP. N. G.' RANOA: Will these 
tribuDals be asked to lubmit tbeir annual 
reports ? 

SHRI P. CHIDAMBARAM : Tbe tribu-
nals arc undor the administrative CODuol of 
the Ministry and the Ministry monitors tbe 
fUDctioning of the tribunals and we can ask. 
~~se tribunals to submit annual reports 
about their workin •• about tbe number of 
cates disposed of. 

I am aratefu] to the suaaesti.on of the 
Hon. Member. and I shall kccp tbat in mind. 

A number of other point were made 
about the time limit, etc. These are maners 
which should be governed by the rules. A 
set of rules were framed. After 1 joined the 
Ministry I bave taken a look ~t tbo rules, I 
am not satisfied with the rules. but we were 
only waiting for this amending Bill to be 
passed, because it would be purposeless to 
make a set of rules wben an ameDding BiU 
is pending before this House. When the 
amending DiU is passed by tbis House, we 
will frame-in the next few days-a new set 
of rules and you will find that tho new set 
of ru1es will make the procedure far more 
simpler. We will ensure that tbe judgments 
are ahort, to the point and are delivered 
within a reasonable period of time. These 
,are matters which we caa take care of under 
tbe rules. 

Sir t I think you must judp us by the 
CoDCrete steps we talce. Look at the persons 
whom we have appointed to the Tribunals. 
We have appointed distinsuisbed, retired 
Judaes; even the civil iervants whom we have 
appointed are distinautshed c:ivil servants. 
Look at their record. Wo have Dot appointed 
only lAS officers, we have appointed oftlcers 
from VOl')' many lOrVices. we have appointed 
ofDcers from tbe IPS. we have appointed 
ofiicert from dle !AtlAS, and tbe .otber 

Central Services. And we will attempt to draw 
tbe best talent that is available to us from 
tbe civil IOrviees, men of total intearity. im-
partiality. learning, wisdom and maturity. 

And, on the otber side,.on the judicial 
lido, we will appoint distinauisbed judlel in 
consUltation with the Chief Justice of 1ndi •• 
I do not think that anybody bas 50 far 
complained about any single appointment 
that the Government of India has made 
under tbis Act after tbe parent Act was 
passed. 

Sir, I do not think that it is necessary 
for me to touch upon some of the other 
points which were· made by the Hon. Mem-
bers. I shall certainly keep them in mind 
while framing the rules. Most of tbese can 
be taken care of while framing the rules. I 
am sure that Hon. Members will be satisfied 
when tbe rules are published. 

I beg to submit that this Is a non· cont-
roversial Bill, this Bill removes all tho 
lacunae, it is a Bill which takts the parent 
Act forward, it is an improvement upon the 
parent Act and J would most sincerely 
request Shri Ajoy Biswas not to press bis 
Statutory Reso1ution but to join us in passin. 
this Bill without any dissent or reservation. 

SHRI AlOV BISW AS (Tripura West): 
I dQ not agree with the arguments which 
have been advanced by the, Minister in 
support of the Bill. Actually. I want to make 
it quite clear and I categorically stated it 
also, tbat the Government of Tripura will 
not set up such type of administrative tribu-
nals. This is not a new thing Because, tbe 
Left Front Government want to uphold tbe 
rights of the work ina classes. trade unions 
and otber rights of the employees. 

You have cnacted tbe National Security 
Act. You know that we are not impiemeo-
tina that Act in Tripura. (lnt','"plt.JtI8) 

To uphold the right of tho working 
claases, to uphold tbe rights of the emplo .. 
yees, we are working. You bave enacted the 
Essential Services Maintenance Act. and 
adually the rigbts of the workinl cJasses 
have been snatched away by that Act. We are 
not implemcntina that Act in our State. So, 
In tbe same wa)' we do Dot want to llet up 
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:the tribunals· in .. in Tripura and West Beopl 
. because we :tlH_ that tbe ,pr-esont ·system to( 
(In 1'er.rllpllatu) 

SHRI RAM PY ARB PANIKA: Who 
are you'/ Are you represen~g &be Go~rD
ment of Tfi.pur.a ? 

SHRI AJOY BISW AS 
yielding. 

I am not 

SHRI I(.AM PYARE PANIK": Sir, is 
be $pea.1dna on behalf of the Tripura Govern-
ment, or is he speaking as a M~mber of 
Parliament 7 

(Inlerruplions) 

Sir. 1 want one clarification, whether a 
]'y~(",mber of Parliament can cate.gorically state 
that be is not going ... tlnlerruprwns) 

MR. DEPUTY SPEAKE.R : He can 
express his views, but be cannot represent 
tbe Government. 

SHRI AJOY B1SWAS :. I know the 
stand of IT Y Government. 

MR. DEPUiY SPEAKER : Otherwise. 
be may oe'6uaJe the Government to establish 
tbe tribUnalS:. On behalf of that Government 
~ cannot say anything. 

SHRI AJOY B1SWAS : The Minister 
has said that the employees will put pressur~ 
01.'1 th.: Sta.te Gov.ernment for ~stabJjsh;ng 
s,t&te Tribunal. J am the Pr~s~ent of th~ 
Sta~e Government employees of Tripura, On 
behalf of the employees 1 can assure the 
Manisu:r that the employees will not put 
pressure on tile S~ate for cstabli$bini Tribu-
sal ther~. Rather, thc;y are happy that tbe 
Tripura Go~rnment is not establishiP,1l 
Administrative Tribunal there. The difficulty 
il tba.t the Central Government is not able 
tQ jud&e the mind of the peopl~. What is the 
p,.e~, ~jtua1ion '1 'Ihe Hon, M~mb~r, Shri 
,"uma~amang.l .. ~m, b,as <:orrectly poi{l~e~.out 
tha~ the Stat~ and Central ~ml)l~~e~s arct 
RQW bavi-os fear p$ycbosis ~fter the jup~men~ 
of tQ~ Supr~, Cpurt. T~Y w.anJ ~ol~ 
ju4iC~1l1 fiB~ 9 f PO\V~f. ex~en$ioQ,. 0' ~h.," 

present judicial system and amendment to 
,he .c08StituhQl1I~ ~at "'rt~le 3:11 .. (Z:xa) 
,(.b) :(c) coes. In ,the d1clUllstances. whe • 
ll1ind -01 the employe .... is ,_,ltatioa over tbis 
ilaJe. ypu ,bave .browPt ffll'ward Ct • .mea.-
Ameet Bin in Ofdei' ·to .• natch .war the 
existing judicial riaht of the eGl.f>}oyeea. So. 
there is a clear contradiction in what tbe 
employees arc denlandiQI ~d what Goyero-
J;llent is doln •• 

AN. HON. MEMBER: What is your 
suggestion '1 

SH-RI AJOY BISW AS: Do Dot .i,tUrb 
tbe present system. 

SHRI P. CHIDAMBARAM : Is it his 
suggestion that they sbouid 80 to the High 
Court and wait there for ten or fifteen years? 
Is that securing rights for your workers? 

SHRf AJOY BISWAS : What llbout 
Labour Tribunal ? More than one lakb 
cases are pendinB there and some of the 
case, .are pending for the last 15 years. So, 
bow can you say that this Tribunal will 
speed up d·isposal of cases? 

SHRI P. CHIDAMBARAM 
the result of February. 

You see 

S~RI AJ.OY BISW AS : Will speeding 
up disposal of cases. be in favo.ur of the 
adm'inistration or tbe employees '1 At this 
rate, i.n onc year, you wiJ) clear a11 the casu. 
That IS going ~o happen. You are speedins 
up ~h~ pe~dmg cases in fa vour of tb~ 
admlDlstratJon. That is why, )'ou have put io 
there bureaucrate. . 

The employees are alit~ued 9Vef tbe 
issue' of Article 311(2) (a) (b) (c). After' the 
Supreme Court judgment, the situation has 
taken a serious turn. In 1975, 29 State 
Government empJoytes and teachers were 
removod under Article 311 (2) (cj in. 

Tripura. Tr.ipura is a smal1 State. There 
are only 35.000 employec$ and your Govem~ 
ment removed 29 employees und~r articto 
311(~) (~). On 26th ~O lakb State O.o.vern-
tJleot emplo)'e~s observed total strike praiqa , 
th~ Go.vernment to amep4 the; a~ticlc; -3, 1 (%) 
(I\) 0') (c) of tl\e COP$tlt\ltiol;i.. . . 
"_', I 
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So, tbis BOI actually adds fuel to the fire. I 
do not aaree with the arauments tbat have 
been advanced by the Minister. Therefore, 
I oppose this Bill and press my Resolution. 

MR. DEPUTY .. SPEAKER : I shall put 
the Statutory Resolution moved by Sbri 
Ajoy Biswas to tbe vote of tbe House. The 
question is : 

"This House disapproves of tbe 
Administrative Tribunals (Amendment) 
Ordinance, 1986 (Ordinance No.1 of 
1986) promulgated by the President 
on the 220d January, 1986." 

The motioll was negatived. 

MR. DEPUTY SPEAKER : The Minis-
ter may DOW move tbat tbe Bm be passed. 

SHRI P. CHIDAMBARAM : Sir, I be. 
to move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The'question 
is : 

"That tbe Bill be passed." 

The molion wal adopted. 

PAPERS LAID ON THE TABLE 

MR. DEPUTY SPEAKER.: The question .. [English1 
is : 

"That the Bill to amend the Adminis-
trative Tribunals Act, 1985. as passed 
by Rajya Sabha, be taken iato consi-
deration." 

The motion was adopted 

MR. DEPUTY SPEAKER : The House 
will now take up clause by clause considera-
tion of the Bill. The question is : 

is : 

"That clauses 2 to 26 stand part of 
the Bill." 

Tlut motion was adopted 

(.1auses 2 to 26were 'added to tbe Bill 

MR. DEPUTY SPEAKER : The question 

"Thllt Clause I, Enacting Formula and 
Title stand part of the Bill." 

The motion was adopted. 

aause I, Eaacting Formala and 
Title "ere added to tile Bill 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI lANAR-
DHANA POOJARY): Sir, I beg to lay OD 

the Table a copy of Notification No. 210/86-
Customs (Hindi and English versions) publi. 
shed in Gazette of India dated the 17th 
March, 1986 together with an explanatory 
memorandum making certain amendment to 
Notification No. IlO-Customs dated the 17th 
February, 1986 so as to extend the benefit of 
concessional rate of duty applicable under 
Heading 98.01 of the Customs Tariff to all 
aoods imported into India for the Gateway 
Telephone Exchange Project, under section 10 
of the Customs Tariff Act, 1975. 

[Placed in Library. See No.LT.22S9/86) 

MR. DEPUTY SPEAKER : The House 
stands adjourned to meet tomorrow at 
11 A. M. 

18.03 hrs. 

The Lok SabllQ then adjournt!d till' 
Eleven of the Clock on Tuesday, 

March 18, 1986/Phalguna 27. 
1907 (Saka). 




